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 Phalguna  9,  884  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Coal  Transport  in  India

 +
 (  Shri  P.  R.  Chakraverti:

 Sari  Bishanchander  Seth:
 Shri  P.  Venkatasubbaiah:
 Shri  Raghunath  Singh:

 9153,  <  Shri  7.  C.  Sharma:
 |  Shri  P.  0.  Borooah:

 Shri  Basappa:
 Stari  Subodh  Hansda:

 ६  Shri  B.  K.  Das:
 Will  the  Minister  of  Finance  be

 pleased  to  state:  *
 (a)  whether  a  team  of  foreign  con-

 gultants  has  arrived  in  India  for  study
 of  coal  transport  in  India;

 (b)  if  so,  whether  it  has  made  any
 @uggestion  in  this  regard;  and

 (c)  the  detail  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  Yes,  Sir.

 (b)  The  Team  arrived  in  New
 Delhi  only  on  January  24,  1963.  It  is,
 therefore,  too  early  for  the  team  to
 make  any  suggestions.

 (c)  Does  not  arise.
 Shri  P.  R.  Chakraverti:  May  I  know

 whether  this  committee  is  expected  to
 submit  an  interim  report  for  remov-
 ing  the  immediate  difficulties  and,  if
 a0,  what  are  the  measures?

 3360

 Shri  B.  R.  Bhagat:  The  team  is
 expected  to  send  an  interim  report
 within  a  period  of  six  months,  recom-
 mending  measures  that  can  be
 adopted  readily  with  a  view  to  pro-
 vide  quick  relief  to  the  transportation
 of  coal  in  the  Bengal-Bihar  region,

 Shri  P.  BR.  Chakraverti:  While
 making  this  objective  study  of  the
 transport  needs,  may  I  know  whether,
 in  the  process  of  finding  out  the
 reserves  of  coal,  they  will  use  the
 figures  collected  by  the  Committee  on
 Assessment  of  Resources?

 Shri  B.  R.  Bhagat:  They  are  free
 to  use  any  figures  which  they  think
 worthwhile.  There  is  no  ban  or  bar
 on  that.

 Shri  D,  0.  Sharma:  May  I  know  if
 this  committee  of  foreign  experts  or
 consultants  will  be  in  a  position  to
 recommend  to  some  foreign  agencies
 or  foreign  governments  any  aid  that
 may  be  given  to  India  for  stepping  up
 the  transport  of  coal?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  That  is  not  their
 business.

 Shri  Subodh  Hansda:  May  I  know
 whether  there  are  no  _  transport
 experts  in  our  country  and  why  the
 Government  have  to  invite  foreign
 experts  to  find  out  a  solution  for  the
 transport  of  coal  in  our  country?

 Shri  B.  R.  Bhagat:  It  is  always
 worthwhile  to  get  people  from  out-
 side  to  look  at  us  and  some  of  them
 may  have  better  experience.

 Shri  P.  Venkatasubbaias:  May  I
 know  whether  this  study  includes  a
 survey  of  the  bottlenecks  and  diffi-
 cu'ties  only  for  the  current  year  or
 for  the  entire  Plan  period  and,  if  so,
 what  is  the  field  of  study  and  what
 period  are  they  going  to  cover?
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 Shri  B.  R.  Bhagat:  To  deal  with
 the  problems  connected  with  trans-
 portation  of  coal  and  to  look  into  the
 fong-term  perspective  also.

 All  India  Insurance  Employees
 Association

 +
 Shri  S.  M,  Banerjee:

 *54.  Shri  Basappa:
 L  Shri  P.  R.  Chakraverti:

 Will  the  Minister  of  Fimance  be
 Pleased  to  state:

 (a)  whether  the  Life  Insurance
 Corporation  has  entered  into  an
 agreement  with  All  India  Insurance
 Employees  Association  on  the  basis  of
 their  charter  of  demands;

 (b)  if  so,  the  main  demands  con-
 oeded;

 (c)  number  of  employees  benefited:
 and

 (d)  to  what  extent?
 The  Deputy  Minister  in  the  Ministry

 of  Finance  (Shri  B.  R.  Bhagat).  (a)
 to  (d).  A  statement  is  laid  on  the
 Table  of  the  House.

 Statement
 (a)  Yes,  Sir.
 (b)  ()  The  Corporation  has

 merged  a  part  of  the  existing  Dear-
 ness  Allowance  into  the  basic  salary;

 (2)  All  the  grades  have  been
 revised;

 (3)  Functional  Allowances  have
 been  increased;

 (4)  House  Rent  Allowance  has  been
 introduced;  and

 (5)  Hill  Allowance  for  all  stations
 of  4,000  feet  and  more  above  the  sea
 Ievel  has  been  granted.

 (c)  29,000  in  Class  III  and  6,000  in
 Class  IV,

 (d)  The  average  benefit  in  respect
 of  each  Class  IV  employees  is  of  the
 order  of  about  Rs.  26  per  month  and
 that  in  respect  of  aach  Class  III
 employee  is  about  Rs.  43  per  month
 over  and  above  the  ad-hoo  increase
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 of  Rs.  5  granted  to  all  Class  III  and
 Class  IV  employees  earlier  with  effect
 from  Ist  April,  1960.

 shri  5.  M.  Banerjee:  From  tue
 statement  it  is  found  that  the  Coi-
 poration  has  merged  a  part  of  the
 existing  dearness  allowance  with  the
 basic  salary.  I  would  like  to  know
 whether  it  is  a  fact  that  the  demand
 of  the  employees  was  that  the  whole
 of  the  dearness  allowance  should  he
 merged  and,  if  so,  may  I  know  the
 reasons  why  it  has  not  been  merged
 so  far?

 Shri  B.  R,  Bhagat:  Tnis  has  been  az
 a  result  of  long  negotiations  with  the
 Employces’  Association,  and  only  a
 part  is  merged,  because,  if  the  whole
 is  merged,  it  will  be  a  greater  strain
 on  the  expense  ratio  and  the  funds  of
 the  Corporation.  That  is  one  reasun.
 Secondly,  the  reasonableness  also  is
 there.

 Shri  S.  M.  Banerjee;  I  would  like
 to  know  whether  the  question  of  pay-
 ment  of  bonus  was  also  discussed  and,
 if  so,  whether  any  agreement  has  been
 reached  or  is  likely  to  be  reached  witn
 the  employees.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  These  are  matters  of
 detail.  This  is  dealt  with  by  the  Cor-
 poration  and  the  Government  haye  no
 direct  dealing  with  it  at  all.

 Shri  P.  R,  Chakraverti:  What  por-
 tion  of  this  dearness  allowance  has
 been  merged  in  the  basic  salary?

 Shri  B.  R.  Bhagat:  It  is  given  in  the
 statement,  but  by  way  of  amplifying
 it,  I  may  say  that  with  effect  from  Ist
 January,  1962,  the  dearness  allowance
 corresponding  to  the  cost  of  living
 index  of  26  shall  be  26  per  cent.  of
 the  basic  salary  of  Class  IV  employees
 and  94  per  cent.  of  the  basic  salary
 of  Class  III  employees.

 Shri  Ranga:  Have  Government  _re-
 ceived  any  representations  from  the  in-
 surance  field  workers  and  has  any
 progress  been  made  in  extending  the
 same  concessions  to  those  peop'e  also?

 Shri  B.  R.  Bhagat:  That  is  a  different
 question.
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 श्री  कछवाय :  मैं  जानना  चाहता  हूं  कि
 इस  बीमा  कर्मचारी  संव  के  सदस्यों  की  संख्या
 कया  है  शीर  निगम  में  कुल  कितने  कर्मचारी
 काम  करते  हैं  ?

 श्री  qo  'रा१  भ  त:  यह  तो  एक  अलग
 सवाल  है  आर  श्राप  इस  क!  अलग  से  सूचना
 देंगे  तो  मैं  इस  का  जवाब  दूंगा।

 Super  Market  in  New  Delhi
 *155.  Shri  Surendra  Pal  Singh:  Will

 the  Minister  of  Health  be  pleasea  to
 state:

 (a)  whether  it  is  fact  that  Gov-
 ernment  are  giving  some  financial
 help  to  the  New  Delhi  Municipal
 Committee  for  the  construction  of  the
 Super  Market  in  Connaught  Circus;
 and

 (b)  if  so,  the  quantum  of  help  being
 given  for  this  project?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  (Dr.  D.  S.  Raju):  (a)
 and  (b).  A  loan  of  Rs.  “10  lakhs  was
 sanctioned  to  the  New  Delhi  Muni-
 cipal  Committee  during  96l-62  and
 a  suitable  provision  has  been  proposed
 for  the  year  1963-64.

 Shri  Surendra  Pal  Singh:  In  view  of
 the  national  emergency  and  the  chang-
 ed  circumstances  in  the  country,  may
 I  know  if  the  sponsors  of  this  pro-
 ject  intend  to  go  on  with  it,  or  there
 is  a  proposal  to  put  the  matter  in
 abeyance?

 Dr.  D,  S.  Raju:  There  is  no  proposal
 to  put  the  matter  in  abeyance.  We
 still  want  to  go  ahead  with  it.

 Shri  Surendra  Pal  Singh:  May  I
 know  how  many  shops  will  be  there  in
 the  super  market  and  at  the  time  of
 their  allotment  whether  any  prefer-
 ence  wi'l  be  shown  to  the  road-side
 shop-keepers?

 Dr.  9.  S.  Raju:  There  will  be  about
 300  shops  in  this  super  market.  When
 the  project  is  completed,  an  allotment
 committee  will  be  formed  by  the  Delhi
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 Administration  and  they  will  decide  to
 whom  they  will  be  allotted.

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  First  preference  will  be  given
 to  the  squatters  in  Connaught  Circus.

 Shri  S.  N,  Chaturvedi:  May  I  know
 whether  the  demands  of  the  fashion-
 able  people  of  Delhi  are  not  satisfied
 by  the  Connaught  Circus  market  and
 whether  this  super  market  is  going  to
 be  something  superior  to  that?

 Dr,  Sushila  Nayar:  Yes,  Sir:
 whole  world  i;  making  progress  an
 it  considered  necessary  to  hava  this
 market.  For  one  thing,  there  are  ugly
 spots  all  over  with  the  squatters  in
 Connaught  Circus,  which  are  insan:t-
 ary  and  undesirable  from  many  other
 points  of  view.  Secondly,  in  this  new
 market  it  is  proposed  to  provide  most
 of  the  necessities  of  life  under  one  ‘roof.
 It  will  also  make  provision  or  pay-
 ment  for  cycle  stands,  shower  bath  and
 toilets  shoe-shine,  trolly,  public  tele-
 phones,  car  parks,  invalid  chairs  and  a
 number  of  things  which  are  consider-
 ed  necessary—passenger  and  luggage
 lifts  and  so  on.  It  will  be  a  model
 shopping  centre  which  will  be  a  credit
 to  the  Capital.

 Shri  Maheswar  Naik:  May  I  know
 whether  the  site  has  been  selected  and
 what  are  the  distinguishing  features  of
 the  super  market  as  distinguished  from
 the  ordinary  markets?

 Mr.  Speaker:  He  shall  have  occasion
 to  know  these  things  later.  Hag  the
 site  been  selected?

 Dr,  D.  S.  Raju:  The  site  has  been
 selected.

 Shri  Heda:  May  I  know  how  many
 storeys  in  this  building  and  whether
 it  will  compare  favourably  or  otier-
 wise  with  the  so-called  super  markets
 in  foreign  countries?

 Dr.  D.  S.  Baju:  There  wil  be  six
 storeys.

 Shri  Vasudevan  Nair:  May  I  know
 whether  the  Govcinmert  has  any
 scheme  under  consideration  lo  see
 whether,  when  the  super  market  comes



 7365  Oral  Answers

 into  existence,  super  pric?;  will  not
 prevail  therein?

 at  कुशाल  :  मैं  जातना  चाहता  हूं  कि
 इस  सुपर  मार्केट  का  निर्माण  कब  शुरू  होगा,
 कब  तक  यह  पूर्ण  होगा  और  इस  में  कुज  कि  तने
 लागत  आयेगी  ।

 Dr.  D.  S.  Raju:  It  is  expected  to  be
 completed  by  the  next  financial  yeat.

 ett  कछवाय :  लागत  कितनी  लगेगी  ?
 Dr.  D,  S.  Raju:  The  cost  will  be

 about  Rs.  30  lakhs.

 at  कछवाय  :  हिन्द;  में  मुझे  बतलाया
 लाय  ।

 प्रयुक्त  महोदय  :
 लगेंगे  t

 करं/ब  तीस  लाख

 श्री  विभूति  मिश्र  :  मैं  जानना  चाहता  हूं
 कि  क्‍या  सरकार  इस  का  भो  ख्याल  रखेंगी
 कि  इस  मार्केट  में  ग़रीबों  के  लिये  भी  सस्ते
 दामों  पर  सामान  मिले  ?

 Mr.  Speaker:  It  is  a  suggestion  for
 action.

 Blo  सुशीला  नायर  :  ब  इसके
 Mr.  Speaker:  Order,  order.  I  have

 said,  it  is  a  suggestion  for  action.

 शी  विभूति  मिश्र:  अध्यक्ष  महोदयों  प्वाइंट
 आफ  काडर  उठाना  चहता  हूँ  और  वह  यह
 है  कि  कैनाल  सके  में  उन्हीं  लोगों  को  सामान
 मिलता  है  जो  कि  धनी  आदमी  हैं,  मैं  न ेजानना
 चाहा  था  कि  क्‍या  इस  मार्केट  में  गरबों  वा
 भी  ख्याल  रक्खा  जायेगा  और  उन  को  मं  सस्ते
 दामों  पर  सामान  मिलेगा,  इस  को  आप  ने
 सर्जन  कौर  ऐक्शन  कह  कर  खत्म  कर  दिया  ।

 अध्यक्ष  महोदय  :  आ्राखिर  यह  किस  रूल
 का  उल्लंघन  ह्प्ा  जिस  के  लिये  कि  मानना
 सदस्य  ने  प्वाइंट  आफ  इर  उठाया  है  ?

 क्यो  विभूति  मिश्र  :  आप  ने  यह  कह  दिया
 कि  सीजन  फोर  एक्शन  है  ।
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 Shri  Tyagi:  In  view  of  the  emer-
 gency,  I  would  like  to  know  what  is
 the  urgency  of  this  proposal  and  whe-
 ther  it  is  considered  to  be  unavoidable.

 Mr.  Speaker;  That  has  been  answer-

 Major  Irrigation  and
 Power  Projects

 "156.  Shri  Bishwanath  Roy:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 major  projects  of  irrigation  and  power
 are  not  making  progress  according  to
 the  schedule  under  the  Third  Five
 Year  Plan;  and

 (b)  if  so,  the  reasons  therefor?
 The  Parliamentary  Secretary  to  the

 Minister  of  Irrigation  and  Power  (Shri
 Ss.  A.  Mehdi):  (a)  Yes,  Sir.

 (b)  Delay  in  the  receipt  of  equip
 ment,  difficulty  in  securing  spare
 parts,  shortage  of  supp:y  of  essential
 construction  materials  like  steel,
 cement,  coal,  etc.,  delay  in  acquisition
 of  land,  shortage  of  skilled  and  un-
 skilled  labour  and  rephasing  of  some
 of  the  projects  in  the  context  of  the
 present  emergency  are  the  main
 reasons.

 Shri  Bishwanath  Roy:  In  view  of  the
 repeated  changes  regarding  the  Kosi
 project  in  Bihar,  may  I  know  how
 many  yo2rs  wou'd  be  required  for
 completion  of  the  whole  work?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  ang  Power  (Shri
 Alagesan):  The  fosi  project  is  ex-
 pected  to  be  completed  in  this  Plan
 period,  and  perhaps  by  the  next  season
 they  will  be  able  to  let  out  water  for
 irrigation.  5

 Shri  S.  N.  Chaturvedi:  May  I  know
 in  how  many  projects  work  is  not  pio-
 ceeding  according  to  the  scheduled
 programme?

 Shri  Alagesan:  ]  am  not  able  to  give
 the  number  of  projects.  These  are  the
 features  which  generally  hinder  the
 progress  on  the  various  projects.
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 There  are  a  number  of  projects.

 Shri  Bishwanath  Roy:  In  view  of  the
 fact  that  barrage  work  on  the  Gandak
 project  has  not  been  started,  may  I
 know  whether  within  the  Third  Plan
 period  this  work  would  be  completed?

 Shri  Alagesan:  On  the  Gandak,  pro-
 ject  work  on  guide  bund  will  be  started
 this  season,  work  on  barrage  will  be
 started  next  year  and  it  will  be  ccom-
 pleted  in  the  Fourth  Fian  period.

 Shri  P.  Venkatasubbaiah:  Is  it  also
 a  fact  that  there  is  lack  of  co-ordina-
 tion  between  the  State  Governments
 and  the  Central  Water  and  Power  Com-
 mission  of  the  Central  Government
 with  regard  to  the  tixing  of  priovities
 and  placing  orders  well  in  advance
 which  is  also  retarding  the  progress  on
 the  projects  and  their  being  executed
 as  per  schedule?

 Shri  Alagesan:  The  Central  Water
 and  Power  Commission  is  in  constant
 touch  with  the  project  authorities  in
 the  States  concerned  and  whenever  any
 bottleneck  arises  it  is  brought  to  the
 notice  of  the  Ministry.  We  try  lo  re-
 move  those  bottlenecks  and  help  to
 smoothen  things.

 श्री  To  fao  मुप्ताफिर  :  मैं  यह  जानना
 चाहता  हूं  दि  कया  भाखड़ा  दम  काम  शिड्यूल
 के  मुताबिक  हो  रहा  हैं  या  नहीं  t

 Shri  Alagesan:  Yes,  Sir,
 Shri  Bhagwat  Jha  Azad:  May  I

 know  whether  the  Minister  is  in  a
 position  to  say  whether  any  assess-
 ment  has  been  made  38  to  the  loss  in
 terms  of  money  as  a  result  of  the  var-
 ious  shifting  of  timings  as  well  a3  non-
 avai'ability  of  material  as  stated  just
 now?

 Shri  Alagesan:  It  is  very  difficult  to
 give  the  damage  or  the  loss  in  terms
 of  money.  Whenever  a  project  is  post-
 poned  or  whenever  it  is  not  con\mis-
 sioned  in  time,  to  that  extent  there  is
 certainly  loss,  we  lose  all  the  benefits
 and  we  are  not  able  to  get  the  bene-
 fits  as  we  have  planned.
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 श्री  भक्त  दर्शन  :  माननीय  मंत्री  जी  ने
 कभी  यह  बताते  की  कृपा  की  कि  किन  कारणों
 से  इन  योजनाओं  का  कार्य  संतोषजनक  ढंग
 से  नहीं  चल  रहा  है  1  मैं  यह  जानना  चाहता  हूं
 कि  उन  कारणों  को  हटाने  के  लिये  क्‍या  खास
 कदम  उठाए  जा  रहे  हैं  1

 श्री  से०  Mo  मेहदी  :  मिनिस्ट्री  की  तरफ
 से  कुछ  लोगों  का  एप्वाइंट  किया  गया  है,  जिन
 में  मिनि  ट्री  के  लोग,  कुछ  सीनियर  प्राफिससे
 कौर  सेंट्रल  वाटर  एंड  पावर  कर्म शन  के  कुछ
 लोग  हैं,  ताकि  वे  स्टेट्स  में  जा  कर  देखें  कि  इस
 वक्‍त  वहां  पर  मौजूदा  सू  रत  क्या  है  1  कुछ  रिपोर्ट
 झा  गई  हैं,  जो  कि  मिनिस्ट्री  के  ज़ेरे-गाहैं
 कुछ  और  रिपोर्टों  की  उम्मीद  की  जाती  है  ny
 जब  ये  रिपोर्ट  मुकम्मल  हो  जायेगी,  तब  यह
 बताया  जा  सकेगा  कि  क्‍या  सही  पोज़ीशन  है  tt

 Shri  Dinen  Bhattacharya:  May  I
 know  whether  the  West  Bengal  Cov-
 ernment  has  submiited  any  plat  to
 start  a  new  irrigation  project  oa  the
 Ajoy  river?

 Mr.  Speaker:
 those  details  here.

 We  cannot  go  into

 श्री  जगदेव  सिह  सिद्धान्त  :  क्‍या  ऋषि
 मंत्री  ने  सिंचाई  मंत्री  को  यह  बतलाया  है  कि
 इत  योजनाओं  क  द्वारा  पानी  बिल्कुल  नहीं
 मिल  रहा  है,  खेती  बिल्कुल  सूखी  पड़ो  हुई  है
 और  इस  कारण  गेहूं  की  पैदावार  बहुत
 कम  हो  जायेगी  ?

 सिचाई  ज़ोर  विद्युत  मंत्री  (हाफिज
 मुहम्मद  इम्तहान)  :  अभी  तक  किलो  स्टेट
 से  इस  कि  सम  क।  रिपोर्ट  नहीं  आई  है  और  न  ही
 किवी  मेम्बर  साह  ने  इस  तरफ  तवज्जुद्न
 दिलाई  है  ।

 Shri  Priya  Gupta:  Sir,  the  statement
 of  the  Minister  reveals  that  for  wait
 of  tecshnical  hands—  skilled,  semi-
 skilled  and  un-skilied—these  worka
 have  not  been  taken  up.  He  has  said
 that  that  is  one  of  the  factors  due  to
 which  these  works  have  not  been
 taken  up.  In  view  of  the  fact  that
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 there  are  hundreds  ot  technicians—
 skilled,  semi-skilled  ang  un-skilied—
 waiting  on  the  lists  supplied  by  the
 Employment  Exchanges,  may  I  ask
 how  this  shortage  of  staff  can  be  ex-
 plained  ang  whether  any  efforts  have
 been  made  to  get  people  througn  the
 Employment  Exchanges  concerned?

 Shri  Alagesan:  It  is  true  that  em-
 ployment  exchanges  inake  these  people
 available.  In  spite  of  that,  certain
 categories  of  skilled  and  semi-skilled
 staff  may  not  be  forthcoming,  and
 that  is  why  there  are  bottlenecks.
 Subsidiary  Health  Centres  in  Rural

 Areas

 +.
 f  Stari  Subodh  Hansda:

 157,  {  Shri  8.  C.  Samanta:
 L  Shri  M.  L.  Dwivedi:

 Will  the  minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  con-
 struction  of  new  subsidiary  health
 centres  in  the  rural  areas  has  been
 stopped;

 (b)  if  so,  whether  it  has  been
 stopped  by  the  Centre’s  direction  or
 by  the  States  at  their  own  initiative;
 and

 (c)  how  many  such  centres  have
 been  stopped  in  all  the  States  so  far?

 The  Deputy  Minister  in  the  Ministry
 of  Health  (Dr.  D.  S.  Raju):  (a)  to  (c):
 Presumably  the  hon  Member  is
 referring  to  the  Primary  Health
 Centres.  No  instructions  have  been
 issucd  ly  the  Central  Government  for
 stopping  the  establishment  of  new
 Primary  Health  Centres  Some
 States,  however,  seem  to  be  finding
 difficulties  in  allocating  funds  for  the
 establishment  of  new  Centres  in  the
 conditions  created  by  the  national
 emergency.  The  position  is  being
 ascertained  from  fhe  States  and  the
 information  will  be  laid  on  the  table
 of  the  Sabha.  The  Central  Govern-
 ment  attaches  great  value  to  the
 opinion  expressed  by  the  Central
 Health  Council  at  their  last  meeting
 in  October,  1962,  that  every  com-
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 munity  Development  Block  should
 have  a  full-fledged  Primary  Health
 Centre  as  early  as  possible.

 Sbri  Subodh  Hansda:  The  hon
 Deputy  Minister  has  stated  that  many
 of  the  States  find  it  difficult  to  finance
 the  construction  of  the  centres  due  to
 the  emergency.  If  so,  have  any  of
 them  approached  the  Central  Gov-
 ernment  for  any  funds?

 Dr.  D.  S.  Raja:  A  few  States
 have  expressed  their  inability  to
 comply  with  the  recommendations.
 Actually,  the  present  state  of  affairs
 is  that  the  Central  Government  gives
 about  Rs.  52,000  for  construction  of
 building  for  primary  health  centres.
 The  Community  Development  Minis-
 try  is  subscribing  Rs.  7,500.  The  rest
 of  Rs.  20,000  is  to  be  borne  by  the
 State  Governments.  That  is  the
 present  arrangement.  In  view  of  the
 national  emergency,  a  few  States  have
 expressed  their  inability  to  contribute
 their  share.  Probably,  they  may  cut
 their  ceiling.

 Shri  Subodh  Hansda:  Is  it  not  a  fact
 that  due  to  the  emergency,  directions
 have  been  given  to  the  State  Govern-
 ments,  particularly  to  the  West  Bengal
 Government,  to  withdraw  the  amount
 allocated  for  the  construction  of
 subsidiary  health  centres  and  to
 divert  the  amount  for  increasing  bed
 capacity  of  the  existing  hospitals?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  No  such  orders  have  been
 given  by  this  Government.  We  do  not
 know  if  the  State  Government  has
 issued  any  such  order.  We  do  our
 level  best  to  explain  it  t  the  State
 Governments  that  the  expaision  of
 the  primary  health  centres  is  an
 absolute  necessity  and  it  should
 proceed,  as  it  was  planned,  and  not
 be  delayed.

 Shri  5.  C.  Samanta:  Is  it  not  a  fact
 that  according  to  the  Community
 Development  Programme  there  will
 be  one  primary  health  centre  and  two
 subsidiary  health  centres  in  a  block?
 If  so,  will  the  Central  Government
 help  the  State  Governments  in  regard
 to  all  of  them?
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 Dr.  D.  S.  Raju:  For  each  primary

 health  centre  there  will  be  three  sub-
 centres,  and  we  are  helping  them  for
 that  already.

 Dr,  M.  S.  Aney:  What  is  the  mini-
 mum  cost  for  opening  a  health  centre?

 Dr.  D.  S.  Raju:  Rs.  80,000  for  the
 construction  of  building.

 Shrimati  Savitri  Nigam:  Which  are
 the  States  which  have  shown  some
 reluctance  in  establishing  the  already
 fixed  number  of  sub-centres?

 Dr.  Sushila  Nayar:  There  are
 several  States  that  have  expressed
 some  doubts  whether  they  can  stagger
 this  programme  because  of  the  emer-
 gency  and  the  cuts  that  are  imposed
 due  to  it.  But,  as  the  malaria  eradi-
 cation  programme  is  coming  to  com-
 pletion  and  small-pox  eradication
 programme  is  also  coming  to  comple-
 tion  by  the  end  of  the  Third  Plan,  if
 we  have  some  kind  of  framework
 with  these  primary  health  centres,  the
 maintenance  phase  can  be  taken  care
 of,  If  we  do  not  have  them,  it  will
 become  very  difficult.  So,  we  are
 persuading  the  State  Governments
 not  to  give  up  this  programme  but  to
 continue  it,  as  it  was  planned  earlier.

 Navigation  in  Rajasthan  Canal
 7158,  Dr.  L.  M,  Singhvi:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  Government  are  still
 ‘planning  to  make  Rajasthan  Canal
 navigable;  and

 (bd)  if  so  whether  it  would  be  joined
 in  any  manner  to  any  river  or  canal
 system  in  the  country?

 The  Parliamentary  Secretary  to  the
 Minister  of  Irrigation  and  Power  (Shri
 S.  A.  Mehdi):  (a)  The  matter  is  still
 umder  consideration.

 (b)  There  is  no  proposal  under
 consideration  at  present  to  link  it  with
 any  other  waterway,

 Dr.  L.  M,  Singhvi:  Have  the  Gov-
 ‘ernment  assessed  the  freight-carrying
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 capacity  in  case  the  Canal  is  kept
 navigable?
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 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim):
 That  is  a  matter  wich  is  in  the
 hands  of  a  particular  committee  which
 wag  set  up  for  this  purpose  of  gong
 into  this  question  ana  the  particular
 answering  to  this  question  has  not  se
 far  been  received.

 Dr.  L.  M.  Singhvi:  I  could  not  get
 the  answer.  I  have  asked  a  question
 whether  they  propose,  to  undertake  the
 scheme  of  making  the  Canal  navigable
 and  in  that  connection  I  wanted  to
 know  whether  they  have  considered
 the  extent  of  the  freight-carrying  cap-
 acity  of  the  Canal  if’  is  made  navig-
 able,

 Mr.  Speaker:  When  the  answer  !s
 that  there  is  no  proposal  atall...

 Dr.  L,  M.  Singhvi:  No,  Sir;  the  ans-
 wer  is  that  the  prcposa!  is  under  con-
 sideration.

 Hafiz  Mohammad  {orahim:  I  meant
 to  say  that  the  question  of  navigation
 in  that  canal  is  at  present  under  the
 consideration  of  a  committee  which
 has  made  certain  recommendations,  but
 as  far  as  this  particular  question  is
 concerned,  it  has  not  been  mentioned
 by  the  Committee  69  far.

 Shri  Ranga:  At  what  stage  of  con-
 sideration  is  it?  Is  it  being  considered
 by  the  Central  Water  and  Power  Com-
 mission  people  or  by  the  Communi-
 cations  people  in  view  of  the  fact  that
 this  Canal,  unlike  so  many  other
 canals,  is  being  lized  up  by  R.C.  over
 hundreds  of  miles?  Why  is  it  that
 Government  are  taking  such  a  long
 time  to  consider  and  are  not  coming  to
 any  conclusion?

 Hafiz  Mohammad  Ibrahim:  No,
 there  has  not  been  su  sucn  time  taken.
 About  that  there  can  be  no  complaint.
 This  is  a  very  big  question  ang  it  has
 effect  on  the  future  of  the  Canal  itself.
 Therefore,  we  have  to  be  guarded  in
 coming  to  any  decision  in  regard  to
 that  matter.  But  not  much  time  has
 been  taken  over  it.
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 थ्रो  बरवा  कोटा  :  मैं  जानना  चाहता  हूँ
 कि  राजस्थान  नहर  में  नौ कायें  चलाने  का
 कार्य  किस  विभाग  के  ग्रामीण  होगा  ?

 हाफिज  तुडम्नद  इब्राहीम  एफ  मुस्तकिल
 विभाग  है  हिन्दुस्तान  के  अन्दर  सब  जगह
 इस  के  लिए ।

 Calcutta  National  Bank

 *I59,  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Fimance  be
 pleased  to  state:

 (a)  the  progress  made  by  the
 Official  Liquidator  of  the  Calcutta
 National  Bank  (in  liquidation)  in
 paying  the  creditors  of  the  said  Bank;

 (b)  vrhether  representations  or
 complaints  have  been  received  that
 the  progress  has  been  tardy  or  slow;

 (c)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter;  and

 (da)  how  much  more  time  will  be
 needed  for  the  completion  of  the  task
 of  liquidation  ang  paying  up  the
 creditors?

 The  Deputy  Minister  in  the  Ministry
 of  Finance  (Shri  B.  R.  Bhagat)  (a)
 The  Court  Liquidator  has  disbursed
 or  made  provision  in  full  for  prefe-
 rential  payments  under  Section  230  of
 the  Companies  Act  and  Section  43-A
 of  the  Banking  Companies  Act,  and
 three  dividends  of  10%  each  to  all  the
 ordinary  creditors  have  also  been
 declared.

 (b)  and  (c).  No  major  complaint  has
 been  received,  but  the  Central  Gov-
 ernment,  on  its  own  initiative,  hag
 assisted  in  the  disposal  of  the  bank’s
 immovable  property,  so  as  to  expedite
 payments  to  the  depositors  and  the
 progress  of  liquidation  generally.

 (d)  It  is  not  possible  at  this  stage
 to  indicate  when  the  liquidation  pro-
 ceedings  will  be  over,  but  every
 effort  will  be  made  to  complete  the
 winding  up  proceedings  as  early  as
 possible.
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 Shri  Hari  Vishnu  Kamath:  The
 liquidation  proceedings  are  conducted
 apparently  under  the  supervision  of
 the  High  Court,  and  while  interference
 {n  matters  pertaining  to  High  Courts
 and  their  proceedings  is  not  desirable,
 has  Government  considered  the  possi-
 bility  and  the  necessity  of  at  least  drop-
 ping  gentie  hints  to  the  High  Court
 that  the  matter  might  be  expedited  as
 far  as  they  can?

 Mr.  Speaker:  He  should  not  advise
 like  that.  The  hon.  Member  should
 not  advise  that  some  hints  be  given  to
 the  High  Court.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  It  is  not  possible  and
 it  is  not  proper  for  the  Government
 to  drop  any  hints  to  the  High  Court

 Shri  Hari  Vishnu  Kamath:  Answer
 ing  a  question  as  far  back  as
 September,  that  is,  six  months  ago,
 the  hon.  Minister  said  that  further
 Payments  will  depend  on  the  extent
 cf  future  recoveries  and  that  litigation
 for  recovery  07  realisation  of  the
 assets  is  time-consuming,  That  wag
 the  word  used  in  September.  Today
 I  find  that  the  position  is  almost  the
 same  or  even  identical.  Is  the  hon
 Minister  in  a  position  to  assure  the
 House  that  while  litigation  ig  time-
 consuming,  the  creditors  of  the  Bank
 will  not  be  consumed  by  time  in  the
 process?

 Mr.  Speaker:  Order,  order.
 Shri  Hari  Vishnu  Kamath:  What  is

 the  position?
 Shri  Morarji  Desai:

 happens,  I  cannot  help.
 Even  if  that

 Shri  Hari  Vishnu  Kamath:  It  is
 strange  on  the  part  of  Government.  Am
 I  to  understand  that  the  Government
 is  helpless  in  the  matter?

 Mr.  Speaker:  A  question  wag  asked
 and  the  answer  has  been  given.  What
 else  does  he  want?

 Shri  Hari  Vishnu  Kamath:  Is_  that
 answer  helpful  or  proper?

 Shri  Morarji  Desai:  When  itis  ७
 the  hands  of  the  liquidator  who  is
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 under  the  orders  of  the  High  Court,
 Government  cannot  do  anything.

 Power  Projects
 +

 Shri  S.  M.  Banerjee:
 shri  A.  K.  Gopalan:

 “aed:  |  Shri  Basappa:
 L  Suri  P.  Venkatasubbaiah,

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  specia]  steps  taken  by  Gov-
 ernment  to  accelerate  the  progress  of
 power  projects  in  view  of  the  shortage
 ५३  power  in  the  country;

 (b)  whether  as  a  result  of  these
 steps,  there  is  any  likelihood  of  com-
 pieting  any  of  the  projects  ahead  of
 schedule;

 (cy  if  so,  the  names  of  such  __—  pro-
 dects;  and

 (d)  the  additional  expenditure  to
 be  incurred?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  to  (d),  A  statement  is
 laid  on  the  Table  of  the  House.

 Statement
 (a)  The  State  Governments,  State

 Electricity  Boards  and  other  project
 authorities  concerned  have  been  and
 are  being  requesteq  to  ensure  that  the
 tempo  of  work  on  the  projects  is  step-
 ped  up  by  diverting  resources  in
 money,  material  and  technical  per-
 sonnel,  where  necessary,  and  also  by
 arranging  for  additional  working  shifts.
 The  Central  Government  have  under-
 taken  to  help  in  speedy  release  of
 foreign  exchange  and  materials,  where
 necessary.  Teams  of  Officers  from
 the  Central  Government  are  touring
 the  States  to  study  in  detail  the  diffi-
 culties  in  the  way  of  progress  of  ex-
 ecution  of  projects.

 (b)  Yes.
 (c)  (i)  Neyveli  Thermal  Power

 Station  Extensions,  (ii)  Pathratu  Ther-
 mal  Project  (iii)  Singauli  (Obra)
 Thermal  Project,  (iv)  Delhi  ‘C’  Station,
 (v)  Chandrapura  Thermal  Power
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 Station  (DVC)  and  (vi)  Durgap
 Thermal  Power  Station  (DVC).  In  ad-
 dition,  the  Central  Water  and  Power
 Commission  have  recommended  to
 speed  up  the  execution  of  some  of  the
 Third  Plan  projects  ag  a  result  of
 which  it  will  be  possible  to  obiain
 power  benefits  earlier  than  the  ori~
 ginal  expectations.  The  Commission
 have  also  recommended  the  taking  up
 of  advance  action  on  some  Fourth
 Plan  schemes  in  the  Third  Plan  itself
 to  enable  realisation  of  benefits  in  the
 first  two  years  of  the  Fourth  Plan,

 (d)  According  to  tentative  estimates,
 the  additional  expenditure  involved
 for  speeding  up  the  execution  of  the
 Third  and  Fourth  Plan  projects  amount
 to  about  Rs.  60  crores,

 Shri  S.  M.  Banerjee:  In  the  state-
 ment,  it  is  said:

 “The  Commission  have  also  re-
 commendeg  the  taking  up  of  ad-
 vance  action  on  some  Fourth  Plan
 schemes  in  the  Third  Plan  itself
 to  enable  realisation  of  benefits  in
 the  first  two  years  of  the  Fourth
 Plan.”

 I  want  to  know  whether  it  is  a  fact
 that  some  projects  are  likely  to  suffer
 because  of  lack  of  foreign  exchange
 and  if  so,  what  steps  have  been  taken
 by  the  Government  to  ensure  foreign
 exchange  suppiy  during  the  Third
 Five  Year  Plan.

 Shri  Alagesan:  At  present,  there
 is  no  anxiety  about  foreign  exchange
 for  the  Third  Plan  schemes  that  have
 already  been  undertaken.  What  the
 hon.  Member  has  in  mind,  perhaps,  is
 with  reference  to  the  Foyrth  Plan.
 Advance  action,  we  propose  to.  take
 even  about  the  Fourth  Plan  schemes
 even  now  so  that  the  needed  generat-
 ing  capacity  is  created  in  the  first
 two  years  of  the  Fourth  Plan.

 Shri  S,  M,  Banerjee:  It  is  also  stated:
 “In  addition,  the  Central  Water

 and  Power  Commission  have  re-
 commended  to  speed  up  the  execu-
 tion  of  some  of  the  Third  Plan
 projects  as  a  result  of  which  it
 will  be  possible  to  obtain  power
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 benefits  earlier  than  the  origina’
 expectations.”
 I  want  to  know  what  is  that  ex-

 pectation  and  how  it  is  going  to  be
 earlier  than  that  and  what  is  the  date.

 Shri  Akgesan:  Power  projects  take
 quite  a  number  of  years.  Even  if  they
 are  commissioneg  a  month  or  two  or
 even  three  months  in  advance,  to  that
 extent,  we  are  benefited.  We  have
 requested  the  State  Governments  and

 the  project  authorities  to  see  that  these
 units  are  commissioned  as  early  —  as
 possible.

 Shri  P.  Venkatasubbaiah:  It  has  been
 ‘stated  in  the  statemeni  that  whe  ad-
 ditional  expenditure  involved  for
 speeding  up  the  execution  of  the
 Thirg  and  Fourth  Plan  projects
 amounts  to  about  Rs.  60  crores.  May
 I  know  whether  this  amount
 -would  be  commensurate  with  the  re-
 sutls  that  would  be  achieved?

 Shri  Alagesan:  We  have  submitted
 schemes  both  for  action  to  be  taken
 with  reference  to  the  Third  Plan
 schemes  as  well  as  the  Fourth  Plan
 schemes.  We  have  ca'culated  the  cost
 roughly  at  about  Rs.  60  crores,

 Shri  Shivananjappa:  How  many
 package  plants  have  been  commission
 ed  to  give  immediate  relief  to  the
 shortage  of  power?

 Shri  Alagesan:  I  should  like  to  have
 notice

 Sbri  S.  N.  Chaturvedi:  How  many
 power  projects  are  lagging  behind  time
 and  may  I  know  whether  the  extra
 Rs,  60  crores  that  is  to  be  spent  on
 acceleration  of  certain  projects  will  be
 +o  the  detriment  of  the  former?

 Shri  Alagesan:  No.  It  will  not  be
 to  the  detriment  of  any  project.

 Mr,  Speaker:  Shri  A,  0.  Guha.

 Shri  S.  N.  Chaturvedi:  The  first
 part  of  the  question  is  not  answered.

 Mr.  Speaker:  Shri  A.  C.  Guha.

 Shri  A.  0.  Guha;  What  is  the  short-
 fal)  from  the  target  up  to  date  and
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 what  may  be  the  expectation  in  the
 fulfilment  of  the  target  at  the  end
 of  the  Third  Plan?

 Shri  Alagesan,  The  idea  is  to  have
 a  generating  capacity  of  7849  mega-
 watts  at  the  end  of  the  Third  Plan,

 Shri  A.  C.  Guha:  What  is  the  short-
 fall  at  present?

 Mr.  Speaker:  Order,  order;  Dr.  K.
 L.  Rao.

 Dr.  K.  L,  Rao:  May  I  know  whether
 the  Government  has  ascertained  the
 reasons  for  the  avoidable  delays  and
 the  action  by  which  it  will  be  possible
 to  avoid  ordinary  delays  and  what
 steps  the  Government  are  taking  to
 reduce  the  time  taken  in  setting  the
 consultants  and  settling  contracts  for
 machinery  very  early?

 Shri  Alagesan:  In  an  earlier  ques-
 tion,  We  answereq  about  the  reasons
 which  go  to  make  for  delay  in  the  ex-
 ecution  of  these  projects.

 Shri  Ranga:  That  is  for  irrigation.

 Shri  Alagesan:  Both  for  power  and
 irrigation.  They  are  getting  the
 necessary  foreign  exchange,  import
 licence,  ete.  All  these  proce-
 dures  have  been  streamlined
 and  we  have’  a  special  unit  in
 the  Ministry  as  well  as  in  the  Central
 Water  and  Power  Commission,  They
 are  looking  after  it  and  seeing  that
 these  things  are  expedited.  That  is
 one  of  the  ways  to  reduce  delays.  As
 far  as  placing  orders,  etc.,  are  concern-
 ed,  that  is  being  looked  after  by  the
 various  project  authorities  and  we  help
 them.

 श्री  बड़े  :  ये  जो  १६०  करोड  पये
 खर्च  होने  वाले  हैं  वे  नई  प्रोजेक्ट्स  पर  खर्च
 होने  वाले  हैं  या  चम्बल  योजना  जो  श्रमी  चल
 रही  है  और  जिस  में  १  लाख  रुपया  रोजाना
 नुकसान  हो  रहा  है?  क्योंकि  केबल  या  वायर
 नहीं  मिले  हैं,  उन  जैसी  योजनाकारों  पर  भी
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 खर्च  होने  वाले  हैं  ? मेरा  कहने  का  मतलब  यह  है
 कि  जो  इन् कम्प लोट  बज  कदू हैं,  न  पर  भी
 खर्च  होने  वाले  हैं  !

 Shri  Alagesan,  I  did  not  follow  the
 question.

 Shri  Bade:  May  I  explain  in  Eng-
 lish?

 Mr.  Speaker:  This  is  his  choice.  I
 would  not  ask  him  to  do  80,

 श्री  बड़े  :  यह  जो  १६०  करोड़  रुपया
 खर्च  होने  वाला  है  वह  नई  प्रोडक्ट्स  पर  खर्च
 होने  वाला  है।  या  जो  इ  नकम्पन्तीट  प्रॉडक्ट्स
 है,  उन  पर  भी  खच  होने  वाला  हे  7  चम्बल
 प्रोजेक्ट  एक  ऐसी  प्रोजेक्ट  है  जो  कभी  पूरी
 नहीं  हुई  है  भ्रांत  वहां  पर  एक  लाख  रोज  का
 नुकसान  हो  रहा  है  क्योंकि  केबिन  बौर
 वायदे  नहीं  मिली  हैं।

 Mr.  Speaker:  Chambal  project  is
 suffering  and  is  incurring  a  loss_  of
 Rs.  l]  lakh  a  day  and  it  is  not  being
 eommpleted,  Whether  that  aspect  is
 also  being  considered  in  order  to  com-
 p:ete  those  projects  that  are  in  pro-
 gress  and  have  not  been  completed  in-
 stead  of  taking  up  new  projects—that
 ts  the  question.

 Shri  Alagesan:  The  Chambal  pro-
 ject  has  been  completed.  There  is  only
 one  unit  which  has  to  be  commission-
 ed.  That  also  will  be  commissioned
 shortly.

 Shri  Bade:  My  question  was  differ-
 ent.  Government  is  suffering  a  loss  of
 Rs.  |  lakh  daily  due  to  loss  of  power
 because  there  is  shortage  of  cables  and
 wires.  Is  the  Government  going  to
 spend  out  of  this  Rs.  60  crores  on  this
 Chambal  project  or  also  on  other  pro-
 jects  which  are  not  completed?

 Shri  Alagesan:  It  is  net  correct  to
 say  that  the  project  is  suffering  a  loss
 of  Rs.  lakh  every  day  for  want  of
 transmission  lines.  The  entire  power
 that  is  produced  is  being  utilised  both
 im  Madhya  Pradesh  and  in  Rajasthan.
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 राष्ट्रों  रक्षा  कोष
 4  +

 [=
 प्रकाश बोर  शास्त्री  :

 श्री  जगदेव  सिह  सिद्धांती  :
 डा०  लक्ष् मीम लल  सीधी  :
 श्री  स०  मो०  बनर्जो  :
 श्री  म०  ला०  त्रिवेदी  :
 श्रीमती  सावधानी  निगम  :
 घी  स०  do  सामन्त  :
 थी  श्रीनारायण  दास  :
 श्री  विभूति  मिश्र  :
 शी  गुलशन  :
 श्री  भक्त  दन  :

 +१६१.  थ्रो  भागवत  झा  श्राज़्ाद  :
 श्री  रा०  स०  तिवारी  :
 शी  हेय  राज  :
 धी  विद्याचरण  शुक्ल  :
 थी  ब्रज राज  सिह  :
 थो  गोकर्ण  प्रसाद  :
 शी  यशपाल  सिंह  :
 ची  रघुनाथ  सिह  :
 श्री  मुहम्मद  इलियास  :
 थी  बेरवा  कोटा  :
 श्री  रडी  :

 क्या  थित  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  राष्ट्रीय  रक्षा  कोष  में  श्री  तक
 कुल  कितना  धन  तथा  सोना  झा  चुका  है;

 (ख)  क्‍या  इस  रक्षा  कोष  में  परोक्ष
 दबाव  डाल  कर  घन  एकत्रित  करने  की  भी
 सूचनायें  सरकार  को  मिली  हैं  ;

 (ग)  यदि  हां,  तो  क्‍या  इस  सम्बन्ध  में
 कोई  निर्देश  जारी  किये  गये  हैं;  और

 (घ)  दस  रक्षा  कोष  का  राज्यों  में
 अभी  कितना  धन  बकाया  है  क्या  इस  की  भी
 कोई  जानकारी  प्राप्त  की  गई  है  ?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  B.  BR.  Bhagat):
 (a)  Rs.  45.28  crores  and  15,67,169
 grammes  upto  2rd  February,  1963.
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 (b)  and  (c).  Generally,  contributions
 have  been  made  voluntarily,  with  the
 free  and  willing  consent  of  the  donors.
 In  a  few  cases,  where  complaints  to
 the  contrary  have  been  received,  the
 matter  was  brought  to  the  notice  of
 the  State  Governments  concerned.
 Suitable  instructions  have  also  been
 issued  for  the  guidance  of  the  State
 Governments.

 (d)  According  to  the  prescribed  pro-
 cedure,  all  collections  made  within  a
 State  ere  required  to  be  remitted  for
 credit  to  the  Central  Account
 through  the  Branch  Account  of  the
 Fund  at  each  State  headquarter  at  the
 end  of  every  day.  Small  imprests  are
 al'owed  to  be  kept  with  the  States  for
 meeting  the  costs  of  collection  and
 other  emergent  needs.

 क्रि  प्रकाशवीर  शास्त्री  :  अध्यक्ष  महोदय,
 मैं  ड्राप  से  निवेदन  करना  चाहता  हूं  कि  मल
 प्रश्न  हिन्दी  में  है  और  माननीय  मंत्री  जी  भी
 हिन्दी  जानते  हैं  |  अगर  वे  इस  उत्तर  को  हिन्दी
 में  भी  सुना  दें  तो  बड़ी  कृपा  होगी  ।

 तभी  ब०  रा०  भगत:  (क)  २३  फरवरी,
 १६६३  तक  ४४.२८  बारोड़  रुपया  और
 १५,६७,  १६६  ग्राम  सोना  दद्दा  हो  चुका था  1

 (ख)  और  (ग).  ग्राम  तौर  पर  लोगों  ने
 रक्षा  कोष  में  अपनी  इच्छा  से  और  किसी
 दवाव  के  बिना  घन  दिया  है।  इस  के
 विपरीत  कुछ  मामलों  में  शिकायतें  मिली  हैं
 झोर  उन  के  बारे  में  सम्बद्ध  राज्य  सरकारों  को
 सूचना  दे  दी  गयी  है  ।  राज्य  सरदारों  के
 मार्गदर्शन  था  लिये  उचित  हिदायतें  भी  जारी
 कर  दी  गयी  हैं  t

 (घ)  इस  के  लिए  जो  तरीका  निर्धारित
 दिया  गया  है  उस  के  ऋनुपार  किसी  राज्य  में
 इकट्ठा  किया  गया  घन  हर  रोज  के  आखिर  में,
 कोष  ८:  शाखा  खाते  वे!  जरिये,  जो  राज्य  के
 सदर  मद्धम  में  होता  है  बःनद्रीय  खाते  में  जमा
 करते  के  लिये  सजवा  पड़ता  है।  राज्यों  को
 घन  इकट्ठा  करने  के  खच  शर  अन्य  आकस्मिक
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 आवश्यकताओं  बे  लिये  थोड़ी  स॑।  रकमें  रखने
 की  इजाज़त  दो  गये  है  ।

 शी  प्रकाशकों  शास्त्री  :  जनता  ने

 सुरक्षा  कोष  में  जो  धन  दिया  हैँ  उसका  उद्देश्य
 जवानों  को  श्रमिक  से  अधिक  सुविवायें  देना
 झोर  श्रावुनिकतम  हथियारों  को  मंगा  कर
 जवानों  को  उन  से  लैस  करना  था।  क्या  में
 जान  सकता  हूं  कि  इन  दोनों  कार्यों  को  पूरा
 करने  के  लिये  वित्त  मंत्री  ने  कितना  कितना
 पैसा  दिया  है  ौर  उसका  प्रकार  क्‍या  रखा
 है।

 श्री  qo  रा०  भगत  :  कभी  उसके
 बारे  में  कोई  बात  तय  नहीं  हुई  ।  कभी.
 उस  से  कोई  ख़ास  रुपया  खर्च  भी  नहीं  हुआ
 है  ।  थोड़ा  बहुत  रुपया  राज्य  सरकारों  के  पास
 है।  वह  रुपया  जो  हमारे  सिपाही  मारे  गए
 हैं  उन  के  परिवारों  के  लिए  या  जो  आम  सिपाही
 हैं  उन  के  परिवारों  की  भलाई  की  मद
 के  लिये  दिया  गया  है  ।

 श्री  प्रकाशकों  शास्त्री:  क्‍या  में
 जान  सकता  हूं  कि  जब  से  यह  स्वर्ण  अधि-
 नियम  जारी  किया  गया  है  उस  से  पहले  राष्ट्रीय
 सुरक्षा  कोष  में  सोना  आने  का  जितना
 प्रभुपाद  था  वह  उस  भ्र विनियम  के  लागू  होने
 पश्चात  कुछ  कम  हो  गया  है  ?  यदि  हां,  तो
 पहले  उस  का  प्रतिशत  क्या  था  और  शब  किस
 प्रतिशत  से  सोना  आ  रहा  है  ?

 शी  qo  रा०  भगत  :  इस  अधिनियम
 से  सोने  का  कोई  सम्बन्ध  नहीं  है  ।  पीलाम
 तौर  से  जो  उत्साह  शुरू  में  होता  है  वह  बहुत
 दिनों  तक  कायम  नहीं  रहता  है  ।  वह
 धीरे-धीरे  कम  होता  है  ।  लेकिन  सोना
 भ्धितियम  जारी  होने  के  पहचान  भी
 गोल्ड  बांडज़  में  बहुत  सोना  इकट्ठा  हुआ  है  ॥

 श्री  प्रशशवीर  शास्त्री  मेरा
 प्रशन  यह  है

 अध्यक्ष  महोदय  :  भाप  का  प्रश्न  तो

 बहुत  साफ  है  लेकिन  मंत्री  महोदय  कहते  हैं
 कि  इस  का  जवाब  देना  कि  गोल्ड  रूल्स
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 बनने  का  उस  पर  कितना  अपर  हुआ  झोर
 सोता  आना  कितना  कम  हो  गया,  बहुत
 पुदीना  है

 थ्री  प्रराशवीर  कास्त्रो  :  इतना  तो
 बताया  जा  सगता  है  कि  इस  अधिनियम
 के  लागू  होने  से  पहले  जो  सोना  आ  रहा  था  उस
 का  प्रतिशत  इतना  था  कौर  इस  भव त्रि नियम
 के  लागू  होने  के  पश्चात्‌  जो  सोना  पाया
 खप  का  प्रतिशत  इतना  है।  यदि  इतना  ही
 बतला  दिया  जाय  तो  ठीक  है  t

 ध्रध्यक्ष  महोदय  :  अगर  इस  चीज़  को
 इस  से  सम्बद्ध  करते  हैं  कि  उस  की  वजह
 से  कमी  हुई  है  तो  मंत्री  महोदय  इस  को  नहीं
 मानते  हैं

 Dr,  L.  M.  Singhvi:  May  I  know
 whether  any  cases  of  collection  under
 indirect  pressure  were  investigated,
 and  if  so,  whether  the  investigations
 faave  been  concluded?  What  are  the
 cesults  of  these  investigations?

 Shri  B.  R  Bhagat:  As  I  said  in  my
 amswer,  we  received  some  reports.

 Mr.  Speaker:  The  question  whe-
 ther  any  investigation  has  been  made
 ar  concluded.

 Shri  B,  R.  Bhagat:  Not  from  here,  but
 we  have  brought  those  cases  to  the
 gotice  of  the  State  Governments  who
 fhave  taken  suitable  action.

 श्री  जगदेव  तह  सिद्धान्तों  :  सुरक्षा
 कोष  में  घन  आया  है  वह  मुख्य  रूप  से  जवानों
 के  लिए  शौर  हथियारों  के  लिए  हैं।  मंत्री
 महोदय  कृपा  कर  के  यह  बतलायें  कि  उस  में  से
 हथियारों  के  लिए  कितना  घन  खर्च  किया
 गया  हे

 ध्च्यक्ष  महोदय  :  वह  कहते  हैं  कि
 कभी  खर्चे  नहीं  किया  गया  है  ।

 Shri  5.  M.  Banerjee:  I  would  like  to
 adnow  whether  it  is  a  fact  that  the
 main  contri:  ution  towards  the  National
 Defence  Fund  has  come  from  the  low
 dncome  group,  and  if  so,  what  effective
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 steps  have  been  taken  by  Government
 to  compel  the  big  business  houses  to
 contribute  more  liberally?

 Mr,  Speaker:  On  the  one  side  com
 Ppulsion  is  being  deprecated;  on  th~
 otner  side,  it  is  said  that  should  be
 compelled,

 Shri  S.  M.  Banerjee:  Sir,  I  rise  on  2
 point  of  order.

 Mr.  Speaker:  What  is  the  point  sf
 order?

 Shri  8.  M.  Banerjee:  The  point  of
 order  is  this  that  the  first  part  of  my
 question  could  have  been  answered.

 Mr.  Speaker:  The  disallowance  on
 my  part  has  provoked  this  point  of
 order?

 Shri  S.  M,  Banerjee:  Nothing  has
 provoked  me.  The  only  thing  is  that
 the  small  cortribution  of  the  business-
 men  has  provoked  me.  My  question  is
 very  simple,  whether  the  main  contri-
 bution  has  come  from  the  low  income
 group,  and  if  so,  what  effective  steps
 have  heen  taken  by  Government  to
 persuade  the  Lig  businessmen  to  con-
 tribute  more  liberally.

 Mr.  Speaker:  He  has  changed  it  now.
 He  has  come  to  persuasion.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  major  part  of  the
 contritution  is  not  from  the  low-in-
 come  group.  The  major  amount  is
 from  the  richer  classes,  but  the  num-
 ber  of  the  other  people  is  much  larger.

 बैरवा  फोटा  :  रेडियो  भवन  में
 बै जयन्ती माला  का  जो  नाट्य  हुआ  था  उस  में
 कितना  घन  पाया  ?

 अध्यक्ष  महोदय  :  यह  डिटेल  की  बात
 है

 att  यशपाल  वह:.  क्‍या  यह  सच
 है  कि  डी०  एम०,  तहसीलदारों  और  एस०  डी०
 एम०  को  हिदायतें  जा  रही  हें  कि  गांवों  को
 बाकायदा  बेबाक  किया  जाय,  जेसे  कि  कर्जे
 से  बेबाक  होती  है।  भोर  क्या  यह  भी  सच
 है  कि  यू०पी०  में  यह  रूल  बना  दिया  गया  हूँ
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 कि  किसानों  से  उन  की  लगान  का  २४  फ़ी-
 सदी  नेशनल  डिफेंस  फंड  में  वसूल  किया
 जाय  और  मिलमालिकों  को  उन  की  इच्छा
 पर  छोड़  दिया  गया  है  कि  वह  दें  यान  दें,

 थोड़  दें  या  ज्यादा  दें  ?

 श्री  मोरारजी  देसाई  :  ऐसा  नहीं
 है  कि  दबाव  डाला  जाता  है  ।  बार-बार
 हम  ने  कहा  है  कि  दबाव  नहीं  होना  चाहिये  ।
 हर  एक  को  लिखा  गया  है  इस  तरह  से  ।

 श्री  यश यात  तीन  :  क्‍या  कोई  इस
 तरह  का  रूल  बताया  गया  है  ?

 शी  मोरारजी  देसाई  :  ऐसा  कोई  रूल
 मुझे  मालूम  नहीं  है  n

 को  रानेश्वरातन्द  :  जित  तरह  से
 मेरे  मित्र  ने  बतलाया,  क्या  ऐसी  बात  नहीं
 है  कि  हर  जिले.

 ्च्यन्ञ  महोदय  :  जो  चीज़  मिनिस्टर
 साहब  को  मालूम  नहीं  है  शौर  स्वामी  जी  को
 मालूम  है  उक्त  को  यहां  बतलाने  की  ज़रूरत
 नहीं  है  in  इस  वक्त  मानवीय  सदस्य  वही  ष्
 जो  कि  मिनिस्टर  साहब  को  मालूम  है  ।

 श्रो  रामेइवरानन्द  :  में  तो  वही  जानता
 चाहता  था  लेकिन  आपने  मुझे  बोलने  का  मौका
 ही  नहीं  दिया।  म  जानना  चाहता  था  कि  क्‍या
 सरकार  को  इस  बात  का  ज्ञान  है  कि  पंजाब
 में  किसी  जिले  में  १  रुपये  कीला,  किसी  में  २
 रुपये  कीला  और  किसी  में  ३  क्या  कीला  इस
 मद  में  दिया  गया  है  ?

 श्री  मोरारजी  देसाई  :  मुझे  मालूम
 नहीं  है  कि  इस  तरह  से  कहीं  लगाया  गया
 है  ny

 Shri  P.  Venkatususbaiah:  May  J
 know  whether  it  is  a  fact  that  the
 Nizam  of  Hyderabad  has  pleaded  that
 he  is  too  poor  to  contribute  to  the
 National]  Defence  Fund,  and  if  so,
 whether  such  a  communication  has
 been  receiveq  by  this  Government?

 Shri  Morarji  Desat:  I  do  not  know
 of  any  such  communication  myself.
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 श्री  गु०  सि०  मुसाफिर  :  सवाल  के
 पार्ट  (क)  के  बारे  में  जो  माननीय  मन्त्री
 महोदय  ने  बतलाया  है  कि  टोटल  फिक्स
 क्या  हैं,  उस  सम्बन्ध  में  क्या  में  जान  सकता
 हूं  कि  स्टेट वाइज़  फिगर्स  कया  हैं,  कितना  सोना
 आया  है  और  कितना  रुपया  आया  है  ?

 अध्यक्ष  महोदय  :  उस  को  बतलाने
 की  ज़रूरत  नहीं  है  v

 श्री  विभूति  मिश्र :  क्‍या  यह  सही
 हैकि  कुछ  ऐसे  लोग  हैं  जो  कहते  हैं  कि  इमरजेंसी
 खत्म  हो  गई  है  और  अब  पैसा  देने  की  ज़रूरत
 नहीं  है  ?  यदि  ऐसा  है  तो  सरकार  इस  सम्बन्ध
 में  क्या  कार्यवाही  कर  रही  है  ?

 श्री  मोरारजी  देसाई  :  इस  के  लिए
 हम  किसी  के  ऊपर  कार्रवाई  तो  नहीं  कर  रहे
 हैं  लेकिन  यह  कहना  गलत  है  कि  इमरजेंसी
 ख़त्म  हो  गई  है  ।

 श्री  To  fao  मुनकिर  :  मेरे  सवाल
 का  जवाब  नहीं  मिला  v

 अध्यक्ष  महोदय  :  में  ने  उस  की
 इजाजत  नहीं  दी  थी  कि  स्टेट्स  के  अलग
 अलग  फिगर्स  दिये  जायें  -  माननीय  सदस्य
 के  कहने  का  मतलब  यह  था  कि  पंजाब  ने
 ज्यादा  दिया  है  ।

 Mr.  Speaker:  He  wants  to  say  that
 Punjab  has  contributed  most.

 श्री  qo  Tao  मुसाफिर  :  जी,  मेरा
 यह  मतलब  नहीं  था।  में  तो  यह  जानना
 चाहता  था  कि  किस  स्टेट  से  बहुत  कम
 आया  हैं  |

 Mr,  Speaker:  Order,  order.  He  can
 ask  privately.

 Shri  Bhagwat  Jha  Azad:  Since  wild
 allegations  amounting  to  an  insult  to
 public  spontaniety  in  contributing
 such  funds  are  being  thrown  up,  may
 I  know  if  in  any  case  it  has  been  estab-
 lished  after  enauiry  that  pressure  was
 brought  for  this  purpose?

 Shri  Morarji  Desai:  There  is  ne
 question  of  insulting  public  spontan-
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 iety.  Some  allegations  are  made.  No-
 body  says  that  the  whole  amount  is
 collected  by  pressure,  but  some  may
 have  been  made.  I  cannot  deny  that.
 There  may  have  been  some  pressure.

 Shrimati  Savitri  Nigam:  The  hon.
 Minister  said  that  the  States  had  been
 allowed  to  keep  some  money.  May  I
 know  what  is  the  percentage  of  money
 kept  by  the  State  for  expenditure?

 Shri  Morarji  Desai:  There  is  no  per-
 centage  fixed.  A  lakh  of  rupees  _  is
 kept  in  the  imprest  account  so  that  if
 there  is  any  expenditure  it  is  met  from
 that  fund  and  the  account  is  sent  here.
 They  have  no  authority  to  spend  any-
 thing  as  they  like.  Money  is  required
 for  certain  items  like  advertisements
 er  thins  ike  that;  it  is  not  needed

 on  a  largescale  for  conveyance  allow-
 ances  or  things  like  that.

 Shri  Hari  Vishnu  Kamath:  Arising
 out  of  the  reply  to  part  (b)  of  the
 question,  has  the  attention  of  the  Gov-
 ernment  been  drawn  to  a  circular  issu-
 ed  by  the  Commissioner  of  Income-iax
 Hyderabad  saying  that  “all  members of  the  staff  who  have  not  donated  ४०
 this  fund  should”—mark  the  word
 ‘should’—‘forthwith  pay  one  day’s  sal-
 ary,  and  those  who  have  paid  less  than
 one  day’s  salary’—mark  these  words
 again,  Sir,—“should  pay  up  the  differ-
 ence  immediately”.  In  the  face  of  thi3
 circu'ar,  does  the  Government  still
 maintain  that  undue  pressure  or  com-
 pulsion  is  not  being  exercised  in  col-
 lections  for  this  fund?

 Mr,  Speaker:  They  have  not  said  so.
 Even  the  Prime  Minister  rep!ied  yester-
 day  that  some  cases  have  been  brought
 to  their  notice  and  that  they  would
 make  enquiries  and  issue  necessary  in-
 structions.

 Shri  Hari  Vishnu  Kamath:  What
 action  has  been  taken,  if  they  know
 about  this  circular?

 Shri  Morarji  Desai:  I  do  not  know
 of  this  circular.

 Shri  Hari  Vishnu  Kamath:  I  will
 Tay  it  on  the  Table  if  you  want  it.
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 Shri  Iqbal]  ‘Singh:  When  this  coliec-
 tion  was  going  on  some  areas  whictr
 contributed  some  money  to  this  Fund
 said  that  it  was  for  the  purchase  of
 aeroplanes  and  other  items  for  Defence.
 Will  Government  consider  the  wishes
 of  these  donors?

 Shri  Morarji  Desai:  Yes,  Sir.
 Shri  Inder  J.  Malhotra:  Is  the  hon

 Minister  in  a  position  to  say  whether
 all  the  ex-rulers  of  India  have  con-
 tributed  to  the  Fund?

 Shri  Morarji  Desai:  4  think  th
 have—more  than  75  per  cent.  of  then
 —contributed  ten  per  cent.  of  their
 privy  purses,  as  far  as  I  know.

 Shri  A,  P.  Jain:  {  heard  the  Finance
 Minister  say  that  the  richer  peopie
 contributed  more  quantitatively  than
 the  poorer  people.  Hag  he  got  any
 figures  or  statistics  to  support  it  ana
 will  he  give  it  now  or  later  on?

 Shri  Morarjji  Desai:  I  have  no
 statistics  as  such.  I  applied  my  com-
 mon  sense  as  the  hon.  Member  applies
 his  in  seeing  this  matter.  Like  that  I
 have  applied  my  common  sense.  Tt
 have  seen  the  figures  from  which  I
 can  say  that  quantitatively  out  of
 Rs.  50  or  47  crores  which  has  been
 received,  a  larger  part  comes  from
 the  we'l-to-do  people.  Thatéis  what
 I  said.  I  did  not  say  that  the  number
 was  large.

 Mr.  Speaker;  Next  question,
 Upper  Sileru  Hydro  Electric  Project

 +
 162,  Js  Shri  Yashpal  Singh:

 ‘|  Shri  Bishanchander  Seth:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  466  on
 the  24th  January,  1963,  regarding
 Upper  Sileru  Hydro  Elevtric  Project
 and  state:

 (a)  whether  the  matters  relating  to
 certain  bottlenecks  like  supply  of
 machinery  and  steel  have  since  been
 looked  into  by  Government;  and

 (b)  if  so,  the  action  taken  in  the
 matter?
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 The  Minister  of  State  in  the  Minis-
 t-.  of  Irrigation  ang  Power  (Shri
 Alagesan):  (a)  and  (b).  Yes,  Sir.
 There  is  no  difficulty  in  the  imple-
 mentation  of  the  Upper  Sileru  Project
 other  than  the  supply  of  steel  for  the
 penstocks.  Steps  are  being  taken  to
 arrange  the  supply  of  steel  for  the
 purpose.

 श्री  यशपाल  सिह  :  क्‍या  मैं  जान  सकता
 हूं  कि  इस  योजना  पर  कुल  कितना  खर्चे
 सरकार  को  करना  पड़ेगा?

 Mr.  Speaker:  He  wants  the  total
 cost.

 Shri  Alagesan:  The  total  cost  comes
 to  about  Rs.  895-5  lakhs.

 at}  यशपाल  लहू  क्‍या  सरकार  को  यह
 पता  है  कि  यह  रुपया  बचाया  जा  सकता  है
 अगर  हमारे  विद्युत्‌  मंत्री  जी  रेलवेज  से
 यह  कह  दें  कि  बिजली से  ट्रेनें  न  चलाई
 जांय  ?  इस  तरह  रुपया  बचाया  जा  सकता
 है  और  बिजली  जो  बचेगी  वह  इंडस्ट्रियल
 और  एग्रीकल्चरल  परपजेज  में  काम  श्र
 सकती  है।

 Mr,  Speaker.  on  is  a  suggestion  for
 action.

 -
 question.

 ढिल्लो  में  बीजकों  का  संकट

 +
 द.  श्री  भव :  दर्शन :

 श्ध्व्दू  ी  भाव  झा  ऑ्राजार :

 क्या  तिबाई  ओर  जिद्दत  मंत्रों  ह ३.2
 जनवरी,  १६६३  के  तारांकित  प्रश्न  संख्या
 ४७३  के  उत्तर  के  संबंध  में  यह  बताने  की
 कृपा  करेंग  कि  दिल्‍ली  में  बिजली  के  संकट
 संबंधी  कुमार  समिति  तथा  धमंवीर  समिति
 की  सिफारिशों  पर  जो  निर्णय  किये  गये
 थे,  उन्हें  कार्यान्वित  करने  में  और  आग
 क्या  प्रगति  हुई  है  ?

 सिचाई  झीर  विद्युत्‌  मन्त्री  के  सभा-
 सचिव  श्री  से०  To  मेहदी):  कुमार
 समिति  और  घमंडी  समिति  की  रिपोर्टों

 का  जहां  तक  सवाल  है,  स्थिति  ज्यों  की
 त्यों  है;  मामले  समिति  की  रिपोर्ट  भी
 अब  मिल  गई  है  जो  विचाराधीन  है।  इस
 रिपोर्ट  की  एक  प्रति  दिल्‍ली  बिजली
 सभरण  उपक्रम  को  भी  इस  प्राथंना  के
 हाथ  भेज  दी गई  हैकि  वे  जल्द-से-जल्द
 कारवाई  करें  जो  दामले  समिति  की  रिपोर्ट

 की  प्राप्ति  तक  रोक  दीगई  थी।

 [The  position  remains  the  same
 with  reference  to  the  reports  of  the
 Kumar  Committee  and  the  Dharma
 Vira  Committee,  The  Damle  Com-
 mittee  has  since  submitted  its  repor’,
 which  is  under  consideration.  A  copy
 of  this  report  has  also  been  forwarded
 to  the  Delhi  Electric  Supply  Under-
 taking  with  a  request  to  expedite
 action  which  was  kept  pending  by
 them  till  the  receipt  of  the  report  of
 the  Damble  Committee].

 at  भक्त  दर्शन  :  श्री मनु,  पिछली
 जुलाई  में  जब  बिजली  में  संकट  हुआ  था
 तब  से  लेकर  पहले  कुमार  कमेटी  नियुक्त
 ककी  गई  जिसने  २६  सिफारिशें  कीं,
 'ओमवीर  कमेटी  ने  ८  सिफारिशें  कीं  और
 मामले  कमेटी  ने  १०  सिफारिशें  कीं,  मैं
 जानना  चाहता  हूं  कि  यह  कमेटी  के  बाद
 कमेटियों  का  सिलसिला  क्‍यों  चलता  जा
 रहा  है  और  क्‍या  अब  एक  नई  चौथी  कमेटी
 उन  सिफारिशों  पर  परमल  कराने  के  लिए
 बैठाई  जायगी  ?

 लिखाई  शोर  विद्युत  मन्त्री  (हाफिज
 मुहम्मद  इब्हीम ) :  कमेटियों  का  कोई
 सिलसिला  नहीं  चल  रहा  है।  सिर्फ  इतनी
 बात  है  कि  जो  कमेटी  बिठाई  गई  और
 उन्होंने  जो  सिफारिशें  कीं,  कंपनी  तथा-
 रिटीज  को,  उनके  ऊपर  जितना  कमल  करना
 चाहिए  था  वह  कमल  कभी  तक  नहीं  हुआ
 झर  इस  हकीकत  का  इजहार  मुझ  वर
 भी इस  सवाल  के  जरिए  स ेहुआ  है।

 श्री  भक्त  दर्शन  :  मैं  यह  जानना  चाह
 रहा  हू  कि  जबकि  हमारे  मिनिस्टर  साहब  के
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 कबूल  किया  है  कीजो  सिफारिशें  की  गई
 थीं  उन  पर  केवल  उनका  ध्यान  दिलाया  गया
 है,  उन  पर  अमल  नहीं  हुआ  तो  क्‍या  वह
 विश्वास  रखते  हैं  कि  अगली  जुलाई  तक
 दिल्ली  में  फिर  बिजली  का  संकट  नहीं
 आजाये गा  और  यदि  वह  आता  है  तो  उसका
 सामना  करने  के  लिए  क्या  तैयारी  की  जा
 रही  है?

 हाफिज  मुहम्मद  इब्राहीम :  मैं  नहीं
 समझता  कि  वह  मुसीबत  फिर  जायेगी।
 मैं  समझता  हूं  कि  जब  वह  नहीं  आयेगी
 लेकिन  फिर  भी  हमको  हर  एक  किस्म  की
 प्रतिघात  बताने  चाहिए  और  हर  एक
 सिचुएशन  को  फेस  करने  केवास्ते  पूरी
 तरह  तैयार  रहना  चाहिए  ।

 Shri  Bhagwat  Jha  Azad:  May  IJ
 know  whether  the  Damle  Committee
 was  set  up  after  the  study  of  the  re-
 commerdations  of  the  Kumar  and
 Dharma  Vira  Committee  or  whether
 those  recommendations  were  not  taken
 into  cousideration  at  all?  What  was

 .the  stay 7
 Hafiz  Mohammad  Ibrahim:  That  is  a

 matter  of  dates.  I  cannot  remember
 all  the.e  d  ies  to  reply  to  this  ques-
 tion,

 Shri  Shagwat  Jha  Azad:  We  only
 want  te  know  whether  the  Govern-
 ment  gave  any  consideration  to  the
 recommendations  of  the  Kumar  and
 Dharmi  Vire  Committees  and  wh>-
 ther,  ofter  considering  those  recom.
 mendations,  they  felt  any  necessity  for
 a  third  committee,  or  whether  tho
 commitltres  were  oniy  being  set  up  one
 after  the  other.

 Hafiz  Mohammad  Ibrahim:  There  is
 a  basic  error  in  the  question.  The
 Government  are  not  considering  it;  it
 is  not  the  Government  which  had  ito
 take  any  actior  on  the  basis  of  any
 recommendation  of  any  committee.
 There  are  other  authorities.

 Mr.  Speaker;  Shri  Inder  J.  Malhotra.
 Shri  Bhagwat  Jha  Azad:  Are  we  to

 understand  that  Government  is  absolv-
 2803  (Ai)  LSD—2.
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 ed  of  the  resnonsibility  for  any  crisis
 in  Dethi?

 Mr.  Sp.  .ker:  Order,  order.  I  have
 called  Shri  Indes  J.  Malhotra,

 Shri  Inder  J.  Malibotra:  What  maw
 recommendations  of  the  committee
 have  beer:  fassed  on  to  the  concerned
 authorities  for  implementation?

 The  Minister  of  State  im  the  Minis
 try  of  Irrigation  ang  Fower  (Shri
 Alagesan):  l.ast  timie,  while  I  answer
 ed  this  questiun,  we  placed  a  detailed
 statement  as  to  what  action  was  taken.

 Shri  D.  C.  Sharma:  May  I  know  if
 any  arrangements  had  been  arrived  at
 between  the  Punjab  Government  and
 the  Delhi  Electric  Supply  Undertaking
 as  a  result  of  these  committees?

 Hafiz  Mohammad  Ibrahim:  It  is
 not  known,  but  I  will  obtain  that  in-
 formation  for  the  kon.  Member.

 Mr,  Speaker:  Next  question.
 Shri  Bhagwat  Jha  Azad:  Is  the  Min-

 istry  of  Power  powerless  in  the  ques-
 tion  of  power?

 Mr.  Speaker:  Order,  order.  I  have
 called  the  next  question.

 दण्डकारण्य  परियोजना  &  लिए  विशेषज्ञ  समिति

 +१६४,  श्री  विभूति  मिश्र  :  क्या  निर्माण,
 श्रीवास  तथा  पुनर्वास  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  ने  दण्डकारण्य
 परियोजना  क्षेत्र  के  विकास  की  रूपरेखा
 के  संबंध  में  सुझाव  देने  के  लिये  एक  विशेषज्ञ
 समिति  स्थापित  करने  का  निर्णय  किया  है;
 और

 (ख)  यदि  हां,  तो  उसका  ब्योरा  क्‍या
 है?

 निर्माण,  श्रावित  तथा  पुनर्वास  मन्त्र लय
 में  उप मन्त्री  शक्  पुश  भास्कर)  :  (क)
 और  (ख).  दंडकारण्य  डेवलपमेंट  अ्रथौरिटी
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 से  हाल  ही  में  एक  परियोजना  रिपोर्ट  प्राप्त

 [हुई  है  और  उसकी  पड़ताल  की  जा  रही  है।
 इस  रिपोर्ट  की  पड़ताल  हो  चुकने  पर  यह
 तय  किया  जायेगा  कि  उसकी  और  बारीकियों
 में  जाना  के  लिए  विशेषज्ञ  समिति  की
 आवश्यकता  है  या  नहीं  |

 [(a)  and  (b).  A  project  report  has
 recently  been  receiveq  from  the  Dan-
 dakaranya  Development  Authority
 and  is  under  examination,  After  the
 Report  has  been  examined  it  will  be
 decided  whether  an  Expert  Committe?
 to  go  into  it  further  would  be  neces-
 sary  or  not.]

 श्री  विभूति  मिश्र  :  मैं  यह  जानना  चाहता
 चूंकि  क्या  उस  एक्सपर्ट  कमेटी  ने  कोई  ऐसी
 रिपोर्ट  दी  है,  जिसके  आघार  पर  पश्चिमी
 बंगाल  में  अभी  भी  रह  रहे  रेफयूजीज  को
 यह  लालच  हो  कि  हम  दण्डकारण्य  में  जाकर
 बस  जायें।

 निर्माण,  श्रीवास  तथा  पुनर्वास  मन्त्री
 (श्री  मे हरचन्द  खन्ना  ):  इस  रिपोर्ट  का
 उससे  कोई  सम्बन्ध  नहीं  है।  यह  रिपोर्ट
 तो  इस  लिए  है  कि  हम  दण्दकारण्य  के  लिए
 बड़े  पैमाने  पर  एक  मास्टर-प्लान  बनायें,

 “ताकि  सिर्फ  शरणार्थियों  का  ही  सवाल  न  हो,
 बल्कि  एक  बड़ी  स्कीम  बने।  ये  दोनों  अलग
 बातें  हैं।

 श्री  विभूति  सिर  :  दण्डकारण्य  के  लिए
 जो  बड़े  पैमाने  पर  स्कीम  बनाई  जा  रही  है,
 क्या  उस  के  अन्तर्गत  वहां  पर  कोई  कारखाने
 चलाए  जायेंगे,  ताकि  वहां  के  लोगों  के  लिए
 रोजी-रोटी  का  इन्तजाम  हो  ?

 श्री  पु०  डो०  भास्कर  :  कारखाने  भी
 लगेंगे  ।

 श्री  गु०  सि०  मुत्तासिर  :  मैं  यह  जातना
 चाहता  हं  कि  जिस  मकसद  के  लिए
 दण्डकारण्य  का  बराने कुद  बताया  गया  था,
 उसमें  कितनी  'कामयाब  हुई  है  और  इस
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 वक्‍त  तक  वहां  पर  स्ट  पंजाब  या  ईस्ट
 बंगाल  से  कितने  रेफप्जीज  बस  गए  हूं

 श्री  मेहरचन्द  खन्ना  :  जहां  तक  इस
 स्कीम  का  ताल्लुक  है,  वह  काफी  कामयाब
 हुई  है।  वेस्ट  पंजाब  से  वहां  पर  कोई
 आदमी  नहीं  जा  रहा  है।  फिलहाल  यह
 स्कीम  ईस्ट  पाकिस्तान  के  शरणार्थियों
 फ्लोर  ट्राइबल  पापुलेशन  के  लिए  है।

 Shri  D.  C.  Sharma;  The  Dandakar-
 anya  Project  is  going  to  have  a  master
 plan  like  the  Delhi  master  plan.  May
 I  know  how  long  it  will  take  for  the
 master  plan  to  the  completed  and
 what  will  be  the  total  outlay  of  this
 master  plan  as  adumbrated  by  the
 committee  which  has  been  appointed?

 Shri  Mehr  Chand  Khanna:  The
 Delhi  master  pian  is  under  the  ad-
 ministrative  control  of  my  colleague,
 the  Health  Minister.  I  only  deal
 with  the  Dandakaranya  master  plan.
 It  will  take  some  time  before  the  plan
 is  ready,  It  will  be  very  difficult  for
 us  to  say  what  the  financial  under-
 taking  of  that  plan  is  going  to  be  under
 the  present  emergency.

 Dr.  Ranen\Sen:  Recently  a  report
 appeared  in  Calcutta  newspapers  and
 it  was  also  raised  in  the  West  Bengal
 Assembly,  that  though  all  the  refugee
 camps  have  been  abolisheqd  in  West
 Bengal,  the  schemes  are  not  yet  ready
 in  Dandakaranya  and  as  a  result  of
 that  both  the  West  Bengal  Government
 and  the  refugees  are  in  trouble.  Is
 it  not  a  fact  that  this  is  due  to  the
 failure  of  the  Dandakaranya  Authority
 that  such  a  bungling  has  occurred?

 Shri  Mehr  Chand  Khanna:  The
 camps  were  closed  more  than  a  _  year
 ago.  The  refugees  living  in  the  camps
 were  first  given  30  days,  then  60  days,
 then  50  days  and  then  365  days  to  go
 to  Dandakaranya.  Those  who  went,  we
 took  them  there.  Those  who  did  not
 go  were  given  some  sort  of  gratuity
 and  dole.  There  is  no  difficulty  about
 the  implementation  of  the  Danda-
 karanya  scheme;  the  West  Bengal
 Government  and  the  Government  of
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 India  are  working  the  scheme  hand  in
 hand.

 Food  Adulteration

 oe,
 f  Shri  Hem  Raj:

 Shri  P.  R.  Chakraverti:
 Shri  Surendra  Pal  Singh:

 #165.  <  Shri  Sidheshwar  Prasad
 Dr.  L.  M.  Singhvi:

 |  Shri  Basappa:
 {Shri  Berwa  Kotah:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  22  on  the
 7th  August,  1962,  and  state:

 (a)  whether  the  Central  Committee
 for  Food  Standards  have  considered  the
 suggestions  and  recommendations  of
 the  sub-committee  appointed  by  it;
 and

 (b)  if  so,  its  decisions  and  how  Gov-
 ernment  propose  to  implement  them?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  (Dr.  D.  S,  Raju):  a)
 and  (b).  A  statement  is  laid  on  the
 Table  of  the  House.

 STATEMENT
 Certain  suggestions  received  for

 amending  the  Prevention  of  Food
 Adulteration  Act,  1954,  were  examined
 by  a  subcommittee  of  the  Central
 Committee  for  Food  Standards.  The
 sub-committee,  however,  did  not  place
 the  matter  before  the  Central  Com-
 mittee  for  Food  Standards,  as  in  the
 meantime,  the  Planning  Commission
 had  appointed  an  ad-hoc  sub-committee
 to  consider  the  question  of  making
 suitable  amendments  to  the  said  Act.

 On  the  basis  of  the  recommendations
 made  by  the  sub-committee  appointei
 by  the  Planning  Commission,  the
 Government  propose  to  promote  suit-
 able  legislation  to  make  the  Prevention
 of  Food  Adulteration  Act,  954  more
 effective.

 Shri  Hem  Raj:  In  the  statement  it
 is  said  that  an  ad  hoc  committee  was
 appointed  by  the  Planning  Commis-
 sion  to  make  suitable  amendments  to
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 the  Prevention  of  Food  Adulteration
 Act.  May  I  know  what  are  the  main
 recommendations  of  that  committee?

 Dr.  D.  S.  Raju:  The  main  recom-
 mendations  are  five.  l,  Representa-
 tion  of  the  Central  Food  Standard
 Committee;  representation  of  the
 Indian  Standards  Institution  and  also
 the  Directorate  of  Marketing  and
 Inspection,  Municipal  Corporation,
 etc,  2.  Security  deposit  by  the  vendor
 along  with  the  licence  fee  and  forfei-
 ture  of  the  same  on  the  impeach-
 ment  of  the  conditions  of  the  licence.
 3.  More  stringent  punishment  under
 section  l6  of  the  Act  to  the  offenders.
 4,  A  minimum  fine  of  Rs.  500  in  the
 case  of  first  offence.  5.  Administration
 of  the  Act  by  the  Central  Govern-
 ment.

 Shri  Hem  Raj:  In  view  of  the  fact
 that  almost  all  the  foodstuffs  are
 being  adulterated  and,  also,  in  view
 of  the  fact  that  the  manufacturers
 and  the  wholesale  dealers  go  scotfree
 and  most  of  the  inspection  staff  are
 in  collusion  with  them,  may  I  know
 what  steps  the  Government  are
 taking  to  eradicate  this  evil?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  Sir,  it  is  very  difficult  to
 accept  the  wholesale  proposition  that
 everybody  is  adulterating  and  every-
 body  is  in  collusion  with  the  adulte-
 rators,  It  is  true  that  the  problem  is
 of  a  sizeable  magnitude.  My  collea-
 gue  has  already  stated  that  we  have
 a  proposal  to  amend  the  Act  and
 tighten  the  necessary  clauses  50  as  to
 have  better  implementation  and
 deterrent  punishments,

 Shri  P.  R.  Chakraverti:  How  is  it
 that  the  recommendations  of  the  sub-
 Committee  appointed  by  the  Central
 Committee  for  foodstuff  for  a  specific
 purpose  have  been  shelved  aside  await-
 ing  the  findings  of  another  committee?

 Dr.  9.  8.  Raju:  It  is  true  that  the
 Central  Committee  appointed  a  sub-
 committee.  But  meanwhile  the  Plan-
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 ning  Commission  also  appointed  an
 ad  hoc  sub-committee  and  they  went
 on  with  the  work  for  some  time.
 That  is  the  reason  why  the  sub-
 committee  of  the  Standards  Com-
 mittee  has  not  submitted  its  recom-
 mendations.

 Shri  Surendra  Pal  Singh,  Is  it  not
 a  fact  that  the  percentage  of  adul-
 teration  is  the  highest  in  dairy  pro-
 ducts,  particularly  in  milk,  and  this
 is  because  the  minimum  standard  of
 purity  laid  down  by  the  authorities
 is  invariably  lower  than  the  standard
 of  genuine  natural  products?

 Dr,  Sushila  Nayar:  This  is  not  cor-
 rect.  What  happens  is,  if  there  is  a
 range  in  the  norm—some  animals
 give  milk  of  a  higher  percentage  of
 fat  and  same  lower—the  Standards
 Institute  has  to  come  to  some  kind  of
 an  average  by  taking  the  samples
 over  a  fairly  long  range.  It  is  possi-
 ble  that  some  animals,  naturally,  may
 give  milk  with  a  higher  percentage
 of  fat  than  the  standard  laid  down.
 But  there  is  no  other  way.  This
 normal  variation  is  there  and  _  the
 standards  have  to  take  this  into  consi-
 deration.

 Dr,  L.  M.  Singhvi:  The  first  answer
 reveals  that  there  is  a  lamentable
 lack  of  co-ordination,  I  should  like
 to  know  what  effort  was  made  to
 place  the  recommendations  of  the
 sub-committee  before  the  ad  _  hoc
 committee  of  the  Planning  Commis-
 sion,  whether  those  recommendations
 were  taken  into  consideration  and
 whether  Government  have  set  any
 date  for  bringing  about  this  legislation
 which  is  referred  to  in  the  answer?

 Dr.  Sushila  Nayar:  Well,  Sir,  there
 is  no  absence  of  co-ordination  as:  my
 hon.  colleague  has  painted  out.  The
 hon,  Member  wants  to  know  whether
 the  recommendations  of  the  first  sub-
 committee  were  placed  before  the
 sub-committee  of  the  Planning  Com-
 mission.  It  was  done.  It  was  consi-
 dered  by  the  first  sub-committee  that
 the  problems  relating  to  the  legis-
 lation  should  be  better  considered  by
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 the  Planning  Commission  sub-
 committee.  That  is  why  those  recom-
 mendations  were  placed  before  the
 sub-committee  of  the  Planning  Com-
 mission.  In  the  light  of  the  recom-
 mendations  made  by  the  sub-com-
 mittee  of  the  Planning  Commission
 some  draft  amendments  have  been
 prepared  by  the  Health  Ministry
 which  are  under  examination  in  the
 Law  Ministry.

 Dr.  L.  M.  Singhvi:  May  I  know  by
 what  date  this  legislation  would  be
 brought  in?

 Dr,  Sushila  Nayar:  How  can  I  give
 a  date;  it  will  be  brought  in  as  soon
 as  possible.

 Housing  Ministers’  Conference

 +
 f  Shri  Prakash  Vir  Shastri:
 |  Shri  P.  Cc.  Borooah:

 Shri  Jagdev  Singh *
 166.  |  Siddhanti:

 |  Shri  J.  B.  S.  Bist:
 [  Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Works,  Housing
 and  Rehabilitation  be  pleased  to  state:

 (a)  whether  a  session  of  the  State
 Housing  Ministers’  Conference  was
 held  in  February  this  year  at
 Bombay;  and

 (b)  if  so,  the  decision  taken  by  the
 conference  and  also  the  steps  being
 taken  to  implement  those  decisions?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Rehabili-
 tation  (Shri  P,.  S.  Naskar):  (a)  Yes.

 (b)  A  statement  giving  the  main
 recommendations  of  the  Meeting  of
 Housing  Ministers  held  at  Bombay  on
 the  4th  and  5th  February,  963  is
 placed  on  the  Table  of  the  Lok  Sabha.
 [Placed  in  Library.  See  No,  LT-875/
 63]  These  are  being  examined  in
 consultation  with  the  authorities  con-
 cerned.  It  is  also  proposed  to  discuss
 the  matter  with  the  Finance  Minister
 and  the  Planning  Minister  for  which
 communications  have  already  been
 sent  to  them.



 3399  Oral  Answers  PHALGUNA  9,  884  (SAKA)

 श्री  प्रकाशकों  शास्त्रो  :  भारत  की
 'राजधानी  दिल्‍ली  में  सरकारी  कर्मचारियों
 और  सामान्य  जनता  के  लिए  आवास  की
 बड़ी  कठिनाई  अनुभव  हो  रही  है।  अतः
 उनकी  आवश्यकताओं  को  अनुभव  करते
 हुए  जितने  मकान  यहां  बनाये  जाने
 चाहियें,  उप  सम्बन्ध  में  भी  वहां  कुछ
 “विचार  किया  गया  और  कुछ  निश्चय
 लिया  गया  यदि  हां  तो  उसको  कब  तक
 कार्यान्वित  किया  जा  सकेगा  ?

 निर्माण,  आवास  तथा  पुनर्वास  मन्त्री
 (श्री  मे हरचन्द  खन्ना  ):  एक  वक्त  डिपार्टमेंट
 है ग्रोर  दूसरा  हाउसिंग  डिपार्टमेंट  है।
 वक्त  डिपार्टमैंट  जो  है  वह  जनरल  पूल
 एकामोडेशन  से  डील  करता  है ब्रौर  हाउ-
 सिंग  डिपार्टमेंट  जो  है वह  उन  स्कीम्ज़
 सुडौल  करता  है,  जैसे  सबसिडाइज्ड
 इंडस्ट्रियल  हाउसिंग  स्कीन,  विलेज  हाउसिंग
 स्कीम,  लेंड  डिवेलपमेंट  स्कीम,  मिडिल
 इनकम  ग्रुप  स्कीम,  जो  स्टेट  गवर्नमेंट
 को  जाति  इम्प्लीमेंट  होती है,  उनको  देखता
 है।

 शी  प्रिय  गुप्त:  दिल्‍ली  कोन  सी  स्टेट
 गर्वनमैंट  में  है  ?

 श्री  प्रकाशवीर  शास्त्री  :  र/ज्य  सरकारों
 ने  कुछ  इस  प्रकार  का  निशु चय  किया  है  कि

 वहां  की  जो  आवास  समस्यायें  हैँ,  उनके
 समाघान  के  लिए  ७५  प्रतिशत  पया  वहां
 केलो  इंडस्ट्रियलिस्ट  हें,  लगायेंगे  आर
 २५  प्रतिशत  रुपया  राज्य  सरकारें  लगायेंगे।
 मैं  जानना  चाहता  हूं  कि  केन्द्रीय  सरकार  ने
 यह  क्या  कहा  हैकि  हमारी  देखरेख  म
 यह  होना  चाहिये  ?  क्या  इस  सम्बन्ध  में
 उन्होंने  कुछ  कठिनाइयां  अपनी  वहां  आपके
 सामने  रखीं  और  यदि  रखीं  तो  उनका  क्‍या
 समाघान  किया  गया  ?

 शी  मे हरचन्द  खन्ना  ;  हमारा  ख्याल  है
 कि  अगर  हमने  इंडस्ट्रीज  लगानी  है  तो
 जरूरी  बात  हैकि  इंडस्ट्रियल  हासिल
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 होना  चाहिये।  इंडस्ट्रियल  वर्ज  के  लिए
 मकान  बनाने  के  दो  ही  तरीके  हैं,  या सरकार
 खुद  बनाये  या  जो  एम्प्लायर्ज  है,  वे  बनायें।
 हम  चाहते  हूँ  कि  एम्प्लायर्ज,  अपना  जो
 उनका  हिस्सा  है,  जो  उनकी  जिम्मेवारी  है,
 उसको  महसूस  करे।  यातो  वे  खुद  बनायें
 या  हमें  रुपया  दें.  ताकि  हम  उनके  लिए
 बनायें  -  दूसरी  बात  यह  है  कि  हम  चाहते
 हैँ  कि  जिस  वक्‍त  एम्प्लायर्ज  को  लाइसेंस
 मिलें  इंडस्ट्रीज  लगाने  के  लिए,  बस्ती  वकत
 जमीन  का  प्रबन्ध  होना  चाहिये  जिस  पर
 मकान  बन  सके  |  इस  सवाल  में  काफी
 दिलचस्पी  हम  ले  रहे  हैं  1

 SHORT  NOTICE  QUESTION
 32.00  hrs.

 Farakka  Barrage
 +

 |

 Shri  Tridib  Kumar
 Chaudhuri:

 Shrimati  Renuka  Ray:
 Shri  Dinen  Bhattacharya:

 ‘Shri  Subodh  Hansda:
 Dr.  Ranen  Sen:
 Shri  Hari  Vishnu  Kamath:

 SNQ.  14  Shri  8.  0.  Samanta:
 Shri  H.  P.  Chatterjee:
 Shri  B.  K.  Das:
 Shri  Harish  Chandra

 Mathur:
 Dr.  S.  K.  Saha:

 Shri  G.  K,  Singha:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  a  pro-

 posal  for  the  abandonment  of  the
 construction  of  a  barrage  over  the
 Ganga  at  Farakka  and  the  proposal
 for  the  construction  for  the  present  of
 a  railway  bridge  instead  of  a_  bar-
 rage,  at  the  proposed  barrage  site  are
 under  the  active  consideration  of  the
 Government;  and

 (b)  if  so,  the  reasons  for  the  same?
 The  Minister  of  Irrigation  and

 Power  (Hafiz  Mohammad  Ibrahim):
 (a)  No,  Sir.

 (b)  Does  not  arise.
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 Shri  Tridib  Kumar  Chaudhuri:  Is  it
 a  fact  that  the  Minister  of  Economic
 and  Defence  Co-ordination  who  visit-
 ed  the  north-eastern  region,  Assam
 and  North  Bengal,  sometime  back,
 accompanied  by  _  railway.  officials,
 made  a  definite  recommendation  to
 the  Government,  Railway  Ministry
 and  the  Planning  Commission  in
 particular,  for  the  shelving  of  the
 barrage  project  for  the  present  and
 construction  of  a  railway  bridge  for
 obviating  the  objections  of  Pakistan
 Government  to  the  barrage  scheme
 and  also  for  facilitating  the  quicker
 transport........

 Mr,  Speaker:  When  Government
 says  that  it  has  not  been  abandoned
 why  should  we  go  into  the  recom-
 mendation  that  was  made?

 Shri  Tridib  Kumar  Chaudhuri:  I
 want  to  know  whether  the  statement
 that  has  been  made  by  the  Govern-
 ment  has  been  made  after  taking
 into  consideration  this  recommenda-
 tion  and,  if  so,  whether  he  is  in  a
 position  to  deny........

 Mr,  Speaker:  That  recommendation
 has  been  considered  and  the  decision
 taken  is  that  it  would  not  be  abandon-
 ed.

 Hafiz  Mohammad  Ibrahim:  I  may
 be  permitted  to  say  a  few  words  to
 make  the  position  clear  about  it.  As
 far  as  what  is  stated  by  my  _  hon.
 friend  there  ig  concerned,  that  has
 come  to  my  knowledge  as  hearsay,  I
 have  no  personal  knowledge  about  it
 whether  he  did  say  that  or  did  not
 say  that.  But  I  heard  about  it.  But
 as  far  ag  the  position  of  Farakka
 Barrage  is  concerned,  I  assured  this
 House  that  it  can  never  be  given  up.
 There  are  very  strong  reasons  behind
 that.  One  reason  is  that  the  Port  of
 Calcutta  at  Hooghly  has  been  suffer-
 ing  from  silting  for  a  century  and
 the  seaborne  trade  of  India  has
 been  very  badly  affected  now.
 Besides  that,  there  are  so  many
 other  reasons  on_  the  basis  of
 which  we  are  determined  that  we
 shall  complete  it  by  967..(Interrup-
 tion).
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 Shri  Raghunath  Singh:  There  should
 be  no  further  question  now
 (Interruption)

 Mr,  Speaker:  Order,  order.

 Shri  H,  N.  Mukerjee:  On  many  oc-
 casions  references  are  made  in  the
 House  to  what  is  alleged  to  have  been
 said  or  done  by  the  hon.  Minister  of
 Economic  and  Defence  Coordination,
 but  we  do  not  see  him  in  the  House.
 He  is  not  here  to  answer  questions  be-
 cause  no  day  is  set  apart  for  him  for
 that.  But  problems  of  economic  and
 defence  co-ordination  crop  up  on  so
 Many  occasions.  Now,  today  there
 was  the  report  of  a  statement  alleged
 to  have  been  made  by  the  hon.  Minis-
 ter  of  Economic  and  Defence  Coordi-
 nation.  Is  the  hon,  Minister  of  Eco-
 nomic  and  Defence  Co-ordination  at
 liberty  to  go  about  making  all  kinds
 of  statement  in  the  country  and  not
 answer  questions  in  the  House?

 Mr.  Speaker:  There  is  a  day  fixed
 for  him  also  to  answer  questions,  Hon.
 Members  can  ask  these  questions  on
 that  day.

 Shri  H.  N.  Mukerjee:  My  point  is
 that  here  are  questions  cropping  up
 and  here  is  a  Cabinet  colleague  of  the
 hon.  Minister  of  Economic  and  De-
 fence  Coordination  denying  any
 knowledge  of  the  report,

 Mr.  Speaker:  But  he  has  definitely
 given  the  answer  on  behalf  of  the
 Government,

 Shri  Ranga:  In  support  of  that
 particular  point  may  I  submit  one
 thing?  Would  it  not  be  advisable  for
 the  hon.  Minister  concerned  who  has
 been  referred  to  also  to  take  the  trou-
 ble  of  being  present  in  the  House?

 Shri  Morarka:  His  deputy  is  here.
 Shri  Ranga:  We  do  not  want  the

 deputy,  we  want  the  Cabinet  Minister
 himself.  He  has  to  be  present  here
 when  he  is  so  directly  involved  or  is
 referred  to  on  a  question  like  this.
 Surely,  the  House  deserves  that  much
 of  courtesy  and  consideration,
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 Mr.  Speaker:  It  is  very  difficult  for
 me  to  say  anything  at  present,  but  I
 will  consider  it.  However,  co-ordina-
 tion  might  crop  up  at  any  moment  on
 any  day  at  any  hour  and  we  cannot
 expect  the  hon.  Minister  to  be  present
 all  the  six  days  of  the  week  and  at
 every  moment.

 Shri  H.  N,  Mukerjee:  Today  it  is
 the  hon.  Finance  Minister’s  turn.

 Mr.  Speaker:  Co-ordination  is  such
 a  question  that  it  might  come  up  just
 at  any  moment  when  we  are  discuss-
 ing  anything  during  the  day.  How-
 ever,  I  will  consider  it.  Anyhow,
 there  is  a  day  fixed  for  him  to  answer
 questions.  Questions  can  be  asked  of
 him  on  that  day  and  he  will  be  here
 to  answer  them.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Slums  in  Delhi

 (  Shri  D.  C,  Sharma:
 67  4

 Shri  Kachhavaiya:
 i  Shri  P.  R.  Chakraverti:
 १  Shri  Berwa  Kotah:

 Will  the  Minister  of  Works,  Housing
 and  Rehabilitation  be  pleased  to
 state:

 (a)  the  steps  that  have  been  taken
 so  far  to  deal  with  the  problem  of
 slums  in  Delhi;

 (b)  the  success  achieved  in  the
 matter  so  far;  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  stop  the  growth  of  new
 slums  in  the  Capital?

 The  Minister  of  Works,  Housing
 and  Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  to  (c).  The  Central
 Government  have  enacted  suitable
 legislation  for  the  clearance  ang  im-
 provement  of  slum  areas  in  Delhi  as
 also  for  the  removal  of  unauthorised
 structures  on  Government  and  public
 lands.  They  are  also  providing  funds
 for  the  provision  of  alternative  accom-
 modation  to  the  slum  dwellers  and
 the  unauthorised  occupants  of  Gov-
 ernment  and  public  lands  who  occu-
 pied  them  before  June-July,  1960.

 The  Delhi  Municipal  Corporation
 have  been  entrusted  with  the  work
 of  removing  the  slum  dweliers  and  un-
 authcrised  occupants  of  Government
 and  public  lands  and  providing  them
 with  alternative  accommodation,

 The  Municipal  Corporation  and  its
 predecessor  bodies  have  so  far  sanc-
 tioned  the  construction  of  7243  tene-
 ments  and  455  shops  at  a  total  cost  of
 Rs,  304°63  lakhs,  Out  of  these,  6037
 tenements  and  2l  shops  have  been
 completed  and  mostly  allotted  to  the
 slum  dwellers.  In  addition,  they  have
 undertaken  improvement  of  586
 katras  and  bastis  involving  an  expen-
 diture  of  Rs.  0°58  lakhs.  The  Corpo-
 Tation  have  also  sanctioned  under  the
 Jhuggis  and  Jhgpris  Removal  Scheme
 the  development  of  8524  plots  of  80
 square  yards  each  at  an  estimated
 cost  of  Rs.  72  lakhs.  Out  of  these,
 3662  plots  have  already  been  develop-
 ed  and  allotted  to  the  squatters.

 Al  efforts  are  being  made  to  regu-
 late  new  constructions  according  to
 the  building  bye-laws  of  the  local
 bodies  and  the  provisions  of  the
 Master  Plan.  Steps  are  also  being
 taken  to  check  unauthorised  construc-
 tions  in  Government  and  public  lands
 under  the  Public  Premises  (Eviction
 of  Unauthorised  Occupants)  Act,  1958,

 Jamuna  Hydel  Project
 *168,  Shri  S.  M.  Banerjee:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  work  of  the  Jamuna
 Hydel  Project  has  been  completed;

 (b)  whether  decision  regarding  the
 ist  phase  of  the  project  has  since  been
 taken;  and

 (c)  if  not,  the  reason  for  this  delay?
 The  Minister  of  State  in  the  Minis-

 try  of  Irrigation  and  Power  (Shr?
 Alagesan):  (a)  No;  Sir.

 (b)  Both  Stages  I  &  II  of  the
 scheme  have  been  included  in  the
 Third  Five  Year  Plan.

 (c)  Does  not  arise.
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 World  Health  Organisation
 *169,  Shri  Pishanchander  Seth:  Will

 the  Minister  of  Health  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No,  75  on  the  9th  November,
 962  and  State:

 (a)  whether  the  resolutions  passed
 by  the  South  East  Asia  Regional
 Committee  of  the  W.H.O.  at  its  meet-
 ing  held  in  September,  962  in  New
 Delhi  have  been  considered  by  Gov-
 ernment;

 (b)  if  so,  how  many  of  the  sugges-
 tions  have  been  agreed  upon;  and

 (c)  what  steps  have  been  taken  to
 implement  them?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  and  (०),  A  statement  indicat-
 ‘ag  the  action  taken  on  the  various
 Resolution  is  placed  on  the  Table  of
 the  Lok  Sabha.  {Placed  in  Library,
 See  No,  LT-876/63].

 Durgapur  Power  Station
 *170.  Dr.  L.  M.  Singhvi:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  fit  that  a  test
 of  one  of  the  units  of  Durgapur
 Power  Station  revealed  the  failure  of
 thrust  bearings  of  turbo-generators;

 (b)  if  so,  the  reasons  therefor  and
 the  responsibility  therefor;  and

 (c)  whether  the  consulting  engi-
 neers  were  asked  to  give  their  opinion
 before  awarding  the  contract  for  com-
 mission  the  unit?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  Yes,  Sir.

 (b)  Defective  design,  for  which  the
 suppliers  are  responsible.

 (c)  Yes,  Sir.
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 Customs  Duty  on  Goods  of  Repatriates
 from  Mozambique

 {  Shri  Yashpal  Singh:
 |  Shri  Buta  Singh:
 |  Shri  Sidheshwar  Prasad:

 "172,  4
 ar

 anil
 Prasad

 ingh.
 |  Shri  Prakash  Vir  Shastri:
 |  Shri  Jagdev  Singh  Siddhanti:
 [  Shri  P.  Cc.  Borooah:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  not  to  charge
 any  customs  duty  on  goods  brought
 by  the  Indian  repatriates  from
 Mozambique;  and

 (b)  whether  it  is  also  a  fact  that  in
 contravention  of  the  decision  the
 Customs  authorities  at  Bombay  have
 recently  seized  their  goods  for  the
 non-payment  of  such  duty?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  and  (b),  All  goods  imported  by
 Indian  repatriates  from  Mozambique
 have  not  been  exempted  from  pay-
 ment  of  customs  duty.  The  duty
 exemption  extends  only  to  the  mov-
 able  property,  personal  effects  and
 house-hold  goods  brought  by  the
 repatriates  and  does  not  include  goods
 such  as  automobiles,  stock-in-trade  or
 merchandise  either  possessed  by  them
 in  Mazambique  or  purchased  en-
 route.  Hence  certain  goods  had  to  be
 detained  by  the  customs  authorities
 at  Bombay.  There  hag  not,  therefore,
 been  any  contravention  of  the
 decision.

 कोसी  परियोजना

 २३४.
 श्री  सिद्धेश्वर  प्रसाद  :

 [  भी  राम  रख  यादव  :

 क्या  सिंचाई  कौर  विद्युत्‌  मंत्री  यह
 बताने  की  कृपा  करेंगे  किः

 (क)  क्‍या  यह  सच  हैकि  केन्द्रीय
 सरकार  ने  विहार  राज्य  सरकार  को  कोसी
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 योजना  को  का  कवित  करने  के  लिये  ऋण
 दिया  है,

 (ख)  यदि  हां,  तो  ब  तक  कुल
 कितना  ऋण  दिया  जा  चुका  है  शरीर  यह  कब-
 कब  दिया  गया  ।

 (ग)  क्‍या  यह  भी  सच  हैकि  कोसी
 योजना  में  निर्धारित  लक्ष्य  के  अनुसार  काम

 नहीं  किया  जा  रहा  है,  और

 (घ)  यदि  हां,  तोइसके  क्या  कारण
 है?

 सिचाई  और  विद्युत्‌  मन्त्रालय  में  राज्य
 मन्त्री  (श्री  झलगेदान) :  (क)  जी

 हां।

 (ख)  अपेक्षित  जानकारी  का  विवरण
 सभा  पटल  पर  रखा  गया  है।

 (पुस्तकालय  में  रखा  गया,  देखिये
 संख्या  एल  टी०  5७७६३)

 (ग)  संशोधित  अनुसूची  के
 परियोजना  का  काम  हो  रहा  है।

 (घ)  प्रश्न  ही  नहीं  पैदा  होता  ।

 Rajasthan  Canal
 235.  Shri  Karni  Singhji:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  work  on  the  Rajas-
 than  Canal  ig  progressing  according
 to  schedule;  and

 (b)  the  approximate  area  in  terms
 of  acres  which  is  to  receive  irrigation
 in  the  Ganganagar  district  (Rajas-
 than)  for  Rabi  1962-63  and  from
 which  distributaries?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  Yes.

 (b)  An  area  of  approximately
 27,000  acres  in  Ganganagar  district
 (Rajasthan)  is  to  be  irrigated  durin~

 Rabi  1962-63,  from  Naurangdesar,
 Rawatsar  and  Khetawali_  distri-
 butaries  and  the  Suratgarh  Branch  ot
 the  Rajasthan  Canal.

 Nagarjunasagar  Project

 236.  Shri  Yallamanda  Reddy:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  complete  the  Nagarjunasagar
 Project  before  schedule  by  providing
 sufficient,'‘money,  in  view  of  emer-
 gency  in  the  country;

 (b)  ig  so,  when;  and
 (c)  the  additional  amount  to  be  al-

 lotted  in  this  regard?
 The  Ministery  of  State  in  the  Ministry

 of  Irrigation  and  Power  (Shri  Alage-
 san):

 (a)  For  the  Third  Five  Year  Plan,
 a  provision  of  Rs.  50  crores  has  been
 made  for  this  Project  and  about  Rs.
 l0  crores  are  being  spent  on  it  every
 year.  It  is  not  possible  to  provide  ad-
 ditional  funds  outside  the  Plan  pro-
 vision  for  earlier  completion  of  the
 Project.

 (b)  and  (c).  Do  not  arise.

 Mettur  Tunnel  Hydro  Electric
 Project

 237.  Shri  Yallamanda  Reddy:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  a  technical  and  com-
 mercial  agreement  has  been  reached
 with  the  Government  of  U.S.S.R.  for
 supply  of  equipment  for  the  third  and
 fourth  units  of  Mettur  Tunnel  Hyrdo
 Electric  Project  in  Madras  State;  and

 (b)  if  so,  when  and  details  of  the
 scheme?

 The  Minister  of  State  in  the  Ministry
 of  Irrigation  and  Power  (Shri  Ala-
 gesan);  (a)  Yes.

 (b)  A  statment  is  laid  on  the  Table
 of  the  House,



 I409  Written  Answers

 STATEMENT
 The  Agreement  has  been  signed  on

 30th  January,  963  between  the
 Madras  State  Electricity  Board  and
 the  U.S.S.R.  suppliers  M/s.  Machino-
 export,  The  first  two  units  of  50,000
 KW  each  under  the  Mettur  Thermal
 Hydro-Electric  Scheme  in  Madras
 were  ordereg  on  M/s.  Machinoexport
 under  U.S.S.R.  Trade  Agreement  ar-
 rangements.  The  additional  two  units
 of  50,000  KW  for  the  Extension
 Scheme  ‘have  also  been  ordered  on
 the  same  suppliers,  The  total  cost  of
 the  scheme  including  the  intial  insta-
 Nation  of  the  two  units  of  50,000  KW
 is  Rs.  8.89  crores.  The  foreign  ex-
 change  component  for  the  additional
 two  units  is  estimated  at  Rs.  .90
 crores,  The  portion  covered  under
 the  U.S.S.R.  Trade  Agreement  would
 be  of  the  order  of  Rs.  .75  crores.
 Free  foreign  exchange  to  the  tune  of
 Rg  0  lakhs  or  so  would  be  required
 for  procuring  fire  protection  equip-
 ment  and  control  cables  etc.  which
 cannot  be  procured  from  the  U.S.S.R.
 The  plant  is  expeted  to  be  commis-
 sioned  in  1965-66.

 Economy  Measures  in  D.V.C.
 Dr.  L.  M.  Singhvi:
 Shrj  70.  N.  Tiwari;
 Shri  Basappa:
 Shri  Hem  Barua:

 238,  4  Shri  Yogendra  Jha:
 Shri  P.  R.  Chakraverti:

 |  Shri  Bibhuti  Mishra:
 Shri  Sidheshwar  Prasad:
 Shri  Ramshekhar  Prasad

 b  Singh:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:
 (a)  the  economy  measures,  if  any,

 introduced  or  are  proposed  to  be  in-
 troduced  in  the  working  of  the
 Damodar  Valley  Corporation  during
 the  last  year;  and

 (b)  whether  a  statement  will  be  laid
 on  the  Table  giving  details  of  such
 measures?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  and  (b).  On  the  lines
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 of  instructions  issued  by  the  Govern-
 ment  of  India  from  time  to  time,  the
 following  economy  measures  have
 been  adopted  by  the  D.V.C—

 (l)  Use  of  paper;
 (2)  Despatch  of  dak;
 (3)  Convening  of

 seminars;
 ‘meetings  and

 (4)  Use  of  Transport.
 (5)  Expenditure  on  tours  and  cere-

 monies  in  connection  with  laying  of
 foundation  stones,  opening  of  public
 buildings  etc.

 (6)  Publication  of  leaflets;
 (7)  Participation  in  exhibitions;
 (8)  Publication  of  the  D.V.C.  Sama-

 char  once  in  every  two  months  instead
 of  once  a  week.

 In  addition,  the  daily  working  hours
 have  been  increased  by  half  an  hour.

 Central  Excise  Inspectors
 Inspectorg

 239.  Shri  Hari  Vishnu  Kamath;  Wil)
 the  Minister  of  Finance  be  pleased  to
 state:

 and  Sub-

 (a)  whether  it  is  a  fact  that  several
 posts  of  Central  Excise  Inspectors  and
 Sub-Inspectors  have  been  vacant  for
 some  time  in  Madhya  Pradesh  and
 Vidarbha;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  when  the  vacancieg  are  proposed
 to  be  filled?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  B.  R,  Bhagat):
 (a)  Yes,  Sir.  On  ‘1-2-1963,  there  were
 nine  unfilled  vacancies  in  the  grade
 of  Inspectors  of  Central  Excise  and
 38  in  the  grade  of  Sub-Inspectors  of
 Central  Excise  in  Madhya  Pradesh
 and  Vidarbha.

 (b)  A  ban  on  recruitment  has  had
 to  be  temporarily  imposed  as  certain
 posts  though  sanctioned  earlier,  have
 now  been  rendered  surplus  on  =  ac-
 count  of  certain  re-organisations  sub-
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 sequently  carrieqd  out  with  a  view  to
 rationalisation  as  welll  as  economy.
 Moreover,  certain  vacancies  have  had
 also  to  be  kept  unfilled  in  order  to
 absorb  similar  category  of  staff  who
 are  likely  to  become  available  for
 re-deployment  following  the  curtail-
 ment  of  activities  in  the  Land  Customs
 cordons  around  erstwhile  Portuguese
 possessions,  to

 (c)  if  certain  vacancies  still  re-
 main  to  be  filled  after  these  adjust-
 ments  have  been  made,  these  will  be
 filled  ag  soon  ag  practicable.

 Government  Employees’  Contribution
 to  National  Defence  Fund

 oAl  JS  Shri  Hari  Vishnu  Kamath:
 \  Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Finance  be.
 pleased  to  state:

 (a)  whether  Government  have  is-
 sueq  any  directives  or  instructions
 with  regard  to  contributions  by  Gov-
 ernment  employees  to  the  National
 Defence  Fund;

 (b)  if  so,  the  contents  of  such  direc-
 tives  or  instructions;

 (c)  whether  reports  have  reached
 Government  that  the  directives  07
 instructions  have  been  contravened
 with  regard  to  the  actual  work  of  col-
 lections  to  Nationa]  Defence  Fund
 from  Government  employees;  and

 (d)  if  so,  what  action  has  been,  or
 is  proposed  to  be,  taken  thereon?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  No  Sir.

 (b)  to  (d).  Do  not  arise.
 Overhaul  of  P.W.D.  at  Centre  and

 States

 242  JS  Shri  Yeshpal  Singh:
 Shri  Bishanchander  Seth:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  468  on  the  24th
 January,  963  and  state:

 (a)  whether  Government  have
 studied  the  recommendations  of  the
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 Committee  on  Plan  Projects  regard-
 ing  thorough  overhaul  of  the  Public
 Works  Department  set-up  both  at  the
 Centre  and  the  States  and  have  taken
 decision;  and

 (9)  if  so,  what  steps  have  been
 taken  to  implement  them?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  The  recommen-
 dations  are  yet  under  study  by  the
 State  Governments  ang‘the  Central
 Ministries  concerned.

 (b)  Does  not  arise,

 ‘Smuggling  of  Gold’
 243,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  75  kilograms  of  gold
 worth  about  Rs.  8  lakhs  was  recover-
 ed  from  a  Syrian  national  at  Palam
 airport,  New  Delhi  on  the  20th  De-
 cember,  ‘1962;

 (b)  if  so,  the  action  taken  in  the
 matter;  and

 (c)  the  total  quantity  and  value  of
 gold  seized  by  the  customs  in  the
 country  during  1962?

 The  Minister  of  Finance  (Shri
 Morarji  Desai);  (a)  Yes  Sir;

 (b)  The  gold  was  seized  and  the
 person  was  arrested.  He  ig  on  bail
 at  present.  The  case  is  under  ad-
 judication.

 (c)  Quantity  of  gold  seized—2525.85
 Kegms,

 Value  of  gold  seized  Rs.  2,75,00,000
 (approximately),

 संसद्‌  सदस्यों  के  लिये  फ्लैट्स

 / श्री  भक्त  दर्शन  :
 २४४.

 ग्  भागवत  झा  भ्रमजाल  :

 क्या  निर्माण,  श्रीवास  तथा  पुनर्वास
 मंगी  २४  जनवरी,  १६६३  के  ग्र तारांकित

 इन  संख्या  १०६५  के  उत्तर  के  संबंध  में
 यह  बताते  की  कृपा  करेंगे  किः

 (क)  क्‍या  नाथ  एवेन्यू,  नई  दिली

 में  संसद्‌  सदस्यों  के  फ्लैट्स  का  निर्माण-
 कार्य  प्रारम्भ  हो  गया  है;
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 (ख)  यदि  हां,  तो  उसका  निर्माण-
 कायें  कब  तक  पूरा  हो  जाने  की  आशा  है;
 पोर

 (ग)  संसद  सदस्यों  के  दिली  निवास
 की  व्यवस्था  में  और  सुधार  करने  के  लिये  कौन
 कोन  से  कदम  उठाये  जा  रहे  हूँ  ?

 निर्माण,  आवास  तथा  पुनर्वास  मन्त्री

 श्री  मेहर  चन्द  खन्ना):  (क)  हां।

 (ख)  लगभग  एक  साल  के  अन्दर  v

 (ग)  रफी  मार्ग  पर  दो  होस्टलों  के
 निर्माण  कभी  मंजूरी  देदी  गई  है।  इनमें
 १४४  कक्ष  (सूट)  होंगे  और  इन  पर  ३६.  ४३
 लाख  रुपये  लागत  आयेगी  ।

 Employees  on  Deputation  in  Dethi

 245.  Shri  Tyagi:  Will  the  Minister
 of  Finance  be  pleased  to  state:

 (a)  the  total  number  of  persons  on
 deputation  working  in  Central  Gov-
 ernment  Offices  locateq  at  Delhi;

 (b)  how  many  of  them  are  from
 outside  Delhi  and  how  many  are  from
 local  offices;  and

 (c)  the  total  amount  of  monthly
 deputation  allowance  paid  to  them.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  to  (c).  The  in-
 formation  is  being  collected  and  will
 be  laid  on  the  table  of  the  House  in
 due  course.

 Government  Press  Managers’
 Meeting

 246.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Works,  Housing  and
 Rehabilitation  be  pleased  to  state:

 (a)  the  details  of  the  discussion
 that  took  place  in  the  Government
 Press  Managers’  meeting  held  in  New
 Delhi  recently;  ang

 (b)  the  steps  devised  to  increase
 the  capacity  of  the  Presses  in  gen-
 era]  and  Hindi  Presses  in  particular?
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 The  Minister  of  Works,  Housing
 and  Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  The  Conference  of  the
 Managers  of  Government  of  India
 Presses  held  in  January,  ‘1963,  discus-
 sed  various  administrative  and  tech-
 nical  problems  in  the  working  of  the
 Government  of  India  Presses  includ-
 ing  rational  distribution  of  jobs  as-
 Signed  to  presses,  augmentation  of
 capacities  for  printing,  management
 control,  incentive  bonuses,  mainten-
 ance  workshops,  procurement  of
 materials,  delegation  of  powers,  labour
 amenities,  etc.

 (b)  The  following  steps  have  been
 taken  to  increase  the  capacity  of  the
 Government  of  India  Presses:—

 (i)  Establishment  of  new  Presses
 at  Coimbatore  (Madras
 State),  Koratti  (Kerala  State)
 and  Ring  Road,  New  Delhi,
 during  the  Third  Five  Year
 Plan  period;  and

 (ii)  Augmentation  of  the  produc-
 tive  capacity  of  the  existing
 presses  by  procurement  of
 additiona]  equipment  as  also
 by  introduction  of  additional
 shifts.

 There  are  no  separate  Hindi  Pres-
 ses.  Hindi  composing  and  printing
 facilities  exist  in  some  of  the  Gov-
 ernment  of  India  Presses.  The  steps
 taken  for  augmenting  the  capacity
 will  increase  the  capacity  for  print-
 ing  in  Hindi,  as  well.

 Prosecution  of  Rehabilitation  Finance
 Administration  Guarantors

 247,  S  Shri  B.  K.  Das:
 ‘  Shri  Subodh  Hansda;

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  in  how  many  cases  legal  action
 has  been  taken  against  the  guaran-
 tors  of  loanees  for  Rehabilitation
 Finance  Administration  loans  during
 96i-62;  and
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 (b)  what  amount  has  been  realised
 from  guarantors  during  the  same
 period?

 The  Minister  og  Finance  (Shri
 Morarji  Desai):  (a)  No  case  against
 the  guarantors  has  been  referred  to
 Law  Courts  but  in  75  cases  recovery
 of  the  Joans  as  arrears  of  land  revenue
 has  been  referred  to  the  Collectors.

 (b)  No  separate  record  of  the  re-
 covery  made  from  the  guarantors  is
 maintained.

 Quarters  in  Ramakrishnapuram

 Jf  Shri  Bhagwat  Jha  Azad:
 248.  ‘|  Shri  Bhakt  Darshan:
 Will  the  Minister  of  Works,  Hous-

 ing  and  Rehabilitation  be  pleased  to
 state:

 (a)  whether  quarters  in  Rama-
 krishnapuram  for  Central  Govern-
 ment  staff  have  been  completed;  and

 (b)  if  so,  whether  they  have  been
 allotted?

 The  Minister  of  Works,  Housing
 and  Rehabilitation  (Shrj  Mehr  Chand
 Khanna):  (a)  and  (b).  Out  of  4,300
 quarters  completed  in  Ramakrishna-
 puram  3,930  quarters  have  been  al-
 lotted.  The  remaining  quarters  have
 been  kept  in  reserve  for  meeting  the
 demands  under  the  emergency  and
 for  providing  accommodation  to  those
 who  have  to  vacate  areas  required
 for  redevelopment  purposes.

 Land  Development  by  States
 249.  Shri  Shiv  Charan  Gupta:  Will

 the  Minister  of  Works,  Housing  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 scheme  was  introduced  by  Government
 in  959  for  giving  financial  assistance
 to  State  Governments  in  the  shape  of
 loans  for  acquiring  and  developing
 Jand;

 (b)  if  so,  how  much  loan  has_  been
 advanced  to  each  State  for  the  pur-
 pose;  and

 (९)  how  much  land  has  been  —  ac-
 quired  and  developed  by  each  State
 under  this  scheme?
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 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  Yes.

 (0)  It  is  ag  under:—

 Sl.  State  Loan  assis-  Loan  as-
 No.  tance  ad-  sistance

 vanced  allocated
 वि  since  ince-  for

 ption  of  1962-63 the  Scheme
 to3Ist
 March,

 962
 (Rs.  in  lakhs) i.  Andhra  Pradesh  7:00  20°00 2.  Assam.  5°00 3.  Bihar  7  38-65  30°00

 4.  Gujarat  20°00  20°00
 5.  Jammuand  Kash

 mir  TI°25  8-25 6.  Kerala  6°72  I0:00
 7.  Madhya  Pra-

 des.  I5°86  20°00
 8.  Madras  94°59  70°00,
 9.  Maharashtra  II6°59  56°00 i0.  Mysore  I3°20  20°00 II.  Orissa.  हि  26-82  I0:00 I2.  Punjab  26-30  55°00

 I3.  Rajasthan  6-00,  20-00
 ‘14.  Uttar  Pradesh  I47°47  60:00
 ‘Is.  West  Bengal  40°25  60°00

 TOTAL  570°70  464°25
 ‘Inclusive  of  amount  advanced  to  com-

 posite  State  of  Bombay  in  1959-60.

 (c)  Information  is  being  collected
 from  the  State  Governments  and  will
 be  placed  on  the  table  of  the  Sabha.

 Delhi  Master  Plan
 250.  Shri  Shiv  Charan  Gupta:  Will

 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Master
 Plan  of  Delhi  provides  for  enactment
 of  laws,  amendment  to  existing  laws
 and  regulations  for  enforcing  the
 Plan;

 (b)  if  so,  the  details  of  these  pro-
 visions;  and

 (c)  what  steps  are  being  taken  by
 Government  to  enforce  these  provi-
 sions?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar);  (a)  Yes,  the  vork  _  studies
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 recommend  modification  of  the  Delhi
 Development  Act,

 (b)  and  (c).  Amendment  of  the
 existing  Act  (Delhi  Development  Act)
 is  under  consideration  and  the  pro-
 visions  have  not  been  finalised  yet.

 Gold  Control  Board.

 251  Jf  Shri  Yashpal  Singh:
 "  Shri  Buta  Singh:

 Will  the  minister  of  Finance  be
 pleased  to  state:  N

 (a)  whether  representations  have
 been  received  by  Government  in
 favour  of  adequate  representation  of
 jewellers  on  the  Gold  Control  Board;
 and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  No.

 (b)  Government  do  not  consider  it
 necessary  at  this  stage  to  nominate  a
 representative  of  the  jewellers  on  the
 Gold  Board,  It  has  been  decided,
 however,  that  a  technical  consultative
 committee  should  be  constituted  by
 the  Gold  Board  to  advise  the  Board
 and  the  Government.  The  question
 of  including  certain  representatives  of
 jewellers  on  this  committee  is  under
 consideration.

 Rehabilitation  office  at  Indore
 252.  Shri  Daji:  Will  the  Minister  of

 Works,  Housing  and  Rehabilitation  be
 pleased  to  state:

 (a)  whether  the  Rehabilitation
 Department’s  office  at  Indore  was
 wound  up  in  1962;

 (9)  how  many’  employees  were
 retrenched;  and

 (c)  how  many  gratuity  and  other
 claims  of  these  employees  are  still
 outstanding?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Kbamna):  (a)  The  residuary  work  of

 FEBRUARY  28,  963  Written  Answers  1418

 the  Settlement  Wing  was  shifted  from
 Indore  to  Delhi  in  June,  1962.  The
 Office  of  Managing  Officer-cum-
 Assistant  Custodian  of  Ewvacuee
 Properties  is  still  functioning  at
 Indore.  |

 (b)  0  Class  IIT  and  Class  IV
 employees.

 (c)  3  claims  of  gratuity  and  2
 claims  of  terminal  leave.

 Centra]  Boarg  of  Irrigation  and  Power

 253.  JS  Shri  Raghunath  Singh:
 ‘Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  Whether  it  is  a  fact  that  the
 Central  Board  of  Irrigation  and  power
 has.  decided  to  set  up  an  investigation
 unit;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  No  investigation  unit
 is  being  set  up  by  the  Central  Board  of
 Irrigation  and  Power.

 (b)  Does  not  arise.

 Major  Irrigation  and  Power  Projects
 in  Kerala

 284.  Jf  Shri  A.  V.  Raghavan:
 Shri  Pottekkatt:

 Will  the  Minister  of  Irrigation  and
 Power  be  leased  to  state:

 (a)  the  number  of  major  irrigation
 and  power  projects  in  Kerala  pending
 at  present  with  the  Planning  Commi-
 ssion  for  sanction;  and

 (b)  their  present  position  and  the
 details  in  terms  of  money  involved
 and  benefits  expected?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a).  One:  Meenakara
 Project.
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 (b)  The  Advisory  Committee  on
 Irrigation,  Floog  Control  and  Power
 Projects  at  its  meeting  held
 On  5-4-62  considered  the  pro-
 ject  and  its  remarks  were  com-
 municated  to  the  Kerala  Government.
 The  reply  of  the  Kerala  Government
 is  now  under  examination  by  the
 Planning  Commission  in  consultation
 with  the  Central  Water  and  Power
 Commission.  The  matter  will  be
 placed  before  the  next  meeting  of  the
 Advisory  Committee.  The  project  is
 estimated  to  cost  Rs.  200-00.  lakhs  and
 will  provide  irrigation  for  21-40
 thousand  acres.

 गाजीपुर  फोम  कारखाना

 २५५.  श्री  सर  पाण्डेय  :  क्‍या  वित्त
 मंत्री  २२  नवम्बर,  १६६२  के  अतारांकित
 प्रदान  संख्या  ७५१  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  गाजीपुर  अफीम
 कारखाने  के  आधुनिकीकरण  की  योजना  की

 क्या  प्रगति  हुई  है  ?

 वित्त  मन्त्री  (श्रीमोरारजी  देसाई):
 भेजना  के  वित्तीय  और  तकनीकी  पहलुओं

 की  और  जांच  की  जा  रही  है

 Drinking  Water  in  Manipur,  Tripura
 and  Andamans,

 256.  Shri  Marandi:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  whether  Government  have
 made  arrangements  for  the  Supply  of
 drinking  water  in  Union  Territories
 of  Manipur,  Tripura  and  Andamans;

 (b)  if  so,  what  are  those  arrange-
 ments;  and

 (c)  the
 annually?

 amount  spent  thereon

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  to  (c):  A  statement  is
 laid  on  the  Table  of  the  Sabha.
 {Placed  in  Library,  See  No.  LT-878  /
 63].  ote

 Gandhi  Memorial  at  Rajghat
 257.  Shri  D.  C.  Sharma:  Wiil  the

 Minister  of  Works,  Housing  and  Reha-
 bilitation  be  pleased  to  state:

 (a)  how  far  the  work  on  Gandhi
 Memorial  at  Rajghat  has  progressed;

 (b)  when  it  is  likely  to  be  complet-
 ed;  and

 (c)  the  amount  allocated  for  the
 purpose?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna)  (a)  to  (c),  The  Gandhi
 Memorial  project  is  being  taken  up  in
 phases.  Phase  I  comprises  the  main
 Samadhj  with  a  black  granite  slab  in
 the  centre  of  a  courtyard  of  grey
 granite  enclosed  by  marble  barriers.
 Outside  the  barriers  there  is  a  larger
 courtyard  with  massive  2’  high  stone
 and  brick  walls  all  around  and  sur-
 rounded  by  an  earthen  mound.  In
 the  walls  are  caves  which  will  ex-
 hibit  murals,  sculptures  and  inscrip-
 tions  bearing  on  the  life  of  Gandhiji.
 Phase  I,  excepting  murals  and  paint-
 ings  inside  the  caves,  is  likely  to  be
 completed  by  the  eng  of  March,  1963.
 Phase  II,  which  provides  for  the  deve-
 lopment  of  a  large  area  of  land  with
 gardens,  artificial  canals,  etc.,  will  be
 taken  up  shortly.  The  estimated  cost
 of  the  entire  work  is  Rs,  87.44  lakhs

 Srisailam  Hydro-electric  project
 258,  Shri  Kolla  Venkaiah:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  when  did  the  State  Government
 request  or  technical  clearance  for
 srisailam  Hydro-electric  Project;

 (b)  whether  Government  have
 given  the  technical  sanction  for  the
 project;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Min-
 istry  of  Irrigation  and  Power
 (Shri  Alagasan):  (a)  The  Pro-
 ject  was  received  from  the  Gov-
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 ernment  of  Andhra  Pradesh  in  Octo-
 ber  1962.

 (b)  Not  yet.
 (c)  The  Project  report  is  still  un-

 der  technical  scrutiny  in  the  Centra!
 Water  and  Power  Commission.

 राजस्थान  के  गाँवों  में  बिजली  लगाना

 २५६.  शौ  बैरवा  कोटा  :  क्या  सिचाई
 ज़ोर  विद्युत्‌  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  राजस्थान  में  गांधी  सागर  बांध
 से  उत्पादित  बिजली  में  से  गांवों  को भी  बिजली
 दी  गई  है;  और

 (ख)  क्या  इसका  कोई  मापदंड  बनाया
 गया  है  कि  बिजली  देने  के  लिए  कितना  बड़ा
 गांव  होना  चाहिये  कौर  कितनी  जनसंख्या
 होनी  चाहिए  ?

 'तिहाई  शोर  विद्युत  मन्त्रालय  में  राज्य
 मन्त्री  (श्री  प्रलोभन):  (क)  जी  हां  ।

 (ख)  जी  हां  ।  उन  बस्तियों  में  बिजली
 देने  की  बात  सोची  जाती  है  जिनकी  आबादी
 ५,०००  से  ज्यादा  हो  या  अगर  कम  भी  हो  तो
 वे  बतियां  वर्तमान  या  प्रस्तावित  उप-द्रांस्मिशन
 लाइनों  के  २  मील  से  लेकर  ५  मील  तक  के
 घेरे  में  बसी  हों  या  उप-केन्द्र  से  १०  मील  के
 घेरे  में  बसी  हों,  बचाते  कि  ऐसी  स्कीमों  से
 लाभ  होता  हो  और  ऐसा  काम  करने  के  लिए
 आवश्यक  रकम  भी  हाथ  में  हो  ।  खेती-बाड़ी
 के  विभव  वाली  एसी  बस्तियों  का खास  खयाल
 रखा  जाता  है  जिनको,  एतदर्थ  रखी  गई  रकम
 के  अन्दर  बिजली  देने  से  उत्पादन  में  ब  पैतरा
 की  संभावना  हो  ।

 Hydro-Electric  Schemes  in  Manipur
 260.  Shri  Rishang  Keiching:  Will

 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  the  number  of  Hydro-Electric
 Schemes  undertaken  by  the  Manipur
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 Administration  during  the  First
 Second  and  Third  Five  Year  Plans  so
 far;  and

 (b)  progress  and  achievements
 made  during  this  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  and  (b).  A  statement
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-879/
 63].

 2.08  hrs.
 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  THE  NATIONAL  PRO-
 JECTS  CONSTRUCTION  CORPORATION
 LIMITED  FOR  THE  YEAR  1961-62,
 The  Minister  of  State  in  the  Minis-

 try  of  Irrigation  and  Power  (Shri  Ala-
 gesan):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  papers: —

 (i)  Annual  Report  of  the  Nation-
 al  Projects  Construction  Cor-
 poration  Limited,  New  Delhi,
 for  the  year  1961-62  along  with
 the  Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon,
 under  sub-section  (l)  of  sec-
 tion  69A  of  the  Companies
 Act,  1956.

 (ii)  Review  by  the  Government  on
 the  working  of  the  above  Cor-
 poration.
 [Placed  in  Library.  See  No.
 LT-867  (62  ]

 NOTIFICATIONS  UNDER  BENGAL  FINANCE
 (Sates  Tax)  AcT  ETC.

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  B,  R.  Bhagat):  I
 beg:

 (l)  to  re-lay  on  the  Table  a  copy
 each  of  the  following  Notifica-
 tions  making  certain  further
 amendments  to  the  Delhi  Sales
 Tax  Rules,  95l,  under  sub-sec-
 tion  (4)  of  section  26  of  the
 Bengal  Finance  (Sales  Tax)  Act,
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 94l,  as  in  force  in  the  Union
 Territory  of  Delhi:

 (i)  Notification  No.  F.  3(3l)/53-
 Fin  (E),  published  in  Delhi
 Gazette  dated  the  l3th  July,
 96l,  [Placed  in  Library.  See
 No.  LT-290/63.]

 Gi)  Notification  No.  F.  4(33) /62-
 Fin  (E),  published  in  Delhi
 Gazette  dated  the  7th  Novem
 be,  1962,  [Placed  in  Library.
 See  No.  LT-723/63.]

 €2)  to  lay  on  the  Table—

 (i)  a  copy  each  of  the  following
 Notifications  under  sub-
 section  (3)  of  section  27  of  the
 Foreign  Exchange  Regulation
 Act,  947:—

 (a)  G.S.R.  No.  1330,  dated
 the  4th  November,  1961.

 (b)  G.S.R,  No.  33l,  dated
 the  4th  November,  96]
 {Placed  in  Library.  See
 No.  LT-868/63.}

 Gi)  a  copy  of  the  Medicinal  and
 Toilet  Preparations  (Excise
 Duties)  Amendment  Rules,
 963  published  in  Notification
 No,  G.S.R.  133,  dated  the  26th
 January,  1963,  under  sub-
 section  (4)  of  section  79  of
 the  Medicinal  and  Toilet  Pre-
 parations  9  of  the  Medicinal  n (Excise  Duties)  Act,  1955.
 [Placed  in  Library.  See  No.
 LT-239/6%.]

 Giii)  a  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  962:—
 (a)  The  Passengers  (Non-

 Tourist)  Baggage
 i  (Amendment)  Rules  963

 published  in  Notification 7  No.  G.S.R.  198,  dated  the
 )  2nd  February,  1963.
 ३  (४७)  The  Tourist  Baggage
 &  (Amendment)  Rules,

 963  published  in  Notifi-
 4  a  cation  No.  GS.R,  99

 ” 2803  (Ai)  LSD—3,

 (iv)

 (v)

 dated  the  2nd  February,
 1963.

 (c)  S.0.  No,  263,  dated  the
 2nd  February,  963  mak-
 ing  certain  further
 amendments  to  the  Ceylon
 Baggage  Rules,  1930.

 (d)  G.S.R.  No.  286,  dated  the
 l6th  February  i963  con-
 taining  Corrigendum  to
 G.S.R.  No.  432  dated  the
 3rd  November,  1962.
 {Placed  in  Library.  See
 No.  LT-870/63.]

 a  copy  each  of  the  follow-
 ing  Notifications  issued  under
 the  Sea  Customs  Act,  878:—
 (a)  G.S.R,  No.  97  dated  the

 9th  January,  1963.
 (b)  G.S.R.  No.  35  dated  the

 26th  January,  1963.
 {Placed  in  Library.  See

 No.  LT-87/63.]
 a  copy  each  of  the  following
 Notifications  issued  under  the
 Sea  Customs  Act  878  and
 the  Central  Excises  and  Salt
 Act,  1944,  making  certain
 further  amendments  to  the
 Customs  and  Central  Excise
 Duties  Export  Drawback
 General  Rules,  940:—
 (a)  G.S.R.  No.  00  dated  the

 9th  January,  1963.
 (b)  G.S.R.  No.  0l,  dated  the

 9th  January,  ‘1963.
 (c)  G.S.R.  No.  82  dated  the

 2nd  FeSruary,  ‘1963.
 [Placed  in  Library.  See  No.
 LT-872/63.]

 WEALTH-TAx  (EXEMPTION  OF  HEIR-
 LOOM  JEWELLERY  OF  RULERS)
 AMENDMENT  RULES.

 Shri  B.  R.  Bhagat:  On  behalf  of
 Shrimati  Tarkeshwari  Sinha,  I  beg  to
 lay  on  the  Table  a  copy  of  the  Wealth-
 tax  (Exemption  of  Heirloom  Jewellry
 of  Rulers)  Amendment  Rules,  1963,
 published  jn  Notification  No.  G.S.R.
 28  dated  the  9th  January,  ‘1963,
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 [Shri  B,  R.  Bhagat]
 under  sub-section  (4)  of  section  46
 of  the  Wealth  Tax  Act,  1957.  [Placed
 in  Library.  See  No.  LT-859/63.]

 12:09,  hrs.
 MARINE  INSURANCE  BILL

 REPORT  OF  JOINT  COMMITTEE
 Shri  D.  6.  Sharma  (Gurdaspur):  I

 beg  to  lay  on  the  Table  a  copy  of  the
 Report  of  the  Joint  Committee  on  the
 Bill  to  codify  the  law  relating  to
 Marine  Insurance.

 12-093  hrs.
 ESTIMATES  COMMITTEE

 THIRTEENTH  AND  TWENTIETH  REPORTS

 Shri  Dasappa  (Bangalore’:  Siz,  I
 beg  to  present  the  following  Reports
 of  the  Estimates  Committee:

 (i)  Thirteenth  Report  relating  to
 action  taken  by  Government
 on  the  recommendations  con-
 tained  in  the  l5th  and  l68th
 Reports  of  the  Estimates  Com-
 mittee  (Second  Lok  Sabha)
 on  the  Ministry  of  Transport
 and  Communications.

 (ii)  Twentieth  Report  relating  to
 action  taken  by  Government..

 (Interruption)

 Mr.  Speaker:  Order,  order.  Hon.
 Members  should  not  stand  in  the
 gangway  and  talk  to  other  hon.  Mem-
 bers.

 Shri  Dasappa:  (ii)  Twentieth  Re-
 port  relating  to  action  taken  by  Gov-
 ernment  on  the  recommendations  con-
 tained  in  the  22nd  Report  of  the  Es-
 timates  Committee  (Second  Lok
 Sabha)  on  the  Ministry  of  Commerce
 and  Industry—National  Industrial
 Development  Corporation  Limited.

 2°0  hrs.
 *DEMANDS  FOR  SUPPLEMENTARY

 GRANTS  (RAILWAYS),  1962-63
 Mr.  Speaker:  The  House  shal!  now

 take  up  discussion  on  the  Supplemen-
 tary  Demands  for  Grants  in  respect  of
 the  Budget  (Railways)  for  1962-63.

 Does  the  hon.  Minister  want  to  say
 anything?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Sbri  Shahnawaz
 Khan):  Very  briefly,  Sir.

 Mr.  Speaker:  All  right.

 Shri  Shahnawaz  Khan:  Sir,  in
 moving  the  Supplementary  Demands
 for  Grants  for  1962-63  for  the  consi-
 deration  of  the  House,  I  may  say,  by
 way  of  introduction,  that  the  Supple-
 mentary  Demands  as  initially  framed
 with  reference  to  the  position  as
 assessed  towards  the  end  of  Decem-
 ber  1962,  for  the  the  purpose  of  the
 Revised  Estimates,  consisted  of  nine
 Demands,  of  which  three  covering
 ‘Charged’  expenditure  only,........

 Mr.  Speaker:  Order  order.  Just
 now,  I  made  some  observations  and:
 that  is  being  flouted.

 Shi  Shahnawaz  Khan:  cf
 which  three  covering  ‘Charged’  ex-
 penditure  only,  were  merely  for  in-
 formation.  Based  on  the  latest  infor-
 mation,  which  has  since  been  obtained
 from  the  Railways,  the  Supplementa-
 ries  for  the  ‘Charged’  expenditure
 under  Demands  No,  8  and  9—Ordi-
 nary  Working  Expenses—Operation
 other  than  Staff  and  Fuel,  and  Mis-
 cellaneous  Expenses,  respectively,—
 are  not  now  required,  and  the  re-
 quirement  of  additional  funds  under
 the  ‘Voted’  portion  of  Demand  No,  16—
 Open  Line  Works—Additions—has
 also  been  reduced  by  Rs.  3  crores,  viz.,
 from  approximately  Rs.  11:95.  crores
 indicated  in  the  Booklet,  to  approxi-
 mately  Rs.  8:95  crores.  The  assess-

 *Moved  witn  the  rccominendation  cf  the  President.
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 ment  of  the  requirement  of  additional
 funds,  with  reference  to  the  latest
 position,  as  the  House  will  appreciate,
 is  all  to  the  good  and  limits  the  de-
 mand  for  funds  strictly  to  the  re-
 quirements  on  latest  forecasts.

 The  reduction  of  the  ‘Voted’  portion
 of  the  Supplementary  under  Demand
 No.  6  is  mainly  under  the  ‘Suspense’
 heads,  ‘Stores’  and  ‘Manufacture’  and
 to  some  extent  under  ‘Works’,  and
 takes  note  of  the  latest  anticipations
 in  regard  to  deliveries  of  stores  and
 Materials  against  supply  orders,  etc.

 As  has  also  been  explained  in  the
 Booklet  on  the  Supplementary
 Demands,  the  impact  of  the  Emergen-
 cy  on  the  Railway’s  Budget  could  not
 tbe  covered  in  the  Supplementary
 Demands  presented  to,  and  voted  by
 Parliament,  in  November,  ‘1962,  as
 even  a  rough  assessment  at  that  stage
 was  not  feasible.  The  Supplementary
 Demands  now  presented  cover  this
 effect  also.  It  may  be  mentioned  that,
 despite  the  increases  in  the  Revenue
 Working  Expenses  covered  by  these
 Supplementary  Demands,  the  overall
 net  Railway  Surplus  for  the  current
 year  (1962-63)  is  expected  to  be
 maintained  at  the  original  Budget
 level.
 Dsmanp  No.  6—OrpDINARY  WORKING

 EXPENSES—OPERATING  STAFF
 Mr,  Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  +1,28,67,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1963,  in
 respect  of  ‘Ordinary  Working  Ex-
 penses—Operating  Staff’.”

 DemanD  No.  7—Orprnary  WorKING
 EXPENSES—OPERATING  (FUEL)

 Mr,  Speaker.  Motion  moved:
 “That  a  supplementary  sum  not

 exceeding  Rs.  1,07,73,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1963,
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 in  respect  of  ‘Ordinary  Working
 Expenses—Operating  (Fuel)’.”

 9_ORDINARY  WORKING
 MISCELLANEOUS  EX-

 Demanp  No.
 EXPENSES
 PENSES,

 Mr,  Speaker:  Motion  moved:
 “That  a  supplementary  sum  not

 exceeding  Rs.  1,78,39,000  be
 granted  to  the  President  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 end.ng  the  3lst  day  of  March,
 1963,  in  respect  of  ‘Ordinary
 Working  Expenses—Miscellaneous >» Expenses’.

 DemMAND’  No.  3—Open  LinE  Works
 (REVENUE)—LABOUR  WELFARE

 Mr,  Speaker:  Motion  moved:
 “That  a  supplementary  sum

 not  exceeding  Rs,  22,75,000  be
 granted  to  the  President  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,
 1963,  in  respect  of  ‘Open  Line
 Works  (Revenue)—Labour  Wel-

 :” fare’.
 Demanp  No.  6—Open  Line  WorKs—

 ADDITIONS
 Mr,  Speaker:  Motion  moved:

 ‘That  a  supplementary  sum  not
 exceeding  Rs.  8,95,14,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1963,  in
 respect  of  ‘Open  Line  Works—Ad-
 ditions’.”

 Demanp  No.  |7—Opren  Line  Worxs—
 REPLACEMENTS

 Mr,  Speaker:  Motion  moved:
 “That  a  supplementary  sum

 not  exceeding  Rs.  8,55,54,000  be
 granted  to  the  President  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,
 963  in  respect  of  ‘Open  Line >» Works—Replacements’.
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 Shri  S.  M.  Banerjee  (Kanpur):  Mr.
 Speaker,  I  shall  confine  myself  to
 some  of  the  Demands....

 Mr.  Speaker:  Intimation  might  be
 given  within  the  next  ten  minutes  of
 the  »::mbers  of  Cut  motions  that  are
 intended  to  be  moved  by  all  Members.
 They  may  just  write  slips  to  the
 Table.

 Shri  S.  M,  Banerjee:....Demands  5,
 7,  9  and  13.  Speaking  on  Demand
 No.  5,  it  js  stated  here  that  this
 demand  deals  with  expenditure  on
 repairs  and  maintenance  of  Railway
 assets  including  track,  buildings,  rol-
 ling  stock,  etc.  When  the  question  of
 maintenance  and  repairs  comes,  we
 have  to  divert  our  attention  to  the
 vast  deterioration  in  the  matter  of
 maintenance  and_  repairs.  Various
 accidents  have  taken  place.  Still,  I  am
 sorry  to  say  that  the  maintenance  and
 repairs  work  by  the  Railways,  for
 whom  I  have  the  greatest  apprecia-
 tion,  is  really  of  a  very  low  standard.
 I  am  afraid,  if  proper  attention  is  not
 paid,  a  day  will  come  when  there
 may  be  more  accidents—not  only  acci-
 dents,  but  huge  or  chaotic  loss  to  the
 nation.  I  would  like  to  know  what
 effective  steps  have  been  taken  to
 gear  up  this  work  of  maintenance  and
 repair  and  whether  the  co-operation
 of  the  workers  and  their  organisations,
 whether  it  is  the  All  India  Railway-
 men’s  Federation  or  the  National
 Federation  of  Railwaymen  cr  any
 other  organisation  which  exists  today
 in  Indian  Railways,  has  been  sought.
 I  remember  that  the  All  India  Rail-
 waymen’s  Federation  has  given  valu-
 able  suggestions  how’  proper  main-
 tenance  can  be  done  and  how  effec-
 tively  repair  work  can  be  done.  But
 no  attention  has  been  paid  by  the
 Railway  Ministry.

 I  would  reques:  the  hon.  Minister
 through  you  to  Ict  vs  know  whether
 such  co-operation  which  is  always
 available  and  which  can  be  had  with-
 out  the  least  effort,  was  sought.

 Then  I  come  to  Demand  No.  6  cover-
 ing  ‘Ordinary  working  expenses—op-
 erating  staff’.  This  relates  to  the  cost
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 of  operaing  staff  employed  in  Locomo-
 tive,  Carriage  and  Wagon  etc.  I  would
 take  this  opportunity  to  bring  before
 this  House  and  before  the  hon.  Minis-
 ter  the  question  of  recognition  of  a
 Union,  the  only  Union,  the  only  repre-
 sentative  union,  existing  in  Chittaran-
 jan.  When  there  are  no  outsiders  in
 it,  when  this  Union  fulfils  all  the  con-
 ditions  for  recognition,  what  is  there
 in  the  mind  of  the  hon.  Minister  or  the
 Railway  Board  coming  in  the  way  of
 grant  of  recognition  to  this  Union?

 Shri  A.  P.  Sharma  (Buxar):  His
 statement  that  it  is  the  only  Union  is
 not  correct.

 Shri  S.  M.  Banerjee:  Only  represen-
 tative  Union.  Shri  Sharma’s  Union
 should  also  be  recognised,  if  it  is  not
 already  recognised.

 The  point  is  whether  it  is  the  Chit-
 taranjan  Union  or  the  Dakshin  Railway
 Union,  recognition  should  be  accorded
 to  them.  It  is  high  time  that  their
 co-operation  was  sought  in  a  greater
 measure  especially  today  due  to  the
 emergency  created  by  the  Chinese
 aggression.  If  this  Union  is  recog-
 nised,  it  will  create  a  proper  at-
 mosphere  for  peaceful  settlement  of
 grievances.  When  all  the  Cenral  Gov-
 ernment  employees,  wherever  they  are
 affiliated  to  any  of  the  central  trade
 union  congresses,  whether  it  is  the
 INTUC,  AITUC  or  Hind  Mazdoor
 Sabha,  have  given  their  unconditiona‘
 support  to  Government  and  said  that
 there  would  be  no  labour  trouble  or
 anything  of  the  sort,  it  is  high  time
 that  this  Union  is  recognised,  I  would
 like  to  have  a  clear  answer  from  the
 hon.  Minister  as  to  the  circumstances
 leading  to  the  non-recognition  of  this
 particular  Union  for  so  long.

 Coming  to  Demand  No.  7,  it  deals
 with  expenditure  on  coal.  In  the  Note
 which  has  been  given  to  us,  it  has  been
 clearly  stated:

 “The  increase  of  Rs,  07.73
 lakhs  under  voted  portion  is  re-
 quired  to  cover  increased  traffic
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 over  certain  sections,  especially  in
 connection  with  movement  neces-
 sitated  by  the  present  Emergency
 and  also  to  cover  provision  re-
 quired  to  hold  reasonably  adequate
 stocks  of  coal  to  meet  operational
 needs....”

 When  the  question  of  coal  comes,  we
 have  to  mention  certain  thangs.  I
 come  from  U.P.  I  have  been  assured
 by  the  hon.  Minister  many  times  that
 the  position  of  coal  beyond  Moghalsarai
 would  be  improved.  Even  today  there
 are  coal  dumps  without  coal.  There  is
 a  coal  dump  in  Kanpur.  It  has  no  coal.
 I  do  not  know  what  will  happen  to
 this  dump  if  coal  is  not  available.  I
 would  like  to  know  what  spectal  ar-
 rangement  has  been  made  to  provide
 adequate  coal  beyond  Moghalsarai.  I
 have  been  told  here  that  the  number
 of  wagons  has  been  increased,  but
 there  is  a  complaint  from  other  States
 that  the  same  number  has  been  decrea-
 sed  there.  Suppose  the  number  was
 increased  by  50  for  UP.  Allotment  to
 other  areas  has  been  decreased  by  the
 same  number.  So  I  would  like  to
 know  whether  the  capacity  has  increa-
 sed  and  if  so,  to  what  extent  and  how
 far.  The  scarcity  condition  regarding
 coal—I  do  not  wish  to  use  the  word
 ‘crisis’  in  regard  to  it  as  that  will
 create  a  bad  atmosphere—in  UP  has
 to  be  removed.  Industries  are  not
 suffering  at  present,  but  the  stock  cf
 coal  with  them,  whether  in  ordinance
 factories  or  with  private  compani?s  is
 so  low  that  if  no  coal  is  supplied  within
 two  or  three  months,  I  do  not  know
 what  will  happen  to  the  main  indus-
 trial  concerns  in  Kanpur  and  other
 places.

 I  am  not  referring  to  brick  kilns  in
 the  eastern  districts.  There  we  have
 been  told  that  Government  may  not  be
 able  to  give  much  coal  because  that
 does  not  come  within  the  category  or
 that  it  is  not  a  big  industry.  I  can
 understand  that  position,  though  I  feel
 that  it  is  necessary  there  also.  So  I
 woud  like  to  know  what  the  position
 of  coal  is.
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 Coming  to  Demand  No.  9,  I  would
 invite  the  attention  of  the  hon.  Minis-
 er  to  the  non-payment  or  abnormal
 delay  in  the  payment  of  provident  fund
 and  gratuity  amounts.  There  are  cases
 which  have  been  brought  to  my  notice
 and  I  hope  my  hon.  friend  Shri  Sharma
 or  Shri  Priya  Gupta  who  are  intimately
 connected  with  railwaymen  will  bear
 me  out—in  which  the  amounts  have
 not  been  paid  to  the  people  who  have
 retired  before  their  death.  Some  people
 have  died  and  after  their  death.  the
 money  has  been  paid.  Just  before  a
 person  is  due  to  retire,  his  contribution
 can  be  stopped  for  one  or  two  months
 if  necessary  and  the  whole  thing  can
 be  cleared.  His  service  can  be  verified
 so  that  he  may  be  paid  just  after
 retirement,  Otherwise,  it  becomes
 really  a  problem  for  him  and  he  does
 not  get  the  money,  with  the  result  that
 sometimes  he  us  found  starving  on  the
 streets.  I  would  request  the  Minister
 to  kindly  consider  this  point.

 There  is  a  note  under  Demand
 No.  9  which  says  :

 “Out  of  the  gross  income  of
 78.39  lakhs  over  the  voted  portion

 of  the  grant,  a  substantial  portion
 (28.l  lakhs)  represents  require-
 ments  directly  arising  out  of  the
 Emergency  and  consequential  Civil
 defence  measures  on  a  minimum
 essential  scale,  such  as,  the  raising
 of  special  emergency  reserve  of
 Railway  Protection  Force  for  safe-
 guarding  of  railway  track,  work-
 shops  ang  other  Railway  insalla-
 tions  in  different  parts  of  upper
 India,  etc.”

 My  experience  of  the  Railway  Protec-
 tion  Force  has  been  very  sad.  Coal
 pilferage  is  going  on  unabated,  un-
 checked.  A  glaring  instance  might
 come  to  the  notice  of  hon.  Members.  In
 the  Kanpur  Juhi  Shed  it  has  become  a
 regular  feature  that  coal  is  being  pil-
 fered.  The  foreman  of  the  place
 knows  it  full  well.  Many  cases  have
 been  brought  to  the  notice  of  the  hon.
 Minister,  the  Railway  Board,  the
 General  Manager,  but  what  }:
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 A  Class  IV  employee  is  sacked  wor  sus-
 pended.  The  Railway  Protection  Force
 itself  is  conniving  in  this.  I  do  not
 know  whom  they  are  protecting.  Coal
 pilferage  has  not  been  stopped  at  all.
 All  these  people  go  to  the  dealers
 and  they  are  afraid  of  them.  If  a
 wagon  is  less  by  5  or  20  per  cent,
 perhaps  that  can  be  allowed  but
 sometimes  a  wagon  is  less  by  30  or
 even  50  per  cent.  There  is  a  gang
 working  throughout  the  country  pil-
 fering  coal.  I  am  sorry  no  action  has
 been  taken.  I  may  mention  the
 instance  of  a  goods  clerk  in  Kanpur
 who  took  courage  and  brought  the
 Railway  Protection  Force  and  _  the
 police  and  got  the  wagon  sealed,  and
 it  was  allowed  to  go.  I  do  not  know
 what  is  happening  in  this  matter.  I
 would  request  the  hon.  Minister  to  see
 that  the  Railway  Protection  Force
 which  was  formed  especially  to  pro-
 tect  railway  assets  is  not  allowed  to
 indulge  in  such  things.

 Coming  to  Demand  No,  18,  I  have
 no  grouse  against  the  labour  welfare
 measures,  hospitals  etc.,  but  there  is
 Jack  of  medical  attention.  Recently
 you  must  have  see  in  the  newspapers
 that  a  ariver  while  driving  a  goods
 train  died  of  heart  failure.  The  work
 of  the  drivers  and  firemen  is  very
 strenuous,  but  I  am  told  that  there  is
 no  periodical  check  of  their  health,  in
 the  sense  that  if  it  is  a  question  of  an
 electro-cardiogram,  they  say  it  is  ex-
 pensive.  That  may  be  50,  but  the  life
 of  a  driver  is  more  precious.  So,  I
 fee]  that  this  should  be  preperly
 done.

 About  welfare  measures,  I  would
 like  to  know  from  the  hon.  Minister
 whether  a  ‘holiday  home  has  been
 started  in  Pahalgam  in  Kashmir,
 whether  it  has  been  purchased  at  a
 very  high  cost,  whether  it  belonged
 to  a  very  big  man  in  Kashmir,
 whether  an  investigation  has  been
 made  of  its  cost  or  not,  whether  an  in-
 vestigation  has  been  made  into  the  al-
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 legation.  I  am  all  for  holiday  homes,
 but  I  would  like  to  know  the  amount
 that  has  been  paid  for  the  holiday
 homes  in  Kanpur  and  Kashmir.  I
 want  an  explanation.

 ot  ag  (खारगोन)  :  अध्यक्ष  महोदय,
 सप्लीमेंटरी  डिमांड्स  फौर  ग्रान्ट्स  (रेलवे)
 इस  समय  हाउस  के  सामने  पेश  हैं  ।  इस  बारे
 में  मैं  न ेपब्लिक  एकाउंट्स  कमेटी  की  रिपोर्ट
 देखी  है  t  सप्लीमेंटरी  डिमांड्स  फौर  ग्रान्ट्स
 की  मजूरी  मांगने  का  उद्देश्य  यह  बतलाया  गया
 है  कि  इमरजेंसी  पीरियड  प॑  ज्यादा  खर्चा  आने
 से  २५.  ३६  करोड़  रुपये  की  प  रिक्त  ज़रूरत
 पड़ी  है  v  चूंकि  ज्यादा  खर्चा  हो  नया  इसलिए
 इन  सप्लीमेंट्री  डिमांड  =  मंजूरी  मांगने
 की  ज़रूरत  पेश  आई  लेकिन  यह  चीज़  कोई
 नई  नहीं  है  ।  हर  साल  हाउस  से  सप्लीमैंटरी
 डिमांड्स  की  मंजूरी  मांगी  जाती  है  1  लेकिन
 होता  यह  है  कि  सप्लीमैंटरी  ग्रान्ट्स  के  ज़रिए
 फंड्स  हासिल  तो  कर  लिये  जाते  हैं  लेकिन  वह
 खर्चें  नहीं  हो  पाते  हैं  ।  इस  बारे  में  पब्लिक
 एकाउंट्स  कमेटी  ने  अपनी  रिपोर्ट  में  इस
 बारे  में  काफ़ी  स्ट्रिक्ट  पास  किये  हैं  ।  अभी
 सन्‌  १६६३  की  रिपोर्ट  मिली  है  ।  उसके  पेज  २
 में  यह  लिखा  हुआ  है  :--

 “In  the  following  cases  funds
 obtained  through  supplementary
 grants/appropriations  proved  to
 be  unnecessary  or  in  excess  of  re-
 quirements.  In  three  of  these
 cases  funds  were  surrendered
 during  the  same  month  (March
 962)  in  which  supplementary
 grants  were  obtained:  Revenue
 working  expenses  (miscellaneous
 expenditure)—November  96l.
 Construction  of  new  lines—grant
 No,  5—March  962  and  Open  line
 works—  Grant  No.  i6—March
 1962.”

 जिस  महीने  में  यहां  ग्रान्ट्स  पालियामैंट  से
 मंजूर  हुई  उसी  महीने  में  वह  एमाउंटस  सरंडर
 किये  गये  in  सन्‌  ६३  की  आडिट  रिपोर्ट
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 tag  में  कई  केसेज  बतलाये  गये  हैं  जिनमें
 सप्लीमैंटरी  ग्रान्ट्स  के  जरिए  फंड्स  हासिल
 किये  गये  और  कम  से  कम  तीन  कैसे  में  उसी
 महीने  में  वह  एमाउंट्स  सरंडर  कर  दिये  गये  ।

 कंस्ट्रक्शन  औफ़  न्यू  लाइंस  के  लिए  मार्च  १६६२
 में  ६  लाख  ८५६  हज़ार  रुपये  हासिल  किये  गये
 जिसमें  से  कि  ०.  ६६  हज़ार  रुपये  उसी  महीने
 सरेंडर  कर  दिये  गये  और  इस  तरह  से  फाइनल
 सेविका  (इनक्लूजिव  औफ़  सांडर्स)  १  लाख
 ७६  हज़ार  रुपये  की  रही  i  इसी  तरह  से  ओपेन
 लाइन  वकीलं-एडीशंस  के  वास्ते  मार्च  ६२  में
 २  लाख  २५  हज़ार  रुपये  हासिल  किये  गये
 जिसमें  से  कि  १  लाख  ६६  हज़ार  रुपये  उसी
 महीने  सरंडर  कर  दिये  गये  ।  उस  आडिट
 रिपोर्ट  ने  इन  के  अलावा  और  भी  एमाउंट्स
 बतलाये  हैं  जो  कि  सरंडर  कर  दिये  गये  ।
 कम  से  कम  ६,  ७  कैसे  में  उन्होंने  बतलाया  है
 कि  इस  किस्म  के  एकाउंट्स  सरंडर  कर  दिये
 गये  चूंकि  उनकी  ज़रूरत  नहीं  थी

 इस  के  पहले  सन्‌  १६६२-६३  की  पबलिक
 एकाउंट्स  कमेटी  की  रिपोर्ट  है  ।  उस  के  पेज  ३
 पर  लिखा  है  —

 “An  unfortunate  feature  of  the
 above  statement  is  that  the  Sup-
 plementary  Grants  were  mostly
 obtained  in  the  very  month
 (March  96l)  in  which  large  sur-
 renders  were  made  from  the
 same  grants.)

 जिस  महीने  में  यह  भ्रमाउंट्स  हासिल
 किये  गये  उसी  महीने  में  वह  सरंडर  कर  दिये
 गये  ।  पबलिक  एकाउंट्स  कमेटी  ने  इस  के
 लिए  रेलवे  ऐडमिनिस्ट्रेशन  को  एक  सुझाव
 मी  दिया  है  लेकिन  उन्होंने  कभी  तक  उस  की
 तरफ़  देखा  नहीं  है  t

 In  evidence  it  was  admitted  that
 there  hag  been  certain  lapses  on  the
 part  of  the  Railway  Administration
 such  as  non-maintenance  of  Liability
 Registers,  miscalculation  of  antici-
 pated  expenditure  and  wrong  assess-
 ment  of  the  overall  position  of  the
 Grants  which  resulted  in  the  supple-
 mentary  funds  proving  unnecessary.
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 कमेटी  ने  इस  के  बारे  में  रीमिक्स
 भी  दिये  हैं  और  रेलवे  ऐडमिनिस्ट्रेशन  के
 लैग्वेज  का  भी  ज़िक्र  किया  है  जैसे  कि
 नौन  मेंटेनेंस  फ़  लाइऐब्लिटी  रजिस्टर्ड,
 miscalculation  of  anticipated  ex-

 penditure  and  wrong  ussessment  of  the
 overall]  position  of  the  Grants  which
 resulted  in  the  supplementary  funds
 proving  unnecessary.  इस  के  बारे  में  यदि

 मिनिस्टर  महोदय  कुछ  प्रकाश  डालेंगे  तो  अच्छा
 होगा  ।  रेलवे  का  इतना  बड़ा  स्टाफ़  रहते
 हुए  ऐसी  ग़लतियां  होना  अनुचित  प्रतीत
 होता  है  ।

 इस  के  बाद  मैं  ग्रान्ट  नम्बर  १३  लेबर
 वैलफेयर  के  बारे  में  कुछ  कहना  चाहता  हूं  ।
 लेबर  वैलफेयर  के  बारे  में  मुझे  यह  कहना  है  कि
 बहुत  से  अस्पतालों  में  नर्सेज,  मिडवाइफ्स  और
 लेडी  डाक्टर्स  नहीं  रहती  हैं  और  इसका  कारण
 यह  है  कि  उनको  कम  पे  दी  जाती  है  ।  इसके
 बारे  में  पबलिक  एकाउंट्स  कमेटी  में  काफ़ी
 शिकायत  की  गई  है  कि  उनके  जो  लांडरी  और
 मैटिंग  एलाउंसेज़  थे  वह  बन्द  कर  दिये  गये  ।

 आडिट  रिपोर्ट  सन्‌  ६३  के  पेज  २६  पर
 कहा  गया  है  :--

 “In  May  ‘1957,  the  Railway
 Board,  on  a  reference  from  the
 General  Manager,  Chittaranjan
 Locomotive  Works,  issued  orders
 that  the  midwives  should  be
 granted  only’  the  uniform
 allowance  and  not  the  messing  and
 Laundry  allowance.,  These  orders
 were  communicated  to  all]  Rail-
 ways  except  the  Central  Railway,
 and  were  also  incorporated  in  the
 Railway  Establishment  Code
 published  in  1959.  Inspite  of  this
 Position,  the  Central  Railway
 sanctioned,  in  1960,  messing  and
 laundry  allowances  of  Rs,  45  p.m.
 and  Rs.  5  p.m.  respectively  to  the
 midwives  working  on  that  Rail-
 way  with  retrospective  effect
 from  June,  1960.  These  irregular
 payments  came  to  the  notice  of
 the  Railway  Board  in  February,
 1961.”  | L



 |  {37  Demands

 (श्री  बढ़े]
 इस  के  बाद  में  जब  यह  गलती  मालूम  हुई
 तो  उन  मिडनाइट्स  से  वह  पैसा  रिकवर
 करना  चाहिए  जोकि  उन्हें  ग़लत  से  दिया
 गया  ।  ऐसा  एक  वातावरण  पैदा  हो  गया

 है  और  लेडो  डाक्टर्स  और  भिडवाइफ्स
 नहीं  मिलता  हैं  ।  मैं  महसूस  करता  हूं  कि
 यह  ४५  और  ४  रुपये  का  फैंसिंग  और  लांडरी
 एलाउंस  बहत  कम  रक्खा  है  1  यही  कारण  हे
 मध्य  प्रदेश  में  मैंने  बहुत  से  अस्पतालों  में
 देखा  है  कि  जहां  लेडी  डाक्टर्स  हैं  वहां  नसें
 नहीं  हैं  जहां  नर्सेज  हैं  वहां  मिडनाइट्स
 नहीं  हैं।  इस  का  कारण  केवल  यह  है  कि  उन
 को  पे  को  कम  किया  गया  है  ।  पहले  उन
 को  दिन  रुपये  प्लस  ५  रुपये  मिलते  थे  ।  अब
 उस  को  कम  कर  दिया  गया  है  और  अब  एक
 ऐसा  वातावरण  पैदा  किया  गया  है  कि  जो
 ज्यादा  रुपया  दिया  गधा  है  वह  रीथलाइज
 किया  जायेगा  ।

 आडिट  रिपोर्ट  के  पेज  १७  पर  यह  बताया
 गया  है  कि  कितना  अपव्यय  होता  है  ।  उस
 में  लिखा  है  :

 “An  earth-moving  plant  unit
 consisting  of  6  scrapers,  2  dozers
 and  one  crane,  originally  acquir-
 ed  for  the  Ganga  Bridge  Project
 and  available  with  the  South  Eas-
 tern  Railway,  was  transferred  to
 the  Northeast  Frontier  Railway  in
 January,  1960,  for  use  on  _  ihe
 Rangapara  North-North  Lakhim-
 pur  Project,  under  orders  of  the
 Railway  Board......  Although
 the  Railway  Administration  were
 convinced  in  August,  96l,  that
 the  unit  could  not  be  put  to  any
 further  use  by  them,  a  recurring
 expenditure  of  about  Rs,  40,000
 p.m.  continued  to  be  incurred  on
 the  staff  upto  February,  1962,
 when  by  retrenching  some  staff
 this  amount  was  reduced  to  Rs.
 10,000  p.m.  In  January,  1962,  the
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 Railway  Board  decided  to  sell  the
 unit  by  auction,  but  the  final  dis-
 posa}  is  still  awaited  (December,
 1962).”

 इस  प्रकार  चार्लास  हज़ार  रुपए  प्रति-मास
 का  अपव्यय  होता  है  और  रेलवे  बोर्ड  का
 उस  तरफ़  बिल्कुल  ध्यान  नहीं  है  ।

 भिलाई  माशेलिंग  याज  में  जो  क्वार्टर
 बनाये  गये  थे  उन  को  बहुत  दिन  तक  किसी
 को  नहीं  दिया  गया  of  जब  इस  के  बारे  में
 मैं  ने  वहां  पूछा  तो  उन्हों  ने  कहा  कि  इस
 के  बारे  में  ऊपर  से  आर्डर  नहीं  आये  जबकि
 रेलवे  अथॉरिटीज़  का  कहना  है  कि  उन
 को  कोई  आकुपाई  नहीं  करता  है  1  इस
 बारे  में  आडिट  रिपोर्ट  के  पेज  ३०  पर
 लिखा  है  :

 “On  the  South  Eastern  Railway
 also,  a  large  number  of  quarters
 at  Bondamunda  and  Bhilai  Mar-
 shalling  Yards  were  constructed
 for  occupation  by  the  open  line
 staff  to  be  posted  after  the  yards
 were  ready.  There  quarters  ap-
 pear  to  have  been  constructed  far
 in  advance  of  their  requirements
 and  remained  vacant  for  periods
 ranging  from  8  to  40  months  after
 they  were  completed.”

 चूंकि  मैं  मध्य  प्रदेश  से  आता  हुं  इस-
 लिए  मेरी  निजी  जानकारी  है  कि  भिलाई
 मार्जित  याडर्ज  में  जो  क्वार्टर  थे  वे  वैसे
 ही  खाली  पड़े  रहे  और  उन्हें  किसी  को  नहीं
 दिया  गया  ।  रेलवे  अथारिटीज  कहते  हैं
 कि  कोई  उन  को  आकुपाई  नहीं  करता  है-
 जबकि  वे  कहते  हैं  कि  उन्हें  दिया  नहीं  जाता
 है। @

 शौ  काशी  राम  गुप्त  (अलवर  )  :  अध्यक्ष
 महोदय  इस  समय  हाउस  में  क्रोम  नहीं
 है  1

 शौ  कछवाय  (देवास)  :  ग्रध्यक्ष  महोदय
 अभी  साढ़े  बारह  बजे  हैं  लेकिन  हाउस  में
 क्रोम  नहीं  है  ।
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 be  rung—Now  there  is  quorum.

 Demands

 Mr.  Speaker:  Let  the  quorum  bell
 The

 hon.  Member  may  proceed.

 at  बड़े  :  उस  से  लास  कितना  हुश्न  ?

 बोन्डामुन्डा  में  १,१६  हजार  रुपये  और
 भिलाई  में  २२  ०००  रुपये  का  लास  तश्ना  |
 इस  के  अतिरिक्त  उन  क्वार्टज  में  किलो  जगह
 पानी  की  व्यवस्था  नहीं  है  कौर  किसी  जगह
 एप्रोच  रोड  नहीं  है  |  इस  बारे  में  पिछले
 सप्लीमेंट्री  बजट  में  हम  ने  काफ़ी  आवाज़
 उठाई  थी  लेकिन  उस  तरफ़  कोई  ध्यान  नहीं
 दिया  गया  ।

 मध्य  प्रदेश  में  जावद  रोड  स्टेशन  पर
 उतरने  की  कोई  व्यवस्था  नहीं  है  और  वहां
 पर  कोई  शड  नहीं  है  ।  इस  बारे  में  मैं  ने
 कौर  मध्य  प्रदेश  विधान  सभा  में  आपो-
 जीवन  लीडर  श्री  सकलेजा  ने  भी  लिखा
 था  लेकिन  अभी  तक  उस  के  बारे  में  कुछ
 नहीं  किया  गया  है  |

 अभी  कोल  की  पासफ्रेज  के  बारे  में
 कहा  गया  है  t  मैं  आप  को  एक  ऐसा  उदाहरण
 देता  हूं,  जिसको  नाथ  वंडर  इन  दि  वनडे
 कहा  जा  सकता  है  |  लगभग  ११,०००
 रुपये  की  एक  जीप-गाईड!  'सीलिंग  है  a  उस
 को  कोई  चोरी  ले  गया  हैं  और  अभी  तक
 उस  के  वारे  में  कुछ  पता  नहीं  लगा  है  1  अगर
 कोई  छोटी  वस्तु  चोरों  चलो  जाये,  तो  कोई
 ह््जें  नहीं  है,  लेकिन  पेज  ३६  पर  लिखा  है  कि
 ३२  बै गन्ज  मिक्सिंग  हैं  और  वे  अभी  तक
 ट्रेसेबल  नहीं  हैं  -  क्या  वे  एवेपोरेट  हो  गई
 हैं  ?  क्या  वे  आकाश  में  चली  गई  हैं  ?  राज
 रेलवे  में  इतनी  अंधे रगर्दी  चल  रह  है  ।  इस
 में  लिखा  हुआ  है  :

 “The  balance  of  Rs.  81,000  is
 made  up  of  minor  items  of  losses
 involving  less  than  Rs.  10,000”  and
 so  on.

 इन  बातों  की  तरफ़  ध्यान  देना  चाहिए  |
 इमर्जेन्सी  पीरियड  को  ध्यान  में  रखते  हए
 ये  सप्लीमेंटरी  ग्रान्ट्स  तो  इस  सदन  में
 पास  हो  जायेंगी,  लेकिन  यह  जो  अ्रंघे  गर्दी
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 हो  रही  है,  इस  को  समाप्त  करने  का  प्रयत्न
 करना  चाहिए  ।  पब्लिक  एकाउंट्स  कमेटी
 ने  दो  दो  दफ़ा  कहा  है  कि  सप्लीमेंट्री  ग्रांट्स
 नहीं  मांगनी  चाहिएं,  क्योंकि  उसी  साल

 सरेंडर  किया  गया  है  1  १६६२  में  भी  इसी
 प्रकार  हुआ  है  ।  माननीय  मंत्री  जी  इस  तरफ़
 ध्यान  दें  और  खुलासा  करें  कि  भिलाई  मारे-
 लिंग  याड्जें  में  क्वार्टर  क्‍यों  खाली  पड़े  रहें,
 मीरवाइज  के  बारे  में  अब  क्या  स्थिति  है
 शौर  जावद  रोड  स्टेशन  पर  अभी  तक  ड
 क्यों  नहीं  बनाया  गया  है  |

 T440-

 Shri  Priya  Gupta  (Katihar):  I  do
 agree  with  the  reasons  put  forward
 by  the  Ministry  of  Railways  in  seek-
 ing  the  sanction  of  this  House  for  the-
 supplementary  grants.  I  have  no  ob-
 jection,  in  view  of  the  justifications
 put  forward  by  them,  but  I  may  be
 permitted  to  bring  to  the  notice  of
 the  hon.  Minister  a  few  suggestions
 in  respect  of  the  works  in  connection
 with  which  these  funds  have  been
 asked  for.  The  use  of  casual  labour
 which  are  being  utilised  in  the  traffic,
 operational  work,  is  definitely  against
 the  rules  laid  down  by  the  Railway
 Boarg  itself,  by  all  the  General  Mana-
 gers.  The  Railway  Board  has  cate-
 gorically  prescribeq  the  manner  and.
 the  procedure  by  which  the  casual
 labour  should  be  employed.  In  the
 explanatory  note  of  the  supplemen-
 tary  grant,  it  has  been  categorically
 stated  that  this  casual  labour  is  en-
 gaged  in  the  “operational  work,  re-
 lating  to  traffic  operations.”  There-
 fore,  I  submit  to  the  Ministry  of  Rail-
 ways  that  they  should  kindly  give
 these  workers  retrospective  effect  in
 respect  of  the  pay  as  is  given  to  the
 regular  railway  workers  according  to
 the  CPC  or  the  authorised  scale
 whichever  is  applicable  to  their  case.

 I  am  very  grateful  to  the  Ministry
 of  Railways  for  sanctioning  the
 weekly  Rest  Day  with  pay  in  res-
 pect  of  causual  labour,  and  I
 would  request  the  department  con-
 cerned  in  tne  Railway  Ministry  to
 whip  up  the  zonal  railways  to  see
 that  the  decisions  of  the  Ratiway



 1441  Demands

 [Shri  Priya  Gupta]
 Board  as  also  those  of  the  Railway
 Ministry  are  followed  strictly.
 Then,  in  regard  to  the  requirement

 ‘of  increased  staff  in  view  of  the  emer-
 ‘gency  situation,  definitely  the  staff  is
 to  be  increased,  and  sanction  for  that
 purpose  should  be  sought  for.  But  I
 want  to  submit  that  the  operational
 staff,  such  as  the  station  masters,  the
 guards,  the  drivers,  the  firemen  etc.,
 who  have  been  working  round  the
 clock  have  been  doing  work  continu-
 ously  for  19,  20,  24  or  26  hours  and
 sometimes  even  up  to  37  hours,  but
 mo  increase  of  staff  in  ther  category
 has  so  far  been  made.  I  do  not  know
 why  the  general  managers  of  the
 zonal  railways  do  not  concede  to  the
 demand  of  the  unions  for  increase  of
 the  staff  in  class  III  and  class  IV  cate-
 gories,

 It  may  be  seen  from  the  actual  sanc-
 tions  obtaining  now  that  the  num-
 ber  of  Office  has  increase  by
 leaps  and  bounds  in  the  name  of  the
 emergency.  I  do  not  want  to  com-
 ment  on  that  saying  that  they  are  not
 required.  If  the  Railway  Board  and
 the  Ministry  of  Railways  think  that
 they  are  required,  then  I  have  noth-

 :  ing  to  say.  But  may  I  ask  whether  the
 officers  who  are  to  do  the  table  work,
 desk  work  and  other  such  works
 should  not  be  increased  at  least  by
 one  per  cent  even?  Wherever  there
 are  posts,  in  the  higher  rungs  or  the
 lower  rungs  of  the  clerical  category
 and  other  class  III  and  II  categories,
 the  posts  have  not  been  filled,  Even
 in  thé  operational  umits  vacancies  have
 been  kept  in  abeyance  and  have  not
 been  filled  up,  in  spite  of  the  definite
 instructions  from  the  Railway  Board
 and  the  assurances  given  by  the  Rail-
 way  Board  and  the  Ministry  of  Rail-
 ways.

 As  regards  the  night  allowance,  I
 am  grateful  that  at  the  last  PNM
 meeting  between  the  AlJ  India  Rail-
 waymen’s  Federation  and  the  Railway
 Board,  the  chairman  and  the  addi-
 tional  member  (Finance)  of  the  Rail-
 way  Board  and  the  additional  Member
 (Staff)  did  kindly  agree  to  consider
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 our  points  of  view.  We  submitted  that
 there  should  be  no  discrimination  of
 pay  so  far  as  the  night  allowance  was
 concerned;  we  suggested  that  whoso-
 ever  was  on  night  duty  should  be
 given  the  night  allowance,  the  point
 being  that  whosoever  is  on  night  duty,
 whether  he  belongs  to  the  lowest
 category  of  class  IV  or  the  highest
 category  of  class  III  will  require  at
 least  one  or  two  cups  of  tea  extra,
 or  one  or  two  vveda-pans  extra,  and
 to  that  extent  extra  expenditure  is
 incurred  by  the  staff  on  night  duty.
 Therefore,  there  is  no  justification  for
 the  discrimination  that  is  now  obtain-
 ing  in  regard  to  this  matter.  There
 is  no  justification  for  saying  that  sup-
 posing  I  am  on  night  duty  I  shall  get
 the  night  duty  allowance,  but  Mr.  X
 who  is  an  employee  who  is  on  night
 duty  in  some  other  station  w:ll  not  get
 it  on  the  ground  that  he  is  not  eligibie
 for  the  grant  of  the  allowance  due  to
 certain  conditions  that  are  pointed  out.
 Regarding  the  rate  of  allowance  also
 we  made  a  submission  that  it  should  be
 on  a  Slab  system,  and  calculations  and
 other  things  involving,  unnecessary
 complications  of  paper-work  etc.  may
 be  dispensed  with.  The  Railway
 Board  agreed  very  kindly  to  consi-
 der  these  two  points,  and  we  are  hop-
 ing  to  see  the  results  very  soon.  Once
 again,  on  this  occasion,  we  request
 the  Railway  Ministry  to  give  their
 concurrence  to  the  recommendations
 of  the  Railway  Board  on  the  sugges-
 tions  that  we  put  forward  to  them.

 In  respect  of  the  cinder-picking  and
 cleaning  of  the  ash-pits,  departmen-
 tally,  I  have  got  to  place  one  point
 of  view  before  the  House  from  the
 labour  angle.  The  contractors  who
 are  engaged  for  arranging  of  the  pick-
 ing  of  the  cinders  indulge  in  malprac-
 tices  often,  and  these  can  be  classified
 under  two  categories.  One  is  that  the
 total  cinders  sold  by  them,  if  account-
 ed  for,  along  with  the  consumption  in
 the  locomotive  engines  and  otherwise
 will  exceeq  the  total  coal  received  by
 the  loco-shed.  Wherefrom  do  they  get
 the  additional  quantity  of  coal?  So,
 there  is  scope  for  pilferage.  Second-
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 ly,  the  labourers  engaged  by  these
 private  contractors  are  never  paid,
 and  it  is  the  duty  of  the  Railway
 Ministry  to  look  into  these  things  and
 see  that  the  unpaid  wages  are  paid
 to  the  labourers  engaged  by  the  con-
 tractors  for  this  purpose.

 Then,  I  would  submit  that  even
 after  this  pensionary  scheme  has  been
 introduced,  the  need  for  a_  special
 contribution  to  the  provident  fund  to
 the  employees  may  kindly  be  acced-
 ed  to.  I  have  got  complaints  which
 have  to  be  placeq  before  our  forum
 regarding  non-payment  of  the  provi-
 dent  fund  and  gratuity  amounts  in
 proper  time.  At  the  last  meeting,  the
 Railway  Board  promised  to  look  in-
 to  the  matter  and  take  up  the  mat-
 ter  with  the  railways  concerned  who
 had  failed  to  fulfil  the  general  rule
 in  regard  to  payment  of  provident
 fund  and  other  things.  The  provi-
 dent  fund  which  is  the  last  residue  of
 a  man  who  is  retiring  from  the  rail-
 ways  should  be  paid  to  him  at  the
 earliest.

 Now,  I  would  say  a  word  about
 rest-houses  for  class  III  and  class  IV
 staff.  It  is  very  painful  to  see  in  a
 socialistic  pattern  of  society—I  do  not
 know  if  I  am  correct  in  saying  that
 —that  in  addition  to  the  old  Rail-
 way  Board’s  office  near  the  New  Delhi
 junction  which  has  now  been  convert-
 ed  into  an  officers’  transit  camp  and
 where  the  officers  are  being  housed
 when  they  come  here,  at  Chelmsford
 Road,  another  officers’  hostel  is  under
 construction  or  erection.  I  have  got
 two  submissions  to  make  in  _  this
 connection.  May  I  know  from  the
 Railway  Ministry  the  answer  to  the
 question  which  I  had  askeq  earlier,
 namely  whether  there  is  a_  single
 officer  who  has  not  been  provided  eit-
 her  with  a  saloon,  which  is  a  comfor-
 table  place  to  live  in,  or  a  compart-
 ment,  or  a  tenement  or  a  house  it-
 self?  Also,  what  is  the  percentage  of
 the  railwaymen  in  class  III  and  class
 IV  categories  who  have  been  provided
 with  such  facilities  by  way  of  rest-
 houses?  These  rest-houses  for  class
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 III  and  class  IV  categories  do  not
 exist  even  in  some  of  the  most  im-
 portant  stations.

 I  may  tell  you  that  the  coach  at-
 tendant  who  travels  in  most  of  the
 verandahwalla  coaches  or  the  corri-
 dor-type  of  first  class  coaches  has  to
 sit  for  the  whole  night  and  travel;
 supposing  he  starts  from  Calcutta  or
 from  Madras  or  from  Bombay,  until
 he  completes  his  duty,  he  has  to  sit
 continuously  for  about  2  or  24  days.
 That  man  is  to  be  treated  not  as  on
 an  8-hour  duty,  but  on  duty  for  48
 hours  or  96  hours  sometimes.  There
 is  no  rest-house  facility  provided  for
 him,  at  all  by  the  Railway  Adminis-
 tration.

 An  Hon.  Member:  Invariably  this
 attendent  is  never  available  when
 called.

 Shri  Priya  Gupta:  The  attendent
 belonging  to  class  IV  is  always  avail-
 able.  It  may  be  that  in  some  parti-
 cular  instance  he  may  not  have  been
 ‘availble.

 Then,  I  would  say  a  word  about
 the  need  for  track-renewal  and  re-
 placement  of  coaches  which  are  in  a
 dilapidated  condition,  which  the  Rail-
 way  Minister  has  accepted  in  this
 House  as  being  the  main  reasons  for
 the  causing  of  accidents.  These  should
 be  replaced  at  the  earliest  opportu-
 nity,  and  top  priority  should  be  given
 to  this  matter.

 The  sanitary  and  medical  facilities
 on  the  railways  are  the.  highest,  and
 the  expenditure  on  this  account  is
 said  to  be  a  very  high  figure,  accord-
 ing  to  the  Railway  Ministry.  But
 may  I  point  out  that  there  are  cer-
 tain  hospitals  where  there  is  not  ade-
 quate  number  of  doctors  and  other
 staff?  I  would  request  the  Railway
 Minister  to  look  into  this  matter.  In
 regard  to  the  prescription  of  the
 Medicines,  the  local  doctor  is  under
 an  embargo  that  medicines  which  en-
 tail  an  expenditure  above  a  particu-
 lar  figure  should  not  be  prescribed
 without  the  permission  of  the  DMO,
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 even  if  the  assistant  surgeon  or
 physician  feels  that  the  particular
 medicine  is  necessary,  because  it
 seems  that  the  medica]  expenses  have
 to  be  reimbursed  by  the  Railway
 Administration.  So,  I  would  sub-
 mit  that  while  the  medical  expenses
 may  be  very  high,  yet,  the  actual  im-
 plementation  or  the  application  of  the
 rules  to  the  class  III  and  class  IV
 staff  should  be  suitably  modified  so
 that  these  facilities  could  be  made
 good  use  of  by  these  categories  of
 staff.

 Mr.  Speaker:  Now,  Shri  A.  P.
 Sharma.  We  have  only  one  hour  for
 these  Supplementary  Demands.  There-
 fore,  hon.  Members  should  be  very
 brief  in  making  their  observations.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  You  may  kindly  extend  the
 time.

 Shri  A.  P,  Sharma:  |  rise  to  sup-
 port  the  Supplementary  Demands  for
 Grants  which  have  been  placed  be-
 fore  the  House,  with  the  following
 observations  which  I  would  like  to
 submit  through  this  House  to  the
 Ministry  of  Railways  for  considera-
 tion.  st

 My.  hon,  friend  Shri  S.  M.  Banerjee
 has  stated  that  there  is  only  one  union
 at  Chittaranjan,  which  is  not  a  fact.
 There  is  a  union  affiliated  with  the
 Nationa]  Federation  of  Indian  Rail-
 waymen  and  also  with  the  INTUC.
 Our  faith  in  Chittaranjan  is  that
 Chittaranjan  is  considered  to  be  the
 pride  of  this  country.  The  hon.
 Prime  Minister  has  stated  on  so  many
 occasions  that  Chittaranjan  is  an
 ideal  workshop  so  far  as  this  country
 is  concerned.  But  the  most  unfor-
 tunate  thing  is  that  the  workers  who
 have  made  Chittaranjan  the  pride  of
 this  country  nave  not  been  conceded
 even  the  elementary  right  of  trade
 unionism.  Therefore,  I  woulg_  re-
 quest  the  Railway  Minister  to  exa-
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 mine  this  question  very  seriously,  be-
 cause  efforts  from  the  recognised  trade
 unions  have  failed  to  secure  recogni-
 tion  for  the  unions  in  Chittaranjan
 including  the  one  affiliated  to  the
 National  Federation  of  Indian  Rail-
 waymen.  It  is  qa  fact  that  the  Rail-
 way  Protection  Force  today  is  doing
 a  useful  work;  I  cannot  make  a  re-
 mark  like  other  friends  that  it  is  not
 doing  any  useful  work.  But  in  a  large
 number  of  cases,  they.  bring  cases
 against  the  lowest  paid  employees—
 Class  4  employees,  if  they  do  not  act
 in  a  particular  manner  as  they  desire.
 Such  cases,  of  course,  do  come  to  us,
 but  because  the  RPF  men  are  out  of
 the  purview  of  trade  unions,  we  can-
 not  give  any  help  to  those  employees.

 About  holiday  homes,  I  want  to
 congratulate  the  Railway  Ministry
 for  setting  up  holiday  homes  at  dif-
 ferent  places  in  the  country,  includ-
 ing  Kashmir.  The  holiday  homes  are
 so  popular  with  the  railway  em-
 ployees  that  I  would  request  the
 Railway  Ministry  to  provide  more
 holiday  homes  at  different  places  in
 the  country.

 One  hon.  Member  has  rightly  svat-
 ed  that  the  medical  department  in  the
 railways  is  not  functioning  as_  it
 should  function.  The  attitude  of  the
 medical  department  is  just  like  that
 of  the  executive.  They  are  the  wel-
 fare  department  of  the  railways.  Al-
 though  the  hospital  visiting  committees
 are  functioning  at  different  levels,  the
 decisions  of  these  committees,  where
 the  representatives  of  the  Employees
 are  also  represented,  are  not  being
 considered  and  implemented.  There  is
 very  little  improvement  in  the  func-
 tioning  of  the  medica]  department  in
 recent  years.

 About  midwives,  it  is  a  fact  that  in
 most  of  the  hospitals  midwives  and
 nurses  are  not  available.  The  rail-
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 ways  have  accepted  it,  becauSe  certain
 facilities  which  are  available  to  mid-
 wives  and  nurses  outside  are  not  avail-
 able  in  the  railways.  Therefore,  I
 would  request  the  Railway  Ministry
 to  examine  the  suggestion  made  by
 my  friend,  Mr.  Warior,  about  some
 special  allowances  to  midwives  and
 make  the  service  of  midwives  and
 nurses  in  the  railways  equally  attrac-
 tive,  if  not  more  attractive  than  in
 other  departments,  so  that  requisite
 number  of  midwives  and  nurses  may
 be  available  in  the  railways.

 About  rest  houses  for  Class  III  and
 Class  IV  employees,  it  is  a  fact  that
 they  are  not  enough  in  numbers.  In
 a  place  like  Delhi,  the  Deputy  Minis-
 ter  himself  can  find  out  how  many
 rest  houses  are  there  considering  the
 number  of  Class  III  employees.  There-
 fore,  there  is  definite  need  for  increas-
 ing  the  number  of  rest  houses.

 With  these  observations,  I  support
 the  supplementary  demands.

 Shri  D.  6.  Sharma  (Gurdaspur):
 Mr.  Speaker,  Sir,  think  there  should
 be  no  serious  objection  to  supporting
 the  supplementary  demands  which
 amount  to  about  Rs.  25  crores,  which
 is  vers  small  compared  to  the  total
 budget  of  the  railways.  Sir,  there  are
 a  few  things  which  trouble  me  when
 I  read  through  this  brochure.  The
 first  thing  is,  in  almost  every  demand
 I  find  8  statement  like  this:  Pay-
 ments  arising  from  court  decrees  or
 the  award  of  arbitrators.

 I  want  to  ask,  how  is  it  that  litiga-
 tion  has  so  tremendously  increased  in
 the  railways  after  the  attainment  of
 independence?  Previously  the  num-
 ber  of  such  cases  was’not  so  large.
 Now  it  so  happens  that  the  railways
 are  always  having  trouble  with  their
 customers  and  the  agreements  are
 very  hastily  drafted.  The  cases  which
 go  to  the  courts  are  not  looked  after
 properly  and  the  public  is  not  given
 as  much  consideration  as  it  deserves.
 The  whole  thing  is  becoming  almost  a
 bungie.  I  would  ask  the  Railway
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 Minister  to  give  the  percentage  of  in-
 crease  in  the  number  of  cases  and
 arbitration  awards  in  al]  the  railways
 during  the  last  5  or  6  years.  If  he
 can  give  me  the  kreak-up  year  by
 year,  I  will  be  able  to  find  how  this
 incidence  has  been  shooting  up  gra-
 dually  and  in  a  very  systematic  fas-
 hion.  At  the  same  time,  I  would
 like  to  know  why  it  is  that  the  Nor-
 thern  Railway  is  so  liable  to  this  kind
 of  thing.  I  find  a  large  amount  of
 money  is  being  given  to  the  Northern
 Railway  for  these  court  decrees.  My
 feeling  is  that  the  legal  department
 of  the  railways—not  only  in  the  Nor-
 thern  Railway,  but  in  other  railways
 also—needs  to  be  looked  into.  It  has
 got  to  be  streamlined.  Proper  ar-
 rangements  have  to  be  made  for  the
 appointment  of  law  officers  and  there
 has  to  be  a  check-up  of  the  work  that
 they  do.  This  kind  of  thing  brings  a
 bad  name  to  the  railways.  The  rail-
 ways  should  try  to  stop  this  kind  of
 leakage  of  good  name  through  this
 kind  of  thing.

 In  demand  No.  6,  I  find  that  the
 railway  authorities  have  taken  uch
 a  long  time  in  imlementing  the  Pagan-
 nath  Das  Pay  Commission’s  recom-
 mendations.  Why  have  they  spent  so
 much  time  in  finalising  the  recommen-
 dations?  I  do  not  know  if  all  the  re-
 commendations  have  been  finalised  or
 perhaps  some  more  remain.  I  would
 like  to  know  how  it  is  that  when  all
 over  India  the  Pay  Commission’s  re-
 port  has  been  put  into  effect  at  the
 State  level  and  even  the  municipal
 level,  this  thing  has  not  been  done  in
 the  Railway  Ministry.

 One  thing  that  makes  me  very  un-
 happy  is  that  the  railway  servants—
 rather  I  would  use  the  word  ‘em-
 ployees’—are  not  generally  very  well
 looked  after  by  the  Railway  Ministry.
 For  instance,  [I  find  here  mention
 made  of  people  who  do  night  duty
 and  casual  labour.  I  have  so  many
 times  said  on  the  floor  of  this  House
 that  the  category  of  casual  labour  is
 an  unfortunate  category  in  the  rail-
 ways.  There  should  be,  if  I  can  use
 the  expression,  decasualisation  of  lab-
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 [Shri  D.  C.  Sharma]
 Our  and  everybody  should  be  treated
 as  a  permanent  employees.  For  ins-
 tance,  when  I  go  to  the  railway
 stations  in  Delhi  and  elsewhere,  I
 find  that  the  porters)  who  do  such  a
 great  service  to  the  travelling  public,
 are  treated  as  temporary  or  casual
 iabour.  They  are  not.  absorbed  into
 ihe  regular  cadre  of  the  Railway
 Ministry  as  Class  IV  employees  or  as
 any  other  class  of  employees.  Why  is
 it  so?  Why  is  it  that  Jagannath  Das
 Pay  Commission’s  recommendations
 should  have  been  implemented  in  the
 case  of  higher  categories  of  employees
 in  the  railways  and  they  should  have
 taken  such  a  long  time  in  implement-
 ing  those  recommendations  in  the  case
 of  poor  and  unfortunate  persons  like
 night  watchmen  ang  others  who  are
 called  casual  labour.  This  does  not
 show  any  kind  of  social  justice  on  the
 part  of  the  Railway  Ministry.  Our
 Prime  Minister  was  talking  yesterday
 of  social  justice.  JI  think  here  is  a
 flagrant  case  of  lack  of  understanding
 of  what  social  justice  means.  Social
 justice  begins  at  the  bottom  and  goes
 to  the  top.  But  in  the  Railway  Minis-
 try,  it  begins  at  the  top  and  never
 comes  to  the  bottom.  This  is  the  con-
 ception  of  social  justice  that  the  Rail-
 way  Ministry  has,  and  I  am  very  un-
 happy  to  find  that  this  is  so.

 43  hrs.

 Then  I  come  to  Demand  No.  5.  I
 am  very  glad  that  the  Railway  Minis-
 try  is  doing  so  much  for  repairs  and
 maintenance.  But  I  would  like  to  ask
 one  question  of  anybody  who  has  had
 something  to  do  with  travelling  dur-
 ing  the  last  5  or  6  years  and  anybody
 who  has  had  some  experience  of  tra-
 velling  before  India  became  free.  I
 would  like  him  to  tell  me  whether  he
 finds  any  difference  between  the  tra-
 velling  that  was  done  before  947  and
 the  travelling  that  is  done  now.

 An  Hon.  Member:
 ter,

 It  is  much  bet-
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 Shri  D.  C.  Sharma:  Quite  right;  it
 is  much  better  now  for  first  class  vas-
 sengers  and  for  pass-holders  like  the
 Members  of  Parliament.  But  the  fact
 of  the  matter  is  that  incidence  of  re-
 pairs  and  maintenance  has  gone  down
 very  much.  I  do  not  blame  the  Rail-
 way  Ministry  for  that.  The  story  of
 Indian  Railways  after  independence  is
 a  story  of  great  expansion.  I  am
 proud  of  that  and  every  citizen  of
 India  is  proud  of  that.  But,  Sir,  this
 expansion  has  got  to  be  balanced  by
 an  added  machinery,  a  streamlined
 machinery  for  repairs  and  main-
 tenance.  I  remember  an_  occasion
 when  some  Members  of  Parliament
 were  travelling  with  me  and  we  found
 that  there  was  no  light  in  a  first-class
 compartment.  Some  hon.  friend  over
 there  was  saying  that  the  travelling
 now  was  much  better.  It  may  be  that
 he  can  see  even  if  there  is  no  light
 in  the  railway  compartment.  I  nave
 not  got  such  super-natural  powers.
 The  other  day  I  was  going  from  here
 to  Kanpur.  Another  Member  of  Par-
 liament  was  also  going  with  me.  In
 the  compartment  we  travelled  the  fan
 would  not  work.  There  was  another
 passenger—we  are  law-abiding
 citizens—and  he  refused  to  al-
 low  the  train  to  move  until  the  fan
 worked.  If  this  is  the  condition  in
 first-class  carriages,  if  this  is  the  way
 first-class  passengers  are  treated,  I  do
 not  know  what  is  happening  to  those
 persons  who  travel  in  lower  classes.  L
 would,  therefore,  request  the  hon.
 Minister  to  see  that  repairs  to  the
 wagons,  to  the  track,  to  the  signalling
 instruments  and  other  things  are  done
 on  a  more  scientific  and  rational  basis.
 I  beleieve  the  Government  has  ap-
 pointed  many  committees  to  stream-
 line  the  administration  of  railways.
 I  fee]  there  is  need  that  you  should
 appoint  a  committee  consisting  of  re-
 presentatives  of  the  different  railways
 and,  if  possible,  of  persons  concern-
 ed  with  the  different  sectors  of  dif-
 ferent  railways  to  find  out  the  state
 of  repairs  and  maintenance  in  those:
 railways.  I  can  assure  you  that  com-
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 mittee  will  not  be  able  to  tell  a  very
 good  tale.

 If  you  go  to  the  stations,  big  or
 small,  you  will  find  that  the  condition
 of  waiting  rooms,  railway  platforms
 and  other  things  is  not  something
 which  is  desirable.  I  would,  there-
 fore,  say  that  the  hon.  Minister
 should  see  to  it  that  maintenance  of
 these  things  is  done  as  a_  religious
 duty,  as  a  national  duty  and  the  re-
 Pair  business  is  undertaken  in  a
 spirit  of  earnestness  and  treated  as
 duty  No.  l  so  far  as  the  railways  are
 concerned.  If  that  does  not  happen,
 the  railway  wagons,  tracks  and  rail-
 way  buildings  will  have  8  growing
 deterioration  resulting  in  loss  of  life
 in  this  country  and  the  future  genera-
 tion  will  have  to  pay  for  the  neglect
 to  which  we  put  them.

 Shri  Subbaraman  (Madurai):  Mr.
 Speaker,  Sir,  in  supporting  the  Supple-
 mentary  Demands  for  Grants,  I  would
 like  to  say  a  few  words.  Shri  D.C.
 Sharma  was  just  telling  us  about  the
 need  for  repairs  and  maintenance.  I
 would  like  to  confine  myself  to  this
 subject  alone.  Repairs  and  mainten-
 ance  should  be  properly  supervised.
 Bath-rooms  of  even  first-class  car-
 riages  are  not  maintained  well.  Taps
 in  the  various  and  even  the  shower
 fountains  are  leaking.  They  are  mostly
 rusty.  There  is  no  provision  for  stop-
 ping  such  leakages.  If  such  things
 happen,  the  entire  water  in  the  tank
 goes  away.  As  we  have  difficulty  for
 adequate  supply  of  water,  these  things
 should  be  attended  to  without  any
 delay.  Even  draining  of  water  in  the
 bath-rooms  is  not  at  all  properly  at-
 tended  to.  The  whole  bath-room  and
 lavatory  becomes  wet  and  even  water
 stagnates  there.  If  one  goes  inside
 these  bath-rooms  one  gets  the  itmpres-
 sion  that  one  has  entered  a  ruined  or
 condemned  part  of  a  building.  I  have
 written  about  this  matter  to  the  Con-
 sultative  Committee  of  the  Railways
 and  also  to  the  divisional  committee.

 Another  thing  is,  stealing  or  thiev-
 ing  away  of  fittings  and  articles.  What
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 happens  is,  one  part  is  taken  away
 in  the  first  instance,  a  few  days  after-
 wards  another  part  and  like  that  it
 goes  on  till  the  whole  fitting  is  taken
 away.  Therefore,  I  hope  the  Minis-
 try  will  pay  special  attention  and  see
 that  such  thieving  cases  are  prevent-
 ed.

 Regarding  claims  for  goods  lost  and
 damages  caused,  I  would  request  the
 Minister  to  pay  some  more  attention
 and  see  that  these  claims  are  attended
 to  without  undue  delay.

 The  third  thing  is—an  hon.  friend
 on  the  other  side  also  has  been  telling
 about  this—about  the  points  given
 in  the  Audit  Report.  Judicial]  courts
 and  audit  are  the  saving  features  of
 the  public  and  democratic  institutions.
 I  would,  therefore,  say  that  the  Rail-
 way  Ministry  should  not  be  satisfied
 by  giving  some  explanatory  replies.
 The  objections  raised  in  the  Audit
 Reports  should  be  carefully  gone  into
 and  the  suggestions  or  remarks  given
 by  the  Auditor  should  be  strictly  car-
 ried  out.

 3.09  hours

 (Mr,  DepuTy-SPEAKER  in  the  Chair]

 Shri  Dinen  Bhattacharya  (Seram-
 pore):  Mr.  Deputy-Speaker,  Sir,  I
 have  a  few  humble  submissions  to
 make  in  respect  of  Demand  No.  13.  re-
 garding  housing  accommodation  of  the:
 railway  employees,  especialy  the
 commercial  clerks.  working  on  the
 Eastern  Railway.  So  far  as  I  know,
 the  report  also  shows  that  l00  em-
 Ployees  are  there  in  Howrah  and  out
 of  these  00  only  about  60  to  67  per-
 sons—are  provided  with  quarters.
 That  means  only  6  per  cent  of  the
 employees  are  provided  with  accome-
 modation.  These  employees  have  to
 attend  to  their  duties  at  the  early
 hours  of  the  morning—they  go  at
 3.45  hours  in  the  morning  in  the  morn-
 ing  shift  and  in  the  evening  _  shift
 they  end  their  duty  at  23  hours.
 Many  of  them  have  to  stay  in  the
 station  from  the  previous  day  in  order
 to  attend  to  their  duty,  because  during:
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 [Shri  Dinen  Bhattacharya  ]
 those  hours  they  cannot  get  any  con-
 veyance  to  reach  their  duty  posts.

 Then,  everybody  will  admit  that  the
 housing  problem,  specially  in  West
 Bengal,  is  becoming  more  and  more
 serious.  If  Government,  at  least  the
 Railway  Dopartment,  provide  houses
 to  their  employees,  the  situation  can
 be  improved  to  a  certain  extent.  I
 have  to  make  some  observation  here
 about  the  rent  also.  The  rent  charged
 for  quarters  has  been  raised  to  an  ex-
 orbitant  figure  recently.  For  example,
 for  type  I,  the  rent  has  been  raised
 to  Rs.  7  from  the  present  rent  of
 Rs,  3.75.  Similarly,  for  type  II  it  has
 been  raised  from  Rs.  2  to  17,  Then,
 in  the  olden  days,  at  least  the  essen-
 tial  staff  were  provided  with  free
 quarters.  The  discontinuance  of  that
 practice  has  been  causing  great  hard-

 -ship  to  the  affected  persons.  So,  these
 things  shoulg  be  looked  into.

 Coming  to  Demang  No,  16,  I  find
 that  the  Alnavar-Dandeli  Railway  line
 is  being  purchased  from  the  Mysore

 <State  Government.  In  this  connection,
 IT  want  to  know  why  the  existing  light
 railways  in  West  Bengal  should  not
 be  nationalised.  Prior  to  the  first
 ‘sitting  of  the  Third  Lok  Sabha,  the
 Petitions  Committee  recommended,  on
 receipt  of  a  petition  from  a_  large
 number  of  people,  that  the  Howrah-
 Amta  and  Howrah-Sheakhala  light
 railways  should  be  nationalised.  But
 this  recommendation  of  the  Petitions
 Committee  has  been  shelved,  I  do  not
 know  for  what  reason.  The  reason  so
 far  given  in  this  House  in  reply  to  a
 question  is  that  when  the  railways
 thave  so  many  plans  for  expansion  in
 the  Third  Plan,  the  resources  of  the
 railways  shoulg  not  be  spent  for  buy-
 ing  or  taking  over  of  existing  light
 railways.  !  do  not  feel  it  a  convincing
 reason.  After  all,  this  is  not  a  losing

 -concern.

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  remember  that  this  is
 not  general  discussion  on  the  railway

 “budget.  So,  he  should  confine  his
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 remarks  to  the  supplementary  de-
 mands.

 Shri  Dinen  Bhattacharya:  In  the
 year  96l-62  the  net  earnings  of  t
 Howrah-Amta  railways  was  Rs.  l.
 lakhs  and  that  of  Howrah  Sheakha_..
 light  railways  Rs.  63,000.  They  are
 paying  concerns.

 Mr,  Deputy-Speaker:  We  are  not
 coucerned  with  that  at  this  stage.  The
 railway  budget  is  coming  up  soon  for
 discussion.  He  may  reserve  his  re-
 marks  for  that.

 Shri  Dinen  Bhattacharya:  My  point
 is  that  when  the  Government  is  tak-
 ing  over  a  certain  railway  in  a  certain
 State  why  should  they  not  take  over
 all  the  light  railways  for  their  better
 running  and  for  better  facilities  to  the
 travelling  public  especially  when
 there  is  such  a  pressing  demand  for  a
 long  time  from  the  people  of  West
 Bengal  that  the  light  railways  in  that
 State  should  be  nationalised.  So,  I
 would  request  the  Government  to  re-
 consider  the  matter  and  take  over  the
 Howrah-Amta  and  Howrah-Sheakhala
 light  railways  as  well  as  Ahmadpur-
 Katwa  and  Burdwan-Katwa  railway
 jines.  In  the  case  of  the  last  two  lines,
 not  only  Government  had  to  pay  sub-
 sidies  but  these  companies  very  often
 take,  overdraft  without  paying  any
 interest,  So,  I  would  insist  upon  the
 Government  that  these’  railways
 shoulg  be  taken  over,  as  early  as  pos-
 sible,  in  the  interest  of  the  general
 travelling  public.  These  railways
 pass  through  areas  which  are  very
 important,  both  from  the  commercial
 and  population  point  of  view.  The
 speed  of  these  railways  is  so  slow  that
 to  cover  only  a  distance  of  6  to  7
 miles,  one  has  to  spend  6  to  7  hours.
 Condition  prevailing  on  these  Rail-
 ways  is  horrible.  When  so  much
 money  is  spent  at  this  juncture  on
 expansion  and  development  of  rail-
 ways.  I  do  not  understang  why  these
 railways  should  not  be  taken  up  and
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 the  long-standing  demand  of  the  peo-
 ple  of  this  locality  met  to  their  satis-
 faction,  However,  I  again  urge  upon
 the  Government  to  reconsider  the
 issue.

 Some  hon.  Members  rose—
 Mr.  Deputy  Speaker:  The  time  allot-

 ted  for  this  discussion  is  over  and
 there  is  no  time  left.  Anyhow,  I  will
 give  two  to  three  minutes  to  each.
 Shri  Alva,

 Shri  Joachim  Alva  (Kanara):  Mr.
 Deputy-Speaker,  I  came  here  to  make
 up  the  quoroum  but,  having  come  in,
 I  find  there  is  a  lot  of  matter  to  talk
 about.  But  if  you  are  going  to  be
 too  technically  strict  about  my  speech,
 then  I  shall  not  be  continuing.

 When  the  railways  are  making  a  big
 demand  of  Rs.  25.39  crores  for  sup-
 plementary  demands,  a  very  high
 demand  indeed,  why  should  not  their
 accounting  officers  have  taken  the
 trouble  of  incorporating  all  these  de-
 mands  at  the  time  when  the  railway
 budget  was  prepared  passes  my  under-
 standing,  Payment  of  court  arbitra-

 ion  award  fees  and  whatever  arises
 from  court  decrees  is  a  matter  that  is
 kept  hanging  for  years  together  in
 the  offices  of  the  railway  board  in  the
 country.  That  is  a  matter  that  needs
 expedition.  Perhaps,  some  of  these
 demands  could  have  waited  for  inclu-
 sion  in  the  budget  of  next  year.  I
 really  do  not  know  why  all  this  could
 not  be  incorporated  in  the  budget  of
 last  year  and  is  brought  here  in  the
 form  of  supplementary  demands.  In
 any  case,  that  is  something  to  be  taken
 note  of  for  the  future.

 The  railways  are  very  very  slow  in
 making  payments  of  their  dues  to  out-
 siders,  When  a  man  books  a  ticket
 and  comes  afterwards  and  says  ‘T
 cannot  go  tomorrow;  I  want  to  cancel
 my  tiket”,  the  payment  must  be  made
 at  the  counter  at  once  instead  of  his
 being  asked  to  come  again  the  next
 day  or  on  a  future  date.  I  am  men-
 tioning  this  because  there  are  a  large
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 number  of  grievances  which  I  may
 not  be  able  to  cover  now,  and  I  may
 not  get  a  chance  to  speak  on  the  rail-
 way  budget.  So,  I  would  request  you,
 Sir,  to  bear  with  me,  and  I  will  finish
 in  three  minutes.

 Then  I  would  like  to  refer  to  the
 untouchable  class  in  the  railways
 called  “casuals”  or  casual  labour  who
 are  denied  all  the  amenities  provided
 ‘by  the  railways  to  their  staff.  In  the
 Tailways  everbody  helps  each  other.
 An  officer  always  helps  another  offi-
 cer;  he  knowns  how  to  defend  others
 and  keep  them  out  of  trouble.  They
 also  have  mutual  benefit  society  and
 so  on.  Why  is  it,  then,  that  the
 casua]  labour  alone  are  treated  as  an
 untouchable  class?  A  large  number
 of  them  who  ought  to  be  made  per-
 manent  are  still  kept  temporary  and
 their  cases  are  kept  pending.

 So  far  as  inquiries  against  staff  are
 concerned,  why  should  they  take  such
 a  long  time?  If  there  is  a  charge
 against  a  railway  servant,  he  should
 be  asked  to  plead  guilty  or  not  guilty,
 come  out  with  defence  if  he  so  desir-
 es,  and  the  case  should  be  decided  in
 less  than  three  months.  There  should
 not  be  any  mental  torture  to  him  and
 his  family,  like  a  Damocle’s  Sword
 always  hanging  over  his  head.  I  am
 referring  to  this  specifically  because
 I  know  of  several  disciplinary  cases
 which  have  been  pending  for  the  last
 few  years  before  various  enquiries  or
 tribunals,  putting  the  concerned  rail-
 way  servants  and  their  families  to
 untold  suffering.  It  is  better  to  exe-
 cute  a  man  ang  delivering  the  judg-
 ment  immeditaely  than  to  keep  the
 case  pending  for  years  together.  I
 hope  these  things  would  be  looked
 into.

 Then  I  come  to  railway  catering.
 The  food  served  in  railways  requires
 a  lot  of  improvement.  Also,  their
 kitchens  are  very  filthy.  J  did  not
 know  about  it  until  my  own  son  told
 me  about  it  after  his  experience  with
 railways  in  other  countries  which
 maintam  clean  kitchens,  I  realised
 the  difference  when  he  told  me  that
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 the  kitchen  in  the  De  Luxe  train  was
 filt.v.  I  had  net  opened  my  eyes  till
 then.  Why  is  it  that  the  members  of
 the  Raiiwsy  Board  just  do  not  pass
 through  the  corridor  and  see  how
 filthy  the  kitchens  are?  If  you  see  the
 kitchen,  nubody  will  eat  the  food.
 Cleanliness  in  the  kitchen  is  the  most
 important  thing.  Either  put  a  woman
 who  wij  take  charge  of  the  kitchen  or
 fire  these  men  off.

 As  regards  the  waiters,  they  are
 hansing  in  the  air  in  regard  to  their
 service,  They  are  not  given  bonus.
 They  are  not  given  loans  when  they
 want  them  for  marriage  or  other
 things.  Their  service  is  not  perma-
 nent.  They  are  still  kept  on  com-
 mission  Tc  is  a  scandal,  the  way  the
 waiters  are  kept.  The  waiters  do  a
 better  job  than  even  the  highest  ser-
 vants  of  the  Railways.  Some  of  them
 even  die  or  are  injured  in  accidents.
 Tnere  is  nobody  to  speak  for  them.
 Tueir  uniforms  are  clumsy.  [I  do  not
 know  how  the  Railwey  Board  mem-
 bers  look  after  these  things.

 The  conductor  of  the  De  Luxe
 trains,  and  Frontiers  mails  making  the
 best  and  largest  trains,  of  the  land
 must  pass  the  muster  in  a  smart  turn
 out.  However,  sometimes  he  does
 not  shave.  His  shirts  are  dirty.  His
 uniforms  ere  clumsy.  They  are  our
 representatives.  Wheat  will  the
 forc-igners  think  who  travel  by  our
 trai-s?  I  must  pay  a  tribute  to  the
 Anglo-Indiens  who  «it  least  kept  their
 unifurms  2nd  appearances  up-to-date.
 Why  can  my  Indian  bretheren  not
 have  a  proper,  clean  uniform  and  have
 a  shave  every  morning?  lf  the  con-
 ductor  of  one  of  the  largest  trains  in
 India  cannot  shave.  he  must  be  dis=
 missed.  I  would  like  him  if  he  kept
 a  beard  or  I  will  present  him  with  a
 set  of  blades,  if  he  cannot  shave.
 These  are  very  important  things,  Un-
 less  we  take  care  of  small  things,  we
 are  not  going  to  put  our  country  right.

 We  have  introduces  the  corridor
 trains.  Tey  are  full  of  railway  offi-
 cers...
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 Mr.  Deputy-Speaker’  It  has  nothing
 to  670  with  the  Surriementary  De-
 mads,

 Shri  Joachim  Alva:  “hen  I  was  not
 a  iMeomber  of  Parliament,  I  had  a  ser-
 vant  witr  me;  but  J  cannot  afford  a
 servart  now.  But  these  officers  have
 their  liveried  servant,  sprawling  all
 over  the  corridors  -f{  the  trains.  I
 will  not  get  a  chance  to  speak  on  the
 Railway  Budget.  Therefore,  please
 have  patience  with  ५.७  for  two  minu-
 tes.  These  are  very  important  things.

 Mr.  Deputy-Speaker:  Conductors
 shave  is  not  connected  with  the  Sup-
 plementary  Demands.

 Sbri  Jeachim  Alva:  It  is  because
 our  tourist  traffic  will  be  affected.

 Shri  Hari  Vishnu  Kamath:  It  is
 Boing  to  be  a  close  shave.

 Shri  Yeachim  Alva,  Tourist  traffic
 is  affected  by  very  tad  conductors.

 Then,  nobody  seems  to  warry  about
 traffic  regulations  in  a  large  city.  It
 is  ecsy  for  a  passenser  to  go  from
 Delhi  to  Bombay  tisn  to  go  from
 Bomhay  Station  to  his  house.  The
 Raiiwavy  Board  membcrs,  the  hon.
 Ministers  and  the  V"Ps  have  big  cars
 aad  ff  they  go.  Several  times  I  have
 stayed  on  to  be  the  lest  passenger  to
 go  away  from  the  Bombay  Central
 station  just  to  see  whether  the  Police
 will  get  a  car  for  a  ncor  man.  I  had
 to  take  it  up  with  Shri  Chavan,  when
 he  wos  the  Chief  Minster,  and  with
 our  hon.  Railway  Minister.  I  ‘must
 pay  a  tribute  to  Shri  Swaran  Singh,
 the  Railway  Minister.  and  to  Shri
 Chavan  for  putting  things  right.  As
 a  result  of  my  representation,  now
 they  hove  put  up  a  stand  at  Bombay
 Central  ana  taxis  must  file  up.  Before
 that  for  six  months  I  broke  my  head
 with  the  Bombay  Victoria  Terminus
 authorities  and  nobody  was  able  to
 dy  anything  about  the  traffic.  If  you
 want  big  taxis,  you  will  have  them;
 only  you  have  to  py  double’  the
 charges.  You  may  pay  Rs.  0  or  more
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 for  coming  from  Madras  to  Bombay
 by  third  class,  but  you  have  to  pay
 Rs.  0  for  your  taxi  to  reach  Dadar.  I
 had  to  ask  an  Indian  Police  officer
 trained  ir,  Scotland  Yard  to  come  to
 my  help  and  he  said,  “Please  give  me
 three  days”.  I  said,  “I  have  pateince
 to  wait  for  three  months,  but  you  put
 things  right.”  What  is  the  duty  of
 the  railway  officers  ard  of  the  railway
 traffic?  Is  it  my  duty?  I  am  not  the
 MP  for  Bombay,  but  !  am  a  citizen  of
 the  country  and  it  is  my  duty.  They
 never  moved  during  the  last  several
 years  et  the  traffic  corners  of  Bombay
 Centra]  anq  Bomba-,  Victoria  Termi-
 nus  stations.

 Railway  officers  wha  travel  refuse
 to  give  their  names  when  they  are
 discourteous.  I  do  net  care  if  they
 are  discourteous  to  me.  If  they  give
 me  respect,  I  might  give  respect  to
 them,  Bui  what  about  the  poor  man
 or  the  poor  official?  Once  in  regard
 to  a  very  discourteous  officer,  I  took  up
 the  matter  with  the  Railways  but
 the  name  of  the  officer  never  came  to
 me.  The  General  Manager  of  the
 Central  Railway  never  gave  it  to  me.
 He  pleaded  helplessness.  I  spent  a  Jot
 of  time  about  that  hut  T  never  got  the
 name  of  that  officer.  If  you  dg  a
 wrong  thing,  your  name  ‘must  be
 struck  off.

 Then,  about  promction  of  young
 men,  Today  the  tracks  are  in  a  bad
 shape.

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Joachim  Alva:  Two  minutes
 more.

 Mr.  Deputy-Speaker:  That  has  noth-
 ing  to  do  with  the  Supplementary
 Demands,  He  has  te  be  relevant.  He
 is  an  experienced  Member  of  Parlia-
 ment.

 Shri  Joachim  Alva:  I  will  finish  in
 two  minutes.

 Mr.  Deputy-Speaker:  The  Railway
 Buaget  debate  is  coming.  He  may
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 reserve  his  remarks  for  the  debate  on
 the  Railway  Budget.

 Shri  Joachim  Alva:  The  promotion
 of  bright,  enterprising  young  men  in
 the  railways  is  very  important.  Young
 imen  have  come  and  told  me,  “I  am
 just  an  ordinary  lower  grade  official
 but  I  can  say  that  this  track  can  be
 put  right,  but  what  can  I  do?  Some-
 body  else  is  promoted”  I  know  that
 this  young  man  who  reports  this  is  a
 bright  young  man,  but  he  does  not  get
 promotion.  People  are  not  interested.

 I  must  pay  a  tribute  to  the  mehtaras
 I  will  not  call  them  mehtars;  I  am
 sorry  to  use  that  word  for  want  of  a
 right  one—the  men  who  clean  the
 WCs,  They  do  not  lift  a  rupee  or  paisa
 from  others’  pockets  nowadays,  I  pay
 my  tribute  to  them.  At  least  corruption
 has  been  rooted  out  from  there.  When
 a  foreigner  gives  them  some  money,
 I  say,  “Please  do  not  give  and  spoil
 our  men  whe  clean  the  latrines;  they
 are  doing  a  wonderful  job;  they  do
 not  expect  a  penny  and  they  do  not
 want  a  penny.”  These  are  the  peo-
 ple  who  arc  doing  a  good  job.  They
 must  be  rewarded  by  giving  them
 amenities,  clothing,  medica]  facilities
 for  their  wives  and  children  and
 school  facilities  for  their  children  and
 gocd  quarters  too?  All  these  things
 should  be  done.  If  you  ask  them  not
 to  take  money  and  then  keep  them
 starving,  it  ix  not  fair.

 I  have  a  lot  of  points  to  make,  but
 the  question  of  milk  is  the  last  point.
 Milk  must  be  supplied  from  Bombay
 and  Deihi,  Madras  or  Calcutta  and
 not  from  cutstations  Bad,  rotten  milk
 is  supplied  on  the  stations  on  the
 routes.  It  is  a  shame  that  after  the
 Government  of  Bombay  launched  such
 a  great  milk  scheme,  we  have  to  drink
 bad  milk  at  the  railway  stations  and
 elsewhere.  Why  shou'd  we  not  get  a
 good  cup  of  milk?  The  Maharastra
 Government  can  supply  any  amount
 of  milk  to  the  Railways.  They  must
 store  it  in  their  refrigerators.  You
 must  not  allow  the  vendors  and  con-
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 tractore  to  make  money  by  giving  us
 bad  milk  even  after  paying  good  cash.

 Mr.  Deputy  Speaker:  According  to
 intimation  since  received  from  Mem-
 bers,  all  the  nine  Cut  Motions  as
 shown  in  List  Nos.  ]  and  2  are  desir-
 ed  to  be  moved.  So  they  may  move
 the  amendments  subject  to  their  being otherwise  admissible.

 Failure  to  provide  adequate  facilities
 for  the  staff  of  Maternity  and  Child
 Welfare  Centres

 Shri  Bade:  I  beg  to  move:

 That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  22,75,000  in  respect  of
 Open  Line  Works  (Revenue)—
 Labour  Welfare  be  reduced  by
 Rs,  100.  (1)

 Failure  to  afford  housing  accommoda-
 tion  to  the  commercial  clerks  of  Eas-

 tern  Railway.

 Shri  Dinenm  Bhattacharya:  I  beg  to
 move:

 That  the  demand  for  a_  supple-
 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  22,75,000  in  respect  of
 open  line  works  (Revenue)—La-
 bour  Welfare  be  reduced  by  Rs.  100.
 (2)

 Loss  incunred  in  zonal  contracts

 Shri  Bade:  I  beg  to  move:
 That  the  demand  for  a  supple-

 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  l,  95,  14,000  in  respect
 of  open  line  works  additions  be
 reduced  by  Rs.  100.  (3)

 Failure  to  give  to  the  casual  labour
 the  pay  and  other  facilities  admissi-
 ble  to  regular  railway  workers,

 Shri  H.  C.  Soy:  I  beg  to  move:

 That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  ex-
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 ceeding  Rs.  l  -28,67,000  in  respect
 of  ordinary  working  expenses—
 Operating  Staff  be  reduced  by  Rs.
 100.  (4)

 Failure  to  (i)  give  to  the  casual  labour
 the  pay  and  other  facilities  admis-
 sible  to  regular  Railway  workers
 (ii)  fix  regular  salary  rates  for
 casual  labour  employed  on  regular
 operating  cadre,  (iii)  increase  class
 III  and  class  IV  staff  in  spite  of
 heavy  additional  traffic  pertaining
 to  emergency;  and  discrimination  in
 granting  night  duty  allowance  to  the
 staff  performig  night  duties.
 Shri  Priya  Gupta:  I  beg  to  move:

 That  the  demand  for  8  supple-
 mentary  Grant  of  a  sum  not  ex-
 ceeding  Rs.  1,28,67,000,  in  respect
 of  ordinary  working  expenses—
 Operating  Staff  be  reduced  by
 Rs.  100.  (5)

 Failure  to  take  over  cinder  picking
 and  ash  cleaning  departmentally.

 Shri  Priya  Gupta:  I  beg  to  move:
 That  the  demand  for  a  supple-

 mentary  grant  of  a  sum  not  excee-
 ding  Rs.  1,07,73,000  in  respect  of
 ordinary  working  expenses—Ope-
 ration  (Fuel)  be  reduced  by  Rs,  100.

 Need  for  special  contribution  to  Pro-
 vident  Fund  of  employees.

 Shri  Priya  Gupta:  I  beg  to  move:
 That  the  demand  for  a  supple-

 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  1,78,39,000  in  respect
 of  ordinary  working  expenses—
 Miscellaneous  expenses  be  re-
 duceg  by  Rs.  100,

 Failure  to  provide  Rest  Houses  to  class
 III  and  class  IV  staff.

 Shri  Priya  Gupta:  I  beg  to  move:
 That  the  demand  for  a  supple-

 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs,  22,75,000  in  respect  of
 open  line  works  (Revenue)—
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 Labour  Welfare  be  reduced  by  Rs.
 100.

 Need  for  proper  track  renewals
 Shri  Priya  Gupta:  I  beg  to  move:

 That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  8,55,54,000  in  respect  of
 open  line  works-Replacements  be
 reduced  by  Rs.  100.
 Mr.  Deputy  Speaker:  These  cut  mo-

 tions  are  now  before  the  House.

 शची  बेरवा  कोटा  (कोटा)  :  उपाध्यक्ष
 महोदय,  डिमांड  नम्बर  १६  ओपन  लाइन
 एडीशन  के  बारे  में  मैं  बोलना  चाहता
 हूं  ।  इस  के  बारे  में  मैं  ने  कट  मोशन  दी  हुई
 है  ।  जोनल  कांट्रेक्टर  के  बारे  में  तथा  उन
 के  खिलफ  आडिट  रिपोर्ट  में  काफी  कुछ
 लिखा  हुआ  है  ।  मैं  आप  के  सामने  दो  तीन
 बातें  ही  रखना  चाहता  हूं  ।  ७  मार्च,  १६५६
 को  अरोडा,  रतलाम,  राजकोट  और  कोटा
 डिविजन,  जिस  कांस्टिट्यूएंसी  से  कि  मैं
 आया  हूं,  वहां  पर  १६५६-६०  में  इलैक्ट्रिक
 बक्से  के  ठेके  देने  थे  |  ७  मार्च  १६५६  को
 उस  के  टेंडर  खोले  गये  और  २२  अप्रैल  को

 मंजूर  किये  गये  ।  लेकिन  वे  टैंडर  ३१  मार्च
 के  भाव  से  बहुत  कम  थे  ।  तब  फिर  क्‍या
 किया  गया,  यह  मैं  आप  को  बतलाना  चाहता
 हूं  ।  ३१  मार्च  १६५६  वाले  ठेकेदार  के
 भाव  ज्यादा  थे  ।  उस  को  बन्द  करना  चाहिये
 था  ।  लेकिन  जो  पहले  का  ठेका  था  और  जो
 जोनल  कांट्रेक्टर  के  पास  था  उस  का  रेट
 अधिक  था  ।  इस  को  बन्द  कर  देना  चाहिये
 था  क्‍योंकि  साल  खत्म  हो  गया  था  ।  एसा
 नहीं  किया  गया  ।  जिस  के  रेट  अधिक  थे
 उस  को  ही  ठीक  दे  दिया  गया  और  उसी
 रेट  से  पेमेंट  कर  दिया  गया  ।  इस  के  अलावा
 जो  छोट  ठेके  हुए  वे  भी  उसी  को  दे  दिये
 गए  ।  इस  में  रेलवे  को  ४५८१६  रुपये  का
 नुक्सान  उठाना  पड़ा  ।  आडिट  रिपोर्ट  १६६३
 पेज  १५पैरा  १७पर  इस  का  ज़िक्र  है।  इसलिए
 मेरा  यह  कहना  है  कि  जोनल  कांट्रैक्टर  को
 न  दे  कर  छोटे  छोटे  ठेके  दिये  जाने  चाहियें  ।
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 जोनल  कांट्रेक्टर  को  ठेके  देने  की  नीति
 पर  अगर  चला  जाता  है  तो  जो  छोटे  ठेकेदार
 हैं  वे  ठेके  नहीं  ले  सकेंगे  ।  इस  का  कारण
 यह  है  कि  ये  ठेके  लाखों  पर  जा  कर  पड़ते
 हैं  और  छोटे  ठेकेदारों  के बस  की  यह  बात
 नहीं  होती  है  ।  एक  कंडीशन  यह  भी  है  कि
 पचास  हज़ार  से  नीचे  का  जितना  भी  काम
 होगा  वह  भी  जोनल  ठेकेदारों  के  द्वारा  कराया
 जायगा  छोटे  ठेकेदारों  को  नहीं  दिया  जायगा  tv
 यह  भी  मैं  ने  देखा  है  कि  जब  बड़े  बड़े  ठेके
 दिये  जाते  हैं  तो  उन  में  भ्रष्टाचार  काफी  श्मा
 जाता  है  इसलिए  छोटे  ठेकेदारों  को  देना  नहीं
 चाहते  हैं  ।  यह  जो  पालिसी  है  यह  बदलनी
 चाहिये  t

 रेलवे  बोर्ड  ने  यह  भी  आदेश  दिया  था
 कि  यदि  बके  एफ  साल  में  कम्पलीट  न  हो
 तो  उसे  बन्द  कर  दिया  जाना  चाहिये  और

 चालू  वर्ष  के  जो  रेट  करायें  उन्हीं  रेट्स  से
 करवाया  जाना  चाहिये  ।  लेकिन  एसा  नहीं
 किया  जाता  है  ।  मिट्टी  का  काम  गांघी
 ग्राम  अहमदाबाद  में  खोला  गया  ।  काम
 कैंसल  कर  दिया  गया  और  होते  होते  २७,०००
 का  खर्च  हो  गया  ।  यह  खर्चा  नहीं  बल्कि
 घोटाला  हया  है  ।

 तीसरा  काम  १६५१  से  ले  कर  १६५४८
 तक  का  है  ।  टिम्बर  सप्लाई  करने  का  एक
 ठेका  दिया  गया  था  और  उस  में  ४६  लाख
 रुपया  अभी  भी  बकाया  है  ।  १६५१  से  ले
 कर  अभी  तक  भी  इस  को  वसूल  नहीं  किया
 जा  सका  है  1  इस  तरह  के  जो  केस  हैं  अगर
 यह  न  घटित  हुए  होते  तो  सप्ली  मेंटर  डिमांड
 पेश  करने  की  आवश्यकता  ही  आप  को
 महसूस  न  होती  ।  यह  कहा  गया  कि  ठेकेदार
 को  श्रवरपेमेंट  कर  दी  गई  ।  ऐसा  दिखाई
 देता  है  कि  इस  में  ठेकेदार  से  ले कर  इंजीनियर
 तक  सभी  मिले  हुए  थे  कौर  तभी  यह  ग्रोवर-
 पेमेंट  हुई  ।  तीन  जगह  पर  चैकिंग  होती  है  ।
 पहले  तो  ओवरसियर  के  लेवल  पर  चैकिंग
 होती  है  उस  के  बाद  असिस्‍टेंट  इंजीनियर  के
 लेवल  पर  होती  है  श्र  वह  जा  कर  साइट
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 [श्री  बैरवा  कोटा]
 पर  देखता  है  और  तीसरी  चैकिंग  तब  होती
 है  जब  आडिट  किया  जाता  है  |  इस  में  मालूम
 होता  है  कि  शायद  नीचे  से  ले  कर  ऊपर  तक
 सब  मिल  गये  थे  और  ओवर पेमेंट  कर  दी
 गई  ।  इस  तरह  की  घटनायें  दुबारा  नहीं
 घटनी  चाहियें।  इसलिए  यह  ४६  लाख  रु०  का
 रेलवे  का  नुक्सान  हआ  ।  इसलिये  मैं  कहना
 चाहता  हुं  कि  बड़े  बड़े  ठेके  न  दे  कर  छोटे  ठेके
 दिये  जायें  ताकि  उस  में  डिपार्टमेंटल  वर्क  नीक
 हो  सके!  ।  पहले  डिपार्टमेंटल  वर्क  होता  था  जिस
 में  रेलवे  में  हजारों  कर्मचारी  आ  जाते  थे  v
 लेकिन  आजफल  जो  काम  होता  है  उस  में
 डिपार्टमेंटल  वर्क  में  छोटे  कर्मचारी  नहीं  शा
 पाते  हैं  :  जोन  सिस्टम  जो  कर  दिया  गया  है
 उस  में  बड़े  आदमियों  के  अलावा  छोटे  मजदूर
 तो  काम  कर  हीं  नहीं  सकते  हैं।  इसलिये  मेरा
 कहना  है  कि  छोटे  ठेकेदारों  स ेकाम  करवाना
 चाहिये  -  इसलिये  या  तो  जोनल  सिस्टम  बन्द
 फर  देना  चाहिये  या  फिर  जोनल  सिस्टम  में
 अलग  अलग  ठेके  ठेकेदारों  को  दिये  जाने  चाहियें
 ताकि  छोटे  छोटे  आदमी  वहां  काम  कर  सकें  ।

 Mr.  Deputy-Speaker:  Mr.  Soy,  what
 is  your  question?

 श्री  हु  च०  सौय  (हमतुम )  :  उपाध्यक्ष
 महोदय  मैं  उपमंत्री  जी  से  कुछ  सवाल  पूछना
 चाहता  हूं  ।  हमारे  यहां  स्पेशल  चक्रधरपुर
 रेलवे  डिवीजन  में  कैजुअल  वर्क्स  की  बहाली  के
 समय  यह  किया  जाता  है  कि  हर  महीने  उनको
 बहाल  कर  दिया  जाता  है  और  महीने  के
 आखिर  में  उन  को  डिस्चार्ज  कर  दिया  जाता
 है  ।  फिर  अगले  महीने  के  पहले  सप्ताह  में  उन
 को  बहाल  कर  दिया  जाता  है  ।  इस  बहाली  के
 समय  रेलवे  में  काम  करने  वालों  से  ५  स०  या
 १०  सु०  पी०  डब्ल्यू०  आई०  शादी  के  द्वारा  ले

 लिये  जाते  हैं  । इस  चीज  को  डिवीजनल  सुर्पारि-
 पेंडेंट  जानते  हैं  ।  इस  के  मुताल्लिक  हम  ने
 डिवीजनल  सुपरिटेंडेंट  और  रेलवे  के  जेनरल
 मैनेजर  को  भी  लिखा  रेलवे  मिनिस्टर  को  भी
 लिखा  फिर  भी  यह  चीज  जारी  है|  आखिर
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 इस  के  लिए  क्‍या  उपाय  हमारे  डिप्टी  मिनिस्टर
 साहब  करेंगे  मैं  चाहता  हूं  वे  इस  वा  कुछ
 जवाब  दें  ।

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं  कि
 चक्रधरपुर  में  जोकि  डिवीजन  का  हेडक्वार्टर
 है  डिस्ट्रिक्ट  इंजीनियर  होते  हैं  ।  उन  के  द्वारा
 जब  रेलवे  की  जगह  कैन्टीन पन  या  चाय  की  दुकान
 वर्ग  रह  के  लिये  दी  जाती  है  तो  कुछ  लोगों  को
 दी  जाती  है  और  कुछ  लोगों  को  नहीं  दी  जाती
 है  ।  इस  मामले  में  काफ़ी  घांधली  चल  रह  है  t
 इस  सम्बन्ध  में  हम  लोग  लिखते  लिखते  और
 डिवीजनल  मैनेजर  से  कहते  कहते  हार  गये  ।
 आखिर  इस  बीमारी  वा  कुछ  इलाज  तो  होना
 चाहिये  ।

 तीसरी  बात  मैं  यह  कहना  चाहता  हूं  कि
 बिहार  में  चाय  बासा  सब  से  बड़ी  मार्केट  है  ।
 वहां  पर  बाजार  से  जब  सरायख  दसवां  को  शाम
 को  लोग  लौटते  हैं  तो  उस  में  करीब  बर्र  ब
 ५०,००  आदमी  यात्रा  करते  हैं  जो  थि  विष ली
 मार्केट  करने  के  लिये  वहां  जाते  है  -  उस  बे"  लिए
 एक  ही  बुकिंग  क्लर्क  रहता  है  |  इस  बारे  में  वाई
 दर्ज  लिखा  गया  कि!  चूंकि  वहां  पर  एक  ही
 बुकिंग  क्लर्क  है  इसलिये  वह  सारे  लोगों  को
 दक  नहीं  दे  रवाना  है  1  लेक्नि  जो  रेलते
 स्क्वेड  है  वह  लोगों  को  बिना  टिकट  पकड़ने  के
 लिये  घूमता  रहता  है  ।  एव  तो  यात्रियों  को
 टिकट  देने  का  आप  इन्तजाम  नहीं  कार  हैं
 उस  के  बाद  उन्हीं  को  पकड़ते  हैं  v  मैं  रेलवे
 उपमंत्री  जी  से  जानना  चाहता  हूं  कि  आखिर
 वे  इस  का  कुछ  इन्तजाम  करेंगे  या  नहीं  ।

 Shri  Shahnawaz  Khan:  Sir,  I  am
 grateful  to  the  hon.  Members  who
 have  taken  part  in  this  discussion.  Be-
 fore  I  say...

 Shri  D.  N.  Tiwary  (Gopalganj):
 He  should  be  grateful  to  those  who
 have  not  taken  part  because  we  are
 not  bothering  him.
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 श्री  यशपाल  सिह  (कराना)  बार्मी  कमी
 तो उद्  में  भी  हमें  बातें  मालूम  होनी  चाहिये  1

 Shri  Shahnawaz  Khan:  Before  I
 start  replying  to  individual  hon.  Mem-
 bers,  I  would  like  to  submit  that  a
 large  number  of  hon.  Members  have
 referred  to  or  read  extracts  from  the
 recent  Audit  Report,  As  the  Huse  is
 aware,  this  Audit  Report  has  got  to
 go  to  the  Public  Accounts  Committee,
 they  have  to  give  their  remarks  and

 _then  jt  will  come  back  to  the  Railway
 Ministry  for  taking  action  or  to  submit
 any  explanation.  Therefore,  at  this
 stage,  I  would  like  to  seek  your  per-
 mission  not  to  reply  to  those  specific
 points  which  have  been  read  out  from
 the  said  report.

 Shri  Priya  Gupta:  Will  he  keep
 these  points  before  him  while  exa-
 mining  the  report  when  it  comes?

 Shri  Bade:  The  report  of  1962-63
 must  have  come  to  your  notice.  It
 must  have  been  ९  nsidered  in  which
 it  ig  written  that  Suppiementary  gravis
 are  granted  and  they  are  surrendered
 in  the  very  month.

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Shahnawaz  Khan:  My  hon.  fri-
 end  Shri  S.  M.  Banerjee,  referred  to
 maintenance  and  repairs  both  of  the
 track  and  of  the  rolling  stock.  A
 number  of  other  hon,  Members  als}
 referred  to  the  same  points.  I  would
 like  to  inform  the  House  that,  during
 the  Second  Plan  period,  we  rencwed
 approximately  8000  miles  of  railway
 track.  During  the  current  plin,  we
 have  set  aside  a  sum  of  Rs.  70  crores
 for  track  renewals.  It  is  true  that,  at
 one  time,  we  were  in  arrears  in  track
 renewals.  But,  according  to  the  plans
 that  have  been  formulated,  we  hope
 to  make  up  for  al]  the  arrears  of
 track  renewals  during  this  plan.
 Maintenance  of  coaches  and  _  rolling
 stock  is  continuously  more  review.
 Officers  are  deputed  to  go  and  carry
 out  surprise  inspections.  The  House
 ig  aware  that  we  have  also  deputed
 certain  squads  of  electricians  and
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 cleaning  staff,  to  accompany  certain
 long  distance  trains,  to  ensure  that
 the  service  is  available  even  when
 the  train  is  on  the  run  I  do  not
 deny  that  sometimes  there  may  be
 lapses,  or  sometimes  there  may  be
 difficulties  regarding  lights  or  fans.
 I  would  like  to  say  that  one
 of  the  main  causes  of  such  occur-
 rance  is  that  carriage  fittings  are
 stolen.  This  is  a  chronic  malady  which
 the  Railways  have  to  face.  We  have
 been  taking  very  special  steps  to  com-
 bat  this  evil,  and  the  situation  is
 showing  signs  of  improvement.

 Shri  Hari  Vishnu  Kamath:  Some  of
 the  thefts  take  piace  in  the  sidings  or
 yards,  and  employees—some  of  them
 —are  responsible.

 Shri  Shahnawarz  Khan:  They  are  ar-
 rested  and  punished.

 My  hon.  friend,  Shri  S.  M.  Banerjee,
 said  that  the  Railway  protection  force
 were  not  living  up  to  expectations  and
 were  not  doing  what  was  expected  of
 them.  I  would  like  to  inform  him  that
 the  Railway  protection  force  is  conti-
 nuous!y  on  duty  in  the  various  sheds
 and  yards,  and  they  have  done  good
 work  and  have  been  successful  in
 bringing  down  the  number  of  such
 thefts  of  carriage  fittings.  Not  only
 that.  The  number  of  running  tran
 thefts  and  thefts  in  yards  and  sheds
 have  been  brought  down  very  consi-
 derably  as  a  result  of  the  efforts  of  the
 Railway  Protection  force.  My  hon.  fri-
 end  would  be  glad  to  know  that,  dur-
 ing  the  recent  emergency,  the  Railway
 protection  force  did  excellent  work  in
 protecting  of  the  railway  track  and  in
 guarding  the  Railway  stations  and
 railwav  lines  in  the  operational  areas
 and  their  services  have  been  very
 much  appreciated  by  everybody.  They
 have  also  un-earthed  huge  stocks  of
 stolen  coal  and  other  Railway  pro-
 perty.  I  may  inform  Shri  Ss.  M.  Baner-
 jee  that  the  case  he  referred  to  at
 Kanpur—theft  of  coal  that,  again,  was
 un-earthed  by  the  squag  C.C.B,  Crime
 Control  Bureau  section  of  the  Railway
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 Proetction  force.  It  is  they  who  un-
 eartheq  that  case,

 So,  on  the  whole,  the  RPF  are  doing
 very  good  work,  but  I  do  not  deny
 that  there  may  be  black-sheep  here
 and  there,  and  I  can  assure  my  hon.
 friend  that  we  do  not  show  any  leni-
 ency  to  any  persons  who  indulge  in
 any  malpractices.

 Shri  Bade:  Even  then  ,how  could  a
 jeep  be  stolen  and  29  wagons  be  mis-
 sing?

 Mr.  Deputy-Speaker;  Order,  order.
 The  hon,  Member  has  had  his  say  al-
 ready.  Now,  let  him  hear  the  reply.

 Shri  Bade:  If  the  force  is  quite  good,
 how  could  this  happen?

 Shri  Shahnawaz  Khan:  Ours  is  not
 the  only  jeep  that  has  been  _  stolen.
 Jeeps  of  other  departments  in  some
 other  places  also  get  stolen.  It  is  a
 question  concerning  the  general  stan-
 dard  of  law  and  order.  Thefts  do  take
 place.

 Shri  Hari  Vishnu  Kamath.  But  two
 wrongs  cannot  make  a  right,

 Dr,  M.  S.  Aney  (Nagpur)  29  wagons
 remaining  missing  is  rather  a  peculiar
 thing.

 Shri  Hari  Vishnu  Kamath:  Has  the
 theft  been  traced  or  not?

 Shri  Shahnawaz  Khan:  I  was  ra-
 ther  surprised  to  hear  a  well-inform-
 ed  Member  like  Shri  S.  M,  Banerjee
 saying  that  the  position  regarding
 coal  north  of  Mughalsaraj  was  still
 difficult  I  would  like  to  inform  him
 that  the  number  of  coal  wagons  mov-
 ing  on  the  up-side,  that  is,  towards
 the  Kanpur  side,  beyond  Mughalsari,
 has  increased  from  89l  wagons  to
 986  wagons  during  the  period  April,
 962-January  1963;  the  figures  are  in
 comparison  with  the  corresponding  pe-
 Tiod  of  the  previous  year,  on  this  com-
 parision  there  has  been  an  increase.
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 Currently,  the  movement  of  wagons  for
 coal  on  this  side  of  Mughalsari  is  200
 wagons  daily.

 Shri  S.  M.  Banerjee:  Since  when?

 Shri  Shahnawaz  Khan:  Since  the
 last  few  months.  The  House  would  be
 very  glad  to  know  that  we  have  ac-
 tually  exceeded  the  targets  for  the
 general  consumers  for  transport  of
 coal.  If  anything,  the  position  is  that
 our  rakes  are  standing  at  various  sta-
 tions  ang  people  are  not  coming  for-
 ward  to  unload  them.  That  is  our
 grouse.  The  position  by  no  means  is
 so  difficult  as  Shri  8,  M.  Banerjee  has
 tried  to  make  out.

 We  have  always  sought  the  co-ope-
 ration  of  the  workers  in  improving  the
 operation  of  the  railways,  in  main-
 tenance  and  all  other  work.  We  have
 regular  PNM  meetings  with  the  rail-
 way  employees,  where  we  seek  their
 co-operation  and  advice.

 Shri  Priya  Gupta:  Not  in  every  rail-
 way.

 Shri  Shahnawaz  Khan;  On  most  of
 the  railways  we  have  these  meetings.

 Shri  S.  M.  Banerjee:  and  I  think,
 one  or  two  other  friends  including
 Mr.  Sharma  who  is  not  here,  talked
 about  the  railways  not  giving  recogni-
 tion  to  the  different  unions  at  Chitta-
 Tanjan  and  also  the  Dakshin  Railway
 Employees’  Union  not  being  given  re-
 cognition.  Shri  S.  M.  Banerjee  said
 that  he  could  not  understand  why  re-
 cognition  was  not  given  when  they
 had  given  a  firm  undertaking  and  they
 had  resolved  that  they  would  co-
 operate  with  Government,  they  would
 not  indulge  in  any  unpatriotic  activi-
 ties,  and  that  their  behaviour  would
 be  one  of  co-operation  in  improving
 the  situation  on  the  railways.  That
 is  a  very  fine  profession,  but  we  find
 that  their  actual  deeds  are  slightly
 different  from  their  professions,  We
 had  given  recognition;  as  the  House  is
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 aware,  previously,  there  was  only  one
 federation  that  was  recognised,  namely
 the  National  Federation  of  Indian
 Railwaymen.

 Shri  Priya  Gupta:  Prior  to  that  there
 was  only  the  All  India  Railwaymen’s
 Federation,  but  then  by  the  back-door
 you  formed  the  National  Federation
 of  Indian  Railwaymen.

 Shri  Shahnawaz  Khan:  Later  on,
 we  gave  recognition  to  the  All  India
 Railwaymen’s  Federation  also,  and
 they  had  given  us  to  understand  that
 they  would  co-operate  with  the  ad-
 Ministration,  and  that  they  would
 settle  all  their  differences  by  mutual
 discussion  across  the  table.  But  the
 country  is  fully  aware  of  the  role
 that  was  played  by  some  of  those
 unions  during  the  general  strike  of
 960  and  the  tremendous  damage  that
 was  done  to  the  country  at  a_  time
 when  we  were  engaged  in  making  our
 plans  successful;  that  strike  did  a
 great  harm  to  the  country,  and,  there-
 fore,  we  decided,  whether  it  be  at
 Chittaranjan  or  elsewhere,  that  we
 shall  take  these  professions  of  Co-
 operation  with  a  pinch  of  salt,  and  we
 would  like  to  study  the  actual  beha-
 viour  of  different  unions  before  we
 take  any  final  decision,

 Shri  A.  P.  Sharma:  But  there  are
 also  unions  which,  you  say,  are  doing
 constructive  work.

 Shri  Shahnawaz  Khan:  Of  course.

 Shrj  S.  M.  Banerjee:  Both  are  doing
 constructive  work,

 Shri  Priyg  Gupta:  Who  is  the  com-
 petent  authority  to  give  this  recogni-
 tion?

 An  Hon.  Member:  It  is  the  Railway
 Board.

 Shri  Priya  Gupta:  Then,  how  can
 Depuy  Minister  of  Railways  give  any
 decision  on  that?

 Shri  Shahnawaz  Khan:  My  hon.
 friend,  Shri  D.  C.  Sharma,  wanted  to
 know  why  there  had  been  such  in-
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 ordinate  delay  in  implementing  the  re-
 commendations  of  the  Jagannath  Das
 Commission,  The  delay  was  in  exami-
 ning  certain  subsidiary  recommenda-
 tions.  The  main  recommendations
 were  finalised  about  three  years  ago
 after  they  had  been  accepted.  There
 were  certain  subsidiary  recommenda-
 tions  which  required  very  careful
 examination,  and  it  was  as  a  result  of
 that  that  some  time  was  taken.

 A  number  of  hon.  Members  talked.
 about  the  casual  labour  and  the  treat-
 ment  that  was  meted  out  to  casual
 labour  on  the  railways.  The  House  is
 aware  that  on  the  railways  we  have
 different  types  of  casual  labour,  One.
 type  is  the  casual  labour  engaged  in
 projects  which  by  their  very  nature,
 are  of  a  casual  character.  As  soon  as
 those  projects  are  over,  the  casual
 labour  become  surplus.  We  cannot  ob-
 viously  treat  the  labour  working  on
 those  projects  as  regular  railway  em-
 ployees.  There  may  be  some  _  cases.
 where  the  casual  labour  are  working
 against  regular  requirement;  where  it
 is  so,  after  six  months  of  service,  they
 are  given  the  same  treatment  and  the
 same  pay  as  any  other  regular  rail-
 way  employee.

 Shri  S.  M.  Banerjee;  May  I  ask  one:
 question  concerning  this?

 Mr.  Deputy-Speaker:  Not  now.
 Shri  Shahnawaz  Khan:  My  hon.

 friend,  Shri  S.  M.  Banerjee  talked
 about  the  very  sad  demise  of  an  en-
 gine  driver  who  died  on  duty.  Engine
 drivers  are  examined  every  three
 years,  ang  they  are  put  through  a
 thorough  medical  test;  after  at-
 taining  the  age  of  45  they  are
 examined  every  year.  Heart  fai-
 lure  is  an  illness  which  can
 come  to  anybody.  It  can  come  even
 to  the  fittest  person  at  any  moment.
 In  this  House  itself  we  had  instances
 of  an  hon,  Member  finishing  his  speech
 and  then  sitting  down  and  dying  in  his
 seat.  So,  heart  failure  is  an  _  illness
 which  can  come  to  anyone  at  any  time.
 But  I  can  assure  my  hon.  friend  that
 we  do  have  a  very  thorough  check-
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 ups,  and  we  do  iook  after  our  emplo-
 yees.

 One  hon.  Member  referred  to  the
 shortage  of  medical  staff,  particularly
 in  the  category  of  nurses  and  midwi-
 ves.  But  I.  think  that  there  is  a
 general  shortage  of  staff  in  the  parti-
 cular  cantegoris  of  nurses  and  mid-
 wives.  But  I  think  that  by  and  large,
 the  facilities  and  amenities  that  have
 been  provided  to  the  railway  emplo-
 yees  generally  and  the  medical  staff
 on  railways  particularly  are  second  to
 none  in  this  country.

 Then  one  or  two  hon.  Members
 wanted  to  know  about  rest  houses  for
 railway  staff.  We  have  regular  run-
 ning  rooms  for  all  the  railway  staff
 who  go  from  one  station  to  another.
 For  rereational  purposes,  we  have
 opened  a  number  of  holiday  homes
 for  our  employees.  They  are  quite
 popular.  Mention  was  made  of  a
 holiday  home  at  Pahalgam,  and  a
 question  was  asked  about  its  cost.  We
 paid  about  Rs.  ary  and  half  lakhs  for
 this  holiday  home,  which  is  very
 popular,  I  think  the  railways  have  not
 lost  in  this  transaction.  We  have
 in  fact,  made  a  good  bargain  in  this,
 the  holiday  home  is  serving  a_  very
 useful  purpose.  Railwaymen  from
 all  over  India  are  going  there  and
 taking  advantage  of  its  facilities.

 Shri  Dinen  Bhattacharva  wanted
 staff  quarters  to  be  provided  to  all
 commercial  staff.  We  have  very
 nearly  2  lakh  employees  on  the  rai!-
 ways.  About  40  per  cent  of  the  staff
 are  housed.  By  the  very  nature  of
 their  duties,  it  is  important  that  es-
 sential  staff  should  have  priority  for
 housing  accommodation.  People  who
 may  be  called  out  at  any  moment  to
 operate  trains  etc.  are.  known  as
 essential  staff.  They  must  have
 priority.  We  have  not  been  able  to
 house  even  all  the  essential  staff;  60-
 70  per  cent  of  the  essential  staff  only
 have  been  housed  so  far,

 Every  year  we  are  building  about
 12,000  railway  quarters.  During  the
 Second  Plan,  we  kept  up  this  rate,  and
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 during  the  Third  also  we  will  be  able
 to  buiid  staff  quarters  at  the  rate  of
 12,000  per  year.  The  commercia]  staff
 also  are  given  their  share,  but  they
 have  to  take  their  turn  in  accordance
 with  their  priority.

 Dr.  M,  S.  Aney:  What  is  the  num-
 ber  of  quarters  built  now?

 Shri  Shaunawaz  Khan:
 got  about  43  lakhs,

 We  have

 श्री  प्रिय  गुप्त  :  क्या  एक  भा  गज़ेटिड
 झाफ़िसर  विदाउट  क्वार्टर  है  जबकि  क्लास
 फ़ोर  के  इतने  वर्कर्स  विदाउट  क्वार्टर  हैं  ?

 श्री  शाहनवाज़  खां  :  जो  उन  की  ड्यूटी
 हैं  उन  में  भी  थोड़ा  सके  है  ।

 Shri  Priya  Gupta  and  some  other
 hon.  Members  also  referred  to  some
 sort  of  corruption  that  was  rampant
 in  awarding  contracts  for  cinder  and
 asn.  As  a  resuit  of  the  reommenda-
 tions  of  the  Kripalani  Committee,  we
 had  taken  over  the  handling  of  cinder
 and  ash  in  certain  loco  sheds  depart-
 menial.y,  but  we  found  that  it  is
 rather  uneconomical.  In  cases  where
 we  have  found  it  not  economical,  we
 are  reverting  to  the  practice  of  giving
 it  tc  contractors.

 A  number  of  hon.  Members  refer-
 red  to  certain  delays  in  the  settle-
 ment  of  provident  fund  and  _  other
 claims  of  railway  employees.  The
 number  of  settlement  claims  pending
 on  all  Indian  railways  for  over  three
 months  on  3lst  December  962  was
 ,548—for  a  force  of  very  nearly  2
 Jakh  emplovese  with  an  average
 annual  retirement  of  about  40,000.
 We  are  working  on  the  basis  that  the
 dues  should  be  settled  within  ten
 days  of  a  man’s  retirement.  The
 House  would  be  glad  to  know  that,
 on  some  Divisions,  they  have  been
 paying  the  employee  on  the  very  day
 of  his  retirement.  In  fact,  a  year  be-
 fore  an  employee  retires,  we  _  start
 preparing  his  papers,  so  that  every-
 thing  is  ready.  But  there  are  cer-
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 tain  cavgi.co  of  staff,  from  whom
 commercial  debts  etc.  have  to  be  re-
 covered.  It  is  only  in  such  few  cases
 that  there  may  be  some  delays.  But
 this  matter  of  reducing  the  delays  is
 under  constant  consideration,

 Shri  Dinen  Bhattacharya:  But  there
 must  be  a  limit  to  the  delay.  There
 are  certain  cases  pending  since  1947,

 Mr.  Deputy-Speaker:  He  cannot
 make  ancther  speech  now.

 Shri  Shahnawaz  Khan:  If  there  are
 any  such  cases,  I  would  be  very  grate-
 ful  tc  have  details.  I  can  assure  hon.
 Members  that  we  shall  try  and  settle
 them  expeditiously.

 Mr.  Deputy-Speaker:  We  have  to
 dispose  of  the  cut  motions  first.

 Shri  Bade:  May  I  ask  one  question?
 Mr.  Deputy-Speaker:  We  have  al-

 realy  tasen  more  than  the  time  allot-
 ted  for  u

 I  snali  now  put  all  the  cut  motions
 to  the  vore  of  the  House,

 The  cut  motions  were  put  and
 negatived,

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  the  respective  supple-
 mentary  sums  not  exceeding  the
 amouuts  shown  in  the  third
 column  of  the  order  paper  be
 granted  to  the  President  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March
 1963,  in  respect  of  the  following
 Demands  entered  in  the  second
 column  thereof:—
 Demands  Nos.  6,  7,  9,  3  and  17,

 The  motion  was  adopted
 Mr,  Deputy-Speaker:  The  question

 is:
 “That  a  supplementary  sum  not

 exceeding  Rs.  8,95,14,000.  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
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 Bill
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March  1962,  in
 respect  of  Demand  N».  6—Open
 Line  Works—Additions”.

 The  motion  was  adopted

 3.57  hrs.
 AGRICULTURAL  REFINANCE  COR-

 PORATION  BILL—contd,
 Mr.  Deputy-Speaker:  We  will  now

 take  up  further  consideration  of  the
 following  motion  moved  by  Shrimati
 Tarkeshwari  Sinha  on  the  2lst  Janu-
 ary,  1963,  namely:—

 “That  the  Bill  to  provide  for
 the  establishment  of  a  Corpora-
 tion  for  granting  medium  and
 long  term  credit  by  way  of  re-
 finance  or  otherwise,  for  the  deve-
 lopment  of  agriculture  and  for
 other  matters  connected  there-
 with  or  incidental  thereto,  be
 t2ken  into  consideration”.

 Time  allotted  was  5  hours  and  time
 taken  3  hours  and  40  minutes,  leav-
 ing  |  hour  20  minutes.  A  large  num-
 ber  of  Members  wish  to  speak.  Each
 Member  will  have  5  minutes.  Shri
 Tulsidas  Jadhav  was  on  his  legs  last
 time.

 श्री  तुलसीदास  जाघव :.  (नांदेड़):  उठा-
 अध्यक्ष  महोदय,  पिछले  दिन  मैंने  जो  बातें  कही
 थीं,  उनके  बाद  मैं  यह  कहना  चाहता  हूं  कि
 काश्तकारों  के  लिए  जो  यह  एग्रीकल्चर
 रीकाइनेंप  कार्पोरेशन  बिल  आया  है,  उसके
 लिए  मैंने  गवर्नमेंट  को  धन्यवाद  दिया  2,
 लेकिन  इस  बारे  में  गत  मेंट  की  जो  इल्टेन्शन्ज
 हूँ,  उसको  सफल  करने  के  लिए  यह  आवश्यक
 है  कि  काश्तकारों  को  तुरन्त  कर्जा  देने  का
 इंतजाम  किया  जाए।  आज  कल  तो  वे  कहूँ
 के  बोझे  के  नीचे  दबे  दुए  हें  ।  (सम  एस्पेक्टस
 आफ  इण्डियन  इकानोमिकल  डेवेलपमेंट”'  में
 लिखा  है  कि  जहां  तक  काश्तकार  का  सम्बन्ध
 है  ,  ही  इज्  बाने  इन  डेट,  ही  लिब्या  इन  डेट
 और  हाइज़  इन  डेट  ।
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 34  hrs.

 १६५७  से  १९६१-६२  तक  सेंद्रल  गवन॑-
 मेंट  ने  स्टेट  गवर्नमेंट  को  जो  कुल  कर्जा  दिया
 है,  वह  २०५,६२,२५,३८७  पए  है  और  उसके
 पास  जो  पया  वापिस  आया  है,  वह
 X5,95.5%,08¥  पए  है।  इसका  मतलब  यह
 है  कि  २४५  करोड़  दिये  जिसमें  से
 १४७  करोड़  रुपया  आना  बाकी  है।  इसका
 सिवा  सा  ्य  यह  निकलता  है  कि  आप  पैसा
 तो  दे  देते  हें  लेकिन  उसको  वक्‍त  पर  वापिस
 आने  में  क्या  दिक्कतें  हें  यह  मी  देखना  चाहिये
 जिस  फाम  के  लिए  वह  दिया  गया  था  उसी
 काम  पर  खां  हो  रहा  है  या  नहीं  हो  रहा  है,
 अगर  उत्पादन  बढ़ाने  के  लिए  दिया  गया  था
 और  उत्पादन  नहीं  बढ़  रहा  है,  तो  उसको
 भी  आपको  देखना  चाहिये  सरकार  को  तलाश
 करके  कारण  (ढ  निकालना  चाहिये  ।  शब
 यह  जो  बिल  आया  है  यह  इस  गरज  से  आया  है
 कि  डेयरी  फोन  के  लिए  पोइटरी  फार्म:  इत्यादि
 के  लिए  लोगों  को  रुपया  दिया  जा  सके  ।  यह
 तो  सब  ठीक  है  लेकिन  जब  आप  रुपया  =~
 तो  उसको  आपको  फालो-अप  भी  करना
 चाहिये  ।  जब  इसको  फालो-अप  नहीं  किया
 जाता  है  तो  जो  पर  होता  है  रुपया  देने  का
 वह  ऐब  नहीं  हो  पाता  है  ।  जब  किसान
 को  पसे  की  जरूरत  पड़ती  है  तो  वह  साहुकार
 के  पास  जाता  है  जहां  पर  उसको  बहुत  ही
 ज्यादा  रेट  आफ  इंटरेस्ट  पर  रुपया  मिलता
 है  ।  किन-किन  कारणों  से  किसान  को,  कर्ज
 लेना  पड़ता  है,  इस  पर  भी  आपको  विचार
 करना  चाहिये  |  Some  Aspects  of  Indian

 Economic  Development  by  S.  K,  Bose
 की  जो  किताब  है,  उसमें  इसका  जिक्र  किया
 गया  है।  उसमें  यह  दिया  हुआ  है  कि  परमजीत
 आफ  बारोइंग  क्‍या  होते  हैं  और  उसका
 परसेंटेज  टू  अटल  क्या  बनता  है  ।  इसमें  यह
 है  —
 Purpose  of  borrowing  Percentage

 to  total.
 l.  Capital  expenditure  on

 farm  27.8
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 2.  Current  expenditure  on
 farm  9.3

 3.  Non-farm  business  ex-
 penditure  6.6

 4.  Family  expenditure  50.2.

 ससे  पता  चलता  है  कि  ५०  परसेंट  से  ऊपर
 जो  उसका  खर्चा  होता  है  वह  फैमिली  पर  है  ।
 होता  है  ।  एसी  हालत  में  किस  तरह  से  वह
 उत्पादन  बढ़ाने  की  तरफ  ध्यान  दे  सकता  है  1
 जिस  तारह  से  दूसरे  उद्योग  घरों  में  खर्च  चलता
 है,  उसी  तरह  से  यहां  पर  भी  जब  तक  नहीं
 चलेगा  तब  तक  उसको  लाभ  नहीं  पहुंच  सकता
 है  t

 जब  आप  यह  भी  देख  कि  ज्यादातर
 उसको  किस  गैस  से  कर्जा  मिलता  है।  इसी
 किताब  के  पेज  ८८  पर  दिया  हुआ  है

 Proportion  of
 borrowing
 from  each

 Credit  Agency  agency  to  the
 total  borrow-

 ings  of  Cul-
 tivators.

 l.  Professional  money-lenders  44.8
 2.  Agricultural  money-lenders  24.9
 3.  Relatives  4.2
 4.  Traders  and  Commission

 Agents  5.5
 5.  Landlords  I.5
 6:  Government  3.3
 7.  Cooperatives  3.1

 इससे  यह  साफ  जाहिर  हो  जाता  है  कि
 प्रोफेशनल  मनी  टेंडर  से  उसको  ४४.८
 परसेंट  तक  कर्जा  मिलता  है  और  एग्रीकल्चरल
 मनी  लेंड्ज  से  २५  परसेंट  i  इसको  अगर  ध्यान
 से  देखा  जाए  तो  पता  चलता  है  कि  कोरे-
 टीन्स  से उसको  बहुत  ही  कम  “सा  मिलता  है।

 यह  भी  कहा  जाता  है  कि  लैंड  मॉर्टगेज
 बेकस  के  पास  सा  नहीं  है।  मैंने  भ्र पने  पहले  के
 भाषण  में  कहा  था  कि  मेरे  पास  लेट्स  जाते
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 हैं  कि  इन  बेकस  के  पास  पैसे  होते  हे  लेकिन
 खे४त  लेता  नहीं  है  क्‍योंकि  ये  सेक्स  जो  हैं  ये
 उसके  रास्ते  में  कई  रोड़े  अ्रटकाते  हैं  |  मे  यह
 मी  कहना  चाहता  हूं  कि  सरकार  खेत  के
 लिए  जो  कैसा  निकालती  है,  वह  सारा  पैसा
 उस  तक  नहीं  पहुंचता  है  ।  जब  उसको  बहुत
 कम  पैसा  मिलेगा  तो  वह  उत्पादन  में  वृद्धि  नहीं
 कर  सकेगा  |  जब  तक  उसको  काफी  "सा  न
 मिल  जाए  और  वह  कर्ज  से  मुक्त  न  हो  जाए,
 तब  तक  उसका  काम  नहीं  चल  सकता  है  ।
 पंजाब  में  तथा  दक्षिण  में  प्राइवेट  मिलें दर्ज  जो
 इंटरेस्ट  चार्ज  करते  हैं,  वह  बहुत  अधिक  होता
 है  जिसका  नतीजा  यह  होता  है  कि  वह  कभी
 भी  कर्ज  से  मुक्त  नहीं  हो  पाता  है।  जब  भी  वह
 सरकार  से  कोई  पैसा  लेता  है,  वह  इधर  उघर
 दूसरे  कामों  में  सब  देता  है।  इस  वास्ते  मैं
 चाहता  हूं  कि  यह  कारपोरेशन  जो  रुपया
 उसको  दे  उसका  ठीक  गति  से  इस्तमाल  होता
 है  या  नहीं,  इसको  भी  देखें  कौर  यह  भी  देखे
 कि  जिस  परपज  के  लिए  यह  दिया  जाता  है,
 उसी  परपज  के  लिए  यह  खर्च  हो  और  साथ
 ही  साथ  यह  रुपया  वापिस  मिले  ।  आपको  जो
 रूट  काज  हैं.  श्रनइकोनोमिक  एण्ड  भ्रनप्रोडक्टिव
 बौरोइंग  के  उनमें  जाना  चाहिये  ब्रोकर  उनको
 दूर  करने  की  कोशिश  करनी  चाहिये  t

 माइनर  इर्रीगिदान  के  लिए  भी  इसमें
 प्राचीन  होना  चाहिये  कि  उसके  लिए  भी
 वैसा  दिया  जा  सकता  है  ।  बंडिंग  के  लिए  जैसे
 सरकार  ने  कर  रखा  है  कि  किसान  चाहे  या
 न  चाहे  बंडिग  होगा  और  सरकार  खर्चे  करती
 है  और  बीस  पच्चीस  वर्ष  में  वापिस  लाती  है
 इसी  तरह  से  माइनर  इरिगेशन  के  बारे  में  भी
 किया  जाना  चाहिये  |  जहां  पर  तालाब
 नहीं  हैं,  जहां  पर  वल्द  नहीं  हैँ,  जहां  पर  बर-
 सात  वक्‍त  पर  नहीं  होती  है  त्र  जहां  पर
 फैमीन  कंडिशन्ज़प्रिवेल  करती  है,  वहां  पर
 जसे  सरकार  जबरदस्ती  बंडी  करती  है,  उसकी
 तरह  से  माइनर  इरिगेशन  या  कुआं  खोद  कर
 उसकी  किसान  को  दे  देना  चाहिये  श्र  बीस
 यूनिस  साल  की  लम्बी  किश्तों  में  रुपया

 Bill
 वापिस  लेना  चाहिये  ।  जिस  तरह  से  बंडिंग
 की  गई  है  किसान  के  लिए  उसी  तरह  से  यह  भी
 भी  किया  जाना  चाहिये  ।
 Shri  Kappen  (Muvattupuzha):  I  rise

 to  support  the  Bill  and  heartily  con-
 gratulate  the  hon,  Minister  on  bring-
 ing  such  a  needed  measure.

 So  far  as  industry  is  concerned,
 there  is  a  Refinance  Corporation  al-
 ready,  and  whenever  medium-term
 loans  are  needed  by  industry,  the
 scheduied  banks  give  them,  and  the
 Refinance  Corporation  reimburses
 them.  But  so  far  as  agriculture  is
 concerned,  the  medium  that  gives
 money  to  the  agriculturists  now  is
 the  Researve  Bank,  which  gives  short-
 term  loans.  As  regards  medium  and
 long-term  loans,  very  little  is  being
 given  by  the  Reserve  Bank.  In  fact,
 it  is  on  a  very  restricted  scale,  and  by
 the  latest  order  of  the  Reserve  Bank,
 the  medium-term  loans  have  been
 restricted  further.  In  the  circum-
 stances,  so  far  as  agriculture  is  con-
 cerned,  medium-term  and  long-term
 loans  are  being  given  to  them  by  the
 State  co-operative  banks  and  land
 mortgage  banks,  but  the  State  co-
 operative  banks  and  the  land  mortg-
 age  banks  have  not  been  able  to  meet
 the  needs  of  a  large  number  of  agri-
 culturists  who  want  money  for  agri-
 cultural  development.  Therefore,  a
 corporation  like  the  one  contemplated
 in  the  Bill  would  be  a  very  useful
 vehicle  for  giving  medium  and  long-
 term  loans  to  the  agriculturists.

 A  criticism  has  been  made  that  the
 capital  is  only  Rs.  25  crores,  and  that
 in  the  first’  instance  only  Rs.  5  crores
 are  being  issued.  That  is  true,  but
 with  the  Rs.  5  crores  that  is  issued,
 the  Corporation  can  borrow  up  to  20
 times  its  capital,  that  is  to  the  extent
 of  Rs,  00  crores.  There  is  a  large
 amount  of  money  by  way  of  P.L,  480
 loans  lying  with  the  Reserve  Bank.
 Part  of  that  amount  is  now  being
 utilised  for  developing  industry.  IT
 would  suggest  that,  with  the  same
 justification,  part  of  that  money  can
 be  utilised  for  the  development  of
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 {Shri  Kappen]
 agricuiture,  but  that  can  be  done  only
 when  this  Bill  is  passed  into  law.

 Shri  Praboat  Kar  (Hooghly):  Un-
 les  the  Reserve  Bank  Act  is  changed, it  cannot  be  done  through  this.

 Sbri  Kappen:  There  is  a  provision
 in  the  Bi.l  for  borrowing  and  under
 that  provision  it  can  be  borrowed,
 and  tnat  will  come  to  Rs,  00  crores.
 Subsequently,  if  more  money  is
 needed,  the  balance  of  the  capital
 can  be  issued  and  Rs.  500  crores  in
 all  can  be  borrowed  by  the  Corpora-
 tion.  That  will  mean  a  great  help  to
 the  agriculturist  to  develop  agri-
 culture.

 Another  criticism  was  that  it  is
 only  a  Refinance  Corporation  and  not
 a  Finance  Corporation  which  direct-
 ly  finances,  but  then  there  is  provi-
 sion  for  directly  financing  co-
 operative  institutions  in  Clause  22.
 It  is  not  very  reasonable  to  suggest
 that  the  ‘Central  institution  should
 finance  individuals  directly  because  it
 does  not  take  into  account  the  finan-
 cial  and  administrative  implicatons
 involved  in  it.

 It  was  suggested  that  money  should
 be  given  at  nominal  rates  of  interest.
 It  is  a  welcome  idea.  But  it  is  al-
 ways  good  and  will  also  serve  the
 interest  of  the  institution  run  for  the
 benefit  of  the  farmer  if  it  is  worked
 on  business  lines.  Otherwise  in  the
 long  run  it  will  demoralise  itself  and
 eventually  will  result  in  the  closure
 of  an  avenue  of  service.

 A  suggestion  was  made  that  this
 Bill  might  be  referred  to  the  Select
 Committee  so  that  it  might  be  made
 More  comprehensive.

 Mr:  Deputy-Speaker:  It  is  not  to  be
 referred  to  the  Select  Committee;  he
 need  not  be  bothered  about  it.

 An  Hon.  Member:  We  are  going  to
 pass  it  as  early  as  possible.
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 Shri  Kappen:  That  is  what  I  want
 also,  Many  river  valley  projects  in
 the  States  are  complete  or  are  near-
 ing  compietion  and  the  water  from
 these  projects  could  be  utilised  only
 if  the  lands  are  reclaimed.  I  re-
 liably  understand  that  about  one
 million  acres  of  land  awaits  reclama-
 tion.  But  reclamation  needs  money.
 More  than  that  there  are  other  special
 projects  for  agricultural  development
 and  for  the  piantation  industry’s
 development,  such  as  rubber,  coffee,
 tea,  etc.  The  plantation  industry
 needs  finance  on  a  concessional  basis
 Tanging  over  a  period  of  5—8  years
 because  within  that  period  there  will
 be  no  return.  It  is  very  important
 to  develop  that  industry.  We  know
 the  immensity  and  the  tremendous
 impact  of  the  foreign  exchange  crisis
 that  we  are  facing  and  how  it  affects
 our  economy.  The  opponents  of  this
 Bill  will,  I  am  sure,  support  the  Bill
 if  they  understand  the  magnitude  of
 the  proposition.  I  request  those  who
 have  moved  amendments  to  with-
 draw  them  and  pass  the  Bill  imme-
 diately,

 Shri  Maheshwar  Naik  (Mayur-
 bhanj):  Mr.  Deputy  Speaker,  I  rise
 to  give  my  unreserved  support  to  the
 new  institution  sought  to  be  estab-
 lished  by  the  Bill  now  before  the
 House.  We  have  already  a  refinance
 corporation  for  the  industry  to  sup-
 Ply  the  medium  term  loans  for  in-
 dustrial  development.  The  same
 attention  was  not  given  to  the  deve-
 lopment  of  agriculture  which  is  one
 of  the  biggest  industries  of  our
 country.  Unless  and  until  we  gear
 up  agricultural  development  on  the
 same  par  as  industrial  development
 and  with  the  same  urgency  the  deve-
 lopment  we  expect  during  this  Plan
 period  and  during  this  Emergency
 will  be  very  remote.  My  hon.  friend
 who  preceded  me  gave  the  figure  of
 one  million  acres  of  land  awaiting  re-
 clamation  because  of  the  development
 of  medium  irrigation  projects  and
 river  valley  projects.  There  are
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 other  bits  of  land  lying  here  and
 there  still  not  reclaimed  because  of
 the  absence  of  a  financing  agency  for
 long  term  loans.  So,  they  are  not
 brought  to  the  level  where  we  could
 get  the  best  out  of  them.  All  these
 lands  awaiting  reclamation  could  be
 reclaimed  only  through  the  medium
 and  long  term  loans  of  the  agri-
 cultural  refinance  corporation.  A
 good  amount  of  money  is  lying
 idle  with  the  Reserve  Bank.  My
 frieng  referred  to  PL  480  being
 utilised  for  industries.  With  suit-
 able  modifications  of  the  provi-
 sions  of  this  Bill,  a  great  part  of  that
 money  cou'd  be  profitably  utilised.
 LIC  too  has  got  a  good  amount  of
 surplus  money  for  investment  purpos-
 es.  Can  there  be  a  better  utilisation
 for  these  moneys  than  jn  the  deve-
 lopment  of  agriculture  which  is  the
 need  of  the  country  today?

 The  debenture  bonds,  etc.  which
 are  going  to  be  issued  by  this  cor-
 poration  are  to  be  guaranteed  by  the
 Centrai  Government.  That  is  all  the
 more  reason  why  I  like  to  impress
 upon  the  Government  that  while  the
 corporation  does  its  work  in  a  busi-
 ness-like  manner,  it  must  also  bear
 in  mind  that  it  must  not  work  with
 profit  motive.  The  money  at  the
 disposal  of  the  Corporation  is  guaran-
 teed  and  safe.  It  should  always  be
 the  look  out  of  the  corporation  that
 the  agriculturist  must  get  easy  money
 for  agricuitural  development  on  the
 easiest  possible  terms.  There  was  a
 criticism  that  the  State  land  mortg-
 age  banks  and  the  co-operative  banks
 are  not  able  to  utilise  the  money  al-
 ready  in  their  hands.  As  far  as  my
 knowledge  goes,  the  co-operative institutions  and  the  Central  land
 mortgage  banks  have  not  been  able  to
 attract  the  popularity  of  the  people.
 Yet,  these  institutions  suffer  from  the
 drawback  of  the  lack  of  the  money
 and  unless  these  banks  come  forward
 with  long-term  loans  as  part  of  the
 development  of  agricu'ture  to  help  all
 these  people  who  have  no  access  to
 any  long-term  loan,  it  will  be  diffi-
 cult  for  these  institutions  the  State
 co-operative  banks  as  well  as  the
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 State  land  mortgage  banks—to  ac-
 tually  help  agriculture,  the  develop-
 ment  of  which  is  the  need  in  these
 days  of  emergency.

 Another  thing  which  I  would  like
 to  impress  upon  the  Government  is
 that  because  of  the  chain  of  inter-
 mediaries  who  are  intercepting  bet-
 ween  the  original  source  of  finance
 and  the  ultimate  recipient,  that  is,
 the  agriculturists,  it  is  likely  that  a
 greater  part  of  the  money  might  be
 absorbed  by  the  intermediaries  and
 in  their  proftt  motive.  That  is
 a  great  thing,  and  unless  and
 until  we  go  into  it  and  have
 &  real  safeguard  for  the  deve-

 lopment  of  agriculture,  easier  money
 which  we  expect  may  not  be  able  to
 reach  the  ultimate  recipient.  With
 these  words,  I  support  the  Bill  and
 request  the  Government  that  they
 should  see  that  really  easy  money  on
 easier  terms  reaches  the  ultimate  re-
 cipient.

 झा  गौरी  शंकर  कक्कड़  (फतेहपुर)  :
 उपाध्यक्ष  महोदय,  जहां  तक  मैं  ने  इस  एग्री-
 कल्चरल  रि फाइनेंस  कारपोरेशन  बिल  के
 श्रोबजक्ट्स  पढ़े  हैं,  उस  में  इस  बात  का  घ्यान
 रखा  गया  है  कि  कृषि  सम्बन्धी  काय  के  लिए,
 उत्पादन  बढ़ाने  के  लिए  और  डेवलपमेंट  के
 लिए  यह  कारपोरेशन  बनाया  जा  रहा  है  ।
 मैं  इस  का  स्वागत  तो  यूं  करता  हूं  कि  इस
 तरह  की  कोई  संस्था  ऐसी  हो)  चाहिए
 परन्तु  इस  विधेयक  में  जिस  प्रकार  से  यह
 कारपोरेशन  बनाने  की  बात  कही  गई  है  और
 जो  इसकी  विंग  है  उस  का  मैं  विरोध
 फरता  हूं  v

 soit  यह  देखा  जाता  है  कि  प्राय:  जो
 सोसाइटीज़  काम  कर  रही  हैं,  जिनके  द्वारा
 कृषि  सम्बन्धी  कर्जा  दिया  जा  रहा  है  तो  जो
 प्राइमरी  मेम्बर  है  उस  को  कब्ज़ा  पाने  के  लिए
 पहले  से  दो,  तीन  सीढ़ियां  मौजद  हैं  ।  डिस्ट्रिक्ट
 कोआपरेटिव  बेक  द्वारा  रजिस्टर्ड  कोआपरेटिव
 सोसाइटीज़  को  कब्ज़ा  दिया  जाता  है  कौर
 उससे  फिर  मेम्बरों  को  दिया  जाता  है  ॥
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 [  श्री  गौरी  शंकर  कक्कड़  ]
 डिस्ट्रिक्ट  कोआपरेटिव  को  एलेक्स  बेक  से
 कर्जा  मिलता  है  और  एलेक्स  बैंक  को  रिजर्व
 बेक  से  मिलता  है  ।  मेरी  आपत्ति  यह  हे  कि
 जब  रिजर्व  बेक  'एलेक्स  बैंक  को  फाइनेंस  करता
 है  तो  फिर  एक  अलग  से  कारपोरेशन  बनाया
 जाय  और  रिजवी  बैंक  या  बौडुपरल्ड  बैंक  के
 ोय से  द्वारा  ही  और  उसे  रि फ़ाइनेंस  किया
 जाय  यह  कहां  तक  उचित  होगा  ?  मैं  यह  विचार
 इस  कारण  और  रखता  हूं  कि  दरअसल
 कोशिश  इस  बात  की  होनी  चाहिए  कि  जो
 कृषक  उत्पादन  करता  है  उसको  कब्ज़ा  आसानी
 से  और  समय  के  अन्दर  मिलने  की  सुविधा
 हो  ।  मैं  नहीं  समझ  पाता  कि  जब  दोर्जे  मे
 लोन,  मीडियम  रस्में  लोन  और  लौंग  टर्म  लोन
 देने  के  लिए  हमारे  यहां  पहले  से  डिस्ट्रिक्ट
 कोआपरेटिव  बैंक,  लेंड  मॉर्टगेज  बैंक  और
 एलेक्स  बैंक  काम  कर  रहे  हैं  तो  उन्हीं  'रिसोर्सेज
 को  क्‍यों  न  मजबूत  किया  जाय  जिन  रिसोर्स
 से  कि  यह  कारपोरेशन  बनाया  जा  रहा  है  1
 उन  रिसोर्सेज  को  उन  तक  पहुंचाया  जाय
 बजाय  इसके  कि  यहां  पर  आज  तीन  साड़ियां
 कृषक  के  पास  धन  पहुंचाने  की  हों  वहां  एक
 कौर  सीढ़ी  इस  तरीक़  से  बढ़ाई  जाय  ।  कहने
 का  मतलब  यह  है  कि  एक  तरीक़े  से  इस  का
 प्रयोग  करके  मिडिल मन  बढ़ाया  जा  रहा  है  ।
 फिर  भी  कुछ  तो  सूद  इंटरैस्ट  जो  भी  कारपो-
 रेशन  चार्ज  करेगा  लेंड  मोर्टंगेज़  बैंक  से  या
 एस  बेक  से,  वह  बर्डन  अल्टीमेट ली  प्राइमरी
 सोसाइटीज़  के  जो  मैम्बर्स  हैं,  कृषक  हैं,  उन  पर
 आयेगा  ।  इसलिए  इसका  जो  कांस्टीटुयशन
 है  और  जिस  प्रकार  से  यह  बनाया  जा  रहा  है
 उसका  मैं  विरोध  कर  रहा  हूं

 दूसरी  बात  श्रीमन्‌,  जो  मुझे  ख़ास  तौर
 से  कहनी  है  वह  यह  है  कि  मैं  ने  यह  पढ़ा  कि  इस
 में  €  डाइरेक्टर्स  रखे  जायेंगे।  उन  €  डाइरेक्टर्स
 में  से  ३  डाइरेक्टर्स  सेंट्रल  गवर्नमेंट  द्वारा
 मनोनीत  होंगे  ।  एक  डिप्टी  गवनंर  औफ़  दी
 रिजर्व  बैंक  होगा  जोकि  रिजर्व  बैंक  द्वारा
 नामिनेटेड  होगा  और  जोकि  बो  का  बेभ्नरमैन
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 होगा  ।  इसके  अतिरिक्त  मैनेजिंग  डाइरेक्टर
 का  एपायन्टमेंट  होगा  ।  श्प्रब  मेरी  समझ  में
 नहीं  आता  कि  एक  तरफ  तो  यह  कहा  जाता
 है  कि  कोआपरेटिव  मूवमेंट  के  द्वारा  कृपा
 को  कृषि  के  उत्पादन  के  लिए  जो  पैसा  दिया
 जा  रहा  है  वह  नौन-प्रैफिशिएलाइज्ड  क्रिया
 जाय,  हमारे  प्रधान  मंत्री  जी  इस  बात  पर
 जोर  देते  हैं  कि  रूरल  सोसाइटीज़  नौन-
 ग्रौफिशिएलाइज्ड  की  जाये,  दूसरी  तरफ़
 आप  ऐसी  कारपोरेशन  बना  रहे  हैं  जिसमें
 मैनेजिंग  डाइरेक्टर  का  एपायेन्टमैंट  करेंगे
 जिसमें  डिप्टी  गजनेर  रिजर्व  बैंक  उसका
 चेम्नरमन  होगा  श्र  जिसमें  अधिकतर  संख्या,
 संचालक  मंडल  के  सदस्यों  की  जो  संख्या
 होगी  वह  मनोनीत  या  नॉमिनेट  की  जायेगी  ।
 क्या  ऐसा  करके  आप  वास्तव  में  उस  ओर
 कदम  उठा  रहे  हैं  जिसका  कि  इशारा  हमारे
 प्रधान  मंत्री  जी  ने  किया  है  कि  इस  तरह  के
 जितने  मूवमेंट  हैं  वे  नौन-प्राफिशिएलाइज्ड
 किये  जांच  ।  मेरा  यह  खयाल  था  कि  केन्द्रीय
 स्थान  पर  अगर  एक  इस  प्रकार  की  कौआ-
 रेटिव  स्कीम  की  जाती  कि  प्रत्येक  स्टेट  के
 एलेक्स  बैंक,  लेंड  मोट्टंगेज  बेकस,  इन  को  सब  को
 मिला  करके,  कोऑर्डिनेशन  करके  एक
 कोआ  परेटिव  संस्था  होती  और  उस  को  फाइनेंस
 इस  प्रकार  से  किया  जाता  तो  वास्तव  में  कृपा
 का  फ़ायदा  हो  सकता  था  ।

 श्रीमन्,  एक  चीज़  और  इस  में  मेरी
 समझ  में  नहीं  आती  ।  इस  में  शैड्यल्ड  सेक्स
 को  भी  शेयर  लेने  का  अधिकार  दिया  गया  है  ।
 कमर्शियल  बीडुयल्ड  बेकस  भों  तक  जो  काम
 कर  रहे  हैं  उन  से  एक्चुअली  एग्रीकल्चरिस्ट्स
 को  क्‍या  फ़ायदा  मिलता  है  ?  जो  बीच  के
 मिडिल मन  हैं  जो  ग़लती  उन  से  खरीद  कर
 भरते  हैं,  उनको  तो  कुछ  लाभ  पहुंचेगा,  बंधक
 करके  मिल  जाता  है  लेकिन  वह  कृषक  जो
 उत्पादन  करते  हैं,  जो  हल  चलाते  हैं  उनको
 फ़ायदा  देने  की  कोई  व्यवस्था  नहीं  हैँ  ।
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 इसलिए  कोशिश  ऐसी  होनी  चाहिए  कि  एक्टू-
 अली  जो  कृषक  हैं,  उनको  सुविधाएं  मिलें  ।

 कृषि  उत्पादन  बढ़ाने  के  कई  कैसे  में

 एप्लीकेशन  हो  रहा  है  और  उसका  नतीजा
 यह  होता  है  कि  यह  संस्थाएं  बहुत  सी  क़ायम
 कर  दी  जाती  हैं  परन्तु  कृषक  का  कोई  भी  लाभ
 नहीं  होता  है  ।  इसीलिए  कारपोरेशन  जो
 बनाया  जा  रहा  है,  उसके  कांस्टीट्यूशनल  कौर
 यकीन  की,  जैसा  कि  मैं  ने  प्रभी  निवेदन  किया,
 उसका  मैं  विरोध  करता  हूं  ।  यह  बात  अवश्य
 है  कि  एग्रीकलचरिस्ट्स  के  लिए  इस  प्रकार
 की  एक  केन्द्रीय  संस्था  होनी  चाहिए  यह
 ज्यादा  उचित  होता  जरगर  इस  शोर  ध्यान
 दिया  जाता  कि  मार्केटिंग  सोसाइटीज़,  'एलेक्स
 बेकस  और  लैंड  मोटे  बेकस,  इन  सभी
 साधनों  को  मिला  कर,  उन  को  कोआर्डिनेटर
 करके  एक  कोआपरेटिव  संस्था  बनाई  जाय
 जिसका  कि  सीधा  सम्बन्ध  कृषकों  से  हो  ।

 अन्त  में  मुझे  सिर्फ  एक  बात  और  कहनी
 हैँ  1  इस  में  यह  लिखा  है  कि  कोआपरेटिव
 सोसाइटी  को  भी  फाइनेंस  कृषक  करे,  मगर
 बड़े  धीमे  से  रिजर्वेशन  के  साथ  लिखा  हुआ
 हैं  जोर  एक  कंडीशन  लिखी  हुई  हूँ  कि  जब
 रिजर्व  बंक  की  इजाज़त  होगी  ।  उससे  यह
 बात  साफ़  हो  जाती  है  कि  एक्चुअली  प्राइमरी
 'कोआपरेटिव  सोसाइटीज़  जो  एग्रीकलचरिस्ट्स
 के  लिए  फाइनेंस  करती  हैं  उनको  इससे  लाभ
 होने  को  नहीं  है  ।  इसलिए  इन  शब्दों  के  साथ
 मैं  इस  का  विरोध  करता  हूं  और  इसकी  विंग
 में  संशोधन  होने  की  आवश्यकता  है  क्योंकि
 अभी  एग्रीकलचारेस्ट्स  को  इसका  लाभ  नहीं
 पहुंचता  है  ।

 Shrimati  Lakshmikanthamma
 {Khammam):  Mr.  Deputy-Speaker,
 Sir,  the  Agricultural  Refinance  Cor-
 poration  Bill  is  a  welcome  measure.
 As  we  are  all  aware,  there  is  a  Re-
 finance  Corporation  for  Industry,  As
 far  as  the  shares  of  the  Refinance
 Corporation  for  Industry  are  concern-
 ed,  they  are  held  mainly  by  the
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 Reserve  Bank  of  India  and  by  the
 scheduled  banks.  When  medium
 term  loan  is  asked  by  an  industry,
 the  matter  is  examined  by  the
 scheduled  banks  in  consultation  with
 the  Corporation.  When  it  is  approv-
 ed,  the  Corporation  refinances  the
 banks  which  were  giving  the  loans  to
 the  industry.  The  main  point  in  this
 is  that  it  stands  on  spund  business
 principles.

 As  far  as  the  land  mortgage  banks
 and  the  co-operative  banks  are  con-
 cerned,  the  Reserve  Bank  has  been
 able  to  meet  so  far  the  short-term
 finance  required  by  the  agriculturists.
 And,  as  far  as  medium  and  long-term
 loans  are  concerned,  it  is  meeting
 them  only  to  a  restricted  scale.  The
 State  co-operative  banks  and  land
 mortgage  banks  have  therefore  not
 been  able  to  cater  to  the  needs  of  a
 large  number  of  farmers  and  have  not
 been  able  to  help  in  the  development
 of  agriculture.  As  regards  the  PL  480
 funds  which  are  lying  with  the
 Reserve  Bank  of  India,  the  Industrial
 Refinance  Corporation  has  been  able
 to  use  these  funds.  I  feel  that  with
 equal  justification  the  agriculturist
 should  also  be  able  to  use  these  funds.
 A  number  of  co-operatives  have  rep-
 resented  the  matter  to  the  Reserve
 Bank,  and  the  Reserve  Bank  has  ref-
 erred  it  to  the  Government  and  sug-
 gested  that  a  similar  refinance  cor-
 poration  be  formed  for  agriculture.

 The  main  features  of  the  Corpora-
 tion  are:  the  authorised  capital  will
 be  Rs.  25  crores,  of  which  Rs,  5
 crores  will  be  issued  on  its  establish-
 ment;  50  per  cent  of  the  subscribed
 capital  will  be  subscribed  by  the
 Reserve  Bank  of  India,  30  per  cent
 by  the  State  co-operative  banks  and
 State  land  mortgage  banks  and  the
 remaining  20  per  cent  by  the  schedul-
 ed  banks,  LIC,  etc;  the  Central  Gov-
 ernment  will  make  an  _  interest-free
 loan  of  Rs.  5  crores  to  the  Corpora-
 tion,  repayable  in  5  annual  instal-
 ments  beginning  with  the  sixteenth
 year  of  the  loan;  the  borrowing  power
 of  the  Corporation  is  limited  to
 twenty  times  the  paid-up  share
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 {Shrimati  Laksnmikanthamma.]
 capital;  it  can  borrow  loan  in  foreign
 currency;  the  Central  Government
 guarantees  the  repayment  of  the
 shares,  as  well  as  debentures  and
 bonds  isued  by  the  Corporation;  it
 will  borrow  the  PL  480  funds  and
 funds  that  may  be  made  available  by
 institutions  like  the  Ford  Foundation
 etc.

 The  Corporation  will  provide  the
 State  co-operative  banks  with
 medium-term  funds  and  subscribe  to
 the  debentures  of  the  State  land
 mortgage  banks.  We  know  that  in
 many  of  the  States,  as  the  friends
 who  spoke  previously  have  mention-
 ed,  the  river  valley  projects  have
 been  completed  or  are  nearing  com-
 pletion.  Unless  the  land  is  reclaim-
 ed—and  it  is  estimated  that  a  million
 acres  of  land  can  be  reclaimed—un-
 less  the  land  is  reclaimed,  the  bene-
 fits  of  these  river  valley  projects  can-
 not  be  made  use  of  by  the  nation.

 There  are  other  special  develop-
 Ment  projects  for  agriculture,  like  the
 development  of  plantation  crops  such
 as,  as  has  been  mentioned  by  one
 Previous  speaker,  rubber,  tea,  coffee,
 areca,  cashewnut,  coconut,  orchards
 like  citrus,  mango,  etc.  These  pro-
 jects  require  loans  at  least  up  to  a
 period  of  five  to  seven  years  during
 which  period  they  cannot  get  any
 crop  in  return.  The  principal  pur-
 Pose  of  the  Corporation  is  to  provide
 loans  for  such  production  programmes
 which  will  not  only  earn  foreign  ex-
 change  but  also  save  foreign  exchange
 for  us.

 The  criticisms  levelled  against  this
 are  that  the  Corporation  provides
 finances  to  the  co-operatives  directly.
 These  critics  must  realise  that  it  is
 not  good  that  the  Corporation  should
 provide  the  loans  to  the  individuals
 direct.  There  are  also  certain  ad-
 ministrative  and  financial  complica-
 tions  involved  in  such  a  proposal  of
 directly  advancing  loans  to  _  indivi-
 duals.  Another  suggestion  made  was
 that  individual  farmers  and  farmers’
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 organisations  should  be  permitted  to
 become  shareholders  of  the  Corpora-
 tion.  Since  the  State  co-operative
 banks  and  land  mortgage  banks  are
 themselves  farmers’  organisations,  I
 am  sure  their  voice  prevails  as  they
 are  principal  customers  of  the  Cor-
 poration.

 Another  suggestion  was  that  loans
 at  a  nominal  rate  of  interest  should
 be  provided,  Al)  these  institutions,  I
 firmly  believe,  should  also  run  on
 sound  business  lines.  Any  slackness
 will  demoralise  and  ultimately  end  in
 the  closure  of  the  service.

 Another  criticism  was  about  the
 capital  of  the  Corporation.  To  begin
 with  it  starts  with  a  capita]  of  Rs.  5
 crores,  and  it  can  borrow  up  to
 Rs.  00  crores.  Its  authorised  capital
 is  Rs,  25  crores,  and  as  and  when  the
 need  arises  for  further  funds  it  can
 issue  further  capital  and  thus  increase
 its  capacity  to  borrow  up  to  Rs,  500
 crores,

 I  am  glad  that  the  Bill  is  not  being
 referred  to  a  Select  Committee  since
 that  will  only  delay  matters.  On  ac-
 count  of  the  defence  needs  at  present
 all  the  available  resources  are  being
 tapped  by  the  Government  for
 defence  expenditure,  and  I  am  sure
 that  with  the  passing  of  this  Bill  we
 will  be  able  to  use  the  PL  480  funds
 to  the  tume  of  Rs.  50  to  Rs.  70  crores
 lying  with  the  Reserve  Bank  of  India
 immediately  for  the  development  of
 our  agriculture.

 Mr.  Deputy-Speaker:  Shri  Vira-
 bhadra  Singh.  Not  present.  Shri
 Mehrotra.

 श्री  कछवाय  (देवास)
 महोदय,  सदन  में  क्रोम  नहीं  है  ।

 उपाध्यक्ष

 Mr.  Deputy-Speaker:  We  are  only
 discussing,  we  are  not  taking  any
 votes  now.
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 श्री  कछवाय  :  लंच  का  समय  समाप्त
 हो  गया  है  ।  ढाई  बज  से  ऊपर  ऊपर  हो  गया  है  |
 सदन  में  क्रोम  तो  होना  चाहिए  ।

 Mr,  Deputy-Speaker:  He  is  chal-
 lenging  the  quorum.  The  bell  may
 be  rung.—Yes,  there  is  no  quorum.
 Shri  Mehrotra.

 श्री  ब्रज  बिहारी  मेहरोत्रा  (बिल्हौर)  :
 उपाध्यक्ष  महोदय,  मैं  इस  विधेयक  का  समर्थन
 करने  के  लिए  खड़ा  हुआ  हूं  ।  इस  विधेयक
 को  प्रस्तुत  करने  की  आवश्यकता  इस  लिए
 महसूस  हुई  कि  किसान  को  अपने  खर्च  के
 लिए  जो  रुपया  चाहिए,  उस  को  वह  उचित
 मात्रा  में  नहीं  मिल  पाता  है  बड़े  बड़े  किसान
 तो  रुपया  पा  भी  जाते  हैं,  लेकिन  छोटे  किसानों
 को  रुपया  मिलते  में  बड़ी  कठिनाई  होती  है  ।
 उन  को  न  तो  समय  पर  रुपया  मिलता  है
 और  न  ही  उचित  ब्याज  पर  मिलता  है  1
 अगर  रिज़र्व  बेक  या  दूसरे  बड़े  बैंकों  से  हल्के
 सूद  पर  रुपया  देने  की  कोई  व्यवस्था  है  भी,
 तो  किसान  के  पास  पहुंचते  पहुंचते  उस  की
 ब्याज  दर  इतनी  ज्यादा  बढ़  जाती  है  कि  वह
 उस  के  लिए  बोझ  हो  जाता  है  ।  आम  तौर  पर
 इस  व्यवस्था  का  फ़ायदा  बड़े  किसान  उठाते
 हैं  ।  छोटे  किसानों  को  तो  उसी  सूदखोर  के
 पल्‍ले  पड़ना  पड़ता  है,  जो  कि  ज्यादा  सूद
 लेता  है  1  मगर  यह  कारपोरेशन  ऐसी  व्यवस्था
 कर  सके  कि  किसानों  को  सीधे  सीधे  और
 सस्ते  ब्याज  पर  रुपया  मिल  सके,  तो  वह
 व्यवस्था  अपने  उद्देश्य  में  सफल  होगी  t
 बीच  की  एजेन्सी,  कोआपरेटिव  बेक  शादी,
 होने  से  ब्याज  की  दरे  बराबर  बढ़ती  चली
 जाती  हैं  ।

 इस  बिल  में  लांग-टीम  लोन  और  मीडियम-
 टम  लोन  देने  की  भी  व्यवस्था  की  गई  है  ।
 लेकिन  कुछ  ऐसी  फ़सलें  होती  हैं,  जिन  में
 किसान  को  देर  से  पैसा  मिलने  का  भ्र वसर
 जाता  है  1  मसलन  नगर  कोई  किसान  बाग  या
 धार  लगाता  है,  तो  पांच  छः  बरस  की  अवधि
 की  जरूरत  पड़ती  हूँ  ।  प्रखर  इस  बीच  में  कर्ज
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 की  कीमत  मांगी  जाये,  तो  वह  नहीं  दे  सकता  है  t
 mat  इस  विधेयक  में  इस  बात  की  गुंजायश
 कर  दी  जाये  कि  जब  किसान  की  फ़सल
 तैयार  होगी,  तभी  से  उस  की  कर्ज  कौ
 कित  ली  जाये,  तो  यह  उपयोगी  होगा  ।

 इस  के  साथ  ही  इस  बात  का  भी  खयाल
 रखा  जाये  कि  अगर  कोई  दैवी  विपत्ति  आने
 की  वजह  से  किसी  किसान  का  कारोबार
 नष्ट  हो  जाये,  तो  जिस  तरह  से  किसी  दूसरे
 कारोबार  करने  वाले  का  कारोबार  नष्ट  हो
 जाने  पर  उस  को  जेल  नहीं  जाना  पड़ता  है,
 उसी  तरह  बेचारे  किसान  को  भी  जेल  न
 जाना  पड़े  और  उस  का  रुपया  बट्टे  खाते  डाल
 दिया  जाये  ।

 मैं  आशा  करता  हूं  कि  मेरे  इन  दो  तीन

 सुझावों  पर  विचार  किया  जायेगा  |

 श्री  द्वारका  दास  मंत्री  (भीर)
 उपाध्यक्ष  महोदय,  में  इस  बिल  का  समर्थ न
 करने  के  लिये  खड़ा  हुआ  हूं  |  हमारे  यहां  so
 परसट  लोग  ऐसे  हैँ  जो  खे.  पर  निर्भर  रहते
 हूँ  ।  देखने  में  आया  है  कि  इन  पिछले  पंद्रह
 सालों  में  बाहर  से  अनाज  मंगाते  पर  हमने
 करोड़ों  रुपया  खच  किया  है  कौर  थे  शास्त्र
 के  अनुसार  अगर  यही  रुपया  किसानों  को
 उत्पादन  बृद्धि  के  लिए  दिया  जाता  तो  हो
 सकता  है  कि  हम  काफ़ी  बड़ी  मात्रा  में  फ़ारेन
 एक्सचेंज  की  ह्म चत  कर  लेते  |  देर  से  ही  सही,
 मगर  फिर  भी  अखिल  भारतीय  स्तर  पर
 कारपोरेशन  बताने  के बारे  में  यह  जो  बिल
 आया  है,  इसका  स्वागत  किया  जाना  चाहिये
 कौर  इसका  समर्थित  किया  जाना  चाहिये  t

 तृतीय  पंचवर्षीय  योजना  में  भी
 अन्न  का  उत्पादन  बढ़ाने  के  लिए  काफ़ी  पैसा
 रखा  गया  है।  लेकिन  में  समझता  हूं  कि  जो
 उत्पादन  बढ़ाने  वाला  है,  उसकी  जब  तक
 ताकत  न  बड़े  जब  तक  उसकी  जो  आवश्यकता
 हैं,  उनकी  पूति  न  हो,  तब  तक  हमारा  जो
 उद्देश्य  है,  उसमें  सफालता  प्राप्त  नहीं  हो सकती
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 [at  द्वारका  दास  मंत्री]
 है,  जो  हमारी  मनोकामना  है,  वह  पूरी
 नहीं  हो  सकती  है।  इस  वास्ते  खेती
 को  सुधारने  के  लिए  जिन  जिन  चीजों  की
 आवश्यकता  है,  वे  उत्त  तक  नहीं  पहुंवाई
 जायगी  तो  न  तो  खेती  में  सुधार  हो  सकता
 है  जोर  न  ही  उत्पादन  में  वृद्धि  हो  सकती
 है

 में
 में

 हमारे  यहां  जीतता  परवेज  लोगों
 फा  खेती  में  लगा  हुजरा  है, उसका  _का बजा
 अगर  आप  अमरीका  से  करें  तो  आप  को  पता
 चलेगा  कि  वहां  पर  केवल  १२  परवतेंड  लोग
 ही  खेती  करते  हैं  ब्रोकर  इतना  हने  पर  भी
 वहां  से  हमें  अनाज  का  बड़ी  भारी  मात्रा  में
 आयात  करता  पड़ता  है।  इत  वास्ते  यह  जहरी
 है  कि  हम  भी  उत्पादन  बढ़ें  बौर  खेतीहर
 की  आवश्यकताओं  को  पूरा  करें  in  चूंकि
 आज  तक  हत  रे  वा  नीड़ों  कर  पाये  हैं,  इस  वास्ते
 उत्पादन  इतना  नहीं  बड़ा  है  जीतता  बढ़ता
 चाहिये  था  ।

 मैं  समझता  हूं  कि  यह  बिन  अच्छे
 समय  पर  आ  रहा  मीर  इसका  फायदा
 काश्तकार  को,  खेतीहर  को,  किसान  को
 मिलेगा  ।  इससे  उसको  अपने  पैरों  पर  खड़े
 होते  में  मदद  मिलेगी  v

 «
 ara  कोप्रो  टिव  चेक्स,  लेंड  मार्ग

 सेक्स  अपनी  मर्यादा  में  रहते  हुए  आज  तक
 काश्तकार  को  लोन  देते  रहे  हैँ  ।  मगर
 पूरे  तरोके  से  काइतकार  की  जा  ज़रूरत  है,
 उनको  वे  पूरा  नहों  कर  सके  है।  आपको
 इस  काम  में  आगे  आता  चाहिये  और  किसान
 को  जड़ा रयात  को  देखता  चाहिये  -  इन
 जाडरियात  में  माइतर  इरिगेशन  की  भी
 ज़ीनत  पड़ती  है।  हर  गांव  में  कुछ  कुछ
 नाले  रहते  हैं,  छटी  मोटी  नदियां  रहती  हैं  1
 उत  पर  काश्तकार  सीज़ पल  बांच  बना  देते
 जो  कि  टम्पोरेरी  होते  है  -  बरसात  के  साथ  ही
 के  बह  जाते  है  ।  इस  तरह  से  छठे  मोटे  गांव
 माइकल  इरिगेशन  के  तौर  पर  जब  बनाये
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 जाते  हैं  तो  कहीं  पर  तो  गाने भेंट को  बीस  परवबेंट
 कहीं  पर  तीस  परतें  और  कहों  पर  चालीस
 परसेंट  गांव  वालों  को  बतौर  मेकिंग  बैट्री-
 ब्यशन  के  देता  पड़ता  है।  उनमें  इतना  देने  की
 ताकत  नहों  होती  है।  सोसाइटी  के  रूल्स
 में  भी  मैचिंग  कांद्रोब्यशन  देने  का  प्राविद्धन
 नहीं  होता  है।  इस  बिल के  जाने  के  बाद  मैं
 समझता  हूं  कि  उनकी  इस  आ्रावश्यकता  की
 पूर्ति  हो  सकेगी  प्रो  कवि  फांद्रीब्यशन  के  जो
 छंटे  मारे  प्रश्न  हूं,  वे  इस  पैं  ते  के  उपयोग  से  पूरे
 हो  सकेंगे  ।

 अब  तक  देखा  गया  है  कि  लोन
 की  जो  मर्यादा  रजित्र  बक  या  सेंट्रल  बैंक  की
 तरफ़  से  लगाई  जाती  रही  है  वह  बहुत  कम
 लगाई  जाती  रही  है।  श्रब इस  के  बाद  जो
 उनकी  आवश्यकता  होंगी,  पूरा  हो  सकेगी,
 ऐसा  आशा  को  जानी  चाहिये  |  यह  भी  साशा
 की  जाती  च,हिये  कितना  से  ज्याद  कान्त-
 कार  को  फेंक  देने  में  कमयाबी  हासिल  हो
 सकेगी  ।

 दत  शब्दों  के  साथ  यह  जो  लोगों
 लोन  देने  के  लिए  बिल  पाया  है,  निकल  टर्म॑
 लोन  देने  के  बारे  में  बिल  झ्ायाहै,  इसका  में
 समर्थ  करता  हूं  शरीर  भ्राशा  करता  हूं  कि  जो
 बातें  में  ने  कहों  है,  उनकी  तरफ़  ध्यान  दिए
 जायेगा  ।

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  B,  R.  Bhagat):
 Mr,  Deputy-Speaker,  Sir,  it  is  an  ac-
 cident  that  I  have  to  take  charge  of
 the  Bill,  because  my  colleague  has
 been  indisposed  and  could  not  take
 charge  of  it.  Therefore,  I  regret  I

 could  not  be  present  while  the  discus-
 sion  was  going  on  on  other  days  in  the
 last  session.  But  I  have  read  the  de-
 bates  and  have  tried  to  follow  the
 points  that  had  been  raised.  It  would
 be  my  endeavour  to  meet  them  as
 best  as  I  can,  as  also  the  points  that
 have  been  placed  before  the  House
 today.
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 Going  through  the  debates,  I  find
 that  the  main  lines  of  criticism  against
 this  Bill  were  four  or  five.  I  would
 like  to  take  them  one  by  one,  At  the
 outset,  I  must  say  that  much  of  the
 criticism  was  based  on  a  certain  mis-
 understanding  and  misinterpretation
 ef  the  provisions  of  this  Bill.  The
 lines  of  criticism  are  firstly  that  this
 Corporation  is  likely  to  overlap  with
 the  other  existing  bodies  and  as  such
 it  is  unnecessary;  secondly,  that  the
 Reserve  Bank  of  India  should  handle
 these  functions  and  not  an  indepen-
 dent  Corporation;  thirdly,  that  even
 though  the  Corporation  is  being  set
 up,  the  quantum  of  agricultural  cred.t
 especially  short-term  credit  for  finan-
 cing  seasonal  operations  should  be
 very  considerably  increased  and  as
 such  the  Corporation  may  not  find
 adequate  reseources—in  this  respect
 this  Bill  does  not  go  far  enough  and
 provides  for  a  total  volume  of  credit
 which  is  bound  to  be  limited;  and
 lastly,  that  the  proposed  Corporation
 instead  of  being  a  refinancing  corpo-
 ration  working  within  the  framewerk
 of  the  existing  structure,  should  be-
 come  a  development  bank  directly
 assisting  the  primary  societies,  if  not
 the  farmer  himself.

 In  the  very  nature  of  things,  if  you
 look  at  these  four  basic  critic’sms,
 some  of  them  are  contradictory  to
 one  another  because  inevitably  they
 are  based  upon  an  independent  appre-
 ciation  of  each  one  of  the  lines  of
 criticism.  Taking  the  first  criticism
 that  this  will  overlap  wth  the  func-
 tions  of  the  existing  bodies,  I  have  to
 say  that  if  we  go  into  the  entire  work-
 ing  of  the  cooperative  societies  dealing
 with  the  various  aspects,  we  will
 find  that  this  criticism  would  not  seem
 to  be  valiq  at  all.  Within  the  co-
 operative  movement  itself,  there  is  a
 well-understood  distinction  between
 short  and  meidum-term  credit  on  the
 one  hand  and  long-term  credit  on  the
 other.  The  various  special  bodies
 which  have  been  created  so  far  have
 also  been  entrusted  with  clear  and
 apecific  functions  and  there  has  been
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 a  well-planned  and  reasonable  demar-
 cat.on  of  those  functions  and  respon-
 sibilities.  The  long-term  operations
 fund  of  the  Reserve  Bank  for  example,
 has  been  fainly  utilised  for  revitali-
 sing  the  credit  societies  at  various
 levels  by  increasing  their  share  capi-
 tal.  For  example,  out  of  Rs.  33
 crores  and  odd  invested  in  th's  fund,
 about  Rs.  23  crores  are  by  the  way  of
 share  capital  of  the  cooperative  socie-
 ties,  and  rest  for  providing  medium-
 term  loans  up  to  5  years  fom  financing
 land  improvement  generally.

 There  is  another  institution—the
 cooperative  development  board—
 which  has  been  charged  with
 a  special  responsibility  for
 the  promotion  and  processing  of
 marketing  societies.  Then  there  is  the
 warehousing  corporation,  which  pro=
 vides  for  the  establishment  of  ware-
 houses  under  the  auspices  of  the
 Central  and  State  Government.  So,
 there  are  various  corporations  or  in-
 dependent  organisations  which  deal
 with  various  aspects  of  rural  finance.
 In  a  country  like  ours,  in  dealing  with
 an  industry  which  accounts  for  half
 of  our  national  income,  the  number  of
 institutions  which  we  have  already
 established  can  hardly  be  deemed  to
 be  very  large.  Therefore,  on  that
 ground  to  object  to  another  institu-
 tion  which  may  be  considered  to  be  an
 important  link  in  the  chain  of  rural
 finance  is  hardly  valid.  If  there  is
 any  doubt  on  this  point,  those  Mem-
 bers—some  of  them  are  very  know-
 leageable  in  this  field—may  refer  to
 the  experience  of  other  countries  like
 USA,  Canada  or  Australia.  There
 the  rural  economy  has  been  developed
 to  a  very  great  extent,  as  other  eco-
 nomies  have  been  developed.  If  they
 see  the  number  of  institutions  or  the
 lines  of  cred't  or  the  various  fields  of
 working  of  the  rural  economy  there
 they  will  find  that  the  number  is
 numerous.  Therefore,  if  we  have
 come  forward  with  this  new  corpora-
 tion  dealing  with  purely  the  long-term
 operations  or  long-term  needs  of  rural
 credit,  to  object  to  the  Bill  on  that
 ground  is  not  valid,
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 A  point  was  made  that  even  if  there

 were  some  specialised  needs  for  which
 a  new  institution  was  necessary,  the
 Reserve  Bank  should  have  been  en-
 trusted  with  the  discharge  of  these
 new  additional  responsibilities.  After
 making  this  point  hon.  Members  ask—
 some  hon.  Member  made  this  point
 even  today—why  the  Reserve  Bank
 which  has  been  already  catering  to
 some  of  the  needs  of  long  term  credit
 could  not  gpe  entrusted  with  this  job
 and  why  there  is  any  need  to  create
 a  new  corporation.  That  point  also  is,
 to  my  knowledge,  misconceived,  and
 I  will  try  to  explain  it,  because  the
 facts  do  not  seem  to  be  properly  ap-
 reciated  in  this  respect.

 It  is  true  that  the  Reserve  Bank  has
 done  sOme  poineering  activity  in
 developing  rural  credit  and  it  has
 done  a  good  deal  of  work.  It  is  true
 that  it  has  contributed  very  greatly  to
 the  growth  of  rural  credit.  The  latest
 figure  shows—it  is  not  Rs.  33  crores  as
 I  have  indicated—that  actually
 Rs.  3714,  crores  have  been  provided
 in  various  ways  from  the  Long-term
 Operations  Fund.  Apart  from  _  this
 Rs.  37.4  crores  from  the  Long-term
 Operations  Fund  the  Reserve  Bank
 has  provided  by  way  of  seasonal
 credits  an  amount  of  Rs.  3]  crores  to
 the  various  co-operative  banks,  and
 this  is  at  present  the  outstanding
 item.  But,  the  Reserve  Bank  is  after
 all  a  bank  and  it  has  to  function
 under  the  guiding  principles  of  bank-
 ing  operations.  That  is  the  reason
 why  it  has  to  set  apart  out  of  its  pro-
 fits  every  year  a  fund  known  as  the
 Long-term  Operations  Fund,  because
 in  the  very  nature  of  the  Act  or  the
 banking  principles  it  cannot  raise
 deposits  on  ‘a  short-term  basis  or  raise
 funds  on  a  short-term  basis  and  lend
 on  a  long-term  basis.  It  cannot  do  it
 end  therefore  a  special  fund  has
 been  created.  Because  it  is  a  central
 bank,  a  government  bank  and  _  the
 whole  authority  of  the  Government
 and  the  people  is  behind  it,  it  could
 create  a  big  fund  like  that.  But  to
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 develop  it  much  more  it  cannot  go  on
 adding  to  that.  That  is  why  the  need
 for  8  special  corporation  is  there.
 The  Reserve  Bank’s  capacity  to  in-
 crease  the  extent  of  its  assistance
 either  in  quantum  or  in  the  directions
 which  are  necessary  is  limited  in  the
 very  nature  of  things,  by  the  Act  and
 according  to  the  principles  of  banking
 operations,  and  because  this  Long-
 term  Operations  Fund  could  not  be
 extended  to  meet  the  long-term  needs
 of  a  rising  rural  economy,  there  is
 need  for  a  separate  corporation.  It
 was  felt  that  there  is  need  for  a
 separate  corporation  and  we  have
 come  to  the  House  for  that,  because
 the  Reserve  Bank  is  legitimately  con-
 cerned  with  short-term  seasonal  loans
 and  where  these  are  not  adequate term  credit  has  to  be  provided  for  and
 the  Reserve  Bank  cannot  properly
 Provide  loans  from  the  general  fund
 and  it  has  to  fall  back  upon  the  Long-
 term  Operations  Fund,

 The  third  point  that  was  made  was
 that  the  resources  for  this  corporation
 are  not  adequate.  It  was  said  that
 the  authorised  capital  is  Rs.  25  crores,
 the  issued  capital  is  Rs.  5  crores  and
 even  if  we  create  a  corporation  like
 this  it  is  not  going  to  meet  the  needs
 or  demands  for  long-term  rural
 finance.  This  point,  again,  is  also  not
 fully  appreciated.  It  is  provided  that
 the  corporation  can  raise  loans  up  to
 twenty  times  the  capital,  and  twenty
 times  the  authorised  capita]  will  mean
 Rs.  500  crores  or  twenty  times  the
 issued  capital  will  mean  Rs.  00  crores.
 It  is  true  that  right  in  the  beginning
 the  corporation  will  not  need  Rs.  500
 crores  or  even  Rs.  00  crores.  The
 idea  is  that  gradually  it  will  develop,
 it  will  go  to  the  market  and  raise
 loans  to  meet  the  demands.  Up  to
 Rs.  00  crores  it  can  raise  loans  and
 when  the  capita]  is  augmented,  say,
 up  to  Rs.  0  crores  of  issued  capital
 the  funds  can  be  raised  to  Rs,  200
 crores  and  like  that  it  can  go  up  to
 Rs.  500  crores  when  the  capital  is
 raised  to  Rs,  25  crores.  It  has  been



 1499,  Agricultural

 estimated  that  in  the  Third  Plan
 period  the  short-term  requirement  of
 rural  credit  would  be  Rs.  420  crores.
 As  for  the  term  credit—that  is,  the
 long-term’  and  mediim-term  credit—
 it  has  been  calculated  that  something
 like  Rs.  260  crores  would  be  needed—
 Rs,  0  crores  medium  and  Rs.  450
 crores  long-term  credit.  That  is  the
 estimate  that  has  been  made  for  the
 Third  Plan  period.  Therefore,  I  think
 the  provision  that  has  ben  made  in
 this  Bill  for  raismg  twenty  times  the
 share  capital  by  way  of  lons  will  fully
 meet  the  requirement  of  long-term
 and  medium-term  rural  credit.  From
 that  point  of  view,  to  say  that  the  re-
 sources  are  not  adequate  is  not
 correct.

 The  last  line  of  criticism  was  that
 this  corporation  should  deal  directly
 and  it  should  not  be  a  refinance  cor-
 poration.  It  was  said  that  it  should
 be,  rather,  a  development  corporation.
 It  was  said  that  it  should  be  in  the
 nature  of  a  development  corporation
 or  a  bank  and  it  should  deal  directly
 with  the  farmers  or  with  the  primary
 societies.  All  those  who  are  aware
 of  the  diversity  and  immensity  of  the
 Problem  will  realise  that  however
 desirable  this  may  be,  from  a  purely
 practical  point  of  view,  it  is  not  pos-
 sible  for  a  corporation  to  have  bran-
 ches  all  ovcr  the  country,  hundreds  of
 branches  giving  out  loans  to  farmers
 or  societies  about  whom  the  corpora-
 tion  may  not  be  knowing  any-
 thing.  Therefore,  it  is  not  a
 Practical  proposition.  The  more
 economical  and  the  better  way
 of  dealing  with  it  is  to  have  the  acti-
 vity  in  the  nature  of  a  refinance  cor-
 poration  dealing  with  the  apex  bank
 and  land  mortgage  banks  in  the  States.
 The  hon.  lady  Member  pointed  out
 that  we  have  set  up  this  refinance
 corporation  for  industries  in  which
 the  Reserve  Bank  and  the  premier
 scheduled  banks  are  members.  They

 have  all  contributed  and  it  is  working
 very  well.  Taking  the  rural  credit
 system  in  which  there  will  be  the
 apex  bank  and  the  land  mortgage banks  on  the  one  side  and,  down  be-
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 low,  there  will  be  the  primary  co-
 operative  societies  and  the  district
 cooperative  banks,  this  new  link  will
 go  to  strengthen  the  entire  rural  eco-
 nomy.  Therefore,  it  is  a  better  way
 and  a  more  economical  way.  It  is  a
 more  practical  way  of  giving  long-
 term  assistance  to  our  farmers  for
 promotional  and  developmental  acti-
 vities  of  a  long-term  nature.

 Some  other  points  have  also  been
 made  regarding  individual  clauses.
 There  will  be  opportunity,  when  we
 come  to  the  clause-by-clause  discus-
 sion,  to  deal  with  them.  Sir,  this

 is  a  corporation  which  is  intended  to
 assist:  agriculture.  But  it  must  not  be
 forgotten  that  it  is  also  a  financial
 institution.  It  is  working  in  close
 touch  with  the  Reserve  Bank  and  the
 State  Bank,  both  of  which  have  their
 head  offices  in  Bombay.  One  of  the
 point  made  here  was  that  this  office
 should  be  in  Delhi  and  not  in  Bombay,
 because  all  the  offices  should  not  be
 centralised  in  Bombay.  Though  that
 is  qa  legitimate  point,  there  is  a  good
 case  for  having  this  office  in  Bombay,
 because  this  institution  will  work  in
 very  close  co-operation  with  the
 Reserve  Bank  and  the  State  Bank,
 whose  headquarters  are  in  Bombay.
 Actually,  this  should  be  as  near  to  the
 office  of  the  Reserve  Bank  as  feasible.
 Any  attempt  to  shift  it  to  Delhi  or  any
 other  place  would  very  much  hamper
 the  work  of  this  Corporation,  parti-
 cularly  in  the  early  years  when  it  has
 to  work  under  the  direct  guidance
 and  supervision  of  the  Reserve  Bank.

 15  hrs,

 Then  a  point  was  made  against  the
 nomination  of  the  Board  of  Directors
 by  the  Reserve  Bank  because  it  goes
 against  the  directive  of  the  Prime
 Minister  that  the  rural  societies  should
 be  non-officialised.  The  Prime
 Minister  made  that  important  speech
 in  the  co-operative  conference,  and
 he  was  objecting  to  the  large  share
 capital  provided  by  these  institutions
 for  long-term  operations,  the  bulk  of
 which  has  gone  towards  strengthening
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 the  share  capital  of  the  primary  co-
 tives,  because  he  wanted  8  national
 movement  with  people’s  co-operation
 and  enthusiasm,  only  to  be  supple-
 mented  and  not  supplanted  by  the
 Reserve  Bank.  His  remarks  were
 with  respect  to  primary  co-operative
 societies.  A  corporation  of  this  kind
 has  got  to  be  strengthened  by  the
 Reserve  Bank.  So,  the  analogy  is  not
 well-drawn,  because  it  has  to  work
 under  the  d  rection  and  supervision  or
 the  Reserve  Bank.  The  _  Reserve
 Bank  provides  a  large  bulk,  50  per
 cent,  of  its  share  capital.  Therefore,
 the  Board  of  Directors  and  _  others
 have  got  to  be  nominated  by  the  Re-
 serve  Bank.  So,  to  say  that  this
 Officialisation  goes  against  the  direc-
 tives  of  the  Prime  Minister  is  not
 correct  because  that  directive  was
 meant  for  primary  co-operative
 societies.

 Then,  one  hon,  Member  said  that
 more  attention  should  be  paid  to  agri-
 cultural  development  than  is  being
 paid  to  industrial  §  development.  I
 think  this  is  a  stgp  in  that  line  to
 prov:de  finance  to  the  rural  area.  So
 far  we  have  been  providing  ample
 finance  for  seasonal  or  short-term
 operations.  Long-term  operations
 like  irrigation  projects  require  money
 badly.  For  example,  lakhs  and  lakhs
 of  acres  of  land  have  got  to  be  reclai-
 med.  In  the  irrigation  projects  if
 there  are  good  schemes  for  reclama-
 tion  of  large  tracts  of  land,  whether
 in  the  Nagarjunasagar  area,  Malnad
 area  or  any  other  rural  area,  to  be
 developed  for  agricultural  operations,
 this  Corporation  will  come  in  to  pro-
 vide  funds,  provided  the  scheme  is
 well  drawn  up,  it  is  to  be  well-ad-
 ministred  and  it  is  subject  to  financial
 and  economic  feasibility.  It  is  to
 meet  that  vital  gap  in  the  rural  areas
 that  this  Corporation  is  sought  to  be
 established.  I  think  this  proves  the
 point  that  agricultural  development  is
 to  be  given  as  much  attention  85
 industrial  development.  And  it  is
 our  experience  of  industrial  revolu-
 tion  in  every  country,  whether  in  the
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 I9th,  l8th  or  20th  century,  that  agri-
 cultural  development  provides  a  sound
 base  for  subsequent  industrial  deve-
 lopment  of  the  country.  ‘Therefore,
 primary  importance  has  got  to  be
 given  to  the  development  of  agricul-
 ture.  With  these  few  words,  I  move
 My  motion.

 Mr.  Deputy-Speaker:  The  question
 is:

 ‘That  the  Bill  to  provide  for
 the  establishment  of  a  Corpora-
 tion  for  granting  medum  and
 long  term  credit  by  way  of  re-
 finance  or  otherwise,  for  the
 development  of  agriculture  and
 for  other  matters  connected
 therewith  or  incidental  thereto,  be
 taken  into  consideration.”

 The  motion  was  adopted,
 Mr.  Deputy-Speaker:  We  shall  now

 take  up  clause  by  clause  considera-
 tion  of  the  Bill.  Amendment  No  3
 is  a  Government  amendment.  It  will
 be  taken  as  moved.  Amendment  No.
 0  is  barred  by  amendment  No.  3,  Is
 Shri  D.  S.  Patil  moving  his  other
 amendents  to  clause  2?

 Shri  D.  S.  Patil  (Yeotmal):  I  want
 to  move  my  amendments  Nos.  12,  13,
 14,  5  and  ‘16.

 Shri  M.  Malaichami  (Periyakulam):
 I  want  to  move  my  amendment  No.
 32.

 Dr,  P.  S.  Deshmukh  (Amravati):  I
 want  to  move  my  amendment  No.  2]
 regarding  clause  2A.

 Mr.  Deputy-Speaker:  He  is  reading
 from  the  list  circulated  during  the
 last  session  which  is  not  valid  now.

 Clause-2  (Definitions)

 Shri  B.  R.  Bhagat:  I  beg  to  move:

 Page  l,  line  2,—
 for  “poultry  farming  and  stock

 breeding”  substitute  “and
 poultry  farming;”  (3)
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 Shri  D.  Ss.  Patil:  I  beg  to  move:

 (i)  Page  l,  line  12—add_  at  the
 end—

 “Processing,  marketing  and  agro-
 industries”  (12)

 (ii)  Page  14  line  4—for  “mortgage”
 substitute  “development”  3)”

 (iii)  Page  2,  line  0,—for
 gage”  substitute
 (14)

 (iv)  2,  line  9,—for  “mortgage”
 substitute  “development”  (15)

 “mort-
 “development”

 (v)  Page  2,  line  23,—for  “mortgage”
 substitute  “development”  (15)

 Shri  M.  Malaichami:  I  beg  to  move.
 Page  l,  line  2,—

 after  “pisciculture,”insert—
 ‘horticulture,  coffee  and  card-

 amom  plantation,”  (32)

 Sir,  the  object  of  this  Bill  is  stated
 to  be  provision  of  long-term  credit.
 By  my  amendment  to  clause  2,  I  pro-
 pose  the  inclusion  of  hort:culture,
 eoffee  and  cardamom  plantations
 under  “agriculture”  in  view  of  the
 fact  that  these  plantations  also  require
 heavy  and  long-term  capital.  The
 present  financial  institutions,  either
 the  scheduleq  banks  or  the  co-opera-
 tive  institutions,  are  not  providing
 adequate  capital  and  for  a  sufficiently
 long  time  to  enable  these  plantations
 to  have  sufficient  credit  facilities,  It
 is  only  with  a  view  to  see  that  Gov-
 ernment  help  these  plantations  also
 with  adequate  credit  facilities  that  I
 have  proposed  this  amendment.

 Here  I  want  to  point  out  that  the
 cardamom  and  coffee  plantations  are
 mainly  carried  on  in  hilly  tracts  at
 an  altitude  of  2,500  ft.  to  5,000  where
 there  are  no  transport  facilities.  So,
 the  cultivators  have  to  take  the  equip-
 ments  and  other  materials  required
 for  the  plantations  by  head  loads.
 They  are  facing  heavy  odds  in  car-
 rying  on  with  the  plantations.  Since
 these  plantations  are  on  hilly  tracts,
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 there  is  also  the  risk  of  erosion.
 Sometimes  drought  affects  the  indus-
 try  heavily.  The  present  arrange-
 ments  made  for  financing  these  plan-
 tations  are  not  sufficient  in  case  there
 is  a  failure  of  crop  for  one  or  two
 years  or  there  is  soil  erosion  on  ac-
 count  of  heavy  floods.  The  _  yield
 from  these  plantations  could  be  ex-
 pected  only  after  five  or  seven  years
 and  the  co-operative  institutions
 which  give  loans  for  a  period  of  22
 years  give  only  a  little  amount  for
 carrying  on  the  plantations,  The
 land  mortgage  banks  provide  a  maxi-
 mum  limit  of  Rs.  10,000  for  loans  for
 agricultural  operations,  This  amount
 will  not  be  sufficient  for  carrying  ०७
 the  plantations  in  view  of  the  fact
 that  plantations  require  a  large  capi-
 tal  because  they  are  carried  on  in
 hills  and  at  heavy  odds.

 The  object  of  the  Agricultural  Re-
 finance  Corporation  happens  to  be  to
 assist  projects  which  cannot  ordina-
 Tily  be  financed  by  established  agenc-
 ies  such  as  the  apex  co-operative
 land  mortgage  banks,  either  because
 the  amounts  involved  in  each  indivi-
 dua]  scheme  or  project  are  very  large
 or  because  the  period  for  which  cre-
 dit  is  necessary  is  relatively  lung.
 These  plantations  are  suffering  from
 these  two  hardships.  So,  it  wil!
 greatly  help  the  plantations  if  my
 amendment  is  accepted  by  the  Guv-
 ernment.  If  Government  is  not  pre-
 pared  to  accept  it,  what  other  ar-
 rangements  for  the  requisite  capital
 for  these  plantations  are  made  may
 be  told  to  the  House.

 Mr.  Deputy-Speaker:  Dr.  Derh-
 mukh’s  amendment  is  not  there.

 Dr.  P.  S.  Deshmukh:  You  might
 permit  me  to  move  Shri  Shivaji  Rao
 Deshmukh’s  amendment.

 Mr,  Deputy-Speaker:  When  he  is
 absent,  I  cannot  allow  it  to  be  mov
 ed.  I  find  that  Dr.  Deshmukh’s
 amendment  has  lapsed.  So,  he  can
 speak  on  the  clause.

 Dr.  P.  8,  Deshmukh:  Since  the  Gov-
 ernment  has  already  tried  to  give  the:
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 [Dr.  P.  5.  Deshmukh]
 definition  of  the  word  ‘agriculture’  by
 the  inclusion  of  animal  husbandry,
 dairy  farming,  pisciculture  and  pou!-
 try  farming—they  have  also  added
 stock  breeding......

 Mr.  Deputy-Speaker:
 <omes  under  stock  breeding.

 Dr.  P.  S.  Deshmukh:
 under  that......

 Piggery

 If  it  comes

 Shri  B.  R.  Bhagat:  Piggery  and  the
 development  of  piggery  comes  under
 animal  husbandry.

 Dr.  P.  S.  Deshmukh:  I  am  glad  to
 hear  that.  Then  I  do  not  press  my
 point.

 Mr.  Deputy-Speaker:  There  is  a
 Government  amendment  for  that

 Dr.  P,  S.  Deshmukh;  That  is  all
 right.  But  what  about  processing
 and  marketing  and  agro-industries?
 This  is  a  vital  part  of  agricultural]
 development.  I  am  sure,  a  lot  of  our
 problems  proceed  from  the  fact  that
 the  agriculturists  themselves  do  not
 process  their  goods.  For  instance,  if
 instead  of  selling  their  raw  cotton  in
 the  market,  they  were  to  gin  it,  bale
 it  and  then  sell  it,  it  will  be  helpful
 and  much  more  profitable.  There  are
 a  lot  of  co-operative  and  other  orga-
 nisations  coming  up  for  putting  up
 these  factories  and  so  on.  Similarly,
 fruit  canning  and  processing  of  fruits
 and  vegetables  and  so  on—al]  these
 industries  are  very  vital  to  the  proper
 development  of  agriculture,  I  there-
 fore,  hope  that  it  would  not  harm
 anybody  if  these  words  are  added,
 namely,  processing,  marketing  and
 development  of  agro-industries.  I
 would  like  that  to  be  accepted.

 Shri  8.  BR.  Bhagat:  I  am  glad  that.
 the  hon.  Member  appreciates  that

 piggery  is  included  in  animal  hus-
 bandry.  So  far  as  the  question  of
 processing  and  agro-industries  is  con-
 cerned,  this  is  beyond  the  scope  of
 this  Bill  because,  as  I  ventured  to
 explain,  processing  involves  the  es-
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 tablishment  of  industrial  cO-opera- tives  or  other  industrial  units  Simi-
 larly,  agro-industries  relate  to  the
 question  of  industrial  co-operatives.

 Dr.  P.  S.  Deshmukh:  Whar  about
 Cairying?  It  involves  machinery  and
 9)]  that.

 Shri  B.  R,  Bhagat:  Yes.  Recently,
 the  Commerce  and  Industry  Minis-
 try  set  up  a  working  group  which  has
 recommendeg  on  the  question  of  in-
 dustrial  co-operatives.  Most  of  these
 questions  have  been  taken  up  and
 they  have  made  recommendations.  The
 Government  have  accepted  those  re-
 commendations.  There  is  the  Direc-
 tor  of  Industrial  Co-operatives  whose
 duty  is  to  process  and  promote  the
 growth  of  many  things  that  the  hon.
 Member  has  in  mind.  So,  while
 agreeing  entirely  with  the  need  and
 desirability  of  developing  them,  my
 only  plea  is  that  it  does  not  form
 part  of  this  Bill;  whether  it  7  agro-
 industries  or  processing  or  market-
 ing,  it  should  form  part  of  the  indus-
 trial  co-operatives  for  which  tle
 working  group  has  recommended.  It
 is  being  processed.

 Mr.  Deputy-Speaker:  What  about
 amendment  No.  32?

 Dr.  M.  S.  Aney:  Is  marketing  also
 included  in  that?

 Shri  B,  R.  Bhagat:  Coffee  planta-
 tions  and  others  are  under  the  Spe-
 cial  Plantations  Act.  They  are  being
 assisted  separately.

 Mr.  Deputy-Speaker:  Your  colleague
 referred  to  them  in  her  speech  and
 said  that  this  Act  applies  to  those
 things,  namely,  the  development  of
 coffee,  tea  and  cardamom  plantations.

 Dr.  P.  S.  Deshmukh:  It  should  be
 accepted.

 Shri  B.  R.  Bhagat:  I  was  pointing
 out....

 Mr.  Deputy-Speaker:  She  hag  re-
 ferred  to  them  in  particular.
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 Shri  B.  R.  Bhagat:  I  am  sorry,  I
 do  not  have  the  speech,  but  so  far  as
 it  applies  to  them  we  accept  it.

 Mr.  Deputy-Speaker:  You  accept
 it.

 Shri  B.  B,  Bhagat:  No,  not  the
 amendment.  The  long-term  needs  of
 the  plantations  will  be  met.

 Mr.  Deputy-Speaker:  I  wil]  jirst
 put  the  Government  amendment  to
 the  vote  of  the  House.

 The  question  is:

 Page  l,  line  2,—
 for  “poultry  farming  and.  stock

 breading,”  Substitute  “and
 poultry  farming;”  (3)

 The  motion  was  adopted
 Shri  D,  S.  Patil:  Sir,  I  rise  on  a

 point  of  order.  The  hon.  Mover  of
 amendment  No.  3  is  absent  from  the
 House.  Therefore  the  amendment
 cannot  be  moved  by  another  hon.
 Member.  '  डा

 Shrj  BL  R.  Bhagat:  It  is  a  Govern-
 ment  amendment.

 Mr.  Deputy-Speaker:  Government
 is  one  and  indivisible.  It  is  Cabinet
 responsibility.  Therefore  there  is  no
 point  of  order  in  it.  Does  he  wish
 to  press  any  of  hig  amendments?

 Shri  D.  8,  Patil:  Yes,  Sir;  I  wish
 to  press  amendments  Nos.  13,  4  ani
 ‘15.

 Mr.  Deputy-Speaker:  Does  Shri
 Malaichami  wish  to  press  his  amend-
 ment?

 Shri  M.  Malaichami:  Yes,  Sir.

 Mr,  Deputy-Speaker:  I  shall  put
 all  of  them  (Nos.  12,  13,  14,  15,  6
 and  32)  together  to  the  vote  of  the
 House.
 Amendments  Nos.  2  to  6  and  32
 were  put  and  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  2,  as  amended,
 stand  part  of  the  Bill.”

 Bill
 The  motion  was  adopted.

 Clause  2,  as  amended,  was  added  to
 the  Bill.

 Clause  3—(Establishment  and  _  in-
 corporation  of  Agricultural  Refinance
 Corporation).

 Mr.  Deputy-Speaker:  There  is  an
 amendment  No.  77  by  Shri  Shivaji
 Rao  S.  Deshmukh.  He  is  not  here.

 The  question  is:
 “That  clause

 the  Bill.”
 3  stand  part  of

 The  motion  was  adopted.
 Clause  3  was  added  to  the  Bill.
 Clause  ro  was  added  to  the  Bill.

 Clause  5—  (Share  capital  and  share-
 holders):

 Mr.  Deputy-Speaker:  There  are
 amendments  No.  49  and  20  by  Shri
 D.  8,  Patil,  No.  33  by  Shri  Malaichami
 and  Nos.  2l  and  22  by  Shri  Shivaji
 Rao  S.  Deshmukh.  Shri  Shivaji  Rao
 S.  Deshmukh  is  not  here.  Are  the
 other  amendments  being  moved?

 Shri  0,  S.  Patil:  Yes,  Sir,  I  wish  ६०
 move  my  amendments.

 (i)  Page  3,  line  27,—
 omit  “and”  (19)

 (ii)  Page  3,  line  28,—
 after  “banks”  insert  “and  Co-

 operative  Societies”  (20)
 Mr,  Deputy-Speaker:  Then,  amend-

 ment  No.  33  by  Shri  Malaichami  is
 barred.

 Dr.  P.  8,  Deshmukh:  So  far  as....
 Mr.  Deputy-Speaker:  I  have  called

 Shri  D.  S.  Patil.

 श्री  बे०  शि०  पाटिल  :  उपाध्यक्ष
 महोदय,  सब-क्लास  ५  जो  है  वह  शेयर  कैपिटल
 शोर  शेयरहोल्डर्ज  के  बारे  में  है।  यह  एक
 बहुत  महत्वपूर्ण  एमेंडमेंट  है  ।  एलिजिबिल
 डस्टी  यूशन  की  जो  डेफ़ीनीशन  दी  हुई  है,  वह
 इस  प्रकार  है  :
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 [श्री  20  शि०  पाटिल]
 (ii)  a  co-operative  society  (other

 than  a  Cencral  Land  Mort-
 gage  bank  or  a  State  co-ope-
 rative  bank)  approved  by  the
 Reserve  Bank  in  this  behalf;”
 इसी  तरह  से  क्लास  २२  जो  हूं,

 जो  कि  फाश  ग्राफ़  दी  कारपोरेशन,  डयूटी
 साफ़  दी  कारपोरेशन  दे  बारे  में  है,  उस  में
 लिया  आ  है  —

 “The  Corporation  may  provide
 suc.
 ae

 assistance  to  eligi- ble  itutions  as  it  considers
 necessaty  for  promoting  the  deve-
 lopment  of  agriculture  in  India
 and  shall  not—

 wa  एलिजिबल  इंस्टीटपूशंज :  में
 को  प्रोग्रेस टिव  सोसाइटीज़  एप्रूव्ड  वाई  दी  'रिजर्व
 बैंक  आती  है  ।  जब  कार्य  टिव  सोसाइटीज़  को
 एलिजिबल  हर्स्ट  टयूशंस  में  रखा  गया  है  तो
 मेरी  समझ  में  नहीं  आता  है  कि  क्‍यों  उनको
 शेयर  खोदने  से  रोका  गया  है।  जब  उसको
 रिजर्व  जेक  मान्यता  देता  है  और  जो  कोग्रोप्रेटिव
 सोसाइटीज  देहात  की  हैं,  वह  शेयर  खरीदना
 चाहती  हैं,  कारपोरेशन  के  शेयर  लेता  चाहती
 हैं,  तो  उनको  इसकी  इजाजत  क्‍यों  नहीं  7
 जाती  है,  यह  बात  मेरी  समझ  में  नहीं  आई  ।
 इस  कारपोरेशन  बिल  में  कोआपरेटिव  सोसाइ-
 टीम  प्रोवड  बाई  दी  रिजर्व  बैंक  के  एलिजिबल
 इंस्टीट [शन  माना  गया  है,  यानी  लोन  और
 एडवान्स  लेने  के  लिये  उसको  मान्यता  दी  गई
 है।  एसी  हालत  में  शेयर  लेने  से  उसको  क्‍यों
 बन्द  किया  गया  है,  यह  समझ  में  रहीं  आता  है।
 शेयर  खरीदने  की  उनको  इजाजत  होनी
 चाहिये  यही  मेरा  इस  सम्बन्ध  में  कहना
 है।  यह सीवी  साथी  सी  बात  है  और  में  आशा
 करता  कि  माननीय  मंत्री  जी  इसको  मान 25
 लत

 Dr,  P.  8.  Deshmukh:  I  want  to  sup-
 port  the  amendment  moved  by  my
 hon.  friend.  My  point,  which  I  made
 during  the  discussion  also,  was  that
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 every  co-operative  society  should  be
 entitied  to  purchase  a  share  or  shares
 and  there  should  be  no  bar.  Similarly,
 farmers’  institutions  which  are  capa-
 ble  of  buying  shares  should  also  be
 permitted  to  do  so.  I  do  not  see  why
 they  should  be  excluded  or  restricted.
 I  would  appeal  to  the  hon.  Minis-
 ter  to  consider  this—under  clause  2
 (f)  (ii)  their  approval  by  the  Reserve
 Bank  is  necessary.  It  reads—“a  co-
 operative  society  (other  than...  .etc)
 approved  by  the  Reserve  Bank  of
 India  in  this  behalf.”  I  cannot  see
 why  such  approval  should  be  re-
 quired.
 5.24  hrs,

 [Mr.  SPEAKER  in  the  Chair]

 if  I  cannot  move  the  amendment
 I  wanted  to,  I  think  instructions  be
 issued  to  the  Reserve  Bank  so  that
 any  co-operative  society  which  is
 capable  cf  purchasing  these  shares
 should  be  permitted  to  purchase
 shares.  By  changing  the  wording  as
 suggested  by  my  hon.  friend  in  the
 present  clause,  I  think  th’s  objective
 will  be  achieved  and  I  therefore  sup-
 port  that  any  co-operative  society
 which  is  capable  of  purchasing  a
 shares  should  be  allowed  to  do  so.

 Shri  B.  R.  Bhagat:  Which  share?
 Dr.  P.  S,  Deshmukh:  Purchasing

 shares  of  the  corporation.  That  is  my
 special  appeal;  I  think  the  hon.
 Minister  should  accept  this.

 Dr.  M,  S.  Aney:  I  also  support  the
 amendment  which  has  been  moved
 by  Shri  D.  S.  Patil.  I  do  not  want  to
 make  a  speech.  The  grounds  are  the
 same  as  put  forward  by  Dr.  P.  S
 Deshmukh.

 Shri  B.  R.  Bhagat:  As  I  explained
 earlier,  giving  direct  assistance  to
 primary  co-operative  societies  who
 become  shareholders  of  this  .corpora-
 tion  will  cut  across  the  very  princi-
 ple  of  the  Re-financing  scheme  and
 may  also  be  impracticable  as  it  ig-
 nores  the  present.  The  present  is



 ASTI  Agricultural

 either  a  three-tier  system  or  a  twe-
 tier  system.  Either  the  Reserve  Bank
 long  term  operation  works  through
 the  Apex  banks  or  the  principal  land
 mortgage  banks.

 Dr.  P.  S.  Deshmukh:  If  Apex  banks
 are  allowed,  why  not  primary  societ-
 ies?

 Shri  B.  BR.  Bhagat:  This  will  mean
 the  Corporation  which  wil]  be  a  cen-
 tralised  institution  dealing  directly
 with  the  primary  co-operative  society
 which  will  create  great  administra-
 tive  problems.

 Dr,  P.  S.  Deshmukh:  Purchasirg
 shares  does  not  necessarily  mean  that
 it  must  deal  with  it,  by  giving  loans
 etc.

 Shri  B.  R.  Bhagat:  The  hon.  Mem-
 ber  wants  that  any  society  which  pur-
 chases  a  share  is  entitled  to  loan  or..

 Dr.  P.  S,  Deshmukh:  Not  at  ali.
 Merely  the  right  to  purchase  gq  share.
 we  do  not  want  any  loan  directly.

 Shri  B.  R.  Bhagat:  That  may  be
 taken  under  the  enabling  powers,  We
 will  look  into  the  matter.  That
 power  is  there:  if  the  Reserve  Bank
 will  approve  such  a  society.  That,  the
 Reserve  Bank  will  consider.

 Mr.  Speaker:  Mr.  D.  5.  Patil,  do  I
 put  the  amendments  to  the  vote?

 Shri  D.  S.  Patil:  The  principle  in
 my  amendments  has  been  accepted.

 Mr,  Speaker:  He  does  not  press?
 Shri  B.  R.  Bhagat:  Accepted?  He

 said  something  else.
 Amendment  Nos.  9  and  20  were,  by

 leave,  withdarwn.
 Mr.  Speaker:  The  question  is:

 “That  clause  5  stand  part  of
 the  Bill.”
 The  motion  was  adopted,

 Clause  5  was  added  to  the  bill.
 Clauses  6  to  9  were  added  to  the  Bill.

 Clause  0  (Board  of  Directors)
 Mr.  Speaker:  Clause  10:  any  amend-

 ments  to  be  moved,  23,  24,  25?
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 Shri  D.  8.  Patil:  There  ig  ore
 amendment:  24,  23,  25.

 Mr.  Speaker:  Amendment  No.  24  is
 not  his.

 Shri  D.  S.  Patil:  Amendment  No.
 25.

 Mr.  Speaker:  Amendment  No.  25  ts
 his.  No.  23  also?

 Shri  9.  S.  Patil:  No.
 Mr.  Speaker:  Only  No.  25  may  be

 moved.
 Shri  D.  8,  Patil:  I  beg  to  move:

 Page  6,  after  line  7,  insert—

 “(ff)  one  director  elected  by  Co-
 operative  societies  eligible
 for  holding  shares  in  the
 Agricultural  Refinance  Cor-
 poration;  and”  (25)

 अध्यक्ष  महोदय,  यह  मेरा  सौभाग्य  है  कि
 आप  यहां  उपस्थित  हैं।  पेज  २  जो  इस  बिल  का
 है  उसमें  कोग्रोप्रेटिव  सोसाइटी  की  डेफीनीशन
 इस  प्रकार  दी  गई  है  le

 (ii)  a  co-operative  society  (other
 than  a  Central  Land  Murt-
 fage  bank  or  a  State  co-ope-
 rative  bank)  approved  by  the
 Reserve  Bank  in  this  behalf,”

 २२  नम्बर  जो  कलाम  इस  बिल  का  है,
 उसमें  कोओरोप्रेटिव  सोसाइटीज़  को  एलिजिबल
 इंस्टीट्यूशन  माना  गया  है  कौर  एडवांसिस
 कौर  लोहे  देने  का  प्राचीन  रखा  गया  है  t

 कसी  भी  इंस्टीट्यूशन  में,  कसी  भी
 कोओरोप्रेटिव  सोसाइटी  में  ऐसे  संभाला  नहीं
 होते  हैं  जो  शेयरहोल्डर  नहीं  होते  हैं  ।  किसी
 भी  नान-मैम्बर  को  आप  लोन  नहीं  दे  सकते
 हैं  कौर  न  ही  एडवांस  दे  सकते  हैं  a जब  आप
 कोग्रोप्रेटिव  सोसाइटी  को  लोन  और  एडवांस
 देने  का  प्राचीन  करते  हैं,  तो  मेरा  कहना  यह
 है  कि  उनको  शेयर  लेने  की  भी  इजाज़त  मिलनी
 चाहिये  |  जब  वे  शेयर  लेंगी  तो  बरषना  डायरेक्टर
 भी  कारपोरेशन  में  चुन  कर  भेज  सकेंगी  |
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 [Shri  D.  S.  Patil)

 देहाती  सोसाइटीज़  होने  की  वजह  से:
 अगर  उनको  इसकी  इजाजत  नहीं  दी  जाती  है
 तो  वह  खेद  की  ही  वात  है  ।  मेरी  प्रार्थना  यह
 है  कि  उनका  भी  एक  डायरेक्टर  वहां  रहे

 Dr.  P.  S.  Deshmukh:  I  want  to  say
 a  word.  These  are  all  related  matters.
 In  sub-clause  2  (f)  (ii),  it  has  been
 stated:

 “a  co-operative  society  (other
 than  a  central  land  mortgage
 bank  or  8  State  co-operative
 bank)  approved  by  the  Reserve
 Bank  in  this  behalf;”

 This  is  intended  to  be  an  eligible  in-
 stitution.  My  hon.  friend  Shri  D.  S.
 Patil  has  been  pressing  that  just  as  a
 co-operative  society  is  allowed  in  th’s
 clause,  it  should  also  be  allowed  to
 purchase  a  share.  The  assurance
 which  the  hon.  Minister....

 Shri  B.  R.  Bhagat:  I  have  not  given
 any  assurance.  I  said,  the  Reserve
 Bank  will  consider  it.  I  have  net
 given  any  assurance,

 Dr.  P.  S.  Deshmukh:  I  would  like
 him  to  give  an  assurance.  The  only
 contention  is,  just  as  8  co-operative
 society  is  made  eligible  under  clause
 2,  the  wording  here  in  clause  3  is,
 “such  other  classes  of  financia]  insti-
 tutions  as  may  be  notified  by  the
 Central  Government”.  Here,  if  the
 co-operative  society  is  considered  to
 be  a  financial  institution,  and,  there-:
 fore,  capable  of  purchasing  _  shares,
 then  it  would  be  necessary,  as  has
 been  proposed  by  this  amendment,
 that  this  class  of  shareholders  should
 have  one  director,  I  do  not  know
 whether  the  Deputy  Minister  will  be
 able  to  accept  it,  but  this  is  a  sug-
 gestion  which  I  am  sure  has  the  ap-
 Proval  and  support  of  every  Member
 of  this  House  who  has  any  interest  in
 the  farmers  and  who  wants  to  pro-
 tect  their  interests  and  to  advance
 them;  there  should  be  no  reluctance
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 On  the  part  of  Government  to  deny
 to  the  co-operative  society  which  is
 capable  of  purchasing  a  share  the
 right  to  have  at  least  one  director,
 amongst  so  many  who  are  all  more
 or  less  Government  directors.  This
 is  a  wholly  Government  organisation
 for  all  purposes,  and,  therefore,  the
 right  to  have  one  non-official  direc-
 tor  as  a  representative  of  the  co-
 operative  societies  should  not  be  de-
 nied,  and  I  would,  therefore,  press
 this  point.

 Shri  B.  R.  Bhagat:  As  I  said,  the
 scheme  of  the  Bill  is  that  we  do  not
 approve  that  this  corporation  should
 lend  directly  to  the  primary  co-ope-
 rative  societies.  That  is  absolutely
 clear.  But  hon,  Members  have  said,
 that  in  terms  of  clause  2  (f)  (ii),  if
 the  Reserve  Bank  approves  of  a  co-
 operative  society,  then  they  might
 allow  that  society  to  become  a  share-
 holder,  So  far,  the  Bill  does  not
 provide  for  that.  But  I  have  said
 that  in  view  of  the  demand  made  by
 several  hon.  Members,  this  matter
 will  be  considered  by  the  Reserve
 Bank;  this  is  a  technical  matter,  and
 its  implications  are  far-reaching,  and,
 therefore,  the  Reserve  Bank  will  con-
 sider  it.  I  have  given  no  assurarce,
 but  certainly,  if  the  Reserve  Bank
 comes  to  the  conclusion  that  such  ap-
 proved  societies  can  become....

 Mr.  Speaker:  This  assurance  is
 given  that  the  Reserve  Bank  would
 consider?

 Shri  Inder  ठ.  Malhotra  (Jammu
 and  Kashmir):  Will  the  hon.  Deputy
 Minister  give  us  an  assurance  that
 he  wil]  take  the  side  of  the  Members
 while  the  matter  is  being  considered
 by  the  Reserve  Bank.

 Mr.  Speaker:  He  will  convey  all
 those  feelings  of  the  Members  to  the
 Reserve  Bank  and  the  Reserve  Bank
 will  consider  it.

 Shri  B.  R.  Bhagat:  This  will  be  ex-
 amined,  certainly,  Only  after  the
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 matter  is  considered,  the  question  of
 having  a  director  on  behalf  of  such
 co-operative  societies  as  hold  shares
 will  arise;  it  will  arise  only  at  that
 stage.

 Mr.  Speaker:  Is  Shri  D.  S.  Patil
 withdrawing  his  amendment?

 Shri  D.  S.  Patil:  Yes.

 Amendment  No.  25  was,  by  leave,
 withdrawn.

 Mr.  Speaker:  The  question  is:

 “That  clause  0  stand  part  of
 the  Bill.”
 The  motion  was  adopted.
 Clause  0  was  added  to  the  Bill.

 Clauses  ll  to  9  were  added  to  the
 Bill.  4

 Mr.  Speaker:  Now,  we  come  to
 elause  20.  Is  amendment  No.  26
 going  to  be  moved?  Probably  the
 whole  scheme  has  gone  now,  and,
 therefore,  it  may  not  be  moved.

 Shri  0,  S.  Patil:  The  earlier  amend-
 ment  has  been  lost.  So,  I  am  not  mov-
 ing  this  amendment.

 Mr.  Speaker:  The  question  is:
 “That  clauses  20  and  2l_  stand

 part  of  the  Bill.”
 The  motion  was  adopted

 Clauses  20  and  2]  were  added  to  the
 Bill,

 Clause  22—(Business  which  the  Cor-
 poration  may  transact)

 Shri  D.  S.  Patil:  I  beg  to  move:

 Page  10,  line  36,  after  ‘necessary’
 insert  ‘only’.  (27).

 I  want  that  in  clause  22  (l),  the
 word  ‘only’  should  be  added  after  the
 word  ‘necessary’  so  that  the  corpora-
 tion  may  provide  assistance  to  eligible
 institutions  only  for  promoting  the
 development  of  agriculture  in  India,
 and  not  for  any  other  function.

 PHALGUNA  9,  884  (SAKA)  Refinance  Corporation  536
 Bill

 Shrimati  Sharda  Mukerjee  (Rat-
 nagiri):  I  want  to  speak  on  sub-clause:
 (f)  of  this  clause,  which  reads  thus:

 “generally,  the  doing  of  all  such
 matters  and  things  as  may  be  in-
 cidental  to  or  consequential  upon
 the  discharge  of  its  functions  under
 this  Act.”.

 feel  that  there  should  be  something.
 more  specific  in  this,  because  from
 previous  experience  in  such  co-opera-
 tives  and  land  mortgage  ‘banks,  it  has
 come  to  our  notice  that  a  great  deal  cf
 the  funds  has  been  utilised  for  non-
 agricultural  and  non-productive  ven-
 tures.  The  resources  of  this  Refinance
 Corporation  should  not  be  dissipated
 in  non-agricultural  ventures.  I  think
 that  the  clause  as  it  stands  gives  a  fair
 amount  of  powers  to  get  round  any
 such  requirement.  I  do  think  that  per-
 haps  this  need  not  have  been  included.

 cl

 Shri  B.  R.  Bhagat:  The  object  of  the
 Bill  clearly  specifies  that  it  will  be
 only  for  agricultural  purposes,  and,
 therefore,  no  further  clarification  is
 necessary.  Actually,  when  the  hon.
 Member  wanted  that  processing  or
 marketing  or  agro-industries  should
 be  included,  I  said  in  reply  that  these
 things  need  not  792९  included  because
 they  were  beyond  the  scope  of  the  Bill.
 So,  the  intention  is  very  clear  and
 there  is  no  need  to  make  jt  more
 specific.

 Mr.  Speaker:  What  about  the  addi-
 tion  of  the  word  ‘only’?

 Shri  B.  छू,  Bhagat:  It  is  not  neces-
 sary  to  add  the  word.  The  object  is
 very  clear  and  specific  and  related
 only  to  agriculture  and  its  develop-
 ment.

 Mr.  Speaker:  I  suppose  Shri  D.  S.
 Patil  is  satisfied  and  he  is  not  pressing
 his  amendment,

 Shri  D.  S.  Patil:  I  am  not  pressing
 the  amendment,

 Amendment  No,  27  was,  by  leave,
 withdrawn.
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 Mr.  Speaker:  The  question  is:
 “That  clause  22  stand  part  of  the

 Bill”.
 The  motion  was  adopted,

 Clause  22  was  added  to  the  Bill.

 *Clauses  23  to  26  were  added  to  the  Bill.

 Mr.  Speaker:  Then  there  is  amend-
 ‘ment  No,  28  in  the  name  of  Shri  Shiva-
 ji  Rao  S.  Deshmukh  for  the  insertion

 .of  a  new  clause  26A.  The  hon.  Mem-
 -ber  is  absent.

 The  question  is:
 .“That  clauses  27  to  45  stand  part

 of  the  Bill.”

 The  motion  was  adopted,
 ‘Clauses  27  to  45  were  added  to  the

 Bill.

 Mr.  Speaker:  Now,  I  come  to  clause
 -46.  Is  amendment  No.  29  going  to  be
 ‘moved?  The  hon.  Member  is  not  here.

 The  question  is:

 “That  clauses  46  and  47  stand
 part  of  the  Bill,

 The  motion  was  adopted,
 Clauses  46  and  47  were  added  to  the

 Bill.
 The  First  Schedule  was

 added  to  the  Bill.
 The  Second  Schedule—  (Amendment

 of  certain  enactments)
 Mr.  Speaker:  There  are  two  forma]

 amendments  to  the  Second  Schedule
 “by  Government,  namely  amendments
 Nos.  4  and  5.  Amendments  Nos.  30
 and  3l  are  the  same  and,  therefore,

 cthey  are  barred,
 Amendments  made:

 (i)  Page  2l,  line  30,  for  ‘l962’
 substitute  ‘l963’.  (4)

 (ii)  Page  22,  line  19,  for  ‘962’
 substitute  ‘963’.  (5)

 (Shri  8.  R,  Bhagat)
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 Mr,  Speaker:  The  question  is:
 ‘That  the  Second  Schedule,  as

 amended,  stand  part  of  the  Bill”.

 The  motion  was  adopted,

 The  Second  Schedule,  as  amended,  was
 added  to  the  Bill,

 Clause  l—  (Short  title,  extent  and
 comencement)

 Mr.  Speaker:  As  regards  amend-
 ment  No.  8,  the  hon.  Member  is.
 absent.

 Amendment  made:

 Page  l,  line  6,  for  ‘l962’
 1963".  (2)

 substitute

 (Shr  B.  R.  Bhagat)

 Mr.  Speaker:  The  question  is:

 “That  clause  ,  as  amended,  stand
 part  of  the  Bill”.

 The  motion  was  adopted,

 Clause  l,  as  amended,  was  added  to
 the  Bilt,

 Enacting  Formula

 Amendment  made:

 Page  l,  line  l,  for  ‘Thirteenth  Year’
 substitute  ‘Fourteenth  Year’  qd)

 (Shri  B.  R.  Bhagat)
 Mr.  Speaker:  The  question  is:

 “That  the  Enacting  Formula,  as
 amended,  stand  part  of  the  Bill”.

 The  motion  was  adopted,
 The  Enacting  Formula,  ag  amended,

 was  added  to  the  Bill.
 Title

 Mr.  Speaker:  There  is  an  amend-
 ment  to  the  Long  Title  in  the  name  of
 Shri  Shivaji  Rao  S.  Deshmukh,
 namely,  amendment  No.  6.  But  the
 hon.  Member  is  absent.

 The  question  is:
 ‘That  the  Title  stand  part  of  the

 Bill”.
 The  motion  was  adopted,
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 The  Title  was  added  to  the  Bill.
 Shri  B.  R.  Bhagat:  I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed”.

 Mr,  Speaker:  Motion  moved.

 “That  the  Bill,  as  amended,  be
 passed”,

 श्री  हवा  ना०  तिवारी  :  अध्यक्ष  महोदय,
 अभी  थोड़ी  देर  में  यह  विधेयक  पारित  होने
 जा  रहा  है  ?  यह  एक  बहुत  ही  अच्छा  विधेयक

 है  जिस  से  किसानों  को  फायदा  होगा  ।  लेकिन
 सरकार  का  इं टेशन  अच्छा  होना  और  किसी
 विधेयक  को  पारित  करना  ही  काफी  नहीं
 होता  ।  हम  ने  और  बातों  में  देखा  है  कि  उन  को
 अमल  में  लाने  में  कितनी  दिक्कत  होती  है  ।
 खास  कर  जो  गरीब  किसान  हैं  उन  को  पैसा
 लेने  में  बहुत  तकलीफें  उठानी  पड़ती  हैं  ।  इस
 सदन  में  इन  सब  बातों  की  चर्चा  हुई  है  लेकिन
 फिर  भी  जब  यह  विधेयक  पारित  होने  जा
 रहा  है  तो  मैं  गवर्नमेंट  का  ध्यान  इस  तरफ

 पुनः  आकर्षित  करना  चाहता  हूं  कि  जो  रुपया
 उन  को  देना  हैं  चाहे  वह  जिस  तरह  से  भी  देना
 हो,  उन्हें  देखना  चाहिये  कि  किसानों  को
 रुपया  मिलने  में  कोई  दिक्कत  न  हो  और  उन्हें
 बहुत  अधिक  दौड़ना  न  पड़े  ।  क्योंकि  हमारा
 अनुभव  है  कि  दौड़ते  किसानों  को  जितना  पैसा
 मिलता  है  उस  में  का  अधिक  अंश  उन  का  खर्च
 हो  जाता  है  -  यही  कारण  है  कि  जो  गवर्नमेंट
 का  पैसा  बकाया  पड़  जाता  है  और  बहुत  अंशों
 में  अदा  नहीं  होने  का  कारण  यह  है  कि  जितना
 उनको  पैसा  मिलना  चाहिए  और  जिस  काम  के
 लिए  मिलना  चाहिए,  उसको  हासिल  करने
 के  लिए  किसानों  को  दौड़ने  में,  एप्रोच  करने  में
 और  दूसरी  बहुत  सी  फिजूल  बातों  में  मसलन
 सम्बन्धित  लोगों  को  खुद  करने  में  बहुत  सा
 पैसा  उनका  खर्च  हो  जाता  है  ।  इसलिए  इन
 सब  बातों  पर  यदि  घ्यान  नहीं  दिया  जायेगा
 तो  इस  कानून  का  पारित  होना  किसानों  के
 लिए  इतना  लाभदायक  नहीं  होगा  जितना  कि
 सरकार  चाहती  है  ।
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 एक  बात  और  है  tv  जब  दरख्वास्तें  कर्जे
 के  वास्ते  दी  जाती  हैं  तो  उनकी  जांच-पड़ताल
 में  और  उनको  देखने  भालने  में  इतना  समय  लग
 जाता  है  कि  जिस  समय  उनको  कर्जा  मिलना
 चाहिए  वह  नहीं  मिल  पाता  है  -  इस  पर  भी
 ध्यान  देना  चाहिए  |  सरकार  को  अपने  अ्फ़्सरों
 को  हिदायत  करनी  चाहिए  कि  जिस  वक्‍त
 किसानों  की  दरख्वास्त  आये,  उसके  एक  या  डेढ़
 महीने  के  अंदर  उन्हें  पैसा  मिल  जाना  चाहिए  ।
 जिस  काम  के  लिए  पैसा  चाहिए  और  जिस
 समय  उन्हें  पैसा  चाहिए  वह  उन्हें  मिल  जाय  ।
 इन  शब्दों  के  साथ  मैं  इसका  समर्थन  करता  हूं  ।

 Shrimati  Sharda  Mukerjee  (Rat-
 nagiri):  Mr.  Speaker,  the  annual
 agricultural  loan  requirements  in  our
 country  are  about  Rs,  750  crores,  and
 although  we  welcome  this  attempt  by
 Government,  we  do  realise  that  it  is”
 not  in  sufficient  quantity  to  meet  the
 requirements  of  the  country  today.

 The  hon.  Deputy  Minister  has  men-
 tioned  that  the  financial  resources  of
 this  Corporation  will  be  more  than
 sufficient  for  the  present  requirements.
 I  trust  that  this  will  be  so.  But  one
 of  the  main  things  which,  I  think,  is
 lacking  in  the  country  is  co-ordination
 between  the  apex  organisation  and  the
 primary  credit  institutions,  Therefore,
 I  do  think  that  perhaps  they  should
 have  mentioned  that  when  the  Refin-
 ance  Corporation  loans  money  to  the
 land  mortgage  banks  or  State  co-
 operative  banks,  those  banks  should
 see  that  at  least  90  per  cent  of  the
 amount  they  loan  out  should  be  to
 cultivators,  But  I  notice  that  no  such
 restriction  has  been  provided.  In  pre-
 vious  years  in  some  States  it  has  been
 noticed  that  as  much  as  75  per  cent
 of  the  loans  have  been  to  non-agri-
 culturists.

 An  Hon.  Member:  Is  it  so?
 Shrimati  Sharda  Mukerjee:  I  have

 here  a  general  report  of  the  Gorwala
 Committee  (95l)  which  specifically
 mentions  it.  I  trust  in  the  last  ten
 years  there  has  been  some  improve-
 ment.  Also  today  the  fact  that  only
 58:6  per  cent  of  the  total]  amount  bor-
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 rowed  by  agriculturists  is  through
 the  State  co-operatives  is  another  point
 to  notice,  namely,  that  if  easy  bor-
 rowing  facilities  were  made  available
 to  the  cultivator,  he  would  not  go  to
 the  money-lender  who  charges  exor-
 bitant  rates.

 Therefore,  I  do  think  that  this  co-
 ordination  between  the  primary  credit
 societies  and  the  apex  societies  should
 be  made  quite  clear  and  that  they
 should  see  that  there  is  no  dissipation
 of  the  funds  at  the  disposal  of  the  Re-
 finance  Corporation  and  that  the
 money  actually  does  get  to  the  culti-
 vator.

 Mr,  Speaker:  Shri  D.  S.  Patil.  He
 fought  well,  though  he  lost.

 श्री  दे०  शि०  पाटिल  :  मुझे  इस  अवसर
 पर  केवल  एक,  दो  सुझाव  देने  हैं  ।  पहला
 सुझाव  यह  है  कि  कारपोरेशन  की  नीति  के
 श्रुतांत  यह  पी०  एल०  ४८०  फंड्स  जो  हैं
 उस  में  से  कृषि  के  विकास  के  लिए  करोड़ों
 रुपये  जल्दी  लेने  की  कोशिश  करनी  चाहिए  1

 दूसरी  चीज़  यह  है  कि  कृषि  के  विकास
 के  लिए  जो  ऋण  दिया  जायेगा  उसके  उपयोग
 पर  ध्यान  रखना  चाहिए।

 तीसरी  बात  यह  है  कि  मॉर्टगेज  बेकस
 लैंड  मॉर्टगेज  के  शब्द  से  ही  उनका
 करा  देने  का  प्रोसीज्योर  ऐसा  बन  गया
 है  कि  काश्तकार  को  ऋण  ही  नहीं  मिलता
 है  ।  जिसके  पास  ओोनरशिप  नहीं  है,  श्रपना
 खेत  नहीं  हैं  उनको  कर्जा  नहीं  मिलता  है।
 जिन  टेनेंट्स  पर  कर्जा  होता  ह ैउनको  भी  ऋण
 नहीं  मिलता  है  1  अब  सही  मायने  में  जो

 खुद  'काश्तकारी  करते  हैं  उनको  अगर  सरकारी
 प्रोत्साहन  दिया  जाय  और  कर्जा  आदि  मिले
 तो  वह  ज्यादा  पैदा  कर  सकते  हैं  ।  इसलिए
 मेरी  आपसे  यही  प्रार्थना  है  कि  जो ऋण  देने  के
 र्ल्स  हैं  उनको  रिलैक्स  करने  की कोशिश  की
 जाय  और  कृषि  के  विकास  के  लिए  कृषक  को
 ज्यादा  से  ज्यादा  ऋण  कैसे  मिले,  इसका  ध्यान
 रखने  की  कोशिश  की  जाये  ny
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 Dr.  P.  S.  Deshmukh:  I  am  glad  the
 Reserve  Bank  has  appreciated  the  need
 for  enlarging  credit  to  the  farmers.
 There  wag  a  time  when  it  was  the
 view  of  the  Reserve  Bank  that  they
 had  sufficient  money  with  them  and
 there  was  no  need  for  any  corpcration
 as  an  additional  source  of  financing  to
 the  farmers  and  whatever  money  was
 required,  they  were  prepared  to
 advance  to  them.  But  I  am  glad  they
 have  changed  that  view  and  now
 think  that  the  financial  accommodation
 and  credit  needs  of  the  farmers  were
 not  being  met,  especially  in  the  long-
 term  field.  What  is  at  present  given
 by  way  of  long  term  credit  to  farmers
 is  a  drop  in  the  ocean.  What  is  Rs.  37
 crores  for  30  crore  acres?  It  is  just
 about  one  rupee  per  acre.  So  it  is
 good  that  the  need  for  long-term  fin-
 ance  has  been  realised.

 Even  those  people  who  had  opposed
 this  Bill  did  so  on  the  ground  of  its  in-
 adequacy  and  not  because  in  principle
 they  differed  from  it.  So  we  hope  as
 a  result  of  the  criticisms  and  sugges-
 tions  made  by  the  House,  Goverament
 will  proceed  fast  enough  so  as  to  cover
 the  major  portion  of  the  needs  of  the
 farmers  and  not  just  give  Rs.  5  crores
 for  about  5  years  and"  then  keep
 quiet  without  making  it  a  dynamic
 sort  of  organisation,

 The  hon,  Deputy  Minister  has  said
 that  it  can  borrow  upto  20  times  the
 share  capital.  I  hope  steps  will  be
 taken  to  increase  the  share  capital  as
 rapidly  as  possible  and  enlarge  the
 scope  of  total  financing  to  the  farmers
 adequately.

 Shri  U.  M.  Trivedi  (Mandsaur):  The
 principle  of  this  Bill  is  such  that  no
 one  in  this  House  has  any  objection
 thereto.  But  past  experience  has
 taught  most  of  us  that  these  moncy-
 lending  facilities  in  the  hands  of  Gov-
 ernment  for  being  advanced  to  the
 ignorant  people  are  generally  misused
 for  political  purposes.  I  therefore  re-
 quest  that  the  machinery  may  be
 warned  before  hand  that  this  should
 not  be  done.  What  happens  is_  that
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 generally  these  loans  are  advanced
 when  the  elections  are  about  to  take
 place.  Farmers  are  asked  to  come
 along  with  the  Congress  candidate  to
 secure  loans.  This  puts  up  the  pres-
 tige  of  the  man  unnecessarily.  He  has
 an  advantage  over  his  rival  candidates.
 This  should  not  be  done.  This  should
 not  be  made  a  means  of  fowling  the
 good  conduct  of  the  average  farmer
 who  is  in  need  of  money.  This  process
 of  helping  him  should  not  in  any  man-
 ner  be  prostituted  for  political  ends.
 But  this  gererally  happens,

 One  other  thing.  Corruption  has
 become  so  rampant.  I  have  seen  cases
 where  to  secure  a  loan  of  Rs.  300  from
 an  agricultural  co-operative  credit  so-
 ciety,  a  peasant  has  to  spend  as  much
 as  Rs,  123.  This  is  very  bad.  Every
 man  wants  to  have  his  palm  greased
 before  he  allows  the  process  to  g9
 through.  If  the  Government  has  any
 firm  desire  that  the  farmers  shculd
 really  be  helped,  corruption  in  the
 machinery  should  be  eradicated.

 This  is  a  goodtmeasure.  Each  one  of
 us  hag  felt  that  it  should  be  supported.
 But  it  should  be  on  the  further  basis
 that  he  is  not  forced  to  repay  it  imme-
 diately  after  a  loan  is  granted.  It  hap-
 pens  that  immediately  a  loan  is  grant-
 ed,  not  being  of  a  sufficient  amount,
 even  before  the  man  can  utilise  it,  de-
 mands  are  started  against  him.  If
 there  is  famine  or  some  calamity  and
 he  is  not  able  to  repay,  he  should  not
 be  forced.

 Mr.  Speaker:  He  is  making  out  too
 genera]  things  now.

 Shri  U.  M.  Trivedi:  With  these  few
 remarks,  I  hope  the  Bill  will  be  pass-
 ed.

 att  वाल्मीकी  (खुर्जा)  :  अध्यक्ष  महोदय
 इस  विधेयक  का  सब  ओर  से  स्वागत  किया
 जायेगा  और  यह  विधेयक  वास्तव  में  स्वागत-
 योग्य  है  भी  ।  मैं  भी  इस  का  स्वागत  करता
 हूं  ।  इस  विधेयक  के  पारित  हो  जाने  के  पश्चात
 हमारे  किसानों  के  लिए  दीं-कालीन  श्र
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 अल्प-कालीन  कर्ज  की  व्यवस्था  हो  |  सकेगी-
 लेकिन  फिर  भी  मेरे  मस्तिष्क  में  यह  भय  है
 कि  जो  बहुत  छोटे  किसान  हैं  जो  छोटी
 छोटी  कामत  करते  हैं  उन  के  लिए  कर्ज  की
 व्यवस्था  नहीं  हो  सकेगी

 र्
 सलिए  मैं

 माननीय  मंत्री  जी  का  ध्यान  इस  र्  आकर्षित
 करना  चाहता  हुं  कि  आज  जबकि  चीनी
 हमले  की  विभीषिका  हमारे  सामने  है  और
 हम  यह  चाहते  हैं  कि  तीसरी  योजना  के
 लक्ष्य  न  गिरने  पायें  और  विशेष  कर  खेती
 के  क्षेत्र  में  हर  प्रकार  की  उन्नति  हो  सके
 श्र  अन्न  की  वृद्धि  हो  तो  यह  आवश्यक  है  कि
 किसानों  को  हर  प्रकार  की  सुविधा  दी  जाये  w

 art  स्थिति  यह  है  कि  छोटे  किसानों
 को  को-आपरेटिव  बैक  आदि  से  भी  कर्ज  न
 के  बराबर  मिलता  है  और  अगर  मिलता  भी
 है  तो  उसमें  दिक्कतें  होती  हैं  ।  लैंड  मॉर्टगेज
 बैंकों  से  भी  करो  प्राप्त  करने  में  दिक्कत
 होती  &  1  अगर  किसान  को  थोड़ा  सा  चार
 सो,  पांच  सौ  रुपया  लेना  पड़े  तो  उस  को
 बीच  में  भ्रष्टाचार  का  भी  मुकाबला  करना
 पड़ता  है  ।  इस  से  इन्कार  नहीं  किया  जा  सकता
 है  कि  समाज  में  भ्रष्टाचार  है  लेकिन  लोगों
 को  और  विशेष  कर  किसानों  को  भ्रष्टाचार
 से  बचाना  बहुत  आवश्यक  है  क्‍योंकि  वे  खेती
 में  अपना  समय  खर्च  करते  हैं  और  इसलिए
 ऐसी  व्यवस्था  करनी  चाहिये  कि  उन  को
 रुपया  आदि  लेने  में  बहुत  ज्यादा  समय  न  खर्च
 करना  पड़े  और  वे  अपना  सारा  ध्यान  खेती
 में  लगा  सकें  |  को-आपरेटिव  बेक  और  लैंड
 मॉर्टगेज  बैंकों  की  ब्याज  की  दरें  बहुत  ऊंची
 हैं  |  साहुकारों  से  जो  रुपया  उन्हें  लेना  पड़ता
 है  उस  की  दरें  भी  बहत ऊंची  हैं  v  अगर
 किसानों  को  बहुत  कम  ब्याज  पर  और  आसानी
 के  साथ  रुपया  मिल  सके  तो  यह  का  रपोरेशन

 सफल  भूत  हो  सकेगी  ।  आज-कल  कर्जा  देने
 के  नियमों  में  बहुत  कड़ाई  से  काम  लिया
 जाता  है  |  उन  में  ढील  होनी  चाहिए  ।

 Dr.  M.  8.  Aney:  I  not  only  support
 the  Motion,  but  wholeheartedly  wel-
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 come  the  Bill.  It  is  a  very  opportune
 Bill  in  my  opinion.  We  are  insisting
 and  rightly  insisting  upon  full  produc-
 tion  on  the  part  of  our  farmers,  That
 is  possible  only  when  all  kinds  of  faci-
 lities  areggiven  to  them  for  getting  the
 necessary¥funds  and  other  things  also.
 Up  to  this  time  they  had  only  to  look
 up  to  the  mortgage  bank  for  getting
 some  kind  of  help,  but  when  we  ask
 for  full  production,  big  reforms  have
 to  be  made,  and  they  require  to  be
 financed  on  a  larger  scale,  and  there-
 fore  I  very  much  appreciate  the  Gov-
 ernment  coming  forward  with  a  mea-
 sude  like  this  for  creating  g  corpora-
 tion  to  give  the  facility  that  farmers
 can  hereafter,  through  co-operative
 societies  and  other  institutions,  get
 that  kind  of  assistance.  They  will  be
 in  a  better  position  to  carry  out  the
 programme  of  greater  production  on
 which  the  Government  jis  laying  so
 much  stress  today,  and  rightly  80.

 श्री  तुल शो दास  जाधव  :  अध्यक्ष  महोदय
 थर्ड  रीडिंग  के  अवसर  पर  मैं  फिर  से  इस  बिल
 को  सपोर्ट  करता  हूं  लेकिन  जाते  जाते  मैं
 दो  तीन  सुझाव  माननीय  मंत्री  जी  के  सामने
 रखना  चाहता  हूं  ।

 ऐसा  कोई  इन्तजाम  करना  चाहते  कि  कार्यो-
 रेशन  से  जो  पैसा  किसान  को  मिलने  वाला
 है  उसने  जितना  रूपया  मांगा  है  वह  सभी
 का  सभी  उस  के  हाथों  में  चला  जाये  ।  इसके
 लिये  मेरा  सुझाव  है  कि  आफिस  या  कचहरी
 में  आकर  लेने  के  बजाये  चाहे  तो  उस  को
 चैक  भेज  दिया  जाये  कौर  चाहे  वह  रुपया  मनी-
 काडर  से  भेज  दिया  जाये  ताकि  उसने  जितना
 पैसा  निकाला  है  वह  सब  उसके  हाथों  में  पहुंच
 जाये  ।

 आज  कल  स्थिति  यह  है  कि  अगर  किसान
 के  खत  की  सोसायटी  ने  एक  दफा  सिक्‍योरिटी
 ली  हो  तो  उसके  बाद  उसी  खेत  पर
 किसान  को  कर्जा  नहीं  मिलता  है।  चाहे  उसके
 खेत की  कीमत  १०  हजार  रूपये  ही  क्‍यों  न
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 हो  लेकिन,  अगर  उसने  बल  आदि  के  लिये
 एक  हजार  रूपये  लिये  हों  तो  फिर  उस  को
 कर्जा  नहीं  मिलता  है  ।  इस  वक्‍त  यह  हालत
 है  ।  पोल्ट्री  फार्म  और  दूसरे  कामों  के  लिये  कर्जा
 देने  का  क्‍या  इन्तजाम  है  ।  यह  मुझे  मालूम
 नहीं  है  कि  जब  तक  उसके  ऊपर  का  बोझा
 नहीं  निकाला  जाता  तब  तक  उस  के  ऊपर
 पैसा  नहीं  दिया  जाता  है  |  फिर  यह  पैसा
 उस  को  कैसे  मिलेगा  ?  सिक्‍योरिटी  खेत
 की  होती  है  ।  इस  के  लिए  मेरा  कहना  यह  है
 कि  अगर  खेत  की  बाज़ार-कीमत  दस  हजार
 रुपये  हों  तो  सात  या  आठ  हज़ार  रुपये  तक
 उस  को  कर्जा  देने  में  कोई  हज  नहीं  है  क्योंकि
 खेत  तो  वहां  पर  ही  रहता  है  श्र  उसको  उठा
 कर  कोई  ले  जाता  नहीं  है  ।  इस  के  बावजूद
 किसान  को  रुपया  मिलता  नहीं  है  1  लैंड  मार्ट-
 गेज  बैंक  कहता  है  कि  पहला  बोझा  है  इसलिए
 हम  कर्जा  नहीं  देंगे  ।  अगर  एक  दफ़ा  लैंड
 मॉर्टगेज  बैंक  का  बोझा  हो  तो  वहां  दूसरी  दफा
 उस  से  कर्जा  नहीं  मिलता  है  1  अगर  का इत का  र
 को  डेयरी  फ़ार्म  या  पोल्ट्री  फ़ार्म  खोलना  है
 तो  उस  के  लिए  कर्जे  की  व्यवस्था  की  गई  है
 लेकिन  उस  को  कर्जा  मिलने  में  दिक्कतें  होती
 हैं  -  मैं  चाहता  हूं  कि  उन  दिक्कतों  को  दूर
 किया  जाय  ।

 अभी  तक  लैंड  मॉर्टगेज  बैंक  की  तरफ़  से
 पैसा  मिलता  था  तो  मिलने  के  बाद  उस  फा
 खर्चा  काट  लेते  थे  लेकिन  नई  दिनों  से  यह
 व्यवस्था  चालू  है  कि  काश्तकारों  से  पहले  ही
 पच्चीस  या  पचास  रुपये  जोकि  खर्चा  होता
 है  ले  लिये  जाते  हैं।  काश्तकार  सोचता  है  कि
 मुझे  रुपया  मिले  या  न  मिले  लेकिन  मेरे  ये
 पच्चीस  तीस  रुपये  चले  जाते  हैं  -  पहले  जब
 नामकतदार  से  कर्जा  मिलता  था  तो  उस
 वक्‍त  खर्चा  नहीं  लगता  था  लेकिन  लैंड
 मॉर्टगेज  बैंक  की  तरफ  से  सिक्‍योरिटी  लेनी  है
 और  मॉर्टगेज  करना  है  तो  उसका  बड़ा  फ़ार्म
 होता  है  जिस  को  लिखने  के  लिए.  पच्चीस
 तीस  रुपये  देने  पड़ते  हैं।  ऐसा  लैंड  मॉर्टगेज
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 बैंक  का  सेकुलर  है  -  इस  से  का इत का  र  घबराता
 है  कि  ये  तो  पहले  ही  पैसा  ले  लेते  हैं  मुझे
 मिलना  मुश्किल  .है  ।  मैं  चाहता  हूं  कि  इस
 दिक्कत  को  दूर  करना  चाहिए  |

 Shri  B.  R.  Bhagat:  The  hon.  Mem-
 ber  who  spoke  last  gave  one  or  two
 suggestions,  very  good  ones,  and  I
 have  no  doubt  that  the  Corpuration,
 when  it  gets  into  working,  will  bear
 them  in  mind.  More  than  that  I  am
 not  in  a  position  to  say  just  now.

 As  for  the  point  made  by  the  hon.
 lady  Member  that  this  Corporation
 should  work  in  an  efficient  manner  and
 that  the  loans  should  actually  reach
 the  farmers,  that  should  be  the  motto
 of  this  Corporation,  because  the
 essence  of  all  such  organisation,  is
 that  they  must  work  efficiently.  That
 is  the  underlying  principle,  and  _  it
 should  be  the  effort  of  everybody
 concerned  with  this  Corporation  to
 work  efficiently  and  fully  meet  the
 credit  needs  of  the  farmer.

 The  point  was  made  by  the  hon.
 Member  that  the  long-term  needs  of
 the  farmer  are  very  inadequately  met.
 It  is  true,  I  entirely  agree.  Not  only
 long-term,  it  is  true  in  respect  of
 short-term  also.

 The  hon,  lady  Member  referred  to
 the  report  of  Shri  Gorwala  of  1954.  In
 95l  the  credit  that  was  given  to  the
 farmers  was  only  Rs.  20  crores,  and
 any  report  concerning  Rs.  20  crores
 will  not  hold  good  today  when  the
 short-term  credit  has  been  extended
 to  the  extent  of  Rs,  250  crores.  It  has
 increased  ten  times,  but  even  then  it
 is  very  low,  because  the  Third  Plan
 estimate,  of  the  credit  needs—a  con-
 servative  estimate—is  Rs.  420  crores,
 the  long-term  need  is  Rs.  50  crores,
 and  medium-term  Rs,  0  crores.  In
 this  context,  Rs.  37  crores  is  low,  I
 entirely  agree,  and  that  is  the  reason
 why  this  Corporation  is  being  started,
 and  it  should  be  its  effort  to  reach  the
 peak  of  not  only  5  x  20,  but  also
 25  x  20  crores.
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 Meanwhile,  the  working  of  the  Cor-
 poration  will  be  before  the  House  next
 year  and  later  on,  and  the  House  will
 have  full  chance  of  a  scrutiny,  but  I
 entirely  agree  that  the  test  of  it  should
 be  first  clasg  efficiency,  and  that  it
 should  meet  the  needs  of  the  rural
 economy.

 I  entirely  dissociate  myself  frcm  the
 expression,  the  only  expression,  made
 by  the  hon,  Member  that  these  funds
 are  being  used  for  political  ends.  It
 May  be  a  good  election  slogan  to  re-
 peat  it  at  election  times.

 Shri  Inder  J.  Malhotra:  Whenever
 societies  are  in  the  hands  of  the  Jana
 Sangh  people,  they  ‘are  using  it  for
 political  purposes,

 Shri  U.  M.  Trivedi:  I  only  say:  do
 not  make  it  for  that  purpose.

 Shrimati  Sharda  Mukerjee:  My  cri-
 ticism  was  that  75  per  cent  of  the
 available  credit  was  not  used  for  agri-
 cultural  purposes,
 6  hrs.

 Shri  B.  R,  Bhagat:  I  am  only  saying
 she  referred  to  a  book  published  in
 1954,  Any  remarks  made  about  the

 Rs.  20  crores  credit  will  not  hoid  good
 now,  after  ten  years,  when  the  credit
 has  expanded  many  times  more.  It
 is  not  true  to  say  that  it  is  fur  non-
 agricultural  purposes.  Marketing  or
 processing  may  e  non-agricultural
 purpose.  But  we  are  having  separate
 institutions  for  them.

 With  these  words,  I  commend  this
 Bill  to  the  House.

 Mr.  Speaker:  The  question  is:
 “That  the  Bill,  as  amended,  be

 passed.”
 The  motion  was  adopted.

 Mr.  Speaker:  We  may  now  adjourn
 for  an  hour  so  that  the  hon,  Members
 may  refresh  themselves  and  be  ready
 to  receive  the  Budget  proposals.
 6.0l  hrs.

 The  Lok  Sabha  then  adjourned  till
 Seventeen  of  the  Clock.



 I529  Genera!

 The  Lok  Sabha  reassembled  at
 Seventeen  of  the  Clock.

 (Mr,  SPEAKER  in  the  Chair]
 GENERAL  BUDGET,  963

 Mr.  Speaker:  The  Finance  Minister.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  Sir,  I  rise  to  present
 the  Budget  for  the  year  ‘1963-64.  For
 a  number  of  years  now  the  annual
 Budget  has  been  framed  primarily
 with  reference  to  our  plans  for  deve-
 lopment.  The  year  that  is  now  draw-
 ing  to  a  close  has  witnessed  the
 emergence  of  yet  another  challenge
 to  us  as  qa  nation;  and  much  of  what
 I  have  to  say  this  evening  will  relate
 necessarily  to  the  new  situation  that
 confronts  us  in  regard  to  the  defence
 of  our  country.

 2.  I  shall,  therefore,  not  dwell  at
 any  length  upon  economic  trends  and
 developments  in  the  current  year.
 These  have  been  set  out  fairly  fully
 in  the  Economic  Survey  which  is
 being  circulated  separately.  I  would
 however,  like  to  touch  upon  those
 aspects  of  the  current  economic  situ-
 ation  which  have  a  bearing  on  our
 tasks  during  the  coming  year.

 3,  Honourable  Members  would  re-
 call  that  shortages  in  the  basic  sec-
 tors  of  the  economy,  particularly  in
 regarg  to  the  supply  of  power,  trans-
 port,  coal  and  steel,  were  a  source
 of  conéern  during  the  first  year  of
 the  current  Plan  period.  It  was  in
 the  light  of  these  shortages  that  the
 Budget  for  1962-63,  had  made  provi-
 sion  for  a  sizable  increase  in  Plan
 outlay.  During  the  course  of  the
 year,  programmes.  of  development  jn
 these  vital  sectors  were  reviewed
 earefully  so  as  to  ensure  accelerated
 and  coordinated  development  of  the
 economy  as  a  whole  and  I  am  happy
 to  say  that  there  has  been  a  signific-
 ant  improvement  in  the  availability
 of  coal,  power,  steel  and  transpurt
 over  the  past  year.  This  trend  will
 be  strengthened  further  in  the  months
 to  come  as  programmes  now  in  hand
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 begin  to  get  completed.  Some  of  our
 major  public  sector  projects  have
 made  further  progress.  The  Bhakra
 Dam  has  been  completed  and  sub-
 stantial  additions  to  power  capacity
 have  been  made  from  the  Rihand
 and  Hirakud  projects.  The  public
 sector  steel  plants  are  now  producing
 to  near  capacity.  Industrial  produc-
 tion  as  a  whole  has’  continued  to
 grow  anq  during  the  first  half  of  the
 year,  it  was  7.2  per  cent  higher  than
 in  the  corresponding  part  of  96l-62.
 We  shall  have  to  improve  upon  this
 performance  in  the  coming  years,
 particularly  in  view  of  the  demands
 of  the  present  Emergency  and  to  this
 end,  both  the  public  and  the  private
 sectors  must  play  their  part.

 4.  Agricultural  supplies  during  the
 year  were  not  uniformly  satisfactory.
 As  the  96l-62  crop  was  no  higher
 than  the  crop  in  the  preceding  year,
 prices,  particularly  of  foodgrains,  in-
 creased  between  March  and  August
 962  and  there  was  an  increase  of
 6.l  per  cent  in  the  general  index  of
 wholesale  prices  during  this  period.
 To  keep  prices  in  check  a  number  of
 steps  were  taken.  Monetary  policy
 was  geared  to  an  orderly  increase  in
 the  cost  of  credit  as  well  as  to  a  res-
 traint  on  speculative  tendencies.  With
 a  view  to  stimulate  agricultural  pro-
 duction  and  to  give  the  agriculturist
 the  confidence  that  if  he  stepped  up
 production,  he  woulg  not  lose  by
 a  fal]  in  prices,  minimum  prices  for
 wheat  and  procurement  prices  for
 rice  were  announced,  the  ceiling  price
 for  cotton  was  further  raised  and
 measures’  to  sustain  jute  prices  at  re-
 munerative  levels  have  been  streng-
 thened.  It  is  gratifying  to  note  that
 the  general  index  of  wholesale  prices
 for  the  month  of  January  963  aver-
 aged  26  as  against  27.5  at  the  beg-
 inning  of  the  Third  Five-Year  Plan.
 Foodgrains  output  during  the  current
 season  is  expected  to  be  better  than
 the  previous  one,  Even  so,  we  shall
 have  to  redouble  our  efforts  to  in-
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 crease  agricultural  production  if  the
 rate  of  growth  of  the  economy  is  to
 be  accelerated  ang  the  general  sta-
 bility  of  prices,  which  has  on  the
 whole  been  a  welcome  feature  of  the
 past  two  years,  is  to  be  preserved,  In
 these  efforts,  measures  to  increase  the
 production  of  rice  and  of  items  such
 as  cotton  and  oil-seeds  deserve  special
 emphasis  on  account  of  their  import-
 ant  bearing  on  the  cost  of  living
 and  the  balance  of  payments.

 5.  The  one  sector  of  our  economy
 which  has  been  the  cause  of  the
 greatest  concern  to  me  throughout  the
 year  is  our  external  payments  posi-
 tion.  The  summer  of  962  witnessed
 a  sharp  deterioration  in  our  foreign
 exchange  reserves.  The  foreign  as-
 sets  of  the  Reserve  Bank,  which  were
 already  drawn  upon  heavily  during
 the  earlier  years,  declined  further
 from  Rs.  29.7  crores  at  the  end  of
 March  962  to  Rs.  97  crores  by  the
 eng  of  June.  We  had,  therefore,  to
 make  further  cuts  in  import  quotas
 already  announced  and  impoSe  severe
 restrictions  on  foreign  travel  as  well
 as  to  enter  into  a  stand-by  arrange-
 ment  with  the  International  Mone-
 tary  Fund.  Improvement  in  export
 earnings  and  larger  reimbursements
 under  aig  have  staved  off  further
 pressure  on  reserves  over  the  past  few
 months  and  on  February  ‘15,  1963,
 the  foreign  assets  of  the  Reserve
 Bank  stood  at  Rs.  05  crores,  But  a
 level  of  reserves  only  a  little  above
 the  legal]  minimum  at  the  height  of
 the  favourable  export  season  cannot
 be  contemplated  with  equanimity

 6.  Turning  to  the  budgetary  and
 fiscal  developments  during  the  cur-
 rent  year,  the  revenue  originally  esti-
 mated  at  Rs.  380.93  crores  will,  ac-
 cording  to  latest  indications,  go  up  to
 just  over  Rs.  500  crores.  Of  the  im-
 provement  of  over  Rs.  9  crores  in
 revenue,  Rs.  73.76  crores  occurs  un-
 der  the  three  principal  heads.  Cus-
 toms  revenue  will  go  up  by  about
 Rs.  24  crores  due  mainly  to  larger
 imports  of  machinery,  which  we  wel-
 eome  as  they  reflect  an  acceleration
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 of  our  developmental  effort,  and  of
 kerosene,  diese]  and  other  oils,  which
 clearly  are  a  cause  for  concern  in  our
 foreign  exchange  situation.  The
 increase  of  Rs.  3.67  crores  under
 Union  Excise  Duties  is  due  to  the
 pragressive  increase  in  the  produc-
 tion  and  clearances  of  a  number  of
 excisable  commodities,  notable  sugar,
 iron  and  steel]  products  and  motor
 spirit.  Better  yield  from  taxes  paid
 in  advance  and  !arger  collections  at
 source  on  dividends,  interest  and
 salaries  account  for  an  improvement
 of  Rs.  8.20  crores  under  Corporation
 and  Income  taxes,  Of  the  rest  of  the
 improvement,  the  major  increases  are
 under.  Debt  Services  due  mainly  to
 larger  recovery  from  States  and  un-
 der  the  three  self-balancing  items  of
 receipts  from  iron  and  steel  surcharge
 P.L.  480  Grants  and  Emergency  Risk
 Insurance,  which  are  transferred  to
 the:  respective  funds  by  provision  in
 the  expenditure  estimates.

 7.  Expenditure  for  the  current  year
 is  also  expected  to  go  up  from
 Rs.  38.65  crores  to  Rs.  1522.31
 crores.  The  biggest  element  in  this
 increase  is  the  step-up  in  the  expen-
 diture  on  Defence  Services,  to  which
 this  House  gave  its  unqualified  ap-
 proval  when  within  weeks  of  the
 wanton  aggression  on  our  borders,  it
 voted  supplementary  grants  of  Rs.  95
 crores.  The  revenue  expenditure  on
 Defence  is  now  expected  to  go  up  te
 Rs.  45.8l  crores,  which  is  Rs.  08.44
 crores  higher  than  the  original  esti-
 mate.

 8.  Civil  expenditure,  on  the  other
 hand,  shows  a  relatively  small  in-
 crease  of  Rs.  32.22  crores  over  the
 original  estimate.  The  principal  jtem
 responsible  for  this  increase  is  the
 funding  of  receipts  relating  to  the
 three  self-balancing  items,  to  which
 I  have  just  referred  and  which  ac-
 count  for  an  imcrease  of  Rs.  28.5
 crores.  With  higher  revenue  from
 Union  Excise  Duties,  the  States’  share
 will  go  up  by  Rs.  0.55  crores.  The
 policing  of  border  areas  will  require
 an  additional  provision  of  Rs.  6.25
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 crores.  These  increases  will  be  part-
 ly  counter-balanced  by  savings  of
 Rs.  .87  crores  under  Debt  Services
 and  Rs,  .48  crores  under  the  group-
 heaq  ‘Social  and  Developmental  Ser-
 vices’  excluding  the  provision  for  the
 transfer  of  surcharge  on  iron  and  steel
 which  is  one  of  the  _  self-balancing
 items  just  mentioned.

 9.  The  net  effect  of  these  changes
 is  to  increase  the  revenue  deficit
 from  the  nominal  figure  of  Rs.  72
 lakhs  originally  estimated  to  Rs.  22.06
 crores,  Considering  that  for  Defence
 alone  we  have  had  to  provide  Rs.  08
 crores  more  than  the  original  esti-
 mate,  the  resultant  position  of  the
 revenue  budget  for  the  year  cannot
 be  said  to  be  unsatisfactory.

 10.  Turning  to  the  Capital  Budget,
 excluding  the  adjustment  for  the
 transfer  of  assistance  from  the  United
 States  to  the  Special  Development
 Fund,  which  is  notionally  treated  as
 capital  expenditure,  the  current  year’s
 budget  provided  Rs.  592  crores  for
 capital  outlay,  The  corresponding
 figure  now  estimated  is  Rs.  593  crores.
 The  increase  of  a  crore  of  rupees  is
 the  net  result  of  a  large  number  of
 variations,  The  Defence  capital  out-
 lay  will  go  up  by  Rs.  20  crores,  A
 better  tempo  of  execution  will  neces-
 sitate  additional  provision  of  Rs.  2]
 crores  for  Railways,  Hindustan  Steel
 and  the  Heavy  Engineering  Corpora-
 tion,  These  increases  will,  however,
 be  offset  by  savings  under  numerous
 heads  of  which  I  would  mention  Rs.
 4  crores  for  food  purchases,  Rs.  5
 crores  for  Oil  and  Natural  Gas  Com-
 mission,  Rs,  4  crores  each  for  the
 National  Coal  Development  Corpora-
 tion,  Farrakka  Barrage  and  Border
 Roads  and  Rs.  2  crores  for  the  Ferti-
 liser  Corporation.

 ll.  In  addition  to  direct  capital  out-
 lay  just  mentioned,  the  original  esti-
 mates  provided  Rs.  453  crores  for
 loans  to  States  and  Rs,  36  crores  for
 loans  to  other  parties  including  local
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 bodies,  Port  Trusts  and  public  sector
 enterprises,  These  are  now  estimated
 to  go  up  to  Rs.  523  crores  and  Rs.  47
 crores  respectively.

 12.  The  bulk  of  the  excess  of  Rs.
 70  crores  under  loans  to  States  is  at-
 tributable  to  the  grant  of  ad  hoc  loans
 to  seven  State  Governments  to  clear
 their  over-drafts  with  the  Reserve
 Bank.  Despite  the  grant  of  substan-
 tial  assistance  from  the  Centre  for
 financing  their  Plan  and  non-Plan
 outlays  and  the  larger  share  of  cen-
 tral  taxes  and  grants  accruing  to  them
 as  a  result  of  the  Third  Finance  Com-
 mission’s  award,  some  of  the  States
 had  overdrawn  their  account  with
 the  Reserve  Bank.  While  agreeing  to
 clear  their  overdrafts,  I  had  to  stipu-
 late  that  the  States  must  impose  tight
 financial  discipline,  raise  additional
 resources  and  keep  their  expendi-
 tures  within  their  means.  I  trust  the
 States  will  ensure  that  a  similar  situa-
 tion  is  not  allowed  to  arise  in  future.

 13,  Our  borrowing  programme
 shows  a  shortfall  of  Rs.  20  crores  in
 Small  Savings  which  will  be  more
 than  made  up  by  the  sale  of  National
 Defence  Bonds  introduced  after  the
 Emergency.  The  receipts  from  P,  L.
 480  deposits  and  foreign  loans  will  be
 lower  than  expected  by  Rs.  30  crores
 and  Rs.  78  crores  respectively.  As
 mentioned  earlier,  the  revenue  deficit
 will  go  up  by  Rs.  2l  crores  and  loans
 to  States  and  other  parties  will  be
 more  by  Rs,  8l  crores,  The  deteriora-
 tion  of  Rs.  20  crores  will  be  offset  to
 the  extent  of  Rs.  60  crores  by  impro-
 vement  under  several  heads,  of  which
 Rs,  47  crores  is  attributable  to  the
 receipts  on  account  of  the  National
 Defence  Fund  and  Rs.  9  crores  to  the
 Emergency  Risk  Insurance.

 4  The  net  effect  of  all  these
 variations  will  be  to  increase  the
 overal]  deficit  from  the  original  esti-
 mate  of  Rs.  90  crores  to  Rs.  240  crores.
 It  is  not  unlikely  that  the  actual
 budgetary  deficit  for  the  current  year
 would  be  some-what  smaller  than
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 what  I  have  just  indicated.  But  the
 fact  remains  that  despite  the  improve-
 ment  in  revenues  and  the  sizable
 contributions  to  the  National  Defence
 Fund  and  the  National  Defence  Bonds
 after  the  onset  of  the  Emergency,
 the  overall  deficit  would  show  a
 large  increase  over  what  was  antici-
 pated.  The  shortfall  under  Small
 Savings  and  the  larger  ways  and
 means  assistance  to  some  of  the  States
 reflecting  their  financial  weakness  are
 matters  of  particular  concern.  Hon-
 ourable  Members,  I  am  sure,  would
 agree  that  although  prices  have  re-
 mained  reasonably  stable  over  the
 past  two  years,  there  is  little  room  for
 complacency  in  regard  to  the  size  of
 the  deficit  we  might  safely  incur  over
 the  years  to  come.

 15.  The  paramount  consideration  jin
 framing  the  Budget  for  1963-64,  as  I
 mentioned  at  the  outset  is  the  need
 to  build  up  the  defence  potential  of
 the  nation.  The  House  would  be  glad
 to  know  that  I  propose  to  provide  Rs.
 867  crores  for  Defence  next  year  as
 against  the  Revised  estimate  of  Rs.
 505  crores  and  the  Budget  estimate
 of  Rs.  376  crores  in  the  current  year.
 At  the  same  time,  I  propose  to  pro-
 vide  Rs.  226  crores  for  Plan  outlay
 of  the  Centre,  including  assistance  to
 the  States,  as  against  Rs.  07  crores
 provided  in  the  Budget  for  the  cur-
 rent  year.  It  has  become  in  recent
 months  a  rather  oft-repeated  state-
 ment  that  defence  and  development
 are  vitally  interlinked.  But  this  is
 one  of  those  truths  which  do  not  be-
 come  any  the  less  true  for  being  re-
 peated  often.  The  investments  which
 we  have  already  set  in  train  and  for
 which  foreign  assistance  is  already
 assured  must  be  brought  to  fruitful
 completion  as  early  as  possible.  And
 this  consideration  alone  would  require
 a  significant  increase  in  Plan  outlay
 next  year.  The  Emergency  has  creat-
 ed  new  needs.  It  would  not  be  pru-
 dent,  therefore,  to  provide  for  the
 paramount  claims  of  defence  by  sacri-
 ficing  the  claims  of  development.
 Taking  defence  and  development,  to-
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 gether,  therefore,  the  Budget  provi-
 sion  for  the  next  year  would  show  an
 increase  of  Rs.  60  crores  over  the
 Budget  estimates  this  year,

 ‘16.  At  this  stage  I  should  like  to
 refer  to  certain  changes  introduced  in
 the  form  of  the  Demands  for  Grants
 with  the  approval  of  the  Estimates
 Committee.  With  the  growth  in  our
 Plan  outlays  and  the  decision  to  give
 separate  details  of  both  Plan  and  non-
 Plan  expenditure,  the  size  of  the  De-
 mands  for  Grants  has  grown  enor-
 mously  in  recent  years,  This  has  had
 the  effect  of  making  the  Demands  un-
 wieldy  and  difficult  to  follow.  It  has
 now  been  agreed  with  the  Estimates
 Committee  that  Parts  III  and  IV  of
 the  Demands  which  give  details,  ac-
 cording  to  different  circles  of  account,
 and  which  are  intended  primarily  for
 the  authorities  controlling  the  Grants,
 may  be  replaced  by  two  new  sche-
 dules.  These  schedules  give  details
 of  Plan  provision  and  the  staff  em-
 ployed  under  different  categories.  In
 addition,  notes  on  Demands  for  Grants
 also  include  a  statement  of  important
 items  of  non-Plan  expenditure.  Ar-
 rangements  will  also  be  made  for
 placing  in  the  Parliament  Library
 copies  of  Parts  III  and  IV  of  the  De-
 mands  which  will  continue  to  be
 printed  for  Departmental  use.  These
 arrangements  should  make  for  the
 presentation  of  the  Demands  in  a
 more  concise  form  without  taking
 away  any  part  of  the  important  infor-
 mation  which  is  of  interest  to  Parlia-
 ment.

 17.  I  would  also  like  to  mention  the
 changes  made  in  the  presentation  of
 Demands  for  Defence  Services.  Hi-
 therto  the  provision  for  the  three
 Services  with  the  supporting  details
 had  been  given  separately.  Following
 the  practice  adopted  in  the  last  War,
 I  have  decided  to  combine  the  De-
 mands  for  the  three  Services  jnto  a
 single  Demand  but  without  the  usual
 details.  The  combined  Demand  gives
 the  provision  for  the  three  Services  at
 the  current  year’s  level  with  a  lump
 provision  for  meeting  the  cost  of
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 various  emergency  measures.  The
 House,  I  am  sure,  will  appreciate  the
 need  for  these  changes  which  have
 been  made  in  the  interest  of  national
 security.

 18.  For  the  coming  ‘year,  at  the  ex-
 isting  level  of  taxation,  I  am  budget-
 ing  for  a  total  revenue  of  Rs.  585.73
 crores  and  expenditure  of  Rs.  852.40
 crores  resulting  in  8  deficit  of  Rs.
 266°  67  crores  on  Revenue  account.

 ‘19.  The  Revenue  estimates  next
 year  show  an  improvement  of  Rs.
 85°48  crores  over  the  current  year’s
 Revised.  Union  Excises  are  expect-
 ed  to  go  up  by  Rs.  30°27  crores  while
 the  revenue  from  Income  and  Cor-
 poration  taxes  would  show  a  [further
 improvement  of  Rs.  5  crores.  Interest
 receipts  accounts  for  an  increase  of
 Rs.  40°56  crores  of  which  Rs.  8  crores
 will  be  from  Hindustan  Steel,  Rs.  0
 crores  from  the  State  Governments
 and  Rs.  8°43  crores  from  Railways.
 The  receipts  from  Emergency  Risk
 Insurance  of  goods  and  factories,  if
 continued  at  present  rates,  would
 show  an  increase  of  Rs.  27  crores.  We
 have  also  decided  that  in  view  of
 higher  costs  of  Government  borrow-
 ings,  the  Railways  and  the  Posts  and
 Telegraphs  Department  should  give.
 with  effect  from  the  coming  year,  a
 higher  dividend  to  the  General  Re-
 venues,  and  accordingly  the  rate  will
 be  raised  from  43  per  cent  to  43  per
 cent,  This  will  give  an  additional
 Rs.  4.43  crores,  These  improvements,
 however,  will  on  present  rates  be
 partly  offset  by  decreases  of  Rs  0.45
 crores  under  Customs  Revenue  due  to
 the  imposition  of  further  restrictions
 on  imports,  shortfalls  of  Rs.  11:70,
 crores  under  iron  and  stee]  surcharge
 and  Rs.  9  crores  under  P.  L.  480  Grants
 and  increase  of  Rs.  2.68  crores  in  the
 States’  share  of  Income-tax.

 20.  Of  the  total  Revenue  expendi-
 ture  of  Rs,  852°40  crores  next  year,
 Rs,  708.5l  crores  will  be  for  Defence
 Services  and  Rs.  43°89  crores
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 under  Civil  Heads.  As  compared
 with  the  revised  estimates,  the  Civil
 expenditure  next  year  shows  an
 increase  of  Rs  7339  crores.  The
 expanding  volume  and_  cost  of
 public  borrowings  account  for  an
 increase  of  Rs.  34°2l  crores  under
 Debt  Services.  Administrative  Ser-
 vices  next  year  will  cost  Rs.  11:89
 crores  more  due  mainly  to  additional
 expenditure  on  border  police.  The
 increase  in  their  share  of  Union  Ex-
 cises  and  larger  grants  to  States  ex-
 plain  mainly  the  increase  of  Rs.  0°54
 crores  under  Contributions  and  Mis-
 cellaneous  Adjustments.  While  trans-
 fers  on  account  of  Emergency  Risk
 Insurance  would  be  more  by  Rs.  27
 crores,  those  in  respect  of  iron  and
 stee]  surcharge  and  P.  L.  480  Grants
 would  be  less  by  Rs.  w7  crores  and
 Rs.  9  crores  respectively.  The  remain-
 ing  heads  under  Social  and  Develop-
 mental  Services  will  show  an  increase
 of  Rs.  9  84  crores,  whereas  absence
 of  provision  for  payment  to  the  Re-
 serve  Bank  for  the  withdrawal  of
 Escudo  curreney  will  result  in  a  sav-
 ing  of  Rs.  9°4  crores.

 2l.  The  provision  for  Capital  Out-
 lay  next  year  is  estimated  at  Rs.  327
 crores,  representing  an  increase  of
 Rs.  234  crores  over  the  current  year’s
 revised  requirements,  Defence  Capital
 Outlay  is  responsible  for  an  increase
 of  Rs.  06  crores,  Of  the  other  major
 increases,  mention  may  be  made  of
 Rs.  35  crores  for  Hindustan  Steel,  Rs.
 30  crores  on  account  of  net  expendi-
 ture  on  food  purchases  including  in-
 ternal  procurement.  Rs.  5  crores  for
 Railways,  Rs.  3  crores  for  Posts  and
 Telegraphs,  Re.  5  crores  for  National
 Highways,  Rs.  8  crores  each  for  Ato-
 mic  Energy  and  Oil  and  Natural  Gas
 Commission  and  Rs,  5  crores  for
 Drugs  Corporation.

 22.  The  Budget  next  year  provides
 Rs.  54]  crores  for  loans  to  States  in-
 cluding  Rs.  00  crores  as  their  share
 of  market  borrowings,  following  the
 decision  taken  by  the  National  Deve-
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 lopment  Council  to  raise  combined
 laons  for  the  Central  and  State  Gov-
 ernments  next  year.  The  loans  to
 other  parties  are  estimated  at  Rs  75
 creres.  An  item  of  special  interest
 which  I  would  mention  here  is  that
 during  the  rest  of  the  Plan  period,  a
 sum  of  Rs.  9  crores  is  to  be  earmarked
 for  giving  financial  assistance  to  stu-
 dents  of  recognised  merit  and  special-
 ly  favourable  terms  will  be  offered  to
 those  who  enter  the  teaching  profes-
 sion,

 23.  As  I  mentioned  earlier,  provi-
 sion  has  been  included  in  the  Budget
 next  year  for  a  total  expenditure  of
 Rs,  226  crores  for  implementing  the
 Plan,  of  which  Rs.  96  crores  will  be
 in  Revenue  account  and  the  balance
 of  Rs,  030  crores  as  Capital  outlay
 including  Loans.  In  addition,  Rail-
 ways  are  expected  to  provide  Rs.  38
 crores  and  Hindustan  Steel  and  other
 public  sector  enterprises  Rs.  37  crores
 from  their  own  resources.  These  es-
 timates  include  Rs.  400  crores  as  as-
 sistance  to  the  States  of  which  Rs.
 94  crores  would  be  on  Revenue  ac-
 count  and  Rs,  306  crores  in  the  Capi-
 tal  Budget.  The  States  are  expected
 to  find  Rs,  350  crores  from  their  own
 funds.  Thus  the  total  State  Plan
 outlay  next  year  would  amount  to
 Rs.  750  crores,  which,  with  outlay  of
 the  Central  outlay  of  Rs.  90  crores,
 would  give  a  total  Plan  outlay  of
 Rs.  65  crores  in  the  Third  year  of
 the  Plan  as  compared  with  the  cur-
 rent  year’s  budgeted  Plan  outlay  of
 Rs.  465  crores.  The  provision  for
 Plan  outlay  next  year  would  thus
 amount  to  22  per  cent  of  the  total  out-
 lay  of  Rs.  7500  crores  for  the  Plan
 period  as  a  whole,  as  against  9°5
 per  cent  for  the  current  year  and  ac-
 tua]  expenditure  of  gq  little  over  5
 per  cent  in  the  First  year  of  the  Plan.

 24.  For  the  next  year,  the  estimates
 take  a  credit  of  Rs.  400  crores  from
 market  borrowings  including  Rs.  00
 crores  to  be  raised  on  behalf  of  the
 State  Governments.  The  receipts  from
 Small  Savings  have  been  assumed  at
 Rs.  05  crores,  Credit  has  also  been
 taken  for  Rs.  462  crores  from  fresh
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 foreign  loans  and  Rs.  90  crores  from
 P.L.  480  deposits  including  Rs.  30
 crores  to  be  transferred  from  the
 moneys  formerly  deposited  with  the
 State  Bank  of  India.

 25.  I  may  now  summarise  the  over-
 all  budgetary  position  next  year.  At
 the  existing  level  of  taxation  and
 expenditure,  there  will  be  a  Revenue
 deficit  of  Rs.  267  crores.  Capital
 outlay  will  amount  to  Rs.  827  crores,
 loans  to  States  and  other  parties,
 Rs.  776  crores,  and  debt  repayments,
 Rs.  23l  crores.  The  total  disburse-
 ment  of  Rs.  204l  crores  is  expected
 to  be  met  to  the  extent  of  Rs.  967
 crores  from  internal  and  external
 borrowings,  Rs.  248  crores  from
 repayment  of  loans,  Rs.  90  crores
 from  investment  of  P.L.  480  Funds
 and  Rs,  282  crores  from  Miscellan-
 eous  Debt  and  Deposit  heads,  leaving
 an  overall  budgetary  gap  of  Rs.  454
 crores.

 26.  Honourable  Members,  I  am
 sure,  would  not  expect  me  to  leave
 this  large  gap  of  Rs.  454  crores
 entirely  uncovered,  But,  before  I
 come  to  my  proposals  as  to  the
 manner  and  extent  to  which  this  gap
 should  be  covered,  I  would  like  to
 recall  a  point  which  I  had  made  when
 introducing  my  last  Budget.  I  had
 emphasised  that  in  a  planned
 economy  taxation  policy  serves  not
 only  the  objective  of  raising  resour-
 ces  for  the  Exchequer  but  it  is  also
 an  instrument  of  economic  policy  to
 achieve  the  wider  objectives  of
 promoting  the  rate  of  growth  of  the
 economy  and  of  correcting  imbalances
 between  different  sectors  of  it.  I
 should  therefore  like  at  this  junc-
 ture  to  re-emphasise  some  of  the
 points  calling  for  special  attention
 which  emerge  out  of  the  brief  review
 of  the  economic  trends  and  develop-
 ments  which  I  have  already  given.

 27.  First  and  foremost,  there  is  the
 need  to  increase  production  and
 accelerate  the  pace  of  development.
 The  growing  claims  of  defence  and
 development  cannot  be  met  except  on
 the  basis  of  an  expanding  volume  of
 production.  By  far  the  greater  part
 of  the  responsibility  for  increasing
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 production  rests  with  the  private
 sector;  and  when  I  refer  to  the
 private  sector,  I  am  referring  not
 only  to  organised  industry  and
 labour,  but  also  to  the  millions  of  our
 peasants  and  artisans.  We  shall  have
 to  make  every  possible  effort  to
 ensure  that  the  productive  potential
 of  our  agriculture  and  industry,  both
 big  and  small,  is  harnessed  to  the  ful-
 lest  extent  to  the  task  in  hand,  At  the
 same  time,  there  should  be  clear
 recognition  of  the  fact  that  given  the
 magnitude  of  the  task  that  confronts
 us,  we  Shall  succeed  only  to  the  extent
 that  we  are  prepared  to  put  forth  an
 effort  of  a  kind  that  transcends  ordi-
 nary  incentives  and  rewards.  The
 public  sector  also  must  make  its
 contribution,  more  particularly  by  a
 speedy  and  efficient  execution  of  all
 projects  and  programmes  already  in
 hand,  so  that  the  fruits  of  investment
 We  are  making  begin  to  be  available
 with  the  shortest  possible  delay.  In
 most  cases,  external  assistance  is
 available  to  cover  the  foreign
 exchange  requirements  of  the  pro-
 jects  in  progress.  It  would  be  false
 economy  to  allow  fiscal  or  financial
 considerations  to  stand  in  the  way  of
 the  quick  implementation  of  these
 projects,  whether  they  are  in  the
 public  or  in  the  private  sector.

 28.  The  second  thing  which  must
 be  evident  from  what  I  have  said
 earlier  is  the  seriousness  of  our  foreign
 exchange  position.  To  the  pressures
 On  our  balance  of  payments  arising
 from  the  requirements  of  develop-
 ment  and  a  growing  burden  of
 servicing  foreign  debt,  we  must  now
 add  the  even  more  urgent  require-
 ments  of  Defence,  Honourable
 Members  would,  I  am  sure,  like  me  to
 take  this  opportunity  of  expressing
 the  gratitude  of  this  country  to
 friendly  foreign  countries,  particularly
 the  United  States  and  Britain,  who
 rushed  to  our  assistance  with  military
 equipment  and  supplies  in  the  nour  of
 need.  But  the  fact  that  we  are  being
 helped  liberally  with  external
 resources  to  finance  our  development
 and  our  defence  is  a  reason  for  us  not
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 to  slacken  but  to  redouble  our  efforts
 to  mobilise  our  own  resources  to  the
 utmost.  Not  only,  therefore,  has  the
 budget  to  provide  the  rupee  resources
 we  need,  but  it  must  also  help  in
 securing  a  better  balance  on  external
 account,  We  have  put  the  most
 stringent  restrictions  on  ‘mports
 already  and  a  stage  has  been  reached
 when  further  restrictions  would  have
 a  serious  detrimental  effect  beth  oa
 production  and  on  exports.  There  is
 little  room  left  now  for  drawing
 further  upon  our  already  depieted
 reserves.  Greater  availability  of
 assistance  for  financing  imports  of
 materials  and  components  has,  there-
 fore,  been  particularly  helpful  to  us
 in  the  present  stage  of  our  develop-
 ment  when  our  own  industries  can
 deliver  increasing  amounts  of  capital
 goods,  with  better  availability  of  im-
 ported  raw  materials  and  components.
 While  it  is  only  proper  that  we
 should  continue  to  seek  rational
 changes  in  the  nature  and  scale  of
 external  assistance,  we,  on  our  part,
 have  to  strain  every  nerve  to  increase
 our  export  earnings  and  to  keep  our
 requirements  of  civilian  consumption
 within  the  strictest  limits  of  austerity.
 As  Honourable  Members  are  aware,
 we  have  launched  on  anew  gold
 Policy  in  the  country  to  plug  an  im-
 portant  source  of  leakage  in  our
 foreign  exchange  earnings.  Drastic
 and  far-reaching  as  this  policy  is,  it
 represents  only  the  kind  of  action  that
 we  must  be  prepared  to  take  on  @
 number  of  fronts  if  we  are  to  achieve
 a  position  of  viability  in  our  external
 accounts.

 29.  To  the  already  stringent  mea-
 sures  for  restricting  the  quantum  of
 imports,  we  must  now,  I  feel,  add
 more  decisive  restraints  of  a  fiscal
 nature.  It  is  essential  for  the  success-
 ful  operation  of  direct  controls  that
 they  should  be  reinforced  by  appro-
 priate  budgetary  measures  and  there  is
 a  strong  case  for  diverting  to  the
 Exchequer  a  larger  share  of  the  profits
 made  by  importers,  whether  on  the
 direct  sale  of  the  items  imported,  or
 on  the  sale  of  products  using  im-
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 ported  materials  and  equipment.  Both
 Customs  Duties  and  Excise  Duties
 have  a  part  to  play  in  this  regard.

 30.  Somewhat  similar  considerations
 apply  to  export  promotion.  We  have
 not  only  to  remove  such  handicaps  as
 our  export  industries  face  as  a  result
 of  fiscal  levies  which  we  impose  to
 meet  our  domestic  requirements,  but
 also  to  provide  positive  financial
 incentives  to  our  nascent  export  indus-
 tries  to  enable  them  to  secure  a  fair
 share  in  foreign  markets.  The
 principle  of  protecting  domestic  indus-
 try  in  developing  countries  by  import
 duties  has  long  been  accepted  as  a
 sound  economic  doctrine  supported  by
 the  so-called  “infant”  industry  argu-
 ment.  What  is  true  of  domestic  indus-
 tries  competing  with  foreign  indus-
 tries  in  home  markets  is  equally  true
 of  domestic  export  industries  in
 development  countries  that  have
 to  compete  with  well-estab-
 lished  exports  of  more  advanced
 countris.  In  logic,  as  indeed  in  practi-
 cal  necessity  or  international  ethics,
 there  would  seem  to  be  no  difference
 between  import  duties  to  protect
 domestic  industry  and  financial  incen-
 tives  to  export  industries  seeking  to
 compete  on  a  more  equal  footing  in
 overseas  markets.

 3l.  I  have  drawn  attention  to  some
 of  the  basic  economic  considerations
 that  we  must  bear  in  mind  even  as
 we  face  the  formidable  task  of  provid-
 ing  for  a  sharp  and  sizable  increase
 in  Defence  outlay  next  year.  The
 overall  gap  of  Rs.  454  crores  arises
 almost  entirely  from  the  increase  in
 Defence  outlay.  Earlier  in  the  year,
 it  was  my  hope  and  expectation  that
 having  raised  taxation  in  the  first  two
 years  of  the  Plan  to  meet  nearly  80
 per  cent  of  the  target  for  the  Third
 Five-Year  Plan,  it  would  be  possible
 to  provide  for  all  essential  require-
 ments  this  year  without  any  significant
 additional  taxation.  But  the  new
 threat  on  our  borders  has  made  it
 necessary  for  me  to  come  to  the
 House  with  proposals  for  a  much
 higher  order  of  taxation.  We  cannot
 allow  the  present  cessation  of  active
 fighting  on  our  frontiers  to  lull  us
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 into  a  sense  of  complacency.  No  matter
 how  great  the  effort,  the  resources
 hat  are  needed  to  defend  the  honour
 and  integrity  of  the  motherland  must
 be  raised.  And  as  we  praper  for  this
 challenge,  we  cannot  plunge  the
 country  into  the  chaos  of  inflation  by
 unbridled  deficit  financing.

 32.  I  am  deeply  conscious  of  the  fact
 that  the  scale  of  taxation  which  I  am
 about  to  propose  is  going  to  impose
 an  unprecedented  burden.  It  has
 been  my  endeavour  to  ensure  that  the
 additional  burden  is  distributed  as
 equitably  as  possible  among  the
 Gifferent  sections  of  the  community.
 Honourable  Members  would  appre-
 ciate  that  our  requirements  are  so
 massive  that  we  cannot  possibly  meet
 them  without  expecting  a  contribution
 even  from  the  poorer  sections  of  the
 community.  The  enormity  of  the
 challenge  which  confronts  us  demands
 nothing  less  than  a  measure  of  sacri-
 fice  from  every  citizen.  It  is  all  the
 more  imperative,  therefore,  that
 considerations  of  equity  and  social
 justice,  which  we  have  accepted  as
 an  integral  part  of  our  way  of  life,
 should  receive  even  more  earnest
 attention  now  than  ever  before.

 33.  With  al]  the  effort  at  additional
 taxation  I  am  about  to  propose,  the
 need  for  voluntary  restraint  on  the
 part  of  the  people  would  also  remain
 as  great  as  ever.  The  response  of  all
 sections  of  the  people  in  the  present
 Emergency  has  been  truly  magnifi-
 cient.  And  I  have  every  confidence
 that  the  same  spirit  of  willing  co-
 operation  and  self-restraint  will  be
 sustaineq  while  the  security  of  the
 nation  is  in  danger.

 34.  By  far  the  largest  expenditure  in
 the  country  is  incurred  by  Govern-
 ments  at  the  Centre  and  the  States.
 There  cannot  be  any  question  that
 economy  and  _  efficiency  in  public
 expenditure  are  the  very  heart  of  the
 matter  in  mobilizing  resources.  We
 have  taken  8  number  of  steps  at  the
 Centre  to  effect  economies  in  several
 directions.  But  essentially,  the  task  of
 achieving  the  utmost  economy  in
 public  expenditure  is  not  merely  a
 question  of  cutting  or  reducing  some
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 items  of  expenditure  or  of  laying
 down  this  or  that  rule  of  procedure.
 What  we  need  is  more  performance
 with  less  expetiditure  of  resources  in
 every  sphere  of  public  activity;  and
 what  such  economy  through  efficiency
 requires  is  an  attitude  of  mind—a
 spirit  of  vigilance  and  responsibility—
 on  the  part  of  all  those  who  are
 entrusted  with  the  expenditure  of  the
 people’s  money,  be  they’  engineers,
 army  officers,  contractors,  workers,
 civil  servants  07  indeed  Ministers.
 Here  again,  the  task  is  one  which  is
 for  all  of  us  to  perform  incessantly
 and  not  just  that  which  anyone  of  us
 can  lay  down  once  and  for  all.

 Part  ‘B’  OF  THE  BuDGET  SpEECH  FOR
 1963-64

 35.  I  now  come  to  my  proposals  for
 raising  additional  resources.  Before
 turning  to  the  specific  measures  I  am
 proposing,  I  will  outline  briefly  the
 broad  scheme,  I  have  kept  in  view,
 in  formulating  these  proposals,

 (a)  In  view  of  the  paramount  need
 for  avoiding  any  resurgence  of  infla-
 tionary  pressures,  I  have  endeavour-
 ed  to  restrict  the  over-all  deficit  in
 the  Budget  to  what  I  consider  to  be
 a  reasonably  safe  limit  in  the  present
 circumstances,

 (b)  Not  all  the  additionat  resourc-
 es,  however,  are  proposed  to  be  raised
 by  additional  taxation.  My  proposals
 include  a  comprehensive  scheme  for
 compulsory  savings,  the  proceeds  of
 which  wil]  be  shared  between  the
 Centre  and  the  States.

 (c)  Among  the  measures  of  addi-
 tional]  taxation,  I  propose  to  raise  a
 substantial  sum  from  Customs  Duties.
 The  additional  Customs  levies  are
 designed  to  ease  the  pressure  on  the
 balance  of  payments  and  to  encourage
 domestic  production  of  import  substi-
 tutes.

 (d)  I  propose  to  supplement  the
 present  Corporate  taxation  by  a  Super
 Profits-tax.  I  also  propose  to  raise
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 income-tax  revenue  by  levying  a
 progressive  surcharge  on  incomes
 after  tax,  Intome-tax  payers  will
 also  participate  in  the  compulsory
 savings  scheme,  My  proposals  _in-
 clude  a  number  of  changes  which  are
 intended  to  expedite  tax-collection,  to
 curb  the  growth  of  perquisites  and
 other  unnecessary  expenses  at  the  cost
 of  the  Exchequer  and  to  rationalise
 some  of  the  deductions  that  are  at
 present  allowed  in  Corporate  taxation
 as  well  as  the  Wealth  tax.

 (९)  The  changes  in  taxation  on
 Corporations  provide  for  a  measure
 of  incentive  to  exports  which  are  also
 sought  to  be  encouraged  by  a  budge-
 tary  contribution  for  market  develop-
 ment  and  by  a  reduction  in  the  export
 duty  on  tea.

 (£)  Changes  in  Excise  Duties  are
 in  two  parts:  first,  a  selective’
 increase  in  duties  to  restrain  con-
 sumption  especially  where  it  aggra-
 vates  the  balance  of  payments,  and
 second,  surcharges  of  a  varying  order
 on  a  large  range  of  commodities  but
 excluding  the  major  items  of  mass
 consumption  and  a  number  of  basic
 intermediate  goods.

 (g)  I  propose  also  to  ask  for  powers
 to  vary  Excise  and  Customs  duties
 within  limits  to  provide  a  measure  of
 flexibility  in  either  direction  in  res-
 ponse  to  changing  circumstances.

 (h)  Finally,  my  proposals  include
 revision  of  Postal]  rates.

 Customs

 36.  Keeping  in  view  this  broad
 scheme,  I  propose  to  increase  import
 duties  on  a  number  of  articles  includ-
 ing  mineral  oils,  machinery,  iron  and
 steel  products,  raw  cotton,  rubber,
 palm  oil,  cinema  films,  tobacco,  dyes,
 hardware,  electrical  and  other  instru-
 ments  and  motor  vehicle  parts.  Our
 imports  of  kerosene  and  diesel  oil
 have  been  rapidly  rising  and  have  to
 be  restricteq  tf  the  growing  internal
 production  matches  demand,  I  propose
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 to  increase  excise  duty  on  most  petro-
 leum  products  substantially  and  the
 import  duty  will  be  corres-
 pondingly  increased,  The  genera!
 rate  of  duty  on  machinery  is  being
 raised  from  45  per  cent  to  20  per  cent.
 The  concessional  rate  of  0  per  cent
 applicable  to  certain  types  of  essen-
 tial  machinery  is  proposed  to  be  cor-
 respondingly  raiseq  to  5  per  cent.
 Our  machine  building  industries  have
 Made  rapid  strides  in  the  recent  past
 and  we  want  to  encourage  the  estab-
 lishment  of  further  capacity  for  the
 production  of  machinery  in  the  coun-
 try.  The  changes,  which  I  am  propos-

 ‘ing,  will  be  in  keeping  with  this
 objective.  The  duty  on  iron  and  steel
 products  is  also  proposed  to  be
 raiseq  generally  by  5  per  cent.
 I  propose  to  levy  an  import  duty  of
 l0  naye  paise  per  kilogram  on  raw
 cotton  and  to  increase  the  duty  on
 raw  rubber  from  0  per  cent  to  20
 per  cent.  On  unexposed  film,  the
 increase  is  from  Rs.  6°60  to  Rs.  2  per
 00  linear  metres  ang  I  propose  to
 restore  the  duty  on  exposed  film  to
 the  statutory  rate  including  the  coun-
 tervailing  duty,  The  duty  on  palm
 oil  is  being  raised  by  70  per  cent
 which  will  still  be  less  than  half  the
 statutory  rate.  I  also  propose  to  in-~
 crease  the  duty  on  certain  varieties  of
 tools  excluding  machine  tools  and
 agricultural  implements  from  50  per
 cent  to  60  per  cent,  and  on  hardware
 in  general  from  75  per  cent  to
 00  per  cent.  The  duty  on
 certain  motor  vehicle  parts  is  propos-
 ed  to  be  raised  from  25  per  cent  to
 50  per  cent,  This  will  provide  a
 greater  incentive  for  indigenous  pro-
 duction.  I  also  propose  to  increase
 the  duty  on  electrical  and  non-elec-
 trical  instruments  by  0  per  cent.  As
 a  result  of  these  and  other  changes
 which  I  need  not  detail  here,  there
 will  be  an  additiona]  revenue  of  Rs.
 65°98  crores  in  1963-64.

 37.  I  also  propose  to  levy  a  general
 surcharge  of  0  per  cent  on  all  import
 duties.  This  surcharge  will  be  cal-
 culated  without  taking  into  account
 the  countervailing  duties.  So  far  as
 the  later  are  concerned,  there  will  be
 increaseqg  revenue  on  account  of
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 changes  in  excise,  of  which  I  shall
 speak  a  little  later.  Further,  since
 an  increasing  number  of  our  Excise
 Duties  are  on  ad  valorem  basis,  it  is
 proposeqd  that  the  corresponding
 countervailing  duty  shoulg  be  calcu-
 lateq  on  the  landed  cost  inclusive  of
 basic  import  duties  ang  not  on  the
 cif.  price  of  the  product.  The  total
 additional  revenue  next  year  from
 the  import  surcharge  and  counter-
 vailing  duties  has  been  estimateq  at
 Rs,  26°79  crores.

 38.  Consistently  with  my  objective
 of  discouraging  imports  and  encourag-
 ing  exports,  it  is  proposed  to  abolish
 the  export  duty  on  tea  but  to  discon-
 tinue  the  refund  of  Excise  Duty  on  it,
 which  is  being  allowed  at  present  on
 its  export.  This  will  mean  a  loss  of
 Customs  revenue  of  Rs.  5.38  crores.
 The  total  effect  of  al]  the  changes
 on  the  Customs  side  will  be  an  in-
 crease  in  revenue  of  Rs.  87°39  crores
 in  1963-64.

 39.  Honourable  Members’  would
 appreciate  that  enhancement  of  import
 duties  on  this  scale  is  designed
 to  have  a  decisive  impact  on
 the  demand.  for  imports  and  on
 the  indigenous  production  of  com-
 peting  items.  At  a  time  ‘when
 our  imports  consist  essentially
 of  developmental  goods,  an  ex-
 tensive  increase  in  import  duties  can-
 not  be  undertaken  lightly.  We  have
 also  to  bear  in  mind  that  an  expanding
 volume  of  world  trade,  based  on
 libera]  trade  policies  all  round,  has  a
 vital  bearing  on  our  efforts  to  achieve
 a  viable  position,  in  our  external
 accounts,  If  I  have  thought  it  neces-
 sary,  despite  these  considerations,  to
 resort  to  enhancement  of  Customs
 Duties  on  such  a  large  scale,  it  is  be-
 cause  of  the  fact  that  our  imports
 have  grown  a  great  deal  over  the  past
 few  years  and  we  cannot  continue  to
 rely  so  heavily  on  the  generosity  of
 our  friends  for  financing  imports
 which  will  inevitably  increase  ever
 further  with  the  growth  of  our  eco-
 nomy.

 Central  Excise
 40.  I  have  referred  earlier  to  the

 neeq  for  restricting  the  use  of  petro-



 3549  General

 {Shri  Morarji  Desai]
 leum  products.  In  order  to  achieve
 this,  I  propose  to  increase  the  basic
 Excise  Duty  on  motor  spirit  from

 Rs.  325°0  to  Rs.  410,  on  refined  die-
 Se]  Oi]  from  Rs.  305°25  to  Rs.  390,  on
 superior  kerosene  from  the  existing
 basic  rate  of  Rs,  79.88  to  Rs.  20
 On  inferior  kerosene  from  Rs.  64:20
 to  Rs.  160,  all  per  kilo  litre,  There
 will  be  a  corresponding  increase  in
 the  duty  on  vaporising  oi]  from
 Rs.  283:95  to  Rs.  370  per  kilo  litre  and
 and  on  diesel  oi]  not  otherwise  speci-
 fied  from  Rs.  7°70  to  Rs.  95  per
 tonne,  TheSe  increases  will  yield  an
 additional  revenue  of  Rs,  48°40  crores
 in  1963-64,  I  am  aware  that  the  in-
 crease  in  duty  on  kerosene,  which  is
 intended  to  keep  a  check’  on  the
 ‘growth  of  demand  for  this  item  which
 has  to  be  largely  imported,  will  affect
 poorer  sections  of  the  community,
 particularly  in  the  rural  areas.  I
 propose  to  offset  this  partly  by  re-
 moving  the  Excise  Duty  on  unproces-
 seq  vegetable  non-essential]  oil,  includ-
 ing  the  ordinary  edible  oils.  This
 will  mean  a  loss  of  revenue  of  Rs.
 0°'25  crores  per  annum.  I,  however,
 propose  to  increase  the  rates  of  duty
 on  vegetable  product,  paints  and  var-
 nishes  and  soaps,  so  that  the  duty
 hightherto  paid  on  the  oil  content  of
 these  articles  will  be  approximately
 covered  by  increase  in  the  rates  of
 duty  on  them.  It  is  also  proposed  to
 increase  the  rates  of  duty  on  cigaret-
 tes  on  a  graded  scale  by  amounts
 varying  from  70  naye  paise  per
 thousand  on  the  cheapest  to  Rs.  8°70
 per  thousand  on  the  costly  cigarettes.
 I  also  propose  to  increase  the  rate  of
 duty  on  un-manufactured  tobacco
 other  than  flue  cured  ang  not  used
 for  the  manufacture  of  cigarettes,
 biris  etc.,  by  40  naye  paise  per  kilo-
 gram.  I  also  propose  to  increase  duty
 On  copper  by  Rs.  200  per  tonne  in
 order  to  restrict  its  use.  It  is  also
 proposed  to  increase  the  quty  on
 strawboard  where  the  production  is
 more  than  500  tonnes  per  annum.  In
 order  to  restrict  the  control  on  re-
 rollers  of  steel  whose  number  is  large
 and  to  facilitate  enforcement  of  Excise
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 Duty  on  iron  and  steel  products,  it  is
 proposed  to  revise  the  structure  of
 duty  on  this  item  without  any  effect
 on  revenue.  A  duty  of  Rs,  30  per
 tonne  will  be  levieg  on  blooms,  billets,
 slabs,  steel  bars,  tin  bars  and  hoe  bars
 in  addition  to  the  duty  at  ingot  stage
 but  further  duty  will  not  be  charged
 on  bars,  rods,  wires,  forgins,  structur-
 als  and  other  products  if  they  are
 Made  from  semi-finisheg  steel  which
 has  paid  this  duty  of  Rs.  30.  The
 duty  on  plates,  sheets,  hoops,  strips
 and  skelp  wil]  also  be  similarly  re-
 duced  by  Rs.  30  per  tonne.  These
 changes  in  the  rates  of  Excise  Duty
 will  yield  an  additional  revenue  of
 Rs.  60°28  crores  next  year,  out  of
 which  Rs.  9°60  crores  will  accrue  to
 the  States  as  their  share.

 4l.  I  do  not  propose  to  levy  any
 new  excise  this  year,  But  in  addition
 to  the  changes  in  rates  for  the  few
 items  I  have  just  mentioned,  I  pro-
 pose  to  levy  selective  surcharges  on
 the  Central  Excise  Duty  on  several
 articles  with  a  view  to  raising  revenue
 exclusively  for  the  Centre  which  has
 to  carry  the  burden  of  Defence.  There
 will  be  a  surcharge  of  0  per  cent  on
 the  duty  on  synthetic  dyes,  printing
 and  writing  paper,  jute  manufactur-
 es,  glass  other  than  plate  and  sheet
 glass,  chinaware  and  porcelainware,
 tinplate,  internal  combustion  engines,
 electric  storage  batteries,  electric
 bulbs,  motor  spirit  and  diesel  oils.
 There  will  be  a  surcharge  of  20  per
 cent  on  tea,  coffee,  unmanufactured
 tobacco,  cigarettes,  vegetable  product,
 paints  and  varnishes,  soap,  cosmetics,
 plastics,  cellophane,  tyres,  rubber
 products,  paper  other  than  printing
 and  writing  paper,  cotton  yarn  of  less
 than  35  counts,  wollen  fabrics,  art
 silk  fabrics,  cement,  plate  ang  sheet
 glass,  electric  motors,  qry  electric
 batteries,  electric  fans,  motor  vehi-
 cles  other  than  motor  cars,  films  and
 aluminium,  There  will  be  a  surcharge
 of  334  per  cent  on  cigars,  rayon  and
 woollen  yarn,  cotton  yarn  of  35  counts
 or  more,  silk  fabrics,  refrigerators  and
 air  conditioning  machinery  and  parts
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 thereof,  wireless  receiving  sets,  radio-
 grams  and  motor  cars.  The  surcharg- es  have  been  so  arranged  as  to  bear
 lightly  on  selected  intermediate  goods
 and  rather  heavily  on  luxury  items
 consumed  by  the  more  wel]  to  do
 classes.  As  for  articles  which  enter
 into  common  consumption,  such  as
 Sugar,  cotton  fabrics,  footwear,  mat-
 ches  and  cycle  parts  as  well  as  patent
 and  proprietary  medicines,  there  will
 be  no  change  in  the  excise  duty.
 Most  of  the  basic,  intermediate  and
 other  products  such  as  soda  ash,  caus-
 tic  soda,  acids,  gases,  plywood,  asbes-
 tos  cement  products,  pig  iron,  steel
 ingots,  iron  and  steel  products,  zinc,
 furnace  oil,  asphalt  and  bitumen,
 petroleum  products  not  otherwise
 specified  and  electric  wires  and  cables
 are  also  excluded  from  the  scope  of
 the  surcharges.

 42.  The  total  additional  revenue  as  a
 result  of  the  surcharges  will  be
 Rs.  55.93  crores.  For  the  reason  I
 have  already  mentioned,  it  has  been
 proposed  in  the  Finance  Bill  that  the
 States  will  not  share  in  the  surcharge.
 The  net  additional  revenue  in  1963-64
 to  the  Centre  on  the  Central  Excise
 side  as  a  result  of  the  changes  in  the
 rates  and  the  surcharges  will  be
 Rs,  06.6l  crores,

 43.  I  share  the  anxiety  of  the  House
 about  the  price  effect  of  the  changes
 in  Excise  Duty.  I  should,  therefore,
 like  to  mention  the  exact  price  effect
 on  items  of  common  consumption  on
 the  assumption  that  the  entire  duty  is
 passed  on  to  the  consumer  which  in
 actual  fact  should  not  be  the  case.  As
 the  duty  on  ordinary  edible  oils  has
 been  removed,  their  prices  should  go
 down.  In  the  case  of  matches,  sugar
 and  footwear,  where  tlfere  has  been  no
 change  in  duty  there  should  be  no
 increase  in  prices  at  all.  The  sur-
 charge  on  cotton  yarn  and  the  import
 duty  on  raw  cotton  will  mean  increase
 only  of  a  fraction  over  a  naya  paisa
 per  square  metre  in  the  cost  of  cotton
 fabrics  and  should  not  call  for  an
 increase  in  their  prices  also.  Increase
 in  the  duty  on  tea  is  of  3  to  9  naye
 paise  per  kilogram,  varying  according
 2803  (Ai)  LSD—7,
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 to  its  quality,  while  that  for  vegetable
 product  is  6  naye  paise  per  kilogram.
 Increase  in  washing  soap  is  of  the
 order  of  .5  naye  paise  per  bar  of  45
 tolas.  The  main  increase  which  is  in
 kerosene  will  be  0  naye  paise  per
 bottle  of  superior  kerosene  and  7  naye
 paise  for  that  of  inferior  kerosene.  In
 order  to  ensure  that  there  is  no  profi-
 teering  through  unwarranted  price
 increases,  suitable  orders  are  being
 issued  under  the  Defence  of  India
 Rules,

 44.  In  our  present  position,  it  is
 essential  to  have  also  the  authority  to
 be  able  to  act  at  short  notice  in  order
 to  check  profiteering  and  to  regulate
 resources  and  demand.  Government
 has  already  powers  to  reduce  Customs
 or  Excise  Duty.  In  the  Finance  Bill,
 it  is  also  proposed  to  take  power  to
 enhance  these  duties  or  to  impose  a
 Customs  Duty  within  specified  limits
 in  the  course  of  the  year.  The  limits
 proposed  are  0  per  cent  ad  valorem
 for  goods  subject  to  Excise  Duty  and
 that  rate  or  25  per  cent  of  the  existing
 statutory  rate  whichever  is  higher  for
 import  duty.  Given  powers  to  vary
 Excise  and  Customs  Duties  within
 limits,  it  should  be  possible  t6  adjust
 fiscal  policy  promptly  im  reponse  to
 changing  circumstances.

 Direct  Taxes
 45.  In  the  field  of  direct  taxes,  I  pro-

 pose  to  levy  an  additional  surcharge
 for  the  purpose  of  the  Union  rising
 progressively  from  4  per  cent  to  0
 per  cent  on  the  incomes  after  tax,  of
 individuals,  Hindu  undivided  families,
 unregistered  firms  and  associations  of
 persons.  A  part  of  this  additional  lia-
 bility  can  be  discharged  through  a  com-
 pulsory  deposit,  as  I  shall  explain
 later.  It  is  also  proposed  to  levy  a
 surcharge  for  the  purpose  of  the  Union
 of  20  per  cent  on  the  income-tax  pay-
 able  by  registered  firms.  Additional
 yield  of  Rs.  45  crores  is  expected  from
 these  measures  in  1963-64.  in  regard
 to  the  existing  surcharges  of  income-
 tax  and  the  special  surcharge,  I  pro-
 pose  to  abolish  the  present  higher
 exemption  limits  of  Rs.  15,000  for  cer-
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 tain  Hindu  undivided  families  and
 Rs.  7,500  for  individuals,  unregistered
 firms,  etc.  The  revenue  effect  of  this
 measure  will  be  small  but  it  will  sim-
 plify  the  structure  of  these  surcharges
 by  removing  the  complicated  system
 of  marginal  relief  involved  in  these
 higher  limits.

 46.  With  a  view  to  speeding  up  col-
 lections,  I  propose  to  introduce  a  new
 provision  in  section  l4lA  of  the
 Income-tax  Act  to  provide  that  asses-
 sees  who  pay  the  tax  assessed  on  them
 or  pay  the  tax  due  on  the  basis  of
 their  returns  before  the  Ist  January
 of  the  relevant  assessment  year  will
 be  entitled  to  a  credit  for  l  per  cent
 of  the  tax  so  paid  by  them.  Corres-
 pondingly,  it  has  been  provided  that
 assessees  who  do  mot  pay  the  tax  on
 the  basis  of  their  returns  by  the  ‘Bist.
 December  of  the  assessment  year  shall
 be  liable  to  pay  interest  at  2  per  cent.
 per  annum  on  the  tax  found  due  on
 the  basis  of  their  returns,  Sections
 209  and  2l0  of  the  Income-tax  Act  are
 also  being  amended  to  secure  that  the
 amount  of  advance  tax  demanded  by
 the  Income-tax  Officer,  on  the  basis
 of  the  last  completed  regular  assess-
 ment  of  the  assessee,  could  be  revised
 by  him  if  the  income  determined  in
 a  provisiona]  assessment  for  a  later
 year  is  higher.  It  is  also  proposed:  to
 Testrict,  in  the  case  of  companies,  the
 deduction  for  expenditure  on  account
 of  remuneration  and  perquisites  to
 Rs.  60,000  per  annum  for  an  individual
 employee.  Honourable  Members  will.
 I  am  sure,  appreciate  that  a  prolifera-
 tion  perquisites  and  high  salaries  for
 the  privileged  employees  is  one  of
 those  phenomena’  of  modern  corporate
 life  which  cannot  be  allowed  to  remain
 unchecked.  These  measures  to  expe-
 dite  tax  collection  and  to  put  a  curb
 on  high  salaries  and  perquisites  are
 expected  to  yield  a  revenue  of  Rs.  2
 crores  in  1963-64,

 47.  I  also  propose  to  amend  the  pro-
 visions  in  Sections  39  and  220  of  the
 Income-tax  Act  relating  to  the  charg-
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 ing  of  interest  for  delay  in  submission
 of  returns  and  for  non-payment  of  tax
 in  due  time,  to  provide  for  a  reduction
 of  the  amount  of  interest  in  conse-
 quence  of  any  reduction  of  the  tax
 assessed  under  an  order  on  appeal,  re-
 ference  or  revision.  Regarding  charg-
 ing  of  interest  for  delay  in  filing  of
 returns,  it  is  also  proposed  to  make  a
 provision  enabling  income-tax  autho-
 rities  to  waive  or  reduce  the  interest
 in  cases  of  hardship  where  the  return
 was  delayed  due  to  factors  beyond  the
 control  of  the  assessee.

 48.  It  is  also  proposed  to  make  some
 amendments  to  the  provisions  of  the
 Income-tax  Act  relating  to  the  re-
 covery  of  arrear  tax  dues.  through
 officers  of  the  State  Governments,
 functioning  as  Tax  Recovery  Officers,
 with  a  view  to  removing  certain  diffi-
 culties  and  to  expedite  recovery  of
 arrears.

 49.  I  propose  to  withdraw  the  exist-
 ing  exemption  up  to  Rs.  25,000  allow-
 ed  for  jewellery  in  section  5  of  the
 Wealth-tax  Act  for  the  purpose  of
 computing  the  net  wealth  of  assessees.
 At  a  time  when  we  have  launched  on
 a  new  gold  policy  to  reduce  the  glam-
 our  for  gold,  an  exemption  for  jewe-
 llery  in  Wealth-tax  would  be  inappro-
 priate.  The  additional]  revenue  ex-
 pected  from  this  measure  is  about
 Rs,  40  lakhs.

 50.  The  0-year  Treasury  Deposit
 Certificates  and  the  2-year  National
 Plan  Savings  Certificates  which  are
 exempt  from  Wealth-tax  have  been
 replaced  by  0-year  Defence  Deposit
 Certificates  and  2-year  National  De-
 fence  Certificates.  It  is,  therefore,
 proposed  to  include  the  new  Certifi-
 cates  also  in  the  category  of  exempted
 assets  under  the  Wealth-tax  Act.

 Exports

 Bl.  Honourable  Members  will  recaYl
 the  concession  in  Income-tax  given  to
 exporters  last  year.  I  propose  to  con-
 tinue  it  this  year  also.  In  addition,  I
 propose  to  add  to  the  incentive  for
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 manufacturers.  This  will  apply  to
 manufacturers  who  are  engaged  in  any
 of  the  industries  listed  in  the  First
 Schedule  to  Industries  (Development
 and  Regulation)  Act,  95l  other  than
 those  mentioned  or  may  be  notified
 and  who  export  their  goods  them-
 selves  or  where  the  goods  manufac-
 tured  by  them  are  exported  by  the
 first  purchasers  from  them.  Such
 manufacturerswil  be  allowed  in  addi-
 tion  to  the  existing  tax  rebate,  a  fur-
 ther  rebate  of  income-tax  and  super-
 tax  on  a  sum  equivalent  to  2  per  cent
 of  the  value  of  such  exports  made
 hereafter,  subject  to  the  limit  of  the
 tax  otherwise  payable  by  them  on
 their  total  income.

 52.  I  have  pointed  out  earlier  the
 importance  and  the  necessity  of  help-
 ing  our  “infant”  industries  to  overcome
 the  difficulties  and  obstacles  which
 they  encounter  in  making  themselves
 known  in  overseas  markets.  If  we
 are  to  achieve  the  kind  of  increase  in
 our  export  levels,  which  we  need  to
 get  over  our  chrcnic  foreign  exchange
 difficulties,  we  must  rely  on  our  new
 industries  to  turn  increasingly  to  ex-
 port  markets.  A  provision  of  Rs,  3
 crores  has  been  made  in  the  budget  for
 1963-64  for  developing  new  markets
 including  publicity,  survey,  research
 and  promotion  of  exports.  Out  of
 this,  suitable  sums  wil  be  placed  at
 the  disposal  of  Export  Promotion
 Councils  and  other  similar  bodies  to
 help  in  the  vital  task  of  export  pro-
 motion.

 Super  Profits-tax
 53.  So  far  I  have  applied  myself  to

 practicable  increases  in  the  existing
 instruments  of  taxation.  They  are,
 however  not  enough  either  to  raise  ade-
 quate  resources  07  to  secure  an  equita-
 ble  distribution  of  the  burden  we
 have  to  shoulder.

 54.  In  our  system  of  corporate  taxa-
 tion,  there  is  no  correlation  between
 the  rate  of  tax  and  the  percentage
 of  profits.  This  shortcoming  needs
 to  be  remedied  especially  at  the  pre-
 sent  juncture  when  the  corporate  sec-
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 tor  like  the  rest  of  the  community
 mus!  bear  its  share  of  the  increased
 national  responsibility.  Instead  of  re-
 vising  the  present  system,  I  propose
 io  super-impose  on  it  a  Super  Profits-
 tax.  That  tax  will  operate  when  the
 incom:  of  a  company  after  deducting
 the  Income-tax  and  Super-tax  payable
 by  it  exceeds  6  per  cent  of  its  capi-
 tal  and  reserves  except  for  such
 cmounts  of  reserves  which  have  been
 allowed  as  deduction  in  computing
 the  total  income  for  Income-tax.  The
 rate  of  tax  will  be  50  per  cent  when
 that  income  is  above  6  per  cent  but
 not  above  l0  per  cent  of  the  capital
 and  60  per  cent  on  incomes  above  l0
 per  cent.  It  is  hoped  that  this  tax
 will  act  as  a  disincentive  to  excessive
 profits  and  wiil  help  to  keep  down  the
 prices.

 55.  It  is  proposed  to.  disallow  ex-
 penses  on  commissien,  advertisement
 and  entertainment  to  the  extent  that
 there  is  reason  to  believe  that  they
 are  inflated  for  reducing  profits  antifi-
 cially.

 56.  The  Super  Profits-tax  is  ex-
 pected  to  vicld  a  revenue  of  about  Rs.
 25  crores  in  1963-64,

 Comulsory  Savings

 57.  Apart  from  taxation,  we  have
 relied  on  the  voluntary  savings  of  the
 people  to  meet  our  growing  require-
 ments  of  development.  Voluntary
 savings  and  contributions  have  an
 important  part  to  play  in  the  present
 Emergency  also.  In  view,  however,
 of  the  sharp  increase  in  our  require-
 ments,  it  would  be  appropriate  to  in-
 troduce  a  comprehensive  scheme  of
 compulsory  saving:  to  supplement  the
 effcrt  by  way  of  additional  taxation
 and  voluntary  savings.  Like  taxa-
 tion,  compulsory  saving  will  restrain
 demand  in  the  immediate  future,
 whereas  unlike  taxation,  it  would  pro-
 vide  an  earning  asset  to  the  people
 and  generally  help  in  inculcating  the
 saving  habit  in  the  country.

 58.  Accordingly,  I  am  introducing  a
 Bill  which  will  enable  Government  to
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 provide  for  compulsory  saving  on  the
 part  of  different  sections  of  the  people
 on  appropriate  scales,  subject  to  cer
 tain  maximum  provided  for  in  the
 Bill.  These  maximum  are:  50  per  cent
 of  the  basic  land  revenue  on  1959-60
 assessment  for  agriculturists;  3  per
 cent  of  the  annual  rental  value  of
 property  for  property-owners  in  urban
 ‘areas;  3  per  cent  of  salary  for  em-
 Ployees  who  earn  more  than  Rs,  1,500,
 per  annum  but  are  not  liable  to  in-
 come-tax;  and  other  comparable  rates
 for  professional  and  other  classes.  In
 the  case  of  income-tax  payers  whose
 residual  income  after  payment  of  tax
 does  not  exceed  Rs.  6,000,  an  amount
 equal  to  3  per  cent  thereof  and  _  in
 the  case  of  others  having  a  higher
 amount  of  residual  income,  an  amount
 equal  to  2  per  cent  thereof  will,  on
 being  deposited  under  the  compulsory
 savings  scheme,  be  deducted  from  the
 new  additional  surcharge  payable  by
 them.  Of  the  total  yield  of  Rs.  45
 crores  under  the  Union  surcharge,  al-
 ready  referred  to,  some  Rs.  2  crores
 ma;.  therefore,  accrue  as  compulsory
 deposit.  Deposits  under  the  scheme
 will  not  be  withdrawable  for  aperiod
 of  five  years  and  would  carry  simple
 interest  at  4  per  cent  per  annum.

 59,  Arrangements  for  collecting
 compulsory  deposits  are  being  worked
 out  in  co-operation  with  the  States
 which  will  get  a  share  in  the  proceeds
 of  the  scheme.  Total  collections  under
 the  scheme  and  its  net  contribution  to
 additional  resources  are  difficult  to
 estimate;  but  on  an  approximate  basis,
 total  collections  under  the  scheme
 might  amount  to  between  Rs.  65  cro-
 res  and  Rs.  70  crores.  Pending  arrange-
 ments  for  sharing  the  proceeds  with
 the  States,  I  am  taking  credit  for  a
 net  increase  in  the  Central  resources
 of  Rs,  40  crores  by  way  of  proceeds
 of  compulsory  savings,  including  Rs.
 12  crore;  from  income-tax  payers.

 60,  The  additional  resources  from  all
 the  direct  levies  proposed,  including
 compulsory  savings,  would  thus  be
 Rs,  0°4  crores,  of  which  Rs,  40  crores
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 would  be  by  way  of  compulsory
 savings.  Rs.  33  crores  by  way  of
 Union  surcharge  on  income-tax,  Rs.  25
 crores  by  way  of  the  super-profits  tax
 and  Rs.  2°4  crores  by  way  of  measures
 of  rationalisation  and  reduction  or
 elimination  of  exemptions.

 Postal  Rates

 6l.  A;  the  House  is  aware,  the  Postal
 and  Telegraph  branches  of  the  Posts
 and  Telegraphs  Department  have  gen-
 erally  been  working  at  a  loss.  Many
 of  the  services  we  provide  on  the
 postal  side  are  unremunerative.  The
 average  cost  of  post  card  to  the  De-
 partment  is  8  nP  whereas  we  recover
 only  5  nP.  The  annual  loss  on  post
 cards  alone  is  over  Rs.  3  crores.  On
 registered  letters  we  lose  about  Rs.
 t%  crores.  The  Posts  and  Telegraphs
 services  are  being  extended  to  remote
 areas  by  the  opening  of  Posts  and
 ‘Yelegraphs  offices  which  are  not  re-
 munerative.  On  all  these  considera-
 tions,  ii  is  proposed  to  raise  the  exis-
 tng  rate  of  5  77,  for  single  and  l0  nP.
 for  reply  post  cards  to  6  nP.  and  2
 nP.  respectively.  Local  post  cards  as
 a  separate  category  will  be  abolished.
 For  book,  pattern  and  sample  packets,
 the  rate  will  be  increased  from  8  nP.
 for  the  first  50  grams  and  3  nP.  for
 every  additional  25  grams  to  0  nP.
 and  5  nP,  respectively.  The  rates  on
 parcels  will  be  increased  from  the  ex-
 isting  charge  of  50  nP.  to  60  nP.  for
 every  400  grams.  The  registration  fee
 is  proposed  to  be  raised  from  50  nP.
 to  55  nP.  and  the  achnowledgment  fee
 from  6  nP.  to  0  77,  Certain  other
 increases  in  the  fees  for  certificate  of
 posting,  insurance,  business  reply  per-
 mits  and  post-  box  rentals  are  also
 being  proposed.  The  additional  re-
 venue  expected  from  the  increase  in
 the  postal  rates  will  be  about  Rs.  3.5
 crores.

 62.  It  is  proposed  to  revise  the  in-
 land  telegram  rates  from  80  nP.  for
 the  first  8  words  and  8  nP.  for  each
 additional  word  to  one  rupee  for  the
 first  0  words  and  0  nP,  for  each
 additional  word.  The  charges  for  gree-
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 tings  telegrams  will  be  raised  from
 50  गए,  for  6  words  and  7  nP.  for  each
 additional  word  to  75  nP.  for  the  first
 8  words  and  0  nP.  for  each
 additional  word.  The  rates  for  ex-
 press  telegrams  will  be  corresponding-
 ly  doubled.  The  separate  category  of
 Local  telegrams  including  greetings
 telegrams  will  be  abolished.  At  pre-
 sent,  the  charge  for  registration  of
 abbreviated  telgraphic  addresses  varies
 with  the  period  of  validity  of  the
 registration.  It  is  proposed  to  levy  a
 uniform  fee  of  Rs.  50  for  a  period  of
 2  months  in  future.  These  measures
 are  expected  to  bring  in  Rs.  95  lakhs.

 63.  As  regards  trunk  telephones,  the
 concession  on  urgent  calls  during  the
 period  the  concessional  rates  apply,
 will  be  reduced  from  50  per  cent  to
 25  per  cent  and  the  concession  on  pri-
 ority  calls  during  this  period  will  be
 withdrawn.  This  will  vield  about  Rs.
 50  lakhs.  The  changes  in  postal,  tele-
 graph  and  telephone  rates  would  in  ail
 yield  Rs.  4°6  crores,

 64.  As  the  surplus  of  the  Posts  and
 Telegraphs  Department,  like  the  sur-
 plus  of  the  Railways,  after  payment
 of  the  dividend  to  the  General  Re-
 venues,  is  transferred  for  credit  to  its
 Renewals  Reserve  Fund,  it  will  not
 have  any  net  effect  on  the  Revenue
 Budget.  Credit  for  the  transfers  to
 the  Railways  and  Posts  and  Telegraphs
 Funds  has  already  been  taken  into
 account  in  arriving  at  the  overall
 deficit.

 Emergency  Risks  Insurance

 65.  I  had  said  earlier  that  at  present
 rates,  receipts  on  account  of  Emer-
 gency  Risks  Insurance  would  amount
 to  Rs.  36  crores  in  the  coming  year.
 As  the  premium  for  Emergency  Risks
 Insurance  is  not  meant  to  be  a  fiscal
 levy,  it  must  vary  from  quarter  to
 quarter  depending.  upon  an  assess-
 ment  of  the  risk.  For  the  quarter
 commencing  lst  April  963  I  propose
 to  reduce  the  premia  from  25  naye
 paise  to  5  naye  paise  in  respect  of
 factories  and  other  installations  and
 from  i5  naye  paise  to  0  naye  paise
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 for  goods.  This  reduction  for  the
 quarter  commencing  Ist  April  963
 would  reduce  receipts  for  that  quar-
 ter  from  Rs.  9  crores  to  Rs.  6  crores.
 As  the  rates  for  the  subsequent  quar-
 ters  cannot  be  decided  upon  at  this
 stage,  I  am  providing  for  the  present
 for  a  reduction  of  Rs.  3  crores  only  in
 the  receipts  on  account  of  Emergency
 Risks  Insurance,  that  is  for  Rs.  33
 crores  against  Rs.  36  crores  indicated
 earlier.

 State  Resources
 8  hrs.

 66.  In  mobilising  resources  for  the
 coming  year  we  have  also  to  bear  in
 mind  the  needs  of  the  States  for  addi-
 tional  resources.  In  this  connection,
 I  have  already  introduced  a_  Bill  to
 amend  the  Central  Sales-tax  Act,  The
 amendments  proposed  in  it  will  yield
 a  revenue  of  Rs.  22-5  crores  in  1963-
 64,  of  which  Rs.  °5  crores  will  accrue
 to  the  Centre  from  Union  Territories
 and  Rs.  2]  crores  will  accrue  to  the
 States.  In  a  full  year  the  yield  to
 the  Centre  and  the  States  will  be
 Rs,  30  crores.  As  a  result  of  the
 changes  in  Central  Excise  Duties,
 Rs.  9°60  crores  will  go  as  the  States’
 share.  They  will  also  share  in  the
 Compulsory  Savings  Scheme.  They
 will,  thus  have  a  substantial  accretion
 to  their  resources  in  the  next  year  as
 a  result  of  the  steps  I  have  proposed.
 Notwithstanding  this,  the  States  would
 still  need  to  tap  in  a  major  way  the
 resources  open  to  them.  I  have
 brought  this  to  their  notice  in  my  dis-
 cussions  with  the  Chief  Ministers  and
 Finance  Ministers  of  the  States.  While
 the  burden  of  finding  resources  for
 the  defence  of  the  country  rests  heavi-
 ly  on  the  Centre,  it  is  the  duty  of  the
 States  to  find  large  resources  to  fin-
 ance  their  part  of  the  Plan.

 67.  The  taxation  proposals  outlined
 by  me  would  yield  8  total  additional
 revenue  of  Rs.  27550  crores.  Of  this,
 a  sum  of  Rs.  9°60  crores  will  accrue
 to  the  States  and  the  balance  of  Rs.
 265-90  crores  to  the  Centre,  reducing
 the  revenue  deficit  to  Rs.  77  lakhs.
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 68.  The  Compulsory  Savings

 Scheme  is  expected  to  bring  in  at  the
 Centre  an  additional  sum  of  Rs.  40
 crores  over  and  above  the  net  realisa-
 tions  from  Smal]  Savings  of  Rs.  05
 crores.  The  reduction  in  the  rates  of
 the  Emergency  Risks  Insurance  for
 the  first  quarter  would  reduce  the
 credit  to  the  Fund  by  Rs.  3  crores.
 Taking  into  account  the  amount  to  be
 realised  by  way  of  additional  taxation
 and  the  net  improvement  of  Rs.  37
 crores  in  Capital  receipts,  the  overall
 deficit  would  stand  reduced  to  Rs.  5]
 crores,  which  will  be  met  by  expan-
 sion  of  treasury  bills.  Considering
 everything,  it  would  not  be  unreason-
 able  to  expect  that  deficit  financing
 of  this  order  will  not  have  any  adverse
 effect  on  the  economy.

 Conclusion
 69.  This  then  is  the  sum  total  of

 my  proposals  fo.  raising  resources  for
 defence  and  development  next  year—
 a  total  effort  of  Rs,  305°90  crores  of
 which  Customs  Duties  account  for
 Rs.  87:39  crores,  direct  levies,  includ-
 ing  compulsory  saving,  on  individuals
 and  companies  for  Rs.  l0°40  crores
 ani  Excise  Duties  and  inter-State
 Sales-tax  for  the  balance  of  Rs.  08°I]
 crores.  It  has  not  been  an  easy  thing

 SUMMARY  OF  FINAL

 REVENUE

 Customs

 Union  Excise  Duties

 Corporation  Tax

 Taxes  on  Income

 Estate  Duty
 Taxes  on  Wealth

 Expenditure  Tax
 ift  Tax

 FEBRUARY  28,  963  Budget  15  62

 for  me  to  contemplate  that  the  pro-
 posals  ६  am  called  upon  to  make  for
 my  fifth  budget  add  up  in  their
 magnitude  and  range  to  very  much
 more  than  the  sum  total  of  my  pro-
 posals  during  the  previous  four  bud-
 gets.  It  would  certainly  not  be  easy
 for  the  people  to  accept  these  _  pro-
 posals  without  a  measure  of  privation
 on  their  part.  The  questions  that  each
 of  us  individually  and  all  of  us  as  a
 nation  have  to  consider,  however,  are:
 Can  we  afford  not  to  meet  the  chal-
 lenge  of  the  Chinese  aggression?
 Would  it  be  prudent  to  try  and  meet
 this  challenge  by  forsaking  our  aspi-
 rations  for  development?  Or  indeed,
 would  it  be  wise  not  to  face  it  square-
 ly  and  unleash  insteag  the  forces  of
 inflation?  It  is  because  I  have  been
 unable  to  answer  these  questions  in
 the  affirmative  that  I  have  ventured
 to  submit  the  proposals  that  I  have.
 I  have  endeavoured,  in  doing  so,  to
 be  fair  and  constructive  to  the  best
 of  my  ability.  I  only  hope  that  in
 time,  the  determination  of  the  people
 in  meeting  the  challenge  that  con-
 fronts  us  would  make  it  possible  for
 us  to  turn  our  energies  even  more
 vigorously  to  the  pursuit  of  peace,
 freedom  and  progress  with  justice,
 to  which  this  nation  is  dedicated.
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 REVENUE
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 FINANCE  BILL,*  963
 48.5  hrs.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  give  effect
 to  the  financial  proposals  of  the  Cen-
 tral  Government  for  the  financial  year
 1963-64.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duced  a  Bill  to  give  effect  to  the
 financial  proposals  of  the  Cen-
 tral  Government  for  the  financial
 year  1963-64.”

 The  motion  was  adopted.
 Shri  Morarji  Desai:  I

 the  Bill.
 introducet

 8.6  hrs.
 SUPER  PROFITS  TAX  BILL,*  963

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  impose  a
 special  tax  on  certain  companies.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  to  impose  a  special
 tax  on  certain  companies.”

 The  motion  was  adopted.

 28-2-63.

 Compulsory  Deposit  3566
 Scheme  Bill

 Shri  Morarji  Desai:  I  introducet+
 the  Bill.

 8°7  hrs.

 COMPULSORY  DEPOSIT  SCHEME
 BILL",  963

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  provide
 in  the  interest  of  national  economic
 development  for  compulsory  deposit
 and  for  the  framing  of  a  scheme  in
 relation  thereto.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  in  the  in-
 terest  of  national  economic  deve-
 lopment  for  compulsory  deposit
 and  for  the  framing  of  a  scheme
 in  relation  thereto.”

 The  motion  was  adopted.

 Shri  Morarji  Desai:  I
 the  Bill.

 introducet

 8.8  hrs.

 Te  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  the
 lst  March,  963|Phalguna  10,  8B4
 (  Saka)

 “*Published  in  the  Gazette  of  India  Extraordinary  Part  II  Section  2,  dated

 +Introduced  with  the  recommendation  of  the  President.
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 D.V.C  1409-10
 239  Central  Excise  Inspectors and  Sub-Inspéctors  I4IO-Ir
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 [Thursday,  February  28,  963/Phalguna  9,  7884  (Saka)]
 WRITTEN  ANSWERS  TO

 QUESTIONS—contd,
 5.0.  Subject
 No.
 24r  Government  employees’ contribution  to  National

 Defence  Fund
 242  Overhaul  of  P.W.D.  at

 Centre  and  States
 243  Smuggling of  gold
 244  Flats  for  M.Ps
 245  Employees  on  deputation

 inDelhi  em
 246  Government  Press  Mana-

 ger.’  meeting
 247  Prosecution  of  R.F.A

 guerantors
 248  Quarters  in  Ramakirshna-

 puram
 249  Land  Development  by

 States
 250  Delhi  Master  Plan
 (251  Gold  Control  Board
 252  Rehabilitation  Office  at

 Indore
 253  Central  Board  of  Irriga-

 tion  and  Power
 254  Majorirrigation  and  power

 projects  in  Kerala
 255  Ghazipur  Opium  Factory.
 256  Drinking  water  in  Mani-

 pur,  Tripura  and  Anda-
 mans

 257  Gandhi  Memorial  at  Raj-
 ghat

 258  Srisailam  Hydro-electric
 Project

 259  Rural  electrification  in
 Rajasthan

 260  Hydro-Electric  Schemes
 in  Manipur

 PAPERS  LAID  ON  THE  TA-
 BLE  .
 (@)  A  copy  each  of  the  following

 papers  :—
 (6)  Annual  Report  of  the

 National  Projects  Cons-
 truction  Corporation  Li-
 mited,  New  Delhi,  for  the
 year  96I-62  along  with
 the  Audited  Accounts  and
 the  comments  cf  the  Com-
 ptroller  and  Auditor  Gene-
 ral  thereon,  under  sub-
 section  @)  of  section  6795 of  the,  Companies  Act,
 (956.

 १7568

 a

 CoLumne

 w4il

 I4lI-2
 7473

 ‘1412-13,

 7473

 ‘1413-16

 I4I4-I§

 I4I$

 I45-I6
 ‘I416-17 77

 7477

 ‘T4I7-18

 418

 ‘1418-19
 7479

 7479

 7430

 (1420-41

 ‘1430

 I42I-22

 ‘1422—25
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 CoLuMNS  PAPER  LAID  ON  THE
 PAPERS  LAID  ON  THE

 TABLE—contd.  CoLuMNSs
 (7)  Review  by  the  Govern-  to  G.S.R.  No.  r  7432  dated

 Siew  Came
 of  the  the  3rd  November,  3962

 7  (6)  A  copy  each  of  the  follow-
 as  ct  overseer  a  ing,

 Notifications  issued
 tain  further  amendments  to  ‘Act  8  he  Sea  Customs
 the  Delhi  Sales  Tax  Rules,  »  द
 I95I,  under  sub-section  (4)  6)  G.S.R.  No.  97  dated  the
 of  section  26  of  the  Bengal  I9th  January,  1963. Finance  (Sales  Tax)  Act,
 I94I,  as‘in  force  in  the  Union  (7)  G.S.R.  No.  ‘135,  dated
 Territory  of  Delhi  :—  the  26th  January,  7963
 ()  Notification  No.  F.3(3)/  (7)  A  copy  each  of  the  follow-

 58-Fin.  (E)  published  in  ing  Notifications  issued  un-
 Delhi  Gazette  dated  the  der  the  Sea  Customs  Act,
 r3th  July,  ‘1961.  I

 lg
 and  the  Central  Excises

 ii)  tificati  F  and  Salt  Act,  1944  making 0
 RAEN  certain  further  amendments

 Delhi  ७०205  dated  the  tothe  Customs  and  Central
 r7th:  November,  962  Excise  Duties  Export  Draw- 5  2  962.  back  (General)  Rules,

 (3)  A’copy  each  of  the  following  940  :—
 otifications  under  sub-sec-

 )  6 tion  (3)  of  section  27  of  the  (0)  G.S.R.  No.  I00  dated  the
 Foreign  Exchange  Regu-  7907  January,  1963.
 lation  Act,  947  —  G

 5  (it)  G.S.R.  No.  ror  dated
 ©

 aE  eventos  Pe
 the  r9th  January,  1963. 9

 (४)  G.S.R.ENo.  7337  dated  (iit)  G.S.R.  No.  82  dated
 e  4th  November,  96r  the  2nd  February,  1963.

 (4)  A  copy  of  the  Medicinal  (8)  A  copy  of  the  Wealth-tax
 and  Toilet  Preparations  (Ex-  (Exemption  of  Heirloom
 cise  ‘  Duties)  ¢Amendment  Jewellery  of  Rulers)  Amend-
 ee  EN  ee  ‘

 in  ment  Rules,  7963  published otification  No.  33  in  Notification  No.  G.S
 dated  the  26th  January,  1963,  I28  dated  the  roth  January,
 under  sub-section  (4)  of  1963  under  sub-section  (4)
 कप  79  Ce  the Medi  ae  et  oe

 46  of  the  Wealth
 ‘oilet  Preparations  (Ex-  ‘ax  Act,  I957.

 cise  Duties)  Act,  955  (9)  Shri  Di
 5

 Cnand  Sh 9)  Shri  Diwan  Cnan  ar-
 5)  A  9  Reon  pr  ea  ma  laid  on  the  Table  a  copy of  the  Report  of  the  Joint

 Ls  759  of  the  Customs  Act,  Committee  on  the  Bill  to

 a  ee  (Non.  Sa  Ine  eB
 a  arine  Insurance.

 Tourist)  Baggage  (Amend-
 fe)  in Notification "No,

 REPORTS  OF  ESTIMATES
 G.S.R.  .98  dated  the  2nd  =  oo  rnree

 PRESENT=
 February,  7963  fo  7  7  7425

 (ii)  The  Tourist  5  Baggage  Thirteenth  and  Twentieth  Re-
 (Amendment)  Rules,  7963  ports  were  presented.
 poblebed

 in  Notification  gE No.  G.S.R.  799  dated  the  P’ DEMANDS  FOR  SUPPLE- 2nd  February,  7963  MENTARY  GRANTS
 (iit)  Fi  ps:  263  dated  the  (RAILWAYS),  1962-63.  ¥  3426—76 2nd  February,  963  making
 a  ®  ee  ca  Discussion  on  Demands  for
 gage  Rules,  1930.  >|  «७

 (iv)  G.S.R.No.  286  dated
 the  7670  February,  7963
 containing  Corrigendum

 Supplementary  Grants  in
 respect  of  the  Budget  (Rail-
 ways)  for  1962-63,  commen-
 ced  and  concluded  The
 demands  were  voted  in  full



 प्रा

 BILL  PASSED
 Further  discussion  on  the  mo-

 tion  to  consider  the  Agricul- tural  Refinance  Corporation
 Bill,  moved  on  2I-I-63,  con-
 cluded  and  the  motion  was
 adopted.  After  clause-by- clause  consideration  the  Bill, as  amended,  was  passed.

 BUDGET  (GENERAL),  1963-
 7964  —PRESENTE 85  N  bad
 The  Minister  of  Finance  (Shri

 Morarji  Desai)  presented  a
 statement  of  estimated  re-
 ceipts  and  expenditure  of  the
 Government  of  India  for  the
 year  1963-64.

 [Dairy  DicEst]  S72

 CoLUMNS  Cotumn:
 14761528  BILLS  INTRODUCED  :  7565-  (6

 @  The  Finance  Bill,  1963.
 (2)  The  Super  Profits  Tax  Bill,

 1963.
 (3)  The  Compulsory  Deposit Scheme  Bill,  1963.

 152964  AGENDA  "FOR  "FRIDAY, MARCH  f,  963/PHALGU-
 ‘10,  7884  (SAKA)

 General  discussion  on  the  Rail-
 way  Budget,  1963-64  and
 consideration  of  the  Private
 Members’  Resolutions.

 GMGIPND—LSII—2303  (Ai)  LSD—r8-3-63—880.


